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 LOK  SABHA

 Tuesday,  March  $1,  959/Chattra  0
 88i  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr  Spraxker  भा  the  Chas]

 ORAL  ANSWERS  TO  QUESTIONS

 General
 ane

 7  on  Tariff  and

 +

 J  Shri  Rajendra  Singh.
 ‘|  Shri  D  0.  Sharma:

 Will  the  Minister  of  Commerce  and
 {ndustry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  20  on  the  I7th  November  958
 and  state

 1565.

 (a)  whether  the  i3th  Session  of
 General  Agreement  on  Tariff  and
 Trade  has  concluded  :ts  sittings  at
 Geneva  which  began  on  the  I6th
 October,  958

 (b)  whether  a  copy  of  the  report
 submitted  by  the  Indian  Delegation  to
 the  Session  will  be  laid  on  the  Table,
 and

 (c)  what  measures  were  agreed  to
 finally  towards  further  reduction  and

 है

 secu  of  quantitative  restrictions
 secure  further  expansion  of  world
 de?

 The  Minister  of  Commerce  (Shri
 Kanungo)’  (a)  Yes,  Sir

 (b)  A  copy  of  the  Report  of  the
 Indian  Delegation  to  the  i8th  Session
 of  the  GATT  was  laid  on  the  Table
 af  the  House  on  the  i6th  March,  059

 8  (Ail)  LSD—I

 ut)  The  Contracting  Parties  are
 keepmmg  under  review  quantitative
 restrictions  apphed  by  member-States
 of  the  GATT  to  their  imports  and
 exports  Measures  for  further  expan-
 sion  of  world  trade  through  mter  cha
 the  reduction  of  quantitative  restric-
 tions  are  also  being  discussed  m
 GATT  Intersessional  Committees

 hri  D.  C.  Sharma:  May  I  know
 what  is  the  approximate  estimated
 expansion  of  world  trade  so  far  as
 India  38  concerned,  and  to  what  coun-
 tries  does  this  estimated  expansion
 relate?

 Shri  Kanungo-  India  is  7)  an  unfor-
 tunate  position  now  in  the  sense  that
 she  has  got  to  make  an  all-out  effort
 to  maintain  her  past  performance  In
 export

 hri  D  C  Sharma:  May  I  know  in
 what  way  our  association  with  this
 body  has  accelerated  or  retarded  our
 trade?  Or  has  ot  kept  owr  trade  at
 the  standstill  level?

 Shri  Kanungo:  It  is  rather  difficult
 to  answer  the  question  elaborately
 Broadly,  :t  might  be  said  that  but  for
 this  conference,  the  member-States  of
 which  have  undertaken  not  to  use  dis
 crimimation  mn  their  tariffs  and  restfic-
 tions,  world  trade  might  have  con-
 tracted  and  India  would  have  suffered
 also

 hri  Kasliwal:  May  I  know  how  far
 our  position  m  the  GATT,  and  how
 far  export  trade,  has  been  adversely
 affected  as  a  result  of  the  European
 Common  Market?  And  what  steps
 have  Government  taken  to  offset  that
 adverse  effect?

 Shri  Kanungo:  The  European  Com-
 mon  Market  has  come  mto  existence
 only  on  the  Ist  of  January  this  year
 Therefore,  the  effects  of  it  have  not
 been  felt  yet  But  the  memberg  of
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 GATT  have  now  taken  that  into  con-
 sideration  and  the  Intersessional  Com-
 mittees  will  go  item  by  item,  into
 commodities  which  are  hkely  to  be
 affected  .

 Shri  Tangamani:  As  a  result  of  the
 23th  session  which  was  held  in  Geneva
 and  the  restrictions  imposed,  what  are
 the  special  articles,  the  export  of
 which  from  our  country  will  be
 affected?

 Shri  Kanungo:  There  were  no  deci-
 sions  about  any  particular  commod:-
 ties  or  any  particular  tariff  rates  In
 the  3th  session,  they  have  set  up  three
 Committees  which  will  go  into  different
 aspects  of  quantitative  restrictions,
 tariffs  and  other  factors

 Shri  Ramanathan  Chettiar:  Have
 Government  made  any  assessment  as
 to  how  far  India  is  benefited  by  bemg
 8  member  GATT  ever  since  its
 inception  in  the  context  of  world
 trade?

 Shri  Kanungo:  That  is  a  part  of  my
 answer  to  a  previous  supplementary,
 that  but  for  the  GATT  and  the  con-
 tract  between  the  Contractmg  Parties,
 India  along  with  other  countries  would
 have  suffered  more  by  restrictive
 policies  which  would  have  been  applied
 unrestrictedly

 Shri  Kasliwal:  May  I  know  whether
 between  the  l2th  and  l3th  sessions  of
 GATT,  Government  granted  any
 compensatory  concessions  to  any  coun-
 tries?  If  so,  to  what  extent  and  in
 respect  of  what  commodities?

 Shri  Kanungo:  That  is  a  continuous
 process  But  in  the  discussions  in  the
 3th  session,  the  Government  of  India
 have  not  given  any  concession,  nor
 asked  for  any  concession  at  the
 moment

 Dicalclum  Phosphate

 Shri  Subodh  Hansda
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state
 (a)  how  far  the  production  of

 dicalclum  phosphate  has  progressed  in
 the  country;

 “ane
 {Shri

 8.  C.  Samanta
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 (b)  what  will  be  the  production
 during  the  Second  Five  Year  Plan
 period,  and

 (c)  whether  the  target  for  it  has
 been  achieved?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Only  small  quantities  are  being
 produced

 (b)  With  the  present  capacity,  it
 may  not  exceed  20  tons  per  annum

 (c)  No  specific  target  has  been  fixed
 for  this  item

 Shri  s.  0,  Samanta:  May  I  know
 what  is  the  demand  of  this  chemical
 m  the  country  at  present?

 Shri  Satish  Chandra:  As  I  said,
 hardly  20  tons  is  produced,  which  is
 being  used  by  the‘sugar  industry  for
 claification  of  juice  The  present
 production  358  sufficient  to  meet  that
 demand  Some  chemical  grades  are
 impoited  for  use  by  the  tooth-paste
 industry  because  the  dicalcium  phos-
 phate  which  is  locally  produced  3
 not  suitable  for  that  purpose

 Shri  8.  0  Samanta:  May  I  know
 whether  any  private  concern  has
 taken  it  up  or  Government  is  doing
 it?

 Shri  Satish  Chandra.  A_  private
 concern  suggested  that  dicalcium  phos-
 phate  could  be  used  as  fertiliser  in
 place  of  super  phosphate  But  as
 chlorine,  which  is  the  main  com-
 ponent  of  dicalcium  phosphate,  has
 several  other  useful  avenues,  nobody
 has  taken  it  up

 सेठ  गोविन्द  दास  अभी  माननोय
 मत्री  जी  से  कहा  कि  इसके  सम्बन्ध  मे  कुछ
 चीज़  बाहर  से  भी  पभ्राती  हैं  जो कि  बहुत  कम
 की  है  ।  में  जानना  चाहता  हु  कि  उनका
 मंगाना  भी  क्‍यों  बन्द  नहीं  किया  जा  सकता
 है  ?

 थी  सती  चन्द्र  मैने  जे  क्या
 कि  बहुत  ही  थोडी  मात्रा  में  द्य  पेस्ट  में
 मिलाने  के  लिए  कुछ  डाइकेल्शियम  फासफेट
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 कमिकल  ग्रेड  की  झावद्यकता  होती  है  वह
 इतनी  कम  है  कि  उसको  बनाने  मे  किसी  की
 दिलचस्पी  नही  है  !

 Productivity  Councils
 +

 Shri  R.  C.  Majhi:
 Shri  Subodh  Hansda:

 ©1567.  4  Shri  D.  C.  Sharma:
 Shri  Keshava:

 hri  Rajendra  Singh:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 303  on  the  24th  August,  958  and  state

 (a)  the  further  progress  made  m
 setting  up  of  local,  regional,  and
 industry-wise,  productivity  councils;

 (b)  whether  Productivity  Councils
 have  been  established  in  all  the  States
 m  India,

 (c)  ४  not,  the  reasons  therefor,  and

 (da)  the  strength  of  membership  of
 the  councils  which  have  been  set  up
 so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Local  Producti-
 vity  Councils  have  been  established
 at  Bombay,  Kolhapur,  Madras,  Coim-
 batore,  Bangalore  (Mysore  State)  and
 in  Kerala  State  Efforts  are  bemg
 made  to  establish  further  about  20
 Local  Productivity  Councils  very
 soon

 ५१  and  (०)  Initially,  the  emphasis
 is  on  establishing  Local  Productivity
 Councils  m  industrial  centres  only
 Tt  is  not  proposed  to  lay  emphasis  at
 this  stage  on  the  establishment  of
 State  Productivity  Councils

 (d)  A  statement  is  laid  on  the
 Table  of  the  House  {See  Appendix  V,
 annexure  No  67]

 Shri  R.  C.  Majhi:  May  I  know  what
 zs  the  criterion  of  selection  of  members
 im  these  Councils?

 Shri  Manubhai  Shah:  The  consti-
 tution  i8  approved  by  the  National
 Productivity  Council  The  broad
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 criterion  is  that  equal  representation
 should  be  given  to  labour  and
 employers

 Shri  है,  C.  Majhi:  May  I  know
 whether  any  Productivity  Personnel

 jurvey  Committee  has  been  set  up?
 If  so,  what  are  its  findings?

 Shri  Manubhai  Shah:  A  Committee
 as  such  is  not  being  set  up,  but  pro-
 motional  steps  are  being  taken  The
 House  will  be  glad  to  know  that  there
 is  a  large  number  of  statistic  control
 personnel  in  the  country  also  for  the
 material  balance  handling  and  for
 people  required  for  industrial  manage-
 ment,  industrial  engineers  and  various
 other  aspects  of  productivity  We  are
 also  taking  steps  to  see  that  some
 young  men  from  India  are  sent  out
 for  being  trained  as  productivity
 personnel

 Shri  Subodh  Hansda;:  May  I  know
 by  what  percentage  production  has
 increased  in  small  scale  and  medium
 scale  industries  since  the  inception  of
 these  Councils?

 Shri  Manubhai  Shah:  It  is  too  carly
 yet  to  say  The  productivity  move-
 ment  is  taking  shape  But  we  have
 no  doubt  that  though  a_  statistical
 evaluation  is  not  immediately  avail-
 able,  and  tt  s  very  difficult  to  assess,
 the  movement  as,  on  the  whole,  very
 well  received  India  is  one  of  the
 first  countmes  which  can  take  the
 pride  that  the  labour  movement  here
 has  whole-heartedly  accepted  this
 principle  of  productivity

 Shri  D.  0.  Sharma:  May  I  know
 whether  an  effort  will  be  made  to
 organise  these  productivity  councils
 industry-wise,  and,  7  so,  when  that
 effort  will  be  made’  I  find  that  only
 4  productivity  councils  have  been  set
 up  till  now  How  long  will  it  take
 to  cover  the  whole  industrial  field?

 Shri  Manubhai  Shah:  The  ide  is
 not  merely  to  extend  for  the  sake  of
 extension  We  are  taking  steps  to
 consolidate  the  movement  at  every
 stage  And,  as  I  already  mentioned
 m  the  mam  answer,  20  local  produc-
 tivity  councils  are  being  set  up  very
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 soon  The  first  idea  is  to  concentrate
 in  areas  where  the  present  industries
 are  so  that  productivity  goes  up  and
 then,  gradually,  State  Productivity
 Councilg  will  be  set  up  As  a  matter
 of  fact,  9  Mysore  and  Kerala,  the
 States  have  preferred  to  have  State
 Productivity  Councils  Both  the
 experiments  will  continue  to  work
 together  and  the  results  will  be
 watched

 Shri  Keshava:  May  we  know  what
 procedure  is  adopted  to  secure  the
 representation  of  labour?  Are  they
 gong  to  be  nominated  or  are  you
 going  to  allow  the  Unions  to  elect
 them?

 Shri  Mannubhai  Shah:  There  are
 regular  elections  and  I  have  already
 laid  before  the  House  the  constitution
 All  the  major  unions  are  already
 represented  in  the  NPC  and  the
 constitutions  of  the  local  productivity
 councils  have  been  very  carefully
 laid  down  The  whole  idea  is  to  bring
 about  a  spirit  of  co-operation  between
 labour  and  the  industry  in  order  to
 increase  productivity  per  unit  of
 investment  and  per  man-hour  spent  in
 production

 की  र०  Go  वर्मा  क्‍या  श्रीमान्‌  यह
 बतलाने  का  कष्ट  करेगे  कि  जिन  प्रदेशों  के
 अ्रन्दर  प्राडक्टिविटी  कौंसिल  कायम  नहीं
 की  गई  है  उन  में  कायम  न  करने  का  मुख्य
 कारण  क्या  है  श्रौर  क्‍यों  उन  जगहों  पर
 प्राडक्टिविटी  कौसिल  कायम  करने  का  विचार

 किया
 जा  रहा  है  ?  इस  सम्बन्ध  में  क्‍या

 आप  ने  स्टेट  गवर्नमेट्स  को  कोई  सिफारिश
 की  है?

 श्री  भनुमाई  शाह  स्टेट  गवनेमेट्स
 को  तो  हम  ने  बहुत  दफे  लिखा  है,  लेकिन  यह
 कोई  ऐसा  मूवमेंट  नहों  है  कि  सिर्फ  कोंसिल
 के  सेट-भप  हो  जाने  से  या ऐसोसिएशन  बन  जाने
 से  ही  वह  चलता  हो  ।  हम ने  सारे  देश  के
 झन्दर  पाल  जोन  बनाये  हैं  प्रौर  उन  में  से

 हुर  एक  जोन  के  झन्दर  पाच,  छ  प्राडक्टिविटी

 एक्स्पट्‌स  एन०  पी०  सी०  की  तरफ  से  रक्खे
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 गये  हैं,  भौर  हम  यह  कोशिश  करते  हैं  कि

 हिन्दुस्तान  में  शौर  प्राइडक्टिबिटी  एक्स्पर्ट्स
 बढ़ें  झौर  हर  एक  कसने  उस  का  फायदा  से
 कर  अपनी  प्राडक्टिविटी  को  बढ़ाये  |

 Shri  Harish  Chandra  Mathur:  How
 many  teams  have  been  sent  abroad
 by  these  productivity  councils  or  are
 proposed  to  be  sent?

 Shri  Manubhai  Shah:  One  has  al
 ready  been  sent  and  the  report  is
 ready  and,  perhaps,  it  has  been  sent
 to  the  Library  to-day  or  will  be  sent
 in  a  few  days  Its  proposed  _  that
 another  7  to  8  productivity  teams
 drawn  from  different  industries  of
 which  I  had  in  the  past  placed  a  hst—
 Coal  Mining  Industry,  Plastics  Indus-
 try,  Small  Scale  Industries,  Cotton
 Textiles  Industry,  Management  Or-
 ganisation  and  Training,  Building
 Industry  and  Factory  Construction,
 Marketing  and  Distribution—should
 go  dunng  ths  year

 hri  Dasappa:  May  I  know  whe-
 ther  this  productivity  council  is  in-
 teresting  itself  in  management  accou-
 tancy  as  well?

 Shri  Manubhai  Shah:  Yes,  Sir

 Shri  Dasappa:  If  so  what  are  the
 concrete  steps  taken  by  the  pro-
 ductivity  counc:l?

 Shri  Manubhai  Shah.  The  concrete
 step  to  be  taken  is  that  during  the
 current  year  we  are  trying  to  set  up
 a  Central  Institute  of  Management  of
 which  management  accountancy,  which
 the  hon  Member  pointed  out,  will
 be  a  very  important  part  Gradually,
 this  main  instxtute  will  branch  itself
 out  in  the  different  States  so  that
 the  small  industrialhsts  will  become
 productivity  conscious  Our  main
 attention  to-day  36  to  make  the  small
 man  more  productivity  conscious  be-
 cause  the  bigger  units  can  perhaps
 afford  to  have  their  productivity  con-
 sultante
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 a  tio  wo  ant:  ऐसे  भौद्योगिक
 क्षेत्र  में  जहां  पर  इंडस्ट्रियत  पीस  रही  हो
 भर  डिसिप्लिन  हो,  भौर  वहां  पर  प्रोडक्टिविटी
 कौंसिल  कायम  करने  से  गवरननेमेंट  कामयाब

 हो  सकती  है  या  नहीं,  क्‍या  यह  जानने  की
 कोशिश की  गई  है  ?  झौर  की  गई  है  तो
 बहू  कौन  से  सेन्टर  हैं”

 शनी  ममुभाई  शाह:  माननीय  सदस्य
 अपने  एरिया  में  प्राडक्टिविटी  कौंसिल  की
 कांदासनेस  पैदा  करे  क्‍योंकि  यह  तो  आखिर

 उन्ही  के  हाथ  में  है  कि  वे  मेहनत  करे।  भगर

 बह  ऐसा  करे  तो  हम  मदद  करेगे  शौर  वहा
 पर  फौरन  उन  को  कायम  कर  देंगे।  सारा
 सवाल  तो  लोकल  इनिशिएटिव  लाने  का  है  ।

 यह  कोई  जबरदस्ती  या  ऊपर  से  लादने  की  मूवमेंट
 नही  है।  यह  एक  वायोलिशनल  मूवमेंट  है  i

 भी  ao  qo  तारिक  भभी  आप  ने
 फरमाया  है  कि  प्राडक्टिविटी  कौसिल  का

 एक  डेलिगेशन  योरप  गया  था  ।  मैं  जानना

 चाहता  हूं  कि  इस  डेलिगेशन  का  इन्तखाब
 किस  ने  किया  था,  शौर  इन्तखाब  करते  वक्‍त
 लोगों  को  नामजद  करने  के  लिये  क्‍या  बेसिस
 पेशे  नजर  रक्खी  गई  थी  ?

 tel  geil:  ale  pel  «|  pall
 iS  Sits  S  2  bes  2

 च्  US  woe  Fales  ्  6

 cet  cS  0  tle  Wh.  Lp
 ४४  ८  pS  lb!  ४  ydahels
 #  हि  ४३)  AS  plas!  yf
 fats  ymnt  11 ह  LIS  AS  oped

 yao?  ed  रत)  oh
 थ्मी  मगुभाई  mg  उन  के  इन्तखाब

 का  यह  तरीका  है  कि  जो  नेशनल  प्राडक्टिविटी
 कॉसिल  है  उसने  अलग-अलग  इंडस्ट्री  के
 लिये  लेबर  भौर  इंडस्ट्री  के  रिप्रेजेन्टेटिव्ज
 और  गवनेंमेंट  के  रिप्रेजेन्टेटिव  की  सेलेक्शन

 टीमें  बनाई  हैं।  वह  सारी  इंडस्ट्री  की  जो
 रिप्रेजेन्टेटिद  बाडीज़  हैं,  ट्रेड  यूनियन्स  हैं,
 उन  को  कंटैक्ट  करती है  भौर  उनमें  से
 ४०-१००  आदभियों के  नाम  ले  कर  जो  प्रादमी
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 सब  के  भच्छे  मालूम  होते  हैं  उन  को  नामजद
 करती  है  t

 सेठ  गोविन्द  दास.  अभी  दायद  मत्री

 जी  ने  कहा  कि  निकट  भविष्य  में  इस  तरह  की
 २०  कॉौंसिलें  शोर  बनन  वाली  है  |  मैं
 जानना  चाहता  हू  कि  इस  सम्बन्ध  में  क्या  इस
 बात  का  भी  ख्याल  रक्खा  गया  है  कि  यह
 २०  कौंसिले  इस  तरह  की  बनाई  जाये  कि  वे
 सारे  देश  में  बन  सकें  और  वह  उन  से  पूरा
 फायदा  उठा  सकें,  यदि  हा,  तो  वहा  कहा
 वह  बनने  वाली  है  ?

 श्री  मनुभाई  शाह  बात  यह  है  कि
 यह  क्वालिटी  बक  है।  सिफे  इस  का  फैलावा
 करने  से  ही  वह  नही  बढता  है।  जो  एरिया
 हम  पसन्द  कर  रहे  है  वे  ऐसी  है  कि  जो  करीब-
 करीब  सारी  कंट्री  फो  कवर  कर  नेती  है  ।
 वह  जगहे  यह  है  :  दिल्‍ली,  फरीदाबाद,  कानपुर,
 जलन्धर,  अमृतसर,  नुध्रिय/ ना,  बटाला,  बड़ौदा,
 इन्दौर,  भ्रहमदाबाद,  सुरेन्द्रगगर,  सागली,  पूना,
 हैदराबाद,  नागपुर,  कलकत्ता,  गारीबिडी,
 मैसूर  सिटी,  मैग्लोर,  ट्रिवेन्ड्स,  श्ालवे,  और
 कालीकट  ।  यह  सारा  प्रोग्राम  ऐसा  है  कि
 हर  स्टेंट  के  भ्न्दर  तीन  चार,  मुख्य
 जगहों  पर  कौंसिलें  हो  जायेंगी  शौर  प्र.हिस्ता-
 झाहिस्ता  वातावरण  फैलता  जायगा  |

 Shri  Kasliwal:  The  objective  of
 establishing  these  productivity  coun-
 cils  #  to  reduce  consumer  price  and
 to  raise  the  workers’  wages.  May  I
 know  whether,  during  this  period,
 Government  have  made  any  assess-
 ment  as  to  the  extent  to  which  this
 objective  has  been  achieved?

 Sbri  Manubhai  Shah:  It  is  too  early
 to  assess  the  result.  The  main  idea  is
 not  only  to  reduce  the  prices  and  to
 merease  the  wages  but  also  to  in-
 crease  national  production  per  unit
 of  investment.  That  is  the  primary
 objective.  The  achievement  cannot
 be  assessed  within  3  to  6  months  of
 the  establishment  of  the  council.

 het  Hem  Barua:  May  I  know  whe-
 ther  the  trade  union  organisations  are
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 eked  to  give  their  suggestion  as  to
 the  provision  of  amenities  so  that
 they  might  give  the  best  opportunies
 to  increase  production?  If  so,  what
 are  they  hke?

 Shri  Manubhai  Shah:  As  far  as  the
 trade  unions  are  concerned  I  must
 accept  on  behalf  of  Government  and
 the  NPC  that  they  have  been  most
 cooperative  as  any  found  anywhere  in
 the  world  The  labour  unsons  of  all
 sections  have  come  forward  to  assist
 and  help  productivity  movements

 Shri  Tangamani:  May  I  know  when
 the  Productivity  Review,  a  monthly
 journal  which  was  proposed  to  be
 published,  will  be  published?  May  i
 also  know  whether  the  yearly  com-
 mitment  will  remain  only  at  Rs  0
 lakhs  as  xt  was  in  959  or  whether  it
 wil]  be  rmproved  3n  view  of  the  fact
 that  a  large  number  of  centres  are  go-
 ing  to  be  opened?

 Shn  Manubha  Shah.  I  may  caution
 only  this  much  that  this  is  not  a
 mere  movement  where  multiplication
 of  imstitutions,  organisations  and
 other  things  alone  will  work  We
 have  to  produce  the  instruments  and
 tools  of  productivity  Therefore,  our
 approach  is  more  intensively  quali-
 tative  so  that  the  movement  =  can
 give  the  maximum  results  in  the
 shortest  possible  time  with  the  least
 expenditure  Rs  0  lakhs  are  provid-
 ed  this  year,  and  we  eonsider  it  an
 adequate  sum  of  money  But  money
 ts  not,  perhaps,  going  to  stand  in  the
 way  of  expansion  If  it  78  really
 meeded  more  can  be  spent

 bri  Tangamani:  What  about  the
 monthly  journal?

 Shri  Manubhai  Shah:  It  wil]  be  pub-
 lished  shortly

 hri  R.  C.  Majhi:  May  I  know
 whether  there  are  foreign  specialists
 or  technicians  m  the  National  Produc-
 tivity  Council?

 Shri  Manubhai  Shah:  They  are
 attached  in  a  way  as  advisers  The
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 NPC  2s  a  wholly  national  institution
 represented  by  Indian  nationals.

 U.S.  Trade  Mission
 +

 [

 Shri  Subodh  Hansda:
 Shri  8,  C.  Samanta:
 Shri  R.  0.  Majhi:
 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:

 bri  Tridisb  Kumar
 Chaudhurt-

 Shri  Assar:
 *156R8  |  Shri  Mahanty:

 Shri  Vajpayee:
 Shri  Aurobindo  Ghosal-
 Shri  A.  हू,  Gopalan-
 Shri  Kunhan.
 Shri  Raghunath  Singh
 Shri  Bimal  Ghose:
 Shri  D.  C  Sharma:
 Shri  Hem  Barua:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  US
 Trade  Mission  visited  India  during
 October-December,  1958,

 (b)  7  so,  the  objects  of  the  Mission;

 (c)  whether  the  Mission  has  submit-
 ted  any  report  to  the  Government,

 (d)  7  so,  the  details  thereof,  and

 (e)  the  action  Government  have
 taken  or  propose  to  take  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (e)  During
 October-December,  1958,  two  US
 Trade  Missions  visited  India  The
 object  of  the  first  Mission  was  to
 advise  the  Government  of  India  on
 the  possrbilities  of  increasing  exports
 of  Indian  handicrafts  and  handloom
 products  to  USA  The  second  Mission
 was  m  connection  with  the  US  Small
 Industries  exhibition  held  in  Delh:  in
 December-January  last  The  report
 of  the  first  Mission  is  awaited.  No
 report  is  due  from  second  Mission  as
 it  was  only  for  the  exhibition  as
 mentioned  above

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  the  second
 Mission  has  expressed  the  view  that
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 export  of  Indian  goods  has  fallen  a
 great  deal  for  want  of  quality  and
 standard?  If  so,  what  steps  are  Gov-
 ernment  taking  to  umprove  the  quality?

 Shri  Manubhat  Shah:  It  hardly
 arises  out  of  this  question.  As  the
 hon.  Member  Is  aware  that  there  is
 the  Export  Promotion  Counc]  and
 steps  are  being  taken  to  see  that  more
 missions,  more  delegations  and  more
 international  contacts  are  arranged
 and  organised  so  that  the  foreign
 trade  can  go  up.

 Shri  Subodh  Hansda:  May  I  know
 whether  it  ts  a  fact  that  the  second
 Mission  had  expressed  the  desire  of
 the  manufacturers  of  machinery  in
 USA  are  ready  to  set  up  new
 establishments  in  India  in  partnership
 with  Indian  businessmen?  If  so,  what
 is  the  reaction  of  Government?

 Shri  Manubhai  Shah:  I  could  not
 follow  the  long  question  If  the  hon
 Member  can  kindly  repeat

 Mr.  Speaker:  It  38  a  long  question
 Shn  Samanta.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  second  Mission  which
 came  to  India  in  connection  with  the
 Small  Industnes  Exhibition  had  any
 talk  with  our  Government  about  the
 ‘exchange  of  small  scale  things  in  our
 ‘country  with  theirs?

 Shri  Manubhai  Shah:  This  particular
 Mission  is  really  confined  to  taking
 round  the  small  industries  exhibition
 of  the  United  States  which  had  already
 been  exhibited  9  Delhi.  Now  it  5
 being  shown  m  Calcutta  and  it  would
 be  shown  m  another  twelve  or
 fourteen  places  in  India.  There  was
 no  actual  discussion  with  them  There
 have  been  some  delegations  coming
 from  different  countries  including  the
 United  States  with  which  we  are
 having  serveral  types  of  discussions.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  names  of  the  important
 handicrafts  and  handloom  product
 centres  which  this  Mission  visited?

 Shri  Manubhai  Shah:  This  part-
 cular  Mission,  I  think,  went  round  to
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 nearly  fourteen  places:  Benaras,
 Srinagar,  Hyderabad......

 Mr,  Speaker:  He  need  not  read  all
 that.  They  have  come  here  to  go
 round.

 Shri  Prabhat  Kar:  May  I  know
 whether  as  a  result  of  this  Mission  the
 export  of  handicrafts  and  handlooms
 has  increased  and  if  so  to  what
 extent?

 Shri  Manubhai  Shah:  As  soon  as  2
 mission  comes  the  exports  do  not
 increase  but  all  these  steps  do  have  a
 cumulatwe  effect  and  create  a  better
 climate  for  Indian  goods  in  the  foreign
 countries  and  enable  the  production
 of  standard  goods  of  high  quality  in
 our  country.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  the  leader  of
 the  US  delegation  inade  a  statement
 m  Calcutta  to  the  effect  that  the  U.S
 businessmen  are  interested  in  how
 they  would  earn  profits  and  repatriate
 them  and  enjoy  equal  rights  with  the
 citizens  of  the  country  and,  77  so,  may
 I  know  what  is  the  quantum  of  profits
 that  is  proposed  to  be  repatriated  and
 what  is  the  quantum  that  is  expected
 to  be  ploughed  back  into  the  industry”

 Mr,  Speaker:  That  hardly  arises  out
 of  this  question.  If  a  trade  delega-
 tion  comes,  every  other  matter  does
 not  come  in.

 Shri  Subodh  Hansda:  The  US.
 manufacturers  are  interested  in  setting
 up  new  establishments  in  India  with
 the  partnership  of  the  Indian  business-
 men.  May  I  know  what  is  the
 reaction  of  the  Government  in  this
 regard?

 Shri  Manubhai  Shah:  The  reaction
 of  the  Government  has  been  that
 regarding  all  these  missions  and
 various  types  of  collaboration  as  long
 as  they  are  within  the  four  corners  of
 the  National  Industrial  Policy  and  they
 are  going  to  be  in  the  interest  of  this
 country,  we  always  try  to  encourage
 such  collaboration.

 Mr,  Speaker:  Next  question.
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 Shri  Hem  Barua  ruse

 Mr.  Speaker:  The  hon  Member  is
 asking  something  beyond  the  scope  of
 the  question  I  have  called  another
 question  He  cé&n  intervene  in  any
 question  Now  next  question

 Production  of  Raw  Film

 Shri  Keshava:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state.

 (a)  whether  it  2s  a  fact  that  a  private
 company  proposes  to  start  the  pro-
 duction  of  raw  film  in  Mysore  in
 collaboration  with  a  foreign  firm;  and

 (b)  sf  80,  the  name  of  the  foreign
 firm  and  where  the  industry  is  to  be
 located’

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Si  No
 regular  proposal  has  been  received

 (b)  Does  not  arise

 Shri  Keshava:  In  view  of  the  fact
 that  our  country  consumes  quite  a
 large  quantity  of  raw  films  and  there
 33  no  indigenous  factory  m  our  coun-
 try,  78  i¢  a  fact  that  the  Mysore  Gov-
 ernment  sent  up  a  proposal  for  setting
 up  a  raw  film  factory  in  Mysore  State”

 Shri  Manubhai  Shah:  This  matter
 has  come  up  before  this  House  several
 tumes  m  the  past  The  present  effort
 is  to  establish  one  raw  film  project
 plant  in  Madras  in  Ootacamund  which
 ४  the  place  selected  by  the  previous
 teams  and  efforts  are  being  made  with
 East  Germany—and  other  countries
 also  now—to  see  that  this  plant  is
 established  as  early  as  possible

 Shri  Dasappa  rose—

 Mr.  Speaker:  It  has  been  coming  up
 again  and  again

 Shri  Dasappa:  Will  it  be  in  the
 public  sector  or  m  the  private  sector’

 Shri  Manubhai  Shah:  In  the  public
 sector

 Dreiaage  System  in  Delhi
 *1570,  Shri  Ram  Krishan  Gupta:  W))

 the  Minister  of  Works,  Housing  and
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 Supply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  236
 on  the  9th  December,  958  and  state:

 (a)  whether  Government  have
 received  the  final  report  from  the
 Committee  of  Inquiry  regarding  meffi-
 client  working  of  the  drainage  system
 in  Delhi,  and

 (b)  if  so,  the  main  recommendations
 contained  therein?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b)  ‘The  report  of  the  Committee  has
 been  laid  on  the  Table  of  the  House
 on  28th  March,  959  Section  8  of
 the  report  furnishes  a  summary  of  the
 recommendations

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  this  scheme  for  desilt-
 mg  of  Najafgarh  Nullah  has  been
 taken  up?

 Shri  K.  0.  Reddy:  Yes,  Sir,  that  8
 one  of  the  recommendations  of  the
 Committee  The  estimate  has  also  been.
 Prepared  for  desilting  of  the  Najafgarh
 Nullah—that  is,  the  first  phase  of  it
 I  think  the  work  35  about  to  be  taken
 up

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  total  estrmated  expenditure”

 Shri  K.  com  Reddy’  For  what  item?

 Shri  Ram  Krishan  Gupta  For  the
 Najafgarh  Nullah

 Shri  K.  C.  Reddy:  It  has  been  sanc-
 tioned  and  it  costs  about  Rs  2  lakhs
 and  odd

 Legislation  for  Prevention  of  Strikes.

 *1572.  Pandit  D.  N.  Tiwary:  Will  the
 Mimster  of  Labour  and  Employmest
 be  pleased  to  state

 (a)  whether  it  23  a  fact  that  the
 Governments  of  Bombay  and  Madras
 States  have  approached  the  Govern-
 ment  of  India  for  enactment  to  legis-
 lations  prohibiting  “stay  in  strikes”
 and  “go  slow”  by  workers;  and

 (b)  xf  so,  Government's  reaction  mm
 the  matter?
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 The  Depaty  Minister  of  Labour
 (Shri  Abid  Alf):  (a)  Yes.

 (b)  The  proposals  were  considered
 by  a  Committee  appointed  by  the
 Standing  Labour  Committee  which
 met  at  Bombay  in  January  ‘1959,  and
 were  not  accepted.  Nothing  further
 remains  to  be  done  in  the  matter.

 Pandit  D  N.  Tiwary:  May  l  know
 whether  the  “stay-in  strike”  and  “go-
 slow”  by  the  workers  ate  considered
 legal  by  the  Government  and,  if  not,
 what  steps  have  the  Government
 taken  to  prevent  these?

 Shri  Abid  Ali:  The  code  of  dis-
 cipline  which  was  agreed  to  at  Naint
 Tal  will  take  care  of  it.

 श्री  भक्त  दर्शन  श्रीमानू,  जो  आम

 तरह  की  हडतालें  होती  है  उनके  भ्लावा
 आज  कल  भूख  हडतालों  का  रोग  भी  बहुत
 बढ़  गया  है,  अत  मे  जानना  चाहता  हू  कि  क्‍या

 इस  बारे  में  भी  विचार  किया  गया  है  श्र

 क्या  इस  बारे  में  कोई  कदम  उठाये  जा  रहे  है  ?

 भी  झाबिव  झली  माननीय  मेम्बर
 जो  ऐसा  ख्याल  करते  है  वह  भी  एक  श्रच्छी
 बात  है  भौर  यह  उन  चीज़ो  के  बद  करने  में

 मदद  करेगा  |

 भी  to  wo  वर्मा  गो  स्लो  और

 स्टराइक्स  के  सम्बन्ध  में  इडियन  लेबर  कान्फेंस
 ने  ओ  निर्णय  किया  है  उसके  बावजूद  भी  यह
 यो  स्लो  भौर  स्ट्राइक्स  की  जा  रही  है  तो  में

 जानना  चाहता  हू  कि  उस  सम्बन्ध  में  गवर्नमेंट
 ने  क्या  किया  है  ?

 शी  झाजिद  दली  इस  बारे  में  जब

 कभी  शिकायत  भ्राती  है  तो  जरूरी  तहकीकात
 को  जाती  है  भोर  उसके  बाद  सम्बन्धित

 जूुनियनो  भौर  उनके  लीडरों  से  बातचीत
 की  जाती  है  भोर  कोशिश  की  जाती  है  कि

 ऐसी  नामुनासिद  चीजें  कम  हो  1

 ी  Wo  Wo  वर्मा  उसके  बावजूद
 जी  उन  पर  काबू  नहीं  पाया  जा  रहा  है  भौर
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 लोग  गो  स्लो  और  स्ट्राइक्स  करने  में  लग  जाते

 हैं  तो  उस  सम्बन्ध  में  क्या  निर्णय  किया  गया

 है
 9

 श्व  झाबिव  झली  निर्णय  तो  यही
 है  कि  पब्लिक  ओपिनियन  इसके  खिलाफ.
 बनाई  जाय  ।

 श्री  wo  wo  बर्मा  पब्लिक
 झोपीनियन  इसके  खिलाफ  बताने  के  लिए
 गवर्बमेट  ने  क्या  निर्णय  लिया  है  ?

 Mr  Speaker:  The  bon.  Member
 must  do  it.  What  is  the  hon.  Mem-
 ber  here  for  except  to  create  public
 opinion?

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  for  the  period  of  stay-in
 stmke  and  go-slow  strike  full  pay-
 ment  Ww  made  or  some  deduction  १5
 being  made?

 Shri  Abid  Ali.  Full  payment  should
 not  be  made

 Shri  K.  N  Pandey:  After  this  code
 of  discipline  was  introduced  there
 are  some  instances  where  the  workers
 resorted  to  stay-m-strike  and  the
 matter  was  reported  to  the  Muinwtry.
 Has  the  Ministry  taken  any  action
 against  those  employees”

 Shri  Abid  Ali:  I  have  already  ex-
 plained  the  action  taken.

 Mr  Speaker:  Next  question

 Shri  Bose  rose—

 Mr  Speaker:  The  hon  Member  rises
 always  late  Why  should  he  not  think
 of  questions  and  wait  till  all  the
 questions  are  exhausted’

 Shri  Bose:  It  arises  out  of  the  last
 answer  May  I  know  if  the  go-slow
 strikes  are  launched  with  due  notice?
 What  will  be  the  reaction  of  the
 Government?

 :

 Shri  Abid  All:  Go-slow  78  not  accep-
 ted  in  the  labour  system,  it  js  dis-
 couraged
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 Recognition  of  Trade  Unions
 +

 Shri  Tangamani:
 Shri  8.  M.  Banerjee:

 {  Shri  A,  K.  Gopalan:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 91573,

 (a)  whether  rules  for  recognition  of
 Trade  Unions  formed  by  Central  Gov-
 ernment  Employees  are  likely  to  be
 revised;  and

 (b)  if  so,  whether  a  Commission
 has  been  appointed  in  this  connection?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 The  question  whether  the  rules  for
 recognition  of  Trade  Unions,  in  so  far
 as  the  industrial  employees  of  Gov-
 ernment  are  concerned,  require  revi-
 sion,  is  under  examination.

 (b)  No.

 hri  Tangamani:  My  question  relates
 ‘to  rules  for  the  recognition  of  trade
 unions  formed  by  the  Central  Govern-
 ment  employees.  It  is  not  only  indus-
 trial  employees—it  includes  other
 sections  of  the  employees  also.  I
 would  like  to  know  whether  the  rules
 for  recognition  have  been  revised  so
 far  as  the  services  were  concerned

 Shri  L.  N.  Mishra:  Recently  the
 Home  Mhunistry  have  issued  some
 notification  on  3rd  March  wherein
 some  revisions  have  been  made

 Shri  Tangamanf:  In  the  revised
 recognition  rules  which  had  been
 issued  by  the  Home  Ministry  on  the
 8rd  March,  1959,  we  find  that  there
 are  certain  alternations  hke  this.  A
 person  who  is  not  a  Government
 servant  connected  with  the  service
 cannot  be  an  office  bearer.  I  would
 like  to  know  whether  it  will  include
 those  persons  who  are  retired  Govern-
 ment  employees  and  also  persons  who
 are  ex-Government  employees.

 bri  L.  N.  Mishra:  I  would  require
 notice.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 ‘whether  these  rules  of  recognition  as
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 notified  by  the  Home  Ministry  have
 been  examined  by  the  Labour  Minis-
 try  and  I  would  also  Lke  to  know
 whether  these  provisions  run  counter
 to  the  Trade  Union  (Amendment)  Act
 of  9477

 Shri  L.  N.  Mishra:  So  far  as  examina-
 tion  38  concerned,  it  is  being  examined
 by  the  Labour  Ministry.  Whether  it
 runs  counter  to  some  thing—that  is  a
 matter  of  opinion.

 Shri  Prabhat  Kar:  As  the  Trade
 Union  Act  gives  the  right  to  workers
 to  decide  that  the  executive  may
 consist  of  persons  who  are  not  workers
 and  the  rules  now  circulated  by  the
 Home  Moamstry  ran  counter  to  that
 provision,  may  I  know  whether  the
 Labour  Mimister  has  taken  this  into
 consideration  and  taken  up  the  matter
 with  the  Home  Ministry?

 Shri  L,  N.  Mishra:  These  are  now
 being  examined,  and  it  is  difficult  to
 say  anything  categorical  at  this  stage.

 Shri  Tangamani:  The  rules  also  pro-
 vide  for  collection  of  subscriptions.
 May  I  know  whether  the  matter  has
 been  referred  to  the  Labour  Ministry
 and  whether  ‘subscriptions’  will
 include  normally  contributions  by
 employees  also  as  m  the  case  of  other
 trade  unions?

 Shri  L,  N.  Mishra:  I  will  require
 notice  to  answer  that  question

 Shri  Tangamani:  The  question  was..

 Mr.  Speaker:  The  Labour  Ministry
 is  examining  the  whole  question.

 Shri  Tangamani:  The  quesfion  was
 framed  following  the  notification  by
 the  Home  Ministry.  There  are  two
 types  of  employees,  one  in  the  services
 sector  and  the  other  in  the  industrial
 sector.  In  both  cases  when  certain
 rules  for  recognition  have  been
 formulated  the  matter  would  have
 been  referred  to  the  Labour  Ministry.
 The  rules  have  been  published  and
 I  have  a  copy  of  the  rules,  I  would
 hke  to  know  what  s  the  point  of  view
 of  the  Labour  Ministry.
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 Mr.  Speaker:  Those  rules  were  pub-
 lished  by  the  Home  Ministry  This
 has  been  addressed  to  the  Labour
 Minister.  The  Labour  Minister  now
 says  that  he  38  persuing  those  rules
 now  and  is  trying  to  examine  them
 Evidently  he  was  not  a  party  to  :t  or
 he  was  not  consulted  Therefore,  let
 the  hon  Member  allow  him  sufficient
 time  to  examine  it

 bri  Tangamani:  May  I  know  when
 the  rules  for  recognition  of  the  indus-
 trial  employees  coming  under  the
 Central  Government  will  be  finalised?

 Shri  L.  N.  Mishra:  It  will  take  some
 fume

 Second  Atomic  Reactor
 +

 Shri  Osman  Ali  Khan:
 Shri  Rajendra  Singh:
 Shri  Bibhuti  Mishra:

 L  Shri  Shivananjappa:
 Will  the  Prime  Minister  be  pleased

 to  state

 °2578,

 (a)  when  the  second  atomic  reactor
 for  India  35  lkely  to  be  ready,  and

 (b)  the  total  cost  of  this  project?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Work  on  the
 building  to  house  this  reactor  has
 just  started  and  is  expected  to  be
 completed  by  the  middle  of  959  All
 the  components  of  the  reactor  will
 have  been  made  by  then  and  will  have
 undergone  preliminary  testing  before
 final  assembly  The  reactor  is  expect-
 @d  to  start  functioning  some  three
 months  after  the  building  is  ready

 (०)  The  project  is  estimated  to  cost
 about  Rs  25  lakhs  exclusive  of  the
 cost  of  heavy  water,  uranium  and
 graphite

 Shri  Osman  All  Khan:  May  I  know
 what  are  the  uses  of  this  reactor,  and
 whether  these  uses  could  not  have
 been  included  im  the  Canada-India
 reactor  and  thus  the  expenditure  on
 the  present  reactor  saved?
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 Mr.  Speaker:  What  the  hon.  Mem-
 ber  says  is  that  there  is  no  need  for  a
 separate  reactor

 The  Prime  Minister  and  Ministry
 of  External  Affairs  (Shri  Jawaharlal
 Nehru);  It  is  rather  difficult  for  me  to
 answer  such  question,  which,  I  say  so
 with  all  respect,  indicates  a  total
 absence  of  knowlege  of  scientific  mat-
 ters  We  are  probably  going  to  have
 many  more  reactors,  }  might  inform
 the  hon  Member

 Mr.  Speaker:  The  hon  Member
 kaows  that  one  is  a  reactor  The
 other  38  also  a  reactor  Therefore,  he
 asks,  why  should  there  be  a  second
 reactor  Very  well,  let  us  go  to  the
 next  question  Hon  Members  will
 kindly  study  and  then  ask  questions

 Shri  Nagi  Reddy:  It  is  too  techni-
 cal,  Sir

 aft  विभूति  मिथ  मैं  जानना  चाहता

 हू  कि  इस  रिएरक्टर  के  बताने  मे  जो  इजोनियर
 काम  कर  रहे  है  बौर  जो  सामान  लग  रहा  है
 वह  हिन्दुस्तान  का  है  या  बाहर  से  भी  मगाना
 पड  रहा  है  t

 श्री  जवाहरलाल  नेहरू.  यह  रिऐक्टर

 पूरे  तौर  से  हमारे  ही  लोगो  नें  बनाया  है
 किसी  और  की  मदद  की  जरूरत  नहीं  पडी  ।

 कुछ  सामान  है  हैवी  वाटर  वगैरह  जो  बाहर  से

 मगाना  पडा  है,  लेकिन  वह  तो  बाद  में  इस्तेमाल
 के  लिए  है।  इसके  बनाने  में  बाहर  की  मदद

 नही  ली  गयी  ।

 Export  of  Tea

 ¥1576,  Shri  Pangarkar:  Will  =the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 rt (a)  the  present  position  of  expo
 of  Indsan  Tea  to  Iran  and  Lebanon,
 and

 (b)  the  measures  adopted  to  pro-
 mote  the  export  of  common  and
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 medium  grown  varieties  of  Indian
 Tea  to  these  countries’

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  In  3958  India  exported  43  million
 lbs  of  tea  to  Iran  as  against  20  million
 lbs  in  the  previous  year  Lebanon
 imports  about  6  million  lbs  of  tea
 annually  and  India’s  share  38  negligi-
 ble

 (b)  No  special  measures  have  been
 taken  for  promotion  of  Indian  tea  m
 these  countmes  While  Iran  has  a
 special  hking  for  high  quality  tippy
 teas  from  India,  Lebanon  is  an
 extremely  limited  market

 Shri  Pangarkar:  May  I  know  what
 is  the  quantity  of  blended  and
 packeted  tea  exported  out  of  India
 during  19587

 Shri  Satish  Chandra:  The  tea  ex-
 ports  m  958  were  507  millon  pounds

 Shri  Prabhat  Kar:  In  view  of  the
 fact  that  the  demand  m  Iran  73  for
 the  high  quality  of  tea  and  Ceylon  has
 become  our  competitor  in  this  mar-
 ket,  may  I  know  what  steps  have
 been  taken  by  the  Ministry  to  see
 that  the  import  of  fine  tea  into  Iran
 to  which  we  had  almost  a  monopoly
 sometime  ago  continues  as  before?

 Shri  Satish  Chandra:  It  1s  not
 correct  I  have  said  that  the  exports
 in  1958,  have  been  larger  than  957
 We  had  never  had  a  monopoly  in  that
 market,  but  the  finest  quality  teas  are
 purchased  by  Iran  from  India_  Iran
 itself  Is  a  producer  of  the  common
 varieties  of  tea

 Shri  Hem  Barua.  May  I  know
 whether  Government  have  so  far
 e@pened  any  tea  centres  in  Iran  and
 Lebanon,  and  whether  the  co-operation
 ef  the  Tea  Board  m  this  respect  is
 sought

 Ed
 Shri  Satish  Chandra.  No  centre  has

 been  opened,  ner  has  it  been  con-
 sidered  necessary  to  open  such
 eentres  at  these  places
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 समाजवादों  समाज  व्यवस्था

 *2ye,  wt  विभूति  सिख  क्या

 योजना  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  ने  “समाजवादी
 समाज  व्यवस्था”  दाब्दों  को  कोई  निश्चित
 स्वरूप  प्रदान  किया  है  भ्रथवा  उसको  कोई
 ठोस  परिभाषा  बनाई  है,  ताकि  जन  साधारण
 उसे  समझ  सके  ,

 (ख)  यदि  हा,  तो  ग्राथिक  क्षेत्र  में

 इसका  क्या  स्वरूप  है,  और

 (ग)  इसे  कब  पूर्ण  रूप  से  कार्यान्वित
 किया  जायेगा  ?

 योजना  उपभत्रों  (श्री  क््या०  न०  मिश्र)
 (क)  से  (ग)  द्वितीय  पचरवर्षीय  योजना  के

 अध्याय  २  की  शोर  ध्यान  भ्राकृष्ट  किया  जाता
 है।  श्रायोजन  का  एकमात्र  प्रभिप्राय  समाज-
 वादी  ढंग  के  समाज  की  झोर  प्रगति  करना  है
 और  हमारी  हर  पचरवर्षीय  योजना  का  उद्देश्य
 इस  दिश्षा  मे एक  बडा  कदम  उठाना  होता  है  ।
 तीसरी  पंचवर्षीय  योजना  पर  भी  झाज  कल
 इसी  दृष्टिकोण  से  विचार  हो  रहा  है  ।

 यह  समझ  लेना  चाहिए  कि  समाजवादी
 ढग  के  समाज  की  स्थापना  भनेक  परिस्थितियो
 पर  निर्भर  करती  है  अझौर  उसे  प्राप्त  करने
 के  लिये  समाज  के  वतंमान  ढांचे  में  अनेक
 परिवर्तन  झावद्यक  है  ।  यह  सब  केवल

 कानून  बताने  से  नहीं  हो  सकता  ।  इसके
 साथ  ही  इसके  लिए  कृषि  और  भ्ौद्योगिक
 दोनो  प्रकार  का  उत्पादन  बहुत  अधिक  मात्रा
 भें  बढाने  और  साधनों  का  पहले  से  भ्रधिक
 समान  वितरण  करने  की  भ्रावश्यकता  है  +

 भूमि  सुधार  के  प्रस्ताव  भोर  सहकारी  सस्थाभो
 को  बढ़ावा  देना  समाजवादी  उद्देश्य  की  झोर
 प्रमति  करने  की  दिशा  में  महत्वपूर्ण  कदम  है  |
 बहा  तक  उद्योगों  का  सवाल  है  सरकार  की  यह
 नीति  है  कि  मूलभूत  भौर  बढ़े  उद्योग  सरकार
 के  हाथ  में  रहे  तथा  नियोजित  उ्देषव  के
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 अनुसार  अन्य  उद्योगों  पर  भी  सरकार  का  भाम

 नियन्त्रस  रहे

 यह  समझ  लेना  चाहिए  कि  समाजवादी
 समाज  को  पूरी  तरह  स्थापित  करने  में  ता

 काफी  समय  लगेगा  ही  t

 Some  Hon.  Members:  The  answer
 amay  be  read  in  English.

 hri  D.  C.  Sharma:  Sir,  will  he
 kindly  give  a  precis  of  the  answer?

 Shri  8.  N.  Mishra:  Sir,  hon.  Mem-
 bers  have  been  complaining  about  the
 Jongish  nature  of  the  reply.  I  could
 not  help  it  in  view  of  the  nature  of
 the  question  I  shail  give  the  reply
 in  English  also

 (a)  to  (c).  Attention  is  invited  to
 Chapter  II  of  the  Second  Five  Year
 Plan.  The  whole  purpose  of  planning
 is  to  advance  towards  a  socialist  pat-
 tern  of  society  by  stages,  and  each
 Five  Year  Plan  is  intended  to  be  a
 major  step  forward  in  this  direction.
 Consideration  s  now  being  given  to
 the  Third  Five  Year  Plan  from  this
 point  of  view

 It  must  be  reahsed  that  the  estab-
 lishment  of  8  socialist  pattern  of
 society  depends  on  a  large  number  of
 factors  and  involves  many  changes  in
 the  present  structure  of  society.  This
 cannot  be  done  by  legislation  alone
 Further,  it  involves  a  much  higher
 degree  of  production  both  in  the  agri-
 cultural  and  industrial  fields  and
 more  equitable  distribution.  The  pro-
 posals  for  agrarian  reform  and  the
 furtherance  of  Co-operatives  are
 essential  parts  of  this  progress  towards
 a  socialist  objective  In  industry,  it
 is  Government's  policy  to  have  the
 Desic  and  strategic  industries  under
 State  ownership  and  control  and  to
 have  general  control,  in  accordance
 with  the  planned  objectives,  of  the
 other  fields  of  industry.

 It  must  be  realised  that  the  full
 achievement  of  a  socialist  pattern

 brine
 necessarily  take  a  considerable
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 भरी  विभूति  मिथ :  माननीय  मत्री
 ने  सोशालिस्टिक  पैटनं  की  कोई  परिभाषा
 नही  बलाई  है  1  में  यह  जानना  चाहता  हू  कि
 सोशलिस्टिक  पैटर्न  की  परिभाषा  क्‍या  है  ।
 उस  को  काम  में  कंसे  लाया  जाय,  वह  तो
 अलग  चात  है,  लेकिन  मै  जानना  चाहता  हू
 कि  ज़मीन,  कारखानों,  सरकारी  आय  और
 जितनी  झाधिक  समस्याये  है,  उन  के  सम्बन्ध

 हे
 सोशलिस्टिक  बैदर्न  की  क्या  निश्चित  परिभाषा

 '

 (भी  जबाहरलास  नेहरू)  उस  की  परिभाषा
 दो  चार  फिकरो  में  तो  यह  है  कि  भ्रधिक  पैदा
 करना  शौर  ठीक  तौर  से  उस  का  बटवारा
 होना  ।

 क्री  बिभूति  मिथ  में  यह  जानना
 चाहता  हू  कि  प्राइवेट  सेक्टर  के  जो  कारखाने
 है,  उन  से  जितना  पैदा  होता  है,  उस  का  ठोक
 तरह  से  मजदूरों  मे ंऔर  लोगो  में  बटवारा
 नही  होता  है,  तो  यह  जो  परिभाषा  है,  उस  का

 ठीज  उपयोग  होता  है  या  नही  ।

 श्री  जवाहरलाल  नेहरू  जो  प्राइवेट
 सेक्टर  मे  पैदा  होता  है,  उस  का  मज़दूरो  मे  या
 किसी  में  बटवारा  नहीं  होता  है।  वह  तो
 उन  लोगो  के  पास  जाता  है.  जिन  को  ज़रूरत
 होती  है  1  फर्जे  कीजिए  कि  प्राइवेट  सैक्टर
 से  जूते  बने,  तो  जिन  को  जूते  चाहिए,  उन  के
 पास  वे  जायेंगे  |

 श्री  बिभूति  मिथ  मेरा  मतलब
 आमदनी  के  बटवारे  से  है  ।  फर्ज  कीजिए  कि
 प्राइवेट  सैक्टर  वालो  को  पाच  लाख  मुनाफा
 हुआ  ।  पाच  लाख  मुनाफ  में  सरकार  थोडा
 टैक्स  लेती  है।  समाजवादी  ढाचे  में  जितनी
 झामदनी  होती  है--चाहे  वह  किसी  सैक्टर  में

 होती  है  या  सरकार  की  झामदनी  है--फर्ज
 कीजिए  कि  साढे  पाच  अरब  की  इनकम  है  भौर
 उस  में  से  तीन  हजार  बडे  नौकर  को  तनस्वाह
 देते  है  और  छोटे  नौकर  को  देते  है  पचास  रुपया
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 तो  उस  सब  के  बटवारे  का  क्‍या  कायदा  है,
 क्या  उसूल  है?

 थनी  जवाहरलाल  नेहरू:  माननीय
 सदस्य  पूछना  चाहते  है  दायद  कि  जब
 समाजदाद  हो  जायगा,  तो  क्‍या  होगा  ।  जब
 समाजवाद  होगा,  उस  का  नक्शा  रखा  जाय,
 तो  बह  एक  बात  है,  लेकिन  दरमियान  में  क्या-
 गया  कदम  उठे,  उस  में  हर  जगह  बहुत  बातो
 को  देखना  होता  है  क्‍या  लक्ष्य  है,  कितना  हो
 सकता  है  और  कितना  नहीं  हो  सकता  है,
 कितना  करने  से  श्रोर  कही  नुकसान  न  हो,
 इस  सवाल  का  जवाब  नहीं  दिया  जा  सकता

 है,  चाहे  मिल  कर  हम  एक  किताब  लिखें  ।

 श्री  त्याभमी  जहा  तक  में  समझ्ना  हू,
 इस  सवाल  में  दरयाफ्त  यह  किया  गया  था  कि
 सोशलिस्टिक  पटन  की  शक्ल  यानी  आबजेक्टिव
 ब्या  होगा  शौर  जो  जवाब  दिया  गया  है

 इरष्यक्ष  महोदय  आबजेबिटिव  नहीं
 है

 Formulate  any  pattern,  any  concrete
 definition.

 Shri  Tyagi:  That  has  not  been  ans-
 wered.  The  definition  the  hon.  Prime
 Minister  has  given  is  quite  all  right,
 but  it  is  not  the  actual  picture  of  a
 socialist  pattern.  What  was  required
 was  whether  the  Government  have
 given  any  definite  form  or  have
 formulated  any  concrete  definition  of
 the  term,  “socialist  pattern  of  society”
 This  requires  an  answer,  Yes  or  No
 Have  they  done  it  or  not?  I  want  to
 know  whether  they  have  actually
 given  any  definition  of  the  term  of
 “socialist  pattern  of  society”  or  not
 If  there  is  a  defintion,  what  is  that
 definition?  I  can  understand  the
 verious  steps  taken  to  reach  that
 goal,  but  what  is  the  goal  that  has
 been  defined?

 Shri  S.  N.  Mishra  rose—

 श्री  काशीनाथ  पांडे.  में  केवल  एक
 बात  कहना  चाहता  हूं  ।  जैसा  कि  प्रधान
 मंत्री  जी  ने  कहा  है
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 Mr.  Speaker:  He  is  not  the  Minis-
 ter.

 Shri  S.  N.  Mishra:  The  main  objec-
 tives  and  values  of  democratic  social~
 ism  are  well  known,  and  it  wor
 take  a  long  time  to  enumerate  them
 here.  But  what  I  want  to  submit  is
 that  socialist  advance,  the  form  and
 content  of  it  at  8  ५  particular  time,
 will  have  relation  to  the  maturity  of
 the  social,  political  and  economic

 tforces  at  that  point  of  tame.  It  can-
 not  be  spelt  out  in  advance  except  in
 those  general  terms  which  are  know?
 to  the  hon.  Members.

 Pandit  D.  N.  Tiwary:  May  I  know
 how  many  booklets,  leaflet  and
 handbilis  have  been  printed  for  the
 understanding  of  common  people
 especially  in  rural  areas  in  different
 languages  of  the  different  States’

 Shri  8.  N.  Mishra:  I  cannot  say  about
 the  entire  literature  that  has  been
 produced  by  the  Government  of  India.
 For  that,  the  Minister  of  Information
 and  Broadcasting  may  be  asked

 Shri  Nagi  Reddy:  May  I  know
 whether  it  is  the  opinion  of  the  Gov-
 ernment  that  a  greater  intrusion  of
 foreign  equity  capital  in  the  country
 will  lead  to  the  quicker  implementa-
 tion  of  socialism?

 Mr  Speaker:  No,  no.  Shri  Jadhav.

 aft  जाधव  ग्राज  हमारे  समाजवादी
 ढाचे  के  समाज  का  जां  नक्शा  है,  उस  को

 पूरा  होने  के  लिए  कितना  समय  लगेगा  ?

 Mr.  Speaker:  It  does  not  arise  out
 of  the  question

 Shri  Panigrahi:  The  hon  Member,
 Shr  Bibhuti  Mishra,  raised  a  pertin-
 ent  question  as  to  the  distribution  of
 profits  in  private  undertakings.  To
 his  question  the  Prime  Minister  gave
 the  imstance  of  a  shoe  factory—that
 the  shoes  will  go  to  those  who  wear
 the  shoes.  That  is  not  the  reply.
 He  wanted  to  know  whether  the
 profits  of  a  factory  which  produces
 shoes  are  to  be  distributed  among  the
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 labourers  equitably.  That  is  the
 question  How  far  has  the  socialistic
 pattern  been  implemented  in  this  res-
 pect.

 Mr.  Speaker:  Next  question.

 श्री  काझीनाब  पांडे  में  एक  बवेइचन
 करना  चाहता  हूं  ।

 Mr.  Speaker:  I  have  passed  over  to
 another  question.  Hon.  Members  wall
 read  all  the  litrature  that  has  been
 produced.

 श्री  काशोनाथ  पांडे  लेबर  का  मामूली
 सा  क्वेद्चन  है  |  श्राप  की  भाज्ञा  हो,  तो

 पूछ,  ।  मुझे  सिर्फ  इतना  कहना  है  कि  जैसा
 कि  प्रधान  मत्री  जो  ने  कहा  कि  सोशलिस्टिक
 पैटर्न  की  मोटे  तौर  पर  परिभाषा  यह  है  कि
 ज्यादा  उत्पादन  और  उस  का  कायदे  से

 डिस्ट्रिब्यूशन  ।  में  एक  एग्ज़ाम्पल  देना  चाहता

 ह्  सन्‌  १६४६  में

 Mr.  Speaker:  Order,  order.  The
 non.  Member  is  not  the  Minister
 Next  question.

 ty ब्ब्य
 Chemicals  and  Allied  Industries

 *1579,  Shri  Siddananjappa:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  Government  have
 agreed  to  aid  low  cost  production  of
 chemicals  and  allied  mdustries  for  the
 purpose  of  export  to  West  Asian
 countries;  and

 (b)  7  so,  in  what  way  Government
 propose  to  aid  the  industries  concern-
 ed?

 The  Minister  of  Industry  (Shri
 Wanubhai  Shah):  (a)  and  (b).  No
 special  aid  is  being  given  to  the  indus-
 tries  for  lowering  their  cost  of  pro-
 duction,  though  all  possible  assistance
 is  being  rendered  to  manufacturers  to
 enable  them  to  offer  their  goods  in
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 the  export  markets  at  very  competi-
 tive  prices.

 Shri  Sidflananjappa:  May  I  know
 whether  any  chemical  industry  has
 asked  for  any  help?

 Shri  Manubhai  Shah:  There  are  the
 Export  Promotion  Councils.  As  the
 House  35  aware,  general  steps  are
 being  taken  in  respect  of  all  com-
 modities  On  the  whole  the  export  of
 chemicals  is  showing  up  better  results.
 We  do  hope  that  during  the  current
 year  the  chemical  exports  will  be
 higher.

 Hard  and  Soft  Board

 *1580.  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  and  value  of
 hard  and  soft  board  required  by  the
 country  for  air-conditioning  and  other
 purposes;

 (b)  the  quantity  and  value  of  our
 own  production  in  the  country  and
 the  value  of  the  remaining  portion
 which  is  imported  to  meet  our  re—
 quirements;  and

 (c)  whether  any  steps  have  been
 taken  to  produce  these  materials
 indigenously  to  meet  the  entire  need?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  annual  de-
 mand  for  hard  and  soft  boards  is  esti-
 mated  at  16,000  tons  valued  at  Rs.  ३
 crore,  and  4,000  tons  valued  at  Rs.  40
 lacs,  respectively.

 (b)  Indigenous  production  of  hard
 board  has  just  started;  it  is  expected
 that  6,000  tons  of  hardboard  valued  at
 Rs  36  lakhs  will  be  manufactured  in
 the  country  in  959  There  is  very
 little  indigenous  production  of  soft
 board  at  present

 The  import  of  hard  or  soft  board  ts
 banned  ६९  present.  Some  small  quan-
 tities  have,  however,  been  allowed  to
 Actual  Users.
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 (c)  Government  have  approved  the
 following  three  schemes  for  indigenous
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 manufacture  of  hardboard:—

 @)  M/s.  Anil  Hardboard,  Bombsy
 (४)  M/s.  Madhya  Pradesh  Industries,  Bhopal
 (i)  Mis.  Western  Indis  Plywood  Ltd.  Baliapata®

 Capacity

 6,000  tons  per  annum
 6,000  च्ठिचा.  per  anzum
 35750  tons  per  ann  um.

 Of  these  units,  only  M|s.  Anil  Hard-
 board  have  just  started  production;
 ‘Mis.  Western  India  Plywood  Lid,  are
 ‘expected  to  start  production  some-
 time  towards  the  end  of  this  year.

 An  application  from  Mjs.  Anil  Hard-
 board,  Bombay,  for  manufacture  2f
 6,000  tons  of  soft  board  has  recently
 ‘been  received  and  is  at  present  under
 conmiaeration  ot  Government.

 hri  K.  N.  Pandey:  May  I  know  the
 countries  from  where  these  things  are
 imported?

 Shri  Manubhai  Shah:  Presently,  as
 I  have  mentioned  in  the  statement,
 the  import  of  hard  and  soft  boards  is
 totally  banned.

 Shri  Tangamani:  Now,  the  total
 requirements  are  16,000  tons,  and  the
 indigenous  production  for  this  year  of
 thardboard  will  be  only  6,000.  May
 I  know  what  steps  the  Government
 Propose  to  take  to  fill  up  that  gap?

 Shri  Manubhai  Shah:  I  have  indi-
 cated  m  answer  to  part  (c)  of  the
 question  that  three  more  factories  are
 coming  up  during  the  current  year
 and  they  are:  Messrs  Anil  Hardboard,
 Bombay,  Messrs  Madhya  Pradesh
 Industries,  Bhopal,  and  Messrs
 Western  India  Plywood  Ltd,  Balia-
 patam.  We  hope  that  by  the  end  of
 the  Plan  the  national  requirements
 will  be  more  or  less  met  by  the
 indigenous  production,  both  in  the
 case  of  hardboard  and  soft  board.*
 Transfer  of  Work-charged  Staff  of

 C.P.W-D.  to  Indian  Institute  of
 Technology

 Shri  ‘Tangamani:
 Shri  Easwara  Iyer:

 {Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Works,  Hous-

 ‘ang  and  Supply  be  pleased  to  refer  to

 *I58l,

 the  reply  given  to  Starred  Question
 No.  96  on  the  १90  December,  958
 jn  the  Lok  Sabha  and  state:

 (a)  whether  the  terms  and  condi-
 tions  of  transfer  of  the  work-charged
 staff  of  the  C.P.W.D.  to  the  Indian
 jnstitute  of  Technology  have  been
 finalised;  and

 (७),  if  ca,  what,  ane  thar  teoms  and.
 conditions  and  whether  the  years  of
 service  the  staff  have  put  in  under
 the  C.P.W.D.  will  be  taken  into
 account  in  the  Institute  for  purposes
 of  retirement  and  other  benefits?

 The  Deputy  Minister  of  Works,
 flousing  and  Supply  (Shri  Anil  हु.
 Chanda):  (8)  and  (b).  The  Indian
 Institute  of  Technology  (Kharagpur)
 js  competent  to  lay  down  the  terms
 and  conditions  of  service  of  its
 employees  in  accordance  with  the
 powers  vested  in  it  under  the  Indian
 {Institute  of  Technology  (Kharagpur)
 Act,  1956.  It  has  been  reported  to
 the  Government  of  India  that  at  the
 intervention  of  the  CP.W.D.,  the
 {Institute  has  agreed  to  give  certain
 terms  of  transfer  to  the  workchurged
 staff  of  the  C.P.W.D.  at  Hijli.  A  state-
 ment  of  the  main  terms  of  transfer  is
 given  below:—

 STATEMENT

 (1)  The  staff  will  get  the  same  pay,
 pay  scales  and  allowances  es  they
 were  drawing  in  the  C.P.W.D.  on  Sist

 ‘March,  959.

 (2)  The  posts  will  be  temporary
 and  non-pensionable  for  the  time  being
 and  employment  at  the  Institute  will
 be  on  temporary  basis  until  further
 orders  from  the  date  of  joining  duties
 at  the  Institute  till  the  employees
 attain  the  60th  year  of  their  age,  if
 made  permanent.
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 (3)  Leave  will  be  governed  by  the
 statutes  and  rules  of  the  Institute

 (4)  On  completion  of  one  year’s
 satisfactory  service  under  the  CP  WD
 or  under  the  है:  दि  and  the  Insti-
 tute,  followed  by  confirmation  in  the
 Institute,  the  employee  shall  be
 required  to  contribute  at  8-l[3  per
 cent  of  their  pay  to  the  Contributory
 Provident  Fund  te  which  an  equal
 sum  will  be  contributed  by  the
 Institute

 (5)  Service  may  be  terminated  by
 one  month’s  notice  on  either  side
 during  the  period  of  temporary
 gervice  On  confirmation,  the  appoint-
 ment  may  be  terminated  by  3  month’s
 natice,  uf  on  medical  graunds  certified
 by  a  medical  authority  nominated  by
 the  Board  of  the  Institute  The
 appointment  of  permanent  employees
 may  also  be  terminated  by  the  Board
 as  a  measure  of  retrenchment  or
 economy  by  6  months’  notice  in  writ-
 ing

 Shri  Tangamani:  In  reply  to  a  pre-
 vious  question  it  was  stated  that  64
 employees  would  be  transferred  to
 the  institute  at  Kharagpur,  and  to  the
 question  whether  their  past  services
 would  be  reckoned,  the  hon  Deputy
 Minister  stated  that  it  would  be  con-
 sidered  But  I  find  in  the  statement
 that  for  the  purpose  of  contribution  to
 the  provident  fund  the  employees
 will  have  to  be  therc  for  one  year  I
 would  hke  to  know  whether  the  Gov-
 ernment  wil]  request  the  institute  to
 take  into  consideration  their  past
 services  so  far  as  provident  fund  is
 concerned  In  other  words,  I  want  to
 know  whether  a  provident  fund  con
 tribution  of  8-l]3  per  cent  will  be
 deducted  right  from  the  beginning,
 that  is,  from  lst  April,  959

 Shri  Anil  K.  Chanda:  Yes,  Sir  We
 have  already  taken  up  this  matter
 ‘with  the  institute,  and  I  am  informed
 ‘that  those  who  are  already  paying  or
 contributing  to  the  provident  fund
 will  be  allowed  to  do  so  m  the  same
 manner  in  the  Hil  institute
 8  LSD-2
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 Shri  Tangamani:  May  I  know  what
 is  the  alternative  that  has  been  pro-
 vided  for  them  to  what  has  been  given
 under  the  Employees  State  Insurance
 Corporation  scheme?

 Shri  Anil  K.  Chanda:  I  am  afraid  I
 do  not  quite  follow  the  question

 Shri  Tangamani:  There  is  the  Em-
 ployees  State  Insurance  Scheme  which
 is  applicable  to  certain  industrial
 employees  There  is  an  alternate
 scheme  which  is  being  provided  for
 by  the  CP  WD  employees  I  would
 like  to  know  what  :s  the  alternative
 medical  facility  which  is  to  be  given
 to  these  work-charged  employees  who
 are  being  transferred  to  the  Kharag-
 pur  Institute?

 Shri  Anil  K  Chanda:  I  do  not  have
 detailed  information  with  me  here,
 but  I  can  say  that  the  people  who  had
 been  77  the  work-charged  establish-
 ment  gnd  who  had  joined  the  Institute
 have  done  so  on  their  own  volition
 and  on  the  terms  offered  to  them

 Closure  of  Rehabilitation  Ministry
 Offices

 *j582  Shri  Ajit  Singh  Sarhadi:  Will
 the  Munster  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  what  provision  has  been  made
 for  employment  of  the  staff  whose
 services  would  be  terminated  due  to
 the  gradual  closure  of  the  different
 offices  of  the  Ministry  of  Rehabilta-
 tion,  and

 (b)  the  number  of  discharged  em-
 ployees  who  have  not  yet  been
 employed  and  the  reasons  therefor?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  A
 Specis]  Cell  has  been  set  up  in  the
 Directorate  General  of  Resettlement
 and  Employment  for  arranging  for
 the  absorption  of  staff  rendered  sur-
 plus  m_  the  Central  Government
 establishments  located  m  Delhi  The
 retrenched  employees  in  the  offices
 situated  outside  Delhi,  are  required  to
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 register  themselves  with  the  local
 Employment  Exchanges  who  give
 them  special  priority  in  securing
 alternative  employment.

 (b)  Practically  all  the  employees
 retrenched  in  Delhi  have  secured
 alternative  employment.  Information
 Yegarding  the  number  of  retrenched
 employees  outside  Delhi  who  have  not
 yet  been  able  to  secure  alternative
 employment  is  not  available

 Shri  Ajit  Singh  Sarhadi:  Is  it  not
 a  fact  that  a  large  number  of  em-
 ployees  retrenched  from  the  Faridabad
 Development  Board  have  not  yet  been
 absorbed?

 Shri  ह  S.  Naskar:  As  I  said,  those
 in  the  subordinate  offices  are  required
 to  register  themselves  with  the  local
 employment  exchange  We  have  not
 got  exect  figures  as  to  how  many  have
 been  absorbed,  those  who  have  not
 been  absorbed  and  the  reasons  there-
 for

 Shri  Ajit  Singh  Sarhadi:  May  I  know
 if  any  instructions  are  being  issued
 to  the  different  departments  of  other
 Ministries  that  priority  should  be
 given  to  the  retrenched  employees  in
 their  offices,  similar  to  the  instructions
 that  are  given  to  the  employment
 exchanges?

 Shri  P.  S.  Naskar:  The  hst  of  the
 retrenched  employees  m  Delh:  35  sent
 to  the  Special  Cell,  as  I  have  men-
 tioned  in  my  original  answer.

 Dr.  Sushila  Nayar:  Is  the  priority
 and  status  given  to  the  employees  of
 the  Faridabad  Development  Board  the
 same  as  those  of  the  retrenched  em-
 Ployees  of  the  Mimstry?

 Shri  P.  Naskar:  I  require  notice.

 Shri  Prabhat  Kar:  In  view  of  the
 service  rendered  by  the  employees  for
 over  ten  years,  may  I  know  whether
 the  State  Governments  have  been
 asked  specially  by  this  department  to
 take  over  these  employees  in  their
 various  departments,  instead  of
 making  any  fresh  appointment?
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 Shri  P.  S.  Naskar:  As  I  said  in  the
 original  answer,  the  retrenched  em-
 ployees  are  required  to  register  them-
 selves  with  the  local  employment
 exchanges.  But  so  far  as  the  State
 Governments  are  concerned,  I  have
 not  got  exact  information.

 उत्तर  प्रदेश  में  प्रखथारी  कानर  का  कारखाना

 १५८३,  की  भक्त  दर्शन:  क्या
 वारशिश्य  तथा  उद्योग  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  उत्तर  प्रदेश
 में  हिमालय  के  पवतीय  क्षेत्रों  में,  भखबारी  कागज
 बनाने  के  लिए  मुलायम  लकडी  बहुत  भ्रधिक
 मात्रा  में  उपलब्ध  है  ,

 (@)  क्या  उत्तर  प्रदेश  सरकार  श्रथवा
 किसी  गैर-सरकारी  उद्योगपति  ने  अखबारी
 कागज  का  एक  कारखाना  खोलने  के  लिए
 कोई  प्रस्ताव  भारत  सरकार  के  सामने  रखा

 है,

 (7)  यदि  हा,  तो  प्रस्ताव  की  मुख्य
 रूप-रेखा  क्‍या  है,  और

 (घ)  केन्द्रीय  सरकार  इस  उद्योग  को
 स्थापित  करने  के  लिए  किस  प्रकार  की  सहायता
 देने  का  विचार  कर  रही  है  ?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Government
 have  no  detailed  information  regard-
 ing  the  suitability  of  the  softwood  in
 the  Himalayan  hilly  regions  of  Uttar
 Pradesh  for  manufacture  of  news-
 print.  Information  is  however,  being
 collected  from  the  State  Government.

 (b)  to  (d)  Two  private  parties
 evinced  interest  last  year  in  setting
 up  newsprint  factories  and  one  of
 them  proposed  to  set  ४  up  in  UP.
 Both  of  them  have  neither  indicated
 the  sources  of  raw  materials,  nor  have
 they  pursued  the  matter  further  and
 sent  any  concrete  proposals
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 sft  weer  aver:  में  जानना  चाहता

 हूं  कि  केन्द्रीय  सरकार  इस  सम्बन्ध  में  जो
 जाच  पड़ताल  कर  रही  है,  उस  के  परिणामों
 के  कब  तक  मिल  जाने  की  भाषा  की  जाती

 है?

 श्री  मनुभाई  चाह :.  जहा  तक  केन्द्रीय
 सरकार  की  जांच  पडताल  का  ताल्लुक  था

 एक  कमेटी  भी  नियुक्त  की  गई  थी  शर
 उस  मे  काफी  एरिया  सर्वे  किया  था  |  लेकिन

 यह  सब  हिल्‍्ली  रिजंस  हैं  शौर  उस  को  अच्छी
 तरह  से  सर्वे  करना  शौर  इंटेसिकली  सा
 करना  शौर  सब  डाटा  इकट्ठा  करना  कोई
 भ्रासान  काम  नहीं  है  1  इसलिये  फिलहाल
 जितना  डाटा  अवेलेबल  है,  उसी  पर  काम
 किया  जा  रहा  है  |

 श्री  भक्त  दर्शन:  क्‍या  यह  सत्य  है
 कि  जब  दूसरी  पचवर्षीय  योजना  तंयार  की
 जा  रही  थी  उस  समय  उत्तर  प्रदेश  की
 सरकार  ने  इस  सम्बन्ध  में  एक  सुझाव  दिया
 भा  लेकिन  जैसाकि  उस  समय  के  तत्कालीन
 मंत्री  श्री  डी०  पी०  करमरकर  साहब  के
 उत्तर  से  स्पष्ट  है  कि  केन्द्रीय  सरकार  के
 जोर  देने  से  ही  उस  विचार  को  स्थगित  कर
 दिया  गया  ।  मैं  जानना  चाहता  हू  कि  क्‍या
 इस  को  भ्रब  कोई  प्राथमिकता  दी  जायेगी
 शौर  कम  से  कम  तृतीय  पचवर्षीय  योजना
 में  इस  को  सम्मिलित  किया  जायेगा  ?

 श्री  सनुभाई  शाह  :  जहा  तक  न्यूज़प्रिट
 के  उत्पादन  का  सारे  देश  में  ताल्लुक  है,
 इसरी  योजना  में  उत्तर  प्रदेश  में  किसी  नये
 क्षेत्र  मे  न्यूज़प्रिट  फैक्ट्री  लगाने  की  न  प्रोपोज़ल
 थी  और  न  प्रायोजन  के  झन्दर  उस  को
 रखा  गया  था  ।  सिर्फ  एक  ही  सुझाव  था
 शौर  वह  दाक्करनगर  के  प्रन्दर  लगाने  के
 बारे  मे  था,  जो  बगास  शुगर  फैक्ट्री  से निकलती
 है,  उस  के  रा  मैटीरियल  के  बेसिस  पर  a
 weit  भी  उस  की  कोशिश  की  जा  रही  है  ।
 उत्तर  प्रदेश  में  भी  कम  से  कम  छ'  भ्रादमियों

 को  हम  ने  कांटेक्ट किया  है,  बातचीत भी  हो

 Oral  Answers  ५]

 रही  है  लेकिन  उस  की  प्रवेलेबिलिटी  जब  तक

 पूरे  पक्क  तौर  से  न  मालूम  दे  लव  तक  न

 इंडस्ट्रियलिस्ट  ही  कुछ  कर  सकते  हैं  और  न
 गवनेमेट  ष्युद  ही  कर  सकती  है  ।

 .Shri  Achar:  Have  Government  any
 proposals  to  manufacture  newsprint
 whether  m  UP.  or  elsewhere  in  view
 of  the  heavy  demand?

 Shri  Manubhai  Shah:  As  I  have  in-
 dicated,  the  National  Industria]  Devel-
 opment  Corporation  has  a  proposal
 under  active  consideration  for  the
 cstablishment  of  a  newsprint  plant  in
 Hyderabad—Shakkarnagar—based  on
 the  bagasse  obtained  from  the  Nizam
 sugar  factory.  However,  the  German
 firm  which  had  really  invented  the
 process  78  stil]  not  prepared  to  give
 the  necessary  technical  guarantees  for
 the  successful  operation  and  produc-
 tion  of  newsprint  from  bagasse.

 सेठ  शोधिस्द  दास  :  क्‍या  यह  बात  सही
 है  कि  झभी  दक  इस  देश  में  अखबारी  कागज़

 की  -केवल  एक  फैक्ट्री  चल  रहो  है  भर  वह
 नेपा  में,  मध्य  प्रदेश  में  है

 '  क्या  यह  भी  सही
 है  कि  उस  फैक्ट्री  में  पूरा  उत्पादन  झनेक
 कठिनाइयों  की  वजह  में  नहीं  हो  रहा  है  ?

 यदि  हा,  तो  नई  फैक्ट्री  बनाने  के  पहले
 बया  गवर्नमेट  इस  बात  पर  विचार  कर  रही

 है  कि  जो  फैक्ट्री  भ्रभी  है,  उसको  ठीक  तरह
 से  चलाने  का  प्रयत्न  किया  जाये  ?

 शी  मनुभाई  शाहः  भ्राप  का  सवाल  ठीक

 है  ।  जैसे  हाउस  को  पता  है  इस  फैक्ट्री  को

 अच्छा  करने  के  लिये  काफी  कोशिश  की  जा

 रही  है  -  हाउस  को  यह  जानकर  खुशी  होगी
 कि  १६५४  में  नेपा  के  अन्दर  २५००  टन  ही
 सालाना  उत्पादन  होता  था  |  १६५६  में  वह

 बढ  कर  १०,०००  हो  गया,  १६५७  में  १४,०००
 झौर  इस  साल  २२,०००  टन  का  उत्पादन  हो

 रहा  है।  इस  से  पता  चलता है  कि  सारी  कोशिश
 की  जा  रही  है  भौर  हम  ने  एक  करोड  रुपया
 चांदनी  पावर  हाउस  को  एक्सपेड  करने  के
 लिये  मंजूर  किया  है  भौर  फौरन  ही  मशीनरी
 भा  जायेगी  ।  भ्राशा  की  जाती  है  कि  जब
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 eta  और  पावर  पूरी  तादाद  में  मिल  जायेगी

 तो  तकरीबन सौ  टन  पर  डे  मतलब  ३०,०००
 टन  की  जो  उस  की  कंपेसिटी  है,  उस  तक  हम
 पहुंच  जायेगे  ।  क्वालिटी  के  लिये  भी  कोशिश
 की  जा  रही  है  णक  छोटी  सी  टैक्‍्नीकल
 कमेटी  भी  हम  एप्वाइंट  कर  रहे  है  ताकि  वह
 जांच  पड़ताल  कर  सके  जिस  से  जल्दी  से
 जल्दी  क्वालिटी  भी  भ्रच्छी  हो  जाये  ।

 थ्री  भक्त  ददन  अभी  माननीय  मंत्री

 महोदय  से  बताया  है  कि  दो  पार्टियों  ने  केन्द्रीय
 सरकार  से  कहा  है  1  मे  जानना  चाहता  हूं  कि
 @  दोनो  पाटिया  कौन  कौन  सी  है  ग्रौर  किन-
 किन  स्थानों  पर  वे  इस  कारखाने  को  लगाना

 चाहती  है  ?

 भ्री  मनुभाई  शाह  :  ब्भी  कुछ  ते  नहीं
 हभा  है  ।  जब  तक  कोई  बात  पक्के  तौर  पर
 ते  न  हो  जाय  तब  तक  किसी  का  नाम  बतलाना
 अच्छा  नही  है  ।  जब  यह  चीज़  ते  हो  जायगी
 तो  फौरन  ही  यह  चीज  हाउस  के  तथा  देश  के
 सामने  श्र  जायेगी  ।  न्यूजप्रिट  फैक्ट्री  का
 लगाना  कोई  आसान  नहीं  है  शर  लगाने
 की  मंशा  करने  से  ही  यह  काम  होगा  नही  a  पूरे
 रा-मैटीरियल  को  देखना  होता  है,  ट्रास्पोट  को
 देखना  होता  है  श्ौर  ठीक  ढग  से  ढाचा  बनाना
 होता  है  तब  जा  कर  न्यूज़प्रिट  की  फैक्ट्री
 लग  सकती  है  t

 warfare  में  रेडियो  स्टेशन

 जै परुदर्ड,  श्री  सूर्य  प्रसाद  :  क्या  सूचना
 और  प्रसारण  मत्री  यह  बताने  की  कृपा  करेगे

 कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 प्रथम  पच्रवर्षीय  योजना  के  अन्तर्गत  ग्वालियर

 (मध्य  प्रदेश)  में  एक  रेडियो  स्टेशन  स्थापित
 करने  का  विचार  किया  था  ;  और

 (ख)  यदि  हा,  तो  झभी  तक  इस  रेडियो
 स्टेशन  को  स्थापित  न  करने  के  क्या  कारण

 हैं
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 सूचना  झौर  प्रसारण  मंत्री  के  सभा-
 सचिव  (क्री  Uto  Wo  जोशी)  :  (क)  भौर

 (ख)  पहली  पंचवर्षीय  योजना  में  जो  प्रस्ताव
 थे  उन  के  भ्रनुसार  यह  विचार  था  कि  ग्वालियर
 में  १  किलोवाट  मीडियम  वेव  का  पाइलेट
 रेडियो  स्टेशन  स्थापित  किया  जाये  ।  बाद  में
 जो  प्रनुमव  हुए  उन  के  झाधघार  पर  भौर  भव्य
 जरूरतों  को  ध्यान  में  रखते  हुए  इस  योजना
 को  बदलना  पड़ा  |  राज्यों  के  पुनर्गठन  होने  पर
 जब  नया  मध्यप्रदेश  बना  तब  उस  में  रेडियो
 केन्द्रो  की  स्थापना  की  योजना  को  नये  सिरे  से
 बनाना  पड़ा  और  सारे  मध्यप्रदेश  की  जरूरत
 को  पूरा  करने  के  लिये  भोपाल  में  एक  १०
 किलोवाट  शार्ट  वेव  ट्रास्मीटर  लगाया  गया  |

 श्री  सूर्य  प्रसाद  :  कया  माननीय  मंत्री

 महोदय  को  मालम  है  कि  उत्तरी  भारत  में
 र्वालियर  सगीत  कला  का  केन्द्र  है  और

 संगीत  सब्नादू  तानसेन  का  जन्म  स्थान  भी  है
 और  तब  कया  वहा  पर  रेडियो  स्टेशन  स्थापित
 करना  उचित  नहीं  था  ?

 सूचना  और  प्रसारण  मंत्री  (डा०
 केसकर)  :  जो  हा,  यह  पता  है  लेकिन
 केवल  कला  का  केन्द्र  हाने  के  नातें  ही  किसी

 जगह  पर  रेडिया  स्टेशन  नहीं  खोला  जा

 सकता  है  और  उसके  साथ  ही  साथ  शरीर  भी

 बहुत  सी,बाती  की  ध्यान  में  रखना  होता  है  |

 श्री  सूर्य  प्रसाद  :  क्या  यह  बात  सही
 है  कि  भोपाल  के  राजधानी  होने  की  वजह  से

 वहा  पर  रेडियो  स्टेशन  खोला  गया  है  और

 यह  जो  रकम  थी  वह  ग्वालियर  से  ट्रासकर
 करके  भोपाल  में  खर्च  कर  दी  गई  ?

 डा०  केसकर:  ग्वालियर  के  नाम  पर

 कोई  रकम  नही  रखी  गई  थी  बल्कि  मध्य  प्रदेश
 में  किसी  याग्य  स्थान  में  एक  शक्तिशाली
 रैडियो  स्देशन  खोलने  की  बात  थी।  भोपाल
 राजधानी  है  यह  बात  भी  पब्रवद्य  ध्यान  में

 रखने  लायक  थी  ।  लेकिन  दूसरी  बात  यह
 भी  है  कि  भोपाल  ग्वालियर  से  ज्यादा  मध्य-
 प्रदेश  के  केन्द्र  में  है  t
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 Uranium

 #1585,  Shri  Narasimhan:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  when  the  occurrence  of  the
 Uranium  bearing  rocks  in  Salem  was
 discovered;

 (b)  when  will  the  deposits  be
 explored  by  bore-holes,  and

 (c)  the  preliminary  indication  as  to
 the  quality  and  quantity  of  the  occur-
 rence?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Radio-activity
 was  first  recorded  in  Kullampatt  area
 of  Salem  District,  Madras  State,  in
 956

 (b)  and  (c)  A  considerable  amount
 of  detailed  geological  work  is  neces-
 sary  before  underground  drilling  can
 be  undertaken  The  investigation  so
 far  carried  out  indicate  that  drilling
 would  be  justified  and  it  is  therefore
 proposed  to  start  drilling  operations
 shortly  Unless  a  certain  amount  of
 drilling  and  development  work  is
 done,  it  35  premature  to  assess  the
 quantity  and  quality  of  the  ore  from
 the  deposit

 Shri  C.  R.  Narasimhan:  May  I  know
 where  exactly  in  Salem  district  was
 this  found?

 Shri  Sadath  All  Khan:  This  area
 comprises  the  foothills  of  Suryamalai
 hills  and  Tiruchengodu  tehsil  in  Salem
 district  of  Madras  State

 2  hrs,

 Ssort  Norice  QUESTION

 Food  Scarcity  in  N.E.F.A
 16,  Shri  Hem  Barua:  Will  the  Prime

 Minister  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  some
 4430  Myshrris,  Lohit  Valley,  Hayuliang,
 NEFA,  have  recently  died  as  a  result
 ef  malnutrition  and  acute  scarcity  of
 food  and  due  to  non-availability  of
 medical  help  to  amehorate  the  suffer-
 ing  of  the  tribal  people,
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 (b)  whether  the  surviving  people
 have  practically  nothing  to  depend  upon
 for  the  future  months,  and  if  so,  what
 steps  Government  have  so  far  taken
 to  treat  this  matter  on  a  “top  priority”
 level,  and  rush  help  in  food  and  medi-
 cine  to  these  affected  areas  in  NEFA?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b)  We  have  received  no  re-
 port  of  death  from  starvation  or  from
 malnutnition  There  has  however
 been  outbreak  of  a  serious  epidemic  of
 malignant  malaria  in  the  local  ty  and
 upto  the  2Ist  March,  80  deaths  have
 been  reported  from  this  disease

 As  soon  as  reports  of  the  epidemic
 reached  the  NEFA  Administration,
 additional  medical  aid  was  rushed  to
 the  area  The  District  Medical  Officer
 has  gone  from  Tezu  to  Hayulang
 personally  to  supervise  the  arrangc-
 ments  Three  doctors  and  two  com-
 pounders  with  the  necessary  medical
 supplies  have  already  reached  the  area
 and  mobile  teams  have  been  set  up
 for  rendering  medical  aid  on  the  spot
 in  outlying  ~——s  villages  Additional
 stocks  of  medicines  have  been  sent  to
 the  area  Owing  to  the  difficult  ter-
 rain  it  is  not  casy  to  move  from  place
 to  place  and  this  has  added  to  the
 difficulties  of  coping  with  the  epidemic
 I  may  add  that  the  Chef  Minister  of
 Assam  and  the  Adviser  to  the
 Governor  of  Assam  visited  Tezu  m
 the  nuddle  of  February  and  although
 they  were  met  by  a  large  number  of
 village  leaders  from  the  Lohit  Valley,
 nobody  complained  to  them  of  death

 trom
 Starvation  or  inadequate  medical

 al

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  the  Government
 is  drawn  to  a  signed  article  by  a
 Mishrri,  Kobbso  Tinda  appearing  in
 the  Democratie  Review  of  Shillong
 dated  the  9th  March  where  he  alleges
 that  20  Mishrris  have  died  by  star-
 vation?  If  that  is  nof  a  fact,  as  the
 hon  Minister  just  now  said,  why  was
 it  not  contradicted  immediately  by
 the  NEFA  Admunistration  in  Shillong?
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 The  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Jawaharlal
 Nehra):  I  cannot  say  what  appeared
 in  some  local  papers  there  But  we
 have  given  the  facts  after  investiga-
 tion  by  the  Chief  Minister  himself
 and  the  advisers  to  the  NEFA  Gov-
 ernment,  and  this  tn  itself  35  an  ade-
 quate  contradiction

 Shri  Hem  Barua.  May  I  know  wne-
 ther  it  38  a  fact  that  the  local  officers
 there  sent  top  priority  signals  to  the
 Agent  in  Shillong  and  he  was  not
 moving  till  the  l9th  of  March?

 Shrimati  Lakshmi  Menon:  I  have
 already  pointed  out  in  the  answer
 that  as  early  as  February  the  Chief
 Minister  and  the  Adviser  to  the
 Governor  visited  the  area

 Shri  Hem  Barua  May  I  know  whe-
 ther  the  Government  are  aware  of
 the  great  topographical  changes  in
 the  area  due  to  the  great  earthquake
 of  950  and,  if  so,  whether  Govern-
 ment  propose  to  rehabilitate  these
 Mishrris,  5,000  only  im  number
 because  of  these  topographical  changes
 and  the  difficulty  of  the  terrain,  as
 the  Deputy  Munister  has  said?

 Shrimati  Lakshmi  Menon  That
 question  does  not  arise

 Shrimati  Renu  Chakravartty  We
 would  like  to  be  assured  that  the  price
 of  rice  and  the  availability  of  rice  is
 all  mght  and  satisfactory  m  this  area,
 because  we  ourselves  know  that  right
 aun  January  and  February  we  m  the
 much  more  accessible  areas  were
 experiencing  great  difficulty  There
 fore,  we  would  like  to  be  assured  that
 on  this  score  NEFA  383  OK  and  there
 is  no  difficulty  there,  as  far  as  avail-
 ability  of  food  is  concerned

 Shri  Jawaharial  Nehru.  To  say  that
 NEFA  is  or,  for  the  matter  of  that,
 large  parts  of  India  are  OK  is  more
 than  what  I  can  say  NEFA  73  a  place
 with  very  difficult  communications  It
 has  recently  improved  Previously  it
 took  weeks  and  weeks  to  go  a  short
 distance,  even.  now,  although  it  is
 better  There  are  always  difficulties
 there  and  we  have  to  ‘mport,  and

 MARCH  3i,  959  Written  Answers  8724

 sometimes  by  aeroplanes  take  this.
 And  in  our  attempts  to  do  ‘50,  in  the
 past  we  have  lost  quite  a  large  num-
 ber  of  aircraft  because  of  the  dange~
 rous  and  difficult  flying  conditions.
 But  I  feel  conditions  are  much  better
 now  Maumly  we  are  trying  to  raise
 food  production  there,  though  it  takes
 aitwe  ume  Ane  conditions  are  better
 than  they  were,  both  because  of  com-
 munications  and  more  production.
 But  for  me  to  say  that  this  place  is
 OK  would  not  be  correct

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  propose  to  make
 NEFA  region  more  accessible  to  the
 press  so  that  the  iron  curtain  that  is
 imposed  now  against  news  percolating
 from  the  NEFA  area  is  lifted?

 Mr  Speaker.  We  are  going  away
 from  one  thing  to  another

 Shri  Hem  Barua’  We  want  to  know
 the  correct  picture  Now  the  news
 that  percolates  from  Shillong  is  always
 a  torso  of  the  p:rture  What  we  want
 is  a  free  press

 Mr  Speaker  Al]  that  may  be  ali
 right  But  that  does  not  arise  out  of
 this  question

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Employees’  State  Insurance  Scheme

 1571  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state

 (a)  the  number  of  factory  workers
 who  were  expected  to  be  covered  by
 Employees’  State  Insurance  Scheme
 by  the  end  of  1958,  and

 (b)  the  number  of
 actually  so  covered?

 employees

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  43  75  lakhs  of
 employees

 (b)  33  86  lakhs  of  employees
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 Manufacture  of  Caren  Black

 *1875,  Shri  द  ह  Nayat:  Will  the
 Mimster  of  Commerce  and  Industry
 be  pleased  to  state  the  steps  taken,  if
 any,  to  produce  India’s  requirement
 of  Carbon  Black  and  the  result
 achieved  so  far?

 The  Ministe?  of  Inhustry  (Shri
 WManubhai  Shah):  Two  Rumanian  ex-
 perts  visited  the  country  at  the  invita-
 tion  of  the  Government,  with  a  view
 to  exploring  the  possibilities  of  manu-
 facturing  Carbon  Black  and  have
 submitted  a  report  which  is  under
 examination  An  Indian  firm  3s  also
 negotiating  with  a  leadsng  American
 firm  for  setting  up  the  manufacture  of
 Carbon  Black  in  the  country

 “India,  1958”  Exhibition

 °1877,  Shri  P.  6.  Dep:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  what  is  the  totat  number  of
 persons  who  are  out  of  3008  as  a  result
 of  the  closmg  of  the  “India,  1958”
 Exhibition,  and

 (b)  what  steps  Government  propose
 to  tackle  this  unemployment  problem?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra).
 (a)  So  far  239  people  have  been  dis-
 charged,  another  274  people  will  be
 discharged  shortly

 (b)  A  number  of  Organisations  and
 Departments  under  the  Government
 and  also  the  World  Agriculture  Fair,
 ‘which  is  coming  up  shortly,  have  been
 addressed  with  a  viely  to  rendering
 assistance  to  the  people  discharged
 and  to  be  discharged  for  getting  suit-
 able  employment

 Messrs.  Chagganial  Textile  Mills
 (Private)  Ltd.,  Chalisgaen

 91586,  Shri  Jadhay:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  refer  to  the  reply  given  to
 ‘Starred  Question  No  3l2  dated  the
 1%th  September,  958  and  state:

 (a)  whether  the  recommendations
 of  the  Soman  Committee  in  regard  to

 the  closure  of  Messrs  Chhaganlal
 Textile  Mills  (Private)  Lf,  Challs-
 gaon,  District  East  Khandesh,  heve
 since  been  examined,  and

 (b)  whether  any  action  is  bemg
 taken  under  the  provisions  of  the
 Industries  (Development  and  Regula-
 tion)  Act,  9547

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (b)  Not  at  present,  as  the  Mill  3s
 reported  to  be  working  satisfactorily

 Exchange  of  Salt  for  Chemicals  with
 Japan

 Shri  Rajendra  Singh  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state  the  stage  at
 which  our  discussion  stands  with
 Japan  for  a  bilateral  exchange  of  salt
 for  certain  chemicals  which  we  are
 importing  from  that  country?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  matter  ig  under  con-
 sideration

 Inspectorate  of  Mines

 ez5ag,  {Shri  8.  C  Samanta:
 Y  Shri  Subodh  Hansda,

 ?
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  refer  to
 the  reply  given  ५०0  Unstarred  Question
 No  43  on  the  25th  November,  958
 and  state

 (a)  whether  it  is  a  fact  that  the
 inspecting  staff  attached  to  the  Inspec-
 torate  of  Mines  is  not  sufficient  to  deal
 with  the  increased  volume  of  work
 at  their  disposal,  and

 (b)  of  so,  the  steps  taken  in  the
 matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ah):  (a)  Yes

 (b)  The  pay  scales  are  being  re-
 vised  so  ag  to  attract  suitable  candi-
 dates.
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 Trade~Agreement  with  France

 bri  Ram  Krishan  Gupta:
 Sardar  Iqbal  Singh:

 Will  the  M.mister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  286  on  the  9th  December,  958
 and  state:

 (a)  whether  talks  between  France
 and  India  regarding  Trade  Agreement
 have  been  concluded;  and

 (b)  if  so,  the  nature  of  the  talks
 held  and  their  result?

 #1589,

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  Some  exploratory  talks
 have  been  held  but  no  4appreciable
 progress  has  been  made  so  far

 Displaced  Persons  from  East  Pakistan

 #1590.  Shri  M.  Banerjee:  W:]]  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  nearly
 9  lakhs  refugecs  from  East  Pakistan
 who  migrated  after  partition  did  not
 claim  any  dole  or  rehabilitation  loan;
 and

 (b)  if  so,  whether  Government  is
 hkely  to  consider  their  case  for  loan
 for  building  houses  at  this  stage?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  Yes,
 this  is  the  approximate  number  of
 persons  who  have  so  far  not  approach-
 ed  the  Government  for  assistance

 (b)  Over  ]  years  have  elapsed
 since  partition  and  it  is  felt  that  the
 majority  of  such  persons  have  by
 now  been  rehabilitated  and  would  not
 be  in  need  of  rehabilitation  assist-
 ance.  Besides  rehabilitation,  housing
 loans,  there  are  other  loan  schemgs
 such  as  low  cost  housing  schemes  etc.
 under  which  these  people  can  obtain
 loans  to  build  houses.  So  far  the
 bulk  of  the  money  sanctioned  under
 the  loan  schemes  has  gone  for  the
 ‘benefit  of  the  non-camp  familie  Our
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 first  priomty  now  is  to  resolve  the
 problem  of  rehabilitation  of  the  camp
 famhes  It  $s  only  after  this  pro-
 blem  is  resolved  that  the  question  of
 giving  house  building  loans  to  the
 familes  who  have  so  far  not  applied
 for  such  loans,  can  be  considered,
 within  the  limits  of  availability  of
 funds.

 Employees’  Provident  Fund  Scheme

 #1591,  J  Shri  Ram  Krishan  Gupta;
 ‘|  Shri  H.  N.  Mukerjee:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  extend  em-
 Ployees’  provident  fund  scheme  to
 establishments  having  20  employees  or
 more,  and

 (b)  if  so,  the  steps  taken  so  far  to.
 implement  this  decision?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  The
 matter  is  under  consideration

 Jute  Mills

 )  Shr:  Ram  Krishan  Gupta:
 ay  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the
 names  of  jute  mills  in  India  owned
 by  foreign  firms?

 2

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  Sabha  [S¥e  Appendix  V,  an-
 nexure  No  68].

 Automobile  and  Textile  Industries

 2525.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  whether  there  has
 been  decrease  in  production  in  textile
 and  automobile  industnes  due  to
 labour  strikes  during  the  first  quarter
 of  the  year  9597

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 There  has  been  no  fall  in  production
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 in  the  handloom,  woollen,  art  silk.
 jute  and  automobile  industries  due  to
 labour  strikes  during  the  first  quarter
 of  the  year  959  There  were  minor
 stoppages  of  work  during  29859  in  six
 cotton  textile  mulls,  but  these  were
 of  very  short  duration,  in  some  cases
 lasting  for  a  day  or  so  The  fall  in
 production  on  account  of  these  stop-
 pages  was  negligible

 Medium  Wave  Antenna  Mast  at
 Trichy

 2526.  Shri  Nanjappa:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  a  medium  wave
 Antenna  Mast  is  to  be  erected  near
 Trichinopoly,  Madras  State,  and

 (b)  ४  so,  what  are  its  advantages
 and  special  features,  if  anv?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  (a)  A
 medium  wave  self-radiating  mast
 56  ft  in  height  is  to  be  shortly  erected
 at  Tiruchirapall:  along  with  a  50  KW
 Medium  wave  transmitter  which  is  be-
 ing  installed  at  that  place  under  the
 Second  Five  Year  Plan.

 (b)  An  antenna  s_  essential  for
 radiating  the  radio-frequency  energy
 of  a  transmitter  Modern  design  uses
 the  mast  itself  as  an  antenna  and  such
 a  design  is  more  economical  than
 the  older  practice  of  suspending  an
 antenna  between  two  masts.  The
 height  of  the  antenna  2s  also  an  2m-
 portant  factor.  The  greater  the  height
 of  the  antenna  up  to  a_  theoretical
 maximum,  the  larger  would  be  the
 non-fading  service  area  of  a  medium
 wave  transmitter.

 Industrial  Estates  in  Mysore

 _  Shri  Keshava: 2527  shri  Siddiah:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question

 No.  28i  on  the  28rd  July,  957  and
 state

 (a)  the  progress  if  any,  made  in
 establishment  of  Industrial  Estates  in
 the  State  of  Mysore;  and

 (b)  the  total  allotment  made  by
 Cential  Government  to  Mysore  State
 for  the  above  purpose  dumng  the
 becond  Baye  Yea:  Plan  pet  od  so  far?

 The  Minister  of  Commerce  and  In-
 dustry  (Shr:  Lal  Bahadur  Shastri):
 (a)  and  (b)  The  Mysore  Government.
 propose  to  set  up  eight  Industral
 Estates  during  the  2nd  Five  Year  Plan
 period,  one  each  at  Mysore,  Harihar,
 Bangalore,  Ramanagaram,  Gulbarga,
 Mangalore,  Belgaum  and  Hubli.  Con-
 struction  work  in  Industrial  Estates
 at  Mysore,  Bangalore,  Hubl:,  Belgaum,
 and  Harthar  is  in  progress  So  far
 eight  sheds  have  been  completed  at
 the  Mysore  Estate  and  the  construction
 work  at  Bangalore  Estate  has  pro-
 gressed  to  roof-level  Work  has  not
 yet  started  in  the  Industrial  Estates
 at  Gulbarga,  Mangalore  and  Ramana-
 garam

 Funds  to  the  extent  of  Rs  23-60
 lakhs  have  been  sanctioned  to  the
 Government  of  Mysore  so  far  during
 the  Second  Five  Year  Plan  period
 for  the  establishment  of  Industrial
 Estates

 Merger  of  Dearn  Allowance  with
 Basic  Pay

 2528.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  question  of  merger  of
 dearness  allowance  with  basic  pay  in
 respect  of  workers  and  employees  in
 the  public  sector;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf:  (a)  and  (b)  This
 will  be  answered  by  the  Munister  of
 Finance  on  a  subsequent  date.

 Chemicals  for  Medicines

 2529,  Shri  Ram  Krishan  Gupta:  Will
 the  Mimster  of  Commerce  and  in-
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 @ustry  be  pleased  to  state  the  nature
 of  measures  adopted  to  achieve  self-
 sufficiency  in  chemicals  required  for
 the  production  of  medicines’

 The  Minister  of  Commerce  and  In-
 ‘dustry  (Shri  Lal  Bahadur  Shastri):
 Till  a  few  years  ago,  the  pharmaceuti-
 cal  manufacturers  in  the  country  were
 producing  mainly  formulations  by  im-
 porting  drugs  and  chemicals  in  bulk
 However  Government  are,  since  the
 beginning  of  Second  Five  Year  Plan,
 attaching  the  greatest  importance  to
 the  manufacture  of  drugs  from  basic
 stages  The  development  of  the  in-
 dustry  is  regulated  under  provision
 of  the  Industnes  (Development  and
 Regulation)  Act  95l  in  such  a  way
 thet  the  manufacture  of  bese  drugs
 is  undertaken  progressively  or  that

 the  scheme  ४  based  on  raw  materials
 available  in  the  country  or  interme-
 diates  likely  to  be  produced  in  the
 Central  Drug  and  Intermediates  Plant
 to  be  set  up  in  the  Public  sector

 It  35  expected  that  the  country  will
 reach  a  stage  of  near  self  sufficiency
 in  most  of  the  drugs  and  chemicals  in
 the  Third  Five  Year  Plan  period

 Automobile  Production  Centres

 2530,  Shri  Rameshwar  Tantia.  W:!l
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  important
 ‘centres  for  the  manufacture  of  ancil-
 lary  and  components  to  feed  the  in-
 d@igenous  automobile  production
 centres?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 The  important  centres  for  the  manu-
 facture  of  automobile  ancillaries  and
 components  are  Bombay,  Madras,
 Calcutta,  Bangalore,  Poona,  Delh:
 Patiala  and  several  other  places

 Import  of  Photo  Goods

 253  Shri  Dinesh  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  value  of
 the  import  of  photo  goods  in  the  years
 3956-57  and  1968-59?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  showing  total  value  of
 imports  of  photographic  goods  dur-
 Mg  1956-57  (April-December,  4956)
 On  the  basis  of  old  trade  classifica-
 tien,  1956-57  (January-March,  957)
 and  1958-59  (April-December,  3958)
 On  the  basis  of  revised  trade  classifi-
 Cation  is  laid  on  the  Table  of  the
 Sabha  [See  Appendix  V,  annexure
 No  69]  Information  beyond  Decem-
 ber  958  is  not  yet  available

 Indians  in  African  Countries

 2532
 Shri  D  C  Sharma:
 Shri  Raghunath  Singh.

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  total  number  of  Indians  re-
 siding  in  African  countries,  country-
 Wise,

 (b)  whether  the  Indians  now  _  re-
 Siding  in  African  countries  are  sub-
 Jected  to  colour  prejudices,  and

 (c)  whether  Indians  there  maintain
 the  standard  of  living  expected  of
 them  in  those  countries”

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  There  are  no  Indah
 Nationals  in  South  Africa  There  are
 however  about  4,31,000,  people  of
 Indian  descent  but  they  are  not  Indian
 nationals

 In  other  Afmcan  ternones  the
 total  number  of  persons  of  Indian
 origin,  including  Indian  nationals,  is
 as  follows:

 Ethiopia  2,00
 Ghana  475
 Nigeria  390
 Sierra  Leone  ३0०0

 Gambia  5
 Liberia  4०
 Kenya  bs  55  000
 Tanganyika  80,900
 Uganda  58,700
 Zanzibar  -1$,900
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 Belgian  Congo  &  Ruands  Urund:  2,000
 Federation  of  Rhodesia  &  Nyasa-

 Ignd  22,000
 Egyptian  region  of  UAR  546
 Libya  27
 Morocco  630
 Tumsia  20

 Algeria  23

 The  above  figures  are  approximate.

 (b)  There  are  colour  prejudices  and
 <iuscrimination  in  some  countries.  The
 policy  of  segregation  practised  in  the
 Union  of  South  Africa  is  well  known
 In  the  Central  African  Federation.  also
 is  much  discrimination  To  some
 extent  there  is  also  discrimination  in
 some  other  countries

 (c)  The  standard  of  lhvmg  varies
 considerably  But  it  may  be  said
 that  generally  Indians  maintain  the
 standard  expected  of  them  in  those
 countries

 Village  Housing  Projects  in  Orissa

 2583.  Shri  Panigrahi:  Will  the
 Minister  of  Works,  Housing  and  Sup~
 ply  be  pleased  to  state

 (a)  the  names  of  the  villages  of
 Orissa  included  under  the  Village
 Housing  Proyect  Scheme  so  far,

 (b)  the  number  of  villages  that
 have  been  taken  up  for  development
 during  ‘1958-59,  and

 (c)  how  much  of  the  allotted  amount
 has  been  spent  dunng  1958-597

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  A
 statement  showing  the  names  of  vil-
 lages  (and  the  Distncts  and  Blocks

 in  which  they  are  situated)  selected
 by  the  Orissa  Government  for  setting
 up  of  housing  projects  under  the
 Village  Housing  Projects  Scheme  dur-
 ing  1958-59  is  attached  [See  Appen-
 dix  V,  annexure  No  70]

 (9)  All  the  60  villages  mentioned  mn
 the  list  have  been  taken  up  for  deve-
 lopment  during  1958-59,

 (c)  The  State  Government  have
 drawn  and  expect  to  disburse  their
 entire  loan  allocation  of  Rs  2,65,000
 during  the  current  financial  year

 Import  of  Nylon

 2534  Shri  Ram  Krishan  Gupta.  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  lay  a  statement
 showing  ०

 (a)  the  names  of  the  countries  from
 which  nylon  38४  imported  into  India,

 (b)  the  annual  value  thereof,  and

 (९)  the  nature  of  the  steps  taken  or
 proposed  to  be  taken  to  manufacture
 nylon  in  India?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Nylon  is  imported  mainly  from
 the  UK,  Germany,  the  Netherlands,
 Belgium,  France,  Italy,  Japan  and  the
 USA

 (b)  Information  is  not  available,
 because  the  figures  for  nylon  are  not
 recorded  separately  in  the  Sea  Borne
 Trade  Account

 (c)  The  following  units  have  been
 licensed  for  the  manufacture  of  nylon

 Name  of  Unit  Capacity  State

 J.  K  Investment  Trust,  Kanpur  o  48m  lbsps  Rajasthan
 Nanubha:  Industnes,  Bombay  I6  »  ”  Bombay

 Works-cum-Production  Committees

 2535  Shri  Ram  Krishan  Gupta:  W:!)
 the  Minister  of  Labour  and  Employ-
 meat  be  pleased  to  state’

 (a)  the  number  of  undertakings  in
 central  sphere  where  works-cum-pro-

 duction  committees  have  been  formed
 upto  March,  ‘1959,  and

 (b)  the  main  functions  thereof?

 The  ह... 4  Minister  of  Labour
 (Shri  Abid  All):  (2)  uw  upto  Decem-
 ber  088  The  number  of  undartak-
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 ings  where  sub-committees  of  works
 committees  are  functioning  as  produc.
 tion  committees  is  32,  the  number  of
 undertakings  where  independent  pro-
 duction  committees  have  been  cons-
 tituted  is  64.  These  figures  relate  to
 Central  sphere  undertakings  for  the
 quarter  ending  the  3lst  December,
 (1958  The  number  of  works  commit-
 tees  functioning  in  central  sphere
 undertakings  for  the  quarter  ending
 the  30th  September  1958,  was  70l.

 (b)  Works  Committee  78  a  statutory
 body  to  promote  measures  for  secur-
 ing  and  preserving  amity  and  good
 relations  between  the  employers  and
 workers  whereas  production  commit~-
 tee  is  a  non-statutory  body  formed
 for  consultation  and  advice  on  matters
 relating  to  productign  problems  in
 which  labour  has  a  direct  interest.

 Ground  nut  Oil  Quotas

 2528.  Shri  Pangarkar:  Will  the
 Mimster  of  Commerce  and  Industry
 be  pleased  to  state’

 (a)  whether  any  additional  quotas
 for  export  of  ground  nut  oil  have
 been  sanctioned  for  the  year  ‘1959,  and

 (9)  2f  so,  to  what  extent?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir

 (b)  Quota  holders  who  utilise  the
 allotments  made  to  them  in  958  are
 granted  further  allotments  equal  to
 their  quota.

 Sindyi  Fertilizers  and  Chemicals
 (Private)  Ltd.

 fShri  Aurobindo  Ghosal: 2537.
 २  Shri  Prabhat  Kar:

 Will  the  Mimster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  many  experts  have  studies
 the  working  of  the  Smdri  Fertilizers
 and  Chemicals  (Private)  Ltd.,  during
 the  last  4  years;

 (b)  what  are  their  findings  and  7९०
 commendations;  and
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 (०)  whether  Governmen,  have  im-
 plemented  their  recommendations?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  expert  has  undertaken  a  study
 of  the  working  of  the  Sindr  Fertili-
 zefs  and  Chemicals  (Private)  Ltd.
 duiing  the  last  4  years  Some  studies
 were,  however,  made  by  three  repre-
 sentatives  of  Industrial  Management
 Research  Unit  for  Planning  attached
 to  the  Indian  Statistical  Institute,
 Calcutta

 (b)  and  (c)  The  report  of  the
 IMRUP  is  more  in  the  nature  of  a
 review  of  the  working  of  Sindr:  as  a
 patt  of  their  study  of  the  various  in-
 dustrial  units  in  the  country,  and  con-
 tains  certain  Gpservations  and  recom-
 mendations  M/»>  Sindri  Fertilizers
 apd  Chemicals  (Private)  Ltd  have
 been  asked  to  examine  the  report  and
 consider  how  far  the  srecommenda-
 tons  made  would  help  in  improving
 efficiency  in  management

 scheduled  Castes  and  Scheduled
 Tribes  in  Sindri  Fertilizers  and

 Chemicals  (Private)  Ltd.

 {  Shri  Aurobindo  Ghosal-
 2538.  <  Shri  Prabhat  Kar:

 Shri  Elayaperumal:
 Will  the  Minister  of  Commerce  and

 Ipdustry  be  pleased  to  state’

 (a)  whether  any  directive  from  the
 Government  regarding  reservation  of
 posts  for  Scheduled  Castes  and  Sche-~
 dauled  Tribes  was  given  to  the  Sindrr
 Fertilizers  and  Chemicals  (Private)
 Ltd  ;

 (b)  whether  it  has  been  :mplement~
 ed;  and

 (c)  if  so,  when?

 The  Minister  of  Commerce  and  In-
 avstry  (Shri  Lal  Bahadur  Shastri):
 (s)  Yes,  Sur.

 (b)  and  (c).  Due  to  non-avail-
 apilty  of  suitable  Scheduled  Caste
 apd  Scheduled  Tribes  candidates
 possessing  requisite  quabfications  and
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 experience,  the  (Company  has  not
 been  able  to  implement  fully  the  Gov-
 ernment  advice  given  towards  the  end
 of  1956.

 Cotton  Mills

 2589,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  how  many
 cotton  mills  which  were  praflucing
 both  yarn  and  cloth,  are  now  produc-
 ung  only  cloth  in  order  to  evade
 taxes?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 None,  Sir,  with  a  view  to  evade  taxes.

 Sample  Count  of  Population

 Shri  D.  C.  Sharma:
 ad  {  Sardar  Iqbal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  25]  on  the  i9th
 December,  958  and  state  whether  any
 decision  has  since  been  taken  to
 undertake  a  sample  count  of  popu-
 Jation  between  March  and  April  every
 year  to  determine  the  growth  and
 migration  of  the  population  in_  the
 country?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Not  yet

 Brass  and  Metal  Workshop  at
 Kumbakonam  in  Madras

 State

 254l.  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  allot-
 ted  by  the  Central  Government  to
 copper  and  brass  metal  workshop  at
 Kumbakonam  Town  m  Madras  State
 for  the  year  1959-60?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 No  allocation  is  made  by  the  Cen-
 tral  Government  for  the  individual

 schemes  of  the  State  Governments  for
 the  development  of  Small  Scale
 Industries.  The  Central  Government
 only  fixes  the  overall  allocation  for
 each  State  Government  and  the
 quantum  of  Central  assistance  for  the
 financial  year  for  schemes  for  the
 development  of  Small  Scale  Indus-
 tries.  Accordingly  the  Central  Gov-
 ernment  have  made  an  overall]  allo-
 cation  (including  the  State’s  share)  of
 Rs.  74  lakhs  to  the  Madras  Govern-
 ment  for  1959-60  for  development  of
 Smali  Scale  Industries  Out  of  this,
 the  allocation  by  way  of  Central
 assistance  is  Rs.  47  lakhs  (Rs,  40
 lakhs  loan  and  Rs  7  lakhs  grant).

 Hotel  Workers

 2542,  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  numerical  strength  of  the
 hotel  workers  working  in  different
 first  and  second  class  Hotels  in  India
 at  present;

 (b)  whether  there  is  any  proposal
 before  Government  to  form  Wage
 Board  for  the  hotel  workers;  and

 (c)  whether  the  hotel  workers  are
 covered  by  any  labour  legislation?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  information
 is  not  available,

 (b)  No

 (c)  Hotel  workers  are  covered  by
 the  Industrial  Disputes  Act,  3947  and
 the  Indian  Trade  Umons  Act,  1926.
 The  Industrial  Employmen‘  (Stand-
 ing  Orders)  Act,  946  also  applies  to
 every  industrial  establishment  where-
 in  one  hundred  or  more  workmen  are
 employed  In  some  of  the  States  they
 are  covered  under  the  Shops  and
 Estabhshments  Acts  In  Madras  they
 are  covered  under  the  Madras  Cater-
 ing  Establishments  Act.
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 इन्दौर  सिल  के  अभिकों  को  भविष्य  निधि
 का  लाभ

 २५४३.  भी  tro  mo  wat  :  कया  अम
 जौर  रोशगार  मंत्री  यह  बताने  की  #पा  करेंगे
 कि  :

 (क)  क्या  यह  सच  है  कि  राय  बहादुर
 कन्हैयालाल  भण्डारी  मिल्स,  इन्दौर  के  श्रमिकों
 को  १६५७  से  भविष्य  निधि  का  लाभ  नहीं
 दिया  जा  रहा  है;  और

 (ख)  यदि  हा,  तो  इसके  क्या  कारण

 है?

 अम  उपमंत्री  भी  झाबिद  झली)  :

 (क)  शौर  (ख).  यह  मिल  दिसम्बर,
 १६४६८  से  मार्च,  १९५७  तक  बन्द  था,  ौर

 यह  कमंचारी  प्रोबिडेंट  फंड  कानून  १६५०  के

 मातहत  नहीं  श्राता  था  |  श्रगस्त  १६५४  में,
 नंदलाल  भण्डारी  मिल्स,  इन्दौर  ने  इसे
 खरीदा  भौर  पहली  भ्रप्रेल  १६५७  को  चानू
 किरा  ।  इस  में  करोब  करीब  सभी  नयी  मशीने
 लगाई  गई  और  नये  कमंचारी,  जिनमें  पहले
 के  कुछ  कर्मचारी  भी  होगे,  रखे  गये  ।  चकि

 यह  “नया  कारखाना”  है,  इसलिये  पहली
 अर्ल,  १६५७  से  तीन  साल  के  बाद  यह
 प्रोविडेंट  फंड  कानून  के  ग्रन्तगंत  भाना  चाहिये
 फिर  भी,  कर्मचारी  प्रोविडेंट  फड  संगठन  की
 कोशिश  से  मिल  ने  पहली  जनवरी  १६९५६  से
 कर्मचारियों  को  प्रोविडेंट  फड  का  ल्गभ  देना

 शुरू  कर  दिया  है

 Consumption  of  Foreign  Cotton  by
 Textile  Mills

 2544,  Shri  Siddananjappa:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  577  on  the
 28th  November,  958  and  state  what
 is  the  amount  of  foreign  cotton  con-
 sumed  by  the  textile  mills  during  the
 cotton  season  ending  with  ist
 August,  19587

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 5°66  lakh  bales.
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 इचतैफ्राडॉनटड:  Production  and  Employ-
 ment  in  Non-Government  Factories

 2545.  Shri  Siddananjappa:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  average  daily  num-
 ber  of  workers  employed  in  non-

 govergm
 ental  factories  as  on  the  3lst

 er,  1958;

 (b)  whether  it  is  a  fact  that  there  is
 a  downward  trend  in  industrial  pro-
 duction  and  ployment  at  present;
 and

 (९)  if  so,  what  are  the  reasons
 therefor?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Information  regarding  employ-
 ment  in  factories  is  pubhshed  from
 time  to  time  in  the  Indian  Labour
 Year  Book  and  the  Indian  Labour
 Gazette.  Figures  as  on  3-l2-958
 are  not  yet  available,

 (b)  and  (c).  Overall  industrial
 production  in  the  country  has  been
 steadily  rising.  The  general  index  of
 industrial  production  (base  95-—  00)
 which  was  32°6  in  956  rose  to  37°l
 in  957  and  the  average  index  for  the
 first  nine  months  of  958  was  42°8.

 Overall  employment  figures  for
 958  are  not  yet  fully  available  but
 from  the  data  so  far  available  there
 is  no  downward  trend  in  employment.

 Tungsten  Carbide  Tips

 2548
 hri  Subodh  Hansda:

 {  Shri  8,  C.  Samanta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  970  on  the  l6th  March,  959  and
 state:

 (a)  the  name  of  firm  which  is
 manufacturing  Tungsten  Carbide
 Tips  in  India;

 (9)  whether  the  raw  meaterials
 required  for  the  manufacture  “of
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 Tungsten  Carbide  Tips  are  abundantly
 available  m  our  country,  and

 (९)  77  so,  what  steps  Government
 have  taken  or  propose  to  tuke  to
 exploit  these  materials?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Mijs  Guest  Ken  Willams  Ltd,
 Calcutta

 (b)  and  (c)  Sufficient  quantities
 of  Tungsten  ore  which  is  the  mam
 raw  material  for  the  manufacture  of
 Tungsten  Carbide  Tips,  are  available
 m  the  country  Government  have
 recently  issued  a  press  note  setting
 out  the  scope  for  the  manufacture  of
 Tungsten  Carbide,  emphasising  therein
 that  Government  would  welcome
 manufacturing  schemes  which  would
 exploit  the  mdigenously  available
 Tungsten  ore

 Import  of  Paper

 2547  Shri  Chandak:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  the  Government  have
 evolved  any  policy  for  the  import  of
 paper  on  barter,

 (b)  will  the  Government  allow
 import  of  paper  against  export  of
 exportable  cotton,  and

 (c)  will  the  general  trade  be  allow-
 ed  to  operate  this  policy  or  will  st  be
 restricted  to  the  State  Trading  Corpo-
 ration  or  the  established  importers?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Babadur  Shastri):
 (a)  No,  Sir

 (b)  Such  proposals  are  considered
 on  ments  from  time  to  time

 (c)  Such  deals  are  generally  routed

 reid
 the  State  Trading  Corpora-

 Appointment  of  Officers  in  Publicea-
 tions  Division

 2548  J  Shri  H.  N  Mukerjee:
 ‘|  Shri  Tangamani:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  there  are  a  number  of
 officers  in  the  Publications  Division
 who  were  appointed  on  ad  hoc  basis
 and  have  not  yet  been  confirmed  by
 the  Umon  Public  Service  Commussion;

 (b)  af  so,  what  is  their  number  and
 what  are  the  posts  held  by  them,  and

 (c)  how  long  have  such  officers
 been  holding  their  posts  in  the
 absence  of  approval  from  the  Union
 Public  Service  Commission?

 The  Minister  of  Information  ané
 Broadcasting  (Dr.  Keskar):  (a),  (b)
 and  (c)  There  are  no  posts  of  officers
 im  the  Publications  Division  which  are
 held  without  the  approval  of  the
 Union  Public  Service  Commission  In
 two  cases,  one  of  a  Technical  Assis-
 tant  and  the  other  of  a  Research
 Assistant,  the  date  up  to  which  the
 Union  Public  Service  Commission  had
 agreed  to  the  provisional  appointment,
 viz  31-12-1958  and  30-6-1958  respec-
 tively  has  expired  and  the  matter  8
 under  correspondence  with  the  Union
 Public  Service  Commission  for  re-
 placement  or  continuation

 Director,  Publications  Division

 Shri  H  N  Mukerjee:
 2549  {  Shri  Tangamani:
 Will  the  Minister  of  Information  and

 Broadcasting  be  pleased  to  state

 (a)  what  are  the  qualifications
 regarded  by  Government  as  essential
 for  appointment  to  the  office  of
 Director,  Publications  Division,  and

 (b)  whether  appointment  to  the
 said  office  is  made  on  the  basis  of
 advertisements  and  scrutiny  of  appli-
 cants  by  the  Union  Public  Service
 Commission?
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 The  Minister  of  Information  and
 Broadcasting  ,  (Dr  Keskar):  (a)
 The  qualifications  regarded  as  essen-
 thal  for  appointment  to  the  post  of
 Director,  Publications  Division  at
 resent  are'—

 q)  Experience  and  ability  to  guide
 and  initiate  the  designing,  plan-
 ning  and  production  ef
 magazines,  books,  pamphlets,
 etc,  and  publishing  them

 (u)  Acquaintance  with  Indian  and
 World  Affairs  m  general,  pre-
 ferably  by  personal  experience

 (in)  Administrative  ability  and
 experience  in  running  a  large
 organisation  in  a  Government
 Department  or  Commercial
 Department

 (b)  The  post  is  filled  in  consultation
 with  the  Union  Public  Service  Com-
 mussion

 Keshoram  Cotton  Mills,  Calcutta

 2550,  Shri  K  N  Pandey:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state’

 (a)  whether  it  3  a  fact  that  the
 management  of  the  Keshoram  Cotton
 Mills,  Calcutta,  is  contemplating  a
 lock-out,

 (b)  if  so,  the  reasons  therefor  and

 (c)  the  steps  Government  propose
 to  take  m  the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  to  (c)  The
 subject  matter  of  the  question  falls
 within  the  State  sphere  Government
 have  no  information  in  the  matter

 Educated  Unemployed  in  Himachal
 Pradesh

 255  Shri  Daljit  Singh’  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  number  of  the
 unemployed  Graduates,  Intermediates
 and  Matriculates  on  the  Live  Regis-
 ters  of  the  Employment  Exchanges  in
 Himachal  Pradesh  as  on  the  Ist  March,
 19599
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  number  as  on
 Jst  March,  959  is  not  available.  The
 Rosition  as  on  315  December,  4958
 ig  given  below:
 eee

 Number on  Live
 Category  Register as  on

 (31-12-1958

 Graduates  3  r
 Tatermediates  27
 Matriculates  583

 Export  of  Electric  Goods
 2552  Shri  Ajit  Singh  Sarhadi:  Wl)

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  the  total  export  af  electric
 goods  to  Iran,  Japan  and  Bahrein  in
 1957-58,  and

 (b)  what  further  steps  have  been
 taken  to  step  up  such  exports?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)

 Rs
 Bahrein  46  700
 Tran  5  300
 Japan  352400

 (b)  The  measures  taken  to  promote
 exports  of  engineering  goods  to
 foreign  markets  are  set  out  in  the
 Statement  laid  on  the  Table  of  the
 Sabha  [See  Appendix  V,  annexure
 No  7]

 Employment  Exchange,  Agartala
 2553.  Shri  Bangshi  Thakur  जा  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  the  number  of  refugees,  Sche-
 duled  Castes,  Scheduled  Tribes  and
 ex-servicemen  separately  registered
 with  the  Employment  Exchange,
 Agartala  during  the  year  1958,

 (b)  the  total  number  of  women
 registered  during  the  same  period,
 and

 (९)  the  number  of  persons  to  whom
 employment  has  been  provided  so  far?
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):

 (a)  १  Displaced  Persons  52 :  2  Scheduled  Castes
 3

 3 8६ 3  Scheduled  Tribes  2)  ९
 4  Ex-servicemen  gh

 (b)  Women  53
 (C)  474
 Documentary  on  Cotton  Industry

 2534  Sardar  Iqbal  Singh:  Will  the
 Mimster  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  documentary  films
 depecting  the  various  processes  of
 Cotton  Industry  have  been  brought
 out,  and

 (b)  7  so,  who  has  borne  the  cost
 of  the  films?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  (a)
 and  (b)  A  statement  35  laid  on  the
 Table  of  the  Sabha  (See  Appendix
 दि  annexure  No  72)

 Technical  Training  Centres

 2555  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  names  and
 number  of  places  where  technical
 training  centres  were  started  in
 Punjab  State  during  1958-59?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Three  Technical
 Trammg  Centres  at  Pathankot,
 ‘Gurgaon  and  Sonepat  were  started  in
 Punjab  State  during  ‘1958-59

 Passports  for  U  SSR.

 2556.  Shri  Daljit  Singh  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  the  number  of  passports  issued
 for  USSR  during  1957-58  and  1958-
 59,  and

 (b)  the  number  of  Indian  immi-
 grants  at  present  in  USSR?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  total  number  of
 Passports  for  USSR  issued  by  the
 Passport  Issuing  Authorities  m  India

 ‘during  the  year  ‘1957,  958  and  959
 8  (Al)  LSD—8

 (upto  February)  was  64l,  4997  and
 230,  respectively

 (b)  The  total  number  of  Indian
 Immigrants  at  present  in  USSR.  is
 estimated  to  be  three  (3)  only

 Indians  in  Japan
 2557.  Shri  Daljit  Singh  Will  the

 Prime  Minister  be  pleased  to  state
 (a)  the  number  of  passports  issued

 for  Japan  during  1958,  and
 (b)  the  number  of  Indian  immi-

 grants  in  Japan  at  present?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  2353  passports  for  Japan
 were  issued  by  the  Passport  Issuing
 authorities  ३7  India  during  the  year
 958

 (b)  The  total  number  of  Indian
 immigrants  in  Japan  upto  the  end  of
 December,  958  is  estimated  to  be
 695  inclusive  of  children,  but  ex-
 clusive  of  short-term  tourists  and
 visitors

 Sindri  Fertilizers  and  Chemicals
 (Private)  Ltd.

 2558,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  of
 foreign  exchange  incurred  during
 1958-59  on  the  import  of  machinerv
 for  the  expansion  of  the  Sindri  Ferti-
 lizers  and  Chemicals  (Private)  Ltd?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 About  Rs  75  lakhs  upto  end  of
 February,  959

 Export  of  Leather  Goods

 2559  Shri  Daljit  Singh:  Will  the
 Manister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  total  value  of  leather  goods
 exported  during  3958  and

 (b)  the  total  amount  of  foreign
 exchange  earned  thereby?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  The  total  value  of
 leather  goods  exported  and  the  total
 amount  of  foreign  exchange  earned
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 thereby,  during  the  year  ‘1958,  amount-
 ed  to  Rs.  1,94,39,000.

 Production  of  Paper
 2560.  Shri  K.  C.  Jena:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  different  kinds
 of  papers  for  the  purpose  of  writing
 and  printing  which  have  been  pro-
 duced  in  India  in  the  year  1957-58
 and  1958-59  m  different  paper  mills;
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 (b)  the  quantity  of  such  papers
 SUPpheg  to  each  ftate  during  the
 above  period;  and

 (९)  which  of  the  States  supplies  the
 bulk  of  the  raw  material’s  for  paper
 Production?

 The  Minister  of  Commerce  and  In->
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Separate  figures  for  writing  and
 Printing  papers  were  not  maintained
 in  ३956  and  957  The  total  produc-
 tion  in  1956,  1957,  958  was  as  under:

 Year  Production  of  prity  of  prinnung  of  writing
 of  paper  &  =

 &  Writing  paper  paper
 paper  board  Papers

 (an  tons)  (in  tons)  (in  tons)  (Qn  toms)  ४

 72956  193,400,  ‘123,010
 7957  208,957  ‘126,514,
 7958  251,356  7544०  99,240  55,767

 (b)  No  information  is  avaiable,  as
 there  35  no  control  over
 of  paper

 distribution

 (ce)  The  main  raw  material  used  for
 the  production  of  paper  38  bamboo  and
 its  off-take  by  papers  mills  from
 different  States  during  1957-58  was
 as  follows’—

 Tons
 r  Andhra  Pradesh  §4,I50
 2.  Assam  26,500
 3.  Brhar  60,848
 4.  Bombay  21,000
 5.  Madhya  Pradesh  74  06
 6.  Orissa  ‘116,500
 7.  Uttar  Pradesh  56
 8.  West  Bengal  7,500,

 Tota:  361,030

 झावनी  बोर्ड  के  कर्मचारियों  के  लिये  राष्ट्रीय
 स्थायाधिकरण

 २५६१.  भी  भक्त  बदन :  क्या  अम
 शौर  रोजगार  मत्री  २६  फरवरी,  १६९५६  के

 ताशकित  पप्रब्न  सल्या  ७०७  के  उत्तर  के
 सग्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि

 (क)  छावनी  बोर्डों  के  कमंचारियों  की
 मायो  पर  विचार  करने  के  लिये  स्थापित
 किये  गये  राष्ट्रीय  न्‍्यायाधिकरण  ने  प्रभी  तक
 अपने  काम  में  क्‍या  प्रगति  की  है,  और

 (ख)  न्यायाधिकरण  का  काम  कब  तक
 पूरा  हो  जायेगा  ?

 अम  उपनंत्र।  (शा  झआबिंद  झल)
 (क)  ६०  छावनी  बोर्ड  इस  मामले  से  ताल्लुक

 रखते  है।  पक्ष  भ्रपने  बयान  पेश  कर  रहे  हैं  ।
 बहस  समाप्त  होने  के  बाद  सुनाई  शुरू  होगी  i

 (a)  नन्‍्यायाधिकरण  रू,  काम  पूरा  करने
 में  कितना  समय  लेगा,  यह  कहना  इस  वक्‍त
 संभव  नहीं  ।

 Employees’  State  Insurance  Scheme
 2562  Shri  Panigrahi:  Will  the  Minis.

 ter  of  Labour  and  Employment  be
 pleased  to  state

 (&)  whether  the  Employees’  State
 Insurance  Scheme  has  been  in  opera-
 tion  in  Orissa;



 8749  Written  Answers  CHAITRA  10,  88l  (SAKA)  Written  Answers

 (b)  if  so,  the  number  of  industrial
 workers  now  getting  the  benefit  of
 medical  care  under  this  scheme  in
 Orissa,  and

 (c)  the  names  of  the  factories  or
 industrial  establishments  in  Orissa
 which  have  implemented  this  scheme?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No

 (b)  and  (c)  Do  not  arise

 Film  “Naked  Earth”

 2568.  Shri  s.  M.  Banerjee’  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  the  African  students
 Association,  New  Delhi  has  made  a
 representation  to  the  Union  Govern-
 ment  requesting  to  ban  the  film
 “Naked  Earth”,  and

 (9)  af  so,  the  steps  taken  in  this
 matter?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  (a)
 Yes  Sir

 (b)  ‘Fhe  representation  has  been
 brought  to  the  notice  of  the  Film
 Censor  Board,  who  keep  in  view  the
 relevant  directives  regarding  wrong
 presentation  of  friendly  countries  and
 peoples

 Accident  in  Saunda  Colliery
 2564  Shri  T  B.  Vittal  Rao:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  870  on
 the  3rd  March,  959  and  state

 (a)  the  findings  of  the  Regional!
 Inspector  of  Mines  who  enquired  into
 the  accident  in  Saunda  Colliery  of
 National  Coal  Development  Corpo-
 ration,

 (b)  the  steps  being  taken  for  pre-
 vention  of  such  accidents,  and

 (c)  whether  a  copy  of  the  report  of
 the  Regional  Inspector  of  Mies  will
 be  laid  on  the  Table?

 $759

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf):  (a)  The  accident
 occurred  due  to  an  undetected  accu-
 mulation  of  inflammable  gas  which  was
 ignited  as  a  result  of  smokmg  The
 persons  concerned  were  overwhelmed
 by  fumes

 (b)  The  statutory  provisions  per-
 taining  to  gassy  mines  contained  in
 the  Coal  Mines  Regulations  and  the
 Indian  Electricity  Rules  are  being
 enforced  m  this  mine

 (c)  A  summary  ef  the  report  is  as
 follows  -

 For  the  purposes  of  the  Mines  Act,
 the  Saunda  Colliery  35  spht  mto  two
 separate  mines,  namely,  Saunda  No
 and  Saunda  No  2,  each  one  under  a
 First-Class  Colliery  Manager  The
 accident  occurred  in  the  underground
 workings  of  Sirka  Seam  in  Saunda
 No  2  Colhery  The  Colliery  3  in
 charge  of  adequate  and  duly  qualified
 managerial  and  supervisory  staff  ६

 The  Sirka  Seam  is  not  known  to  be
 gassy,  but  as  a  precautionary
 measure,  the  management  have  issued
 instructions  to  the  mining  sirdars  that
 they  should  carry  flame  safety  lamps
 in  order  to  detect  gas  The  Investi-
 gating  officer’s  finding  35  that  the
 accident  was  caused  by  the  ignition  of
 inflammable  gas  According  to  him,
 there  had  been  gradual  accumulation
 of  inflammable  gas  in  the  air  and
 this  accumulated  gas  was  ignited  by
 the  miners  who  went  there  to  cut  coal
 as  permitted  by  the  authorities  The
 ignition  was  caused  by  smoking  and
 the  presence  of  matches  and  ‘chuttis’,
 which  were  recovered  after  the  acci-
 dent  established  this  fact  beyond
 doubt

 Regulation  47  of  the  Coal  Mines
 Regulations  957  provides  that  anv
 mine  to  which  regulations  122(2)
 and  44  apply,  no  contrabands  shall
 be  permitted  to  be  carried  undcr-
 ground  Though  Regulaions  122(2)
 and  44  do  not  apply  to  this  mine  the
 management  had  made  obligatory  the
 use  of  safety  lamps  in  the  mine  as  2
 precautionary  measure  The  ban  on
 contrabands  and  smoking,  under
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 regulation  147,  was  a  natural  corollary
 to  the  introduction  of  safety  lamps,
 but  the  management  did  not  check
 the  carrying  of  contrabands  and  smok-
 ing  underground  The  Investigating
 Officer  has,  in  the  circumstances,  fixed
 the  responsibility  for  the  accident  on
 the  management,  though  they  cannot
 be  held  to  have  contravened  any  of
 the  statutory  provisions,

 India’s  Contribution  to  U.N.O.

 2565.  Shri  H  N.  Mukerjee:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  what  are  the  figures  regarding
 our  contribution  to  the  United  Na-
 tions  Organisation  and  its  associated
 units  during  the  last  seven  years,  to
 be  shown  separately;

 (b)  what  are  the  principles  follow-
 ed  in  determining  such  increases  in
 payment  as  have  taken  place,  and

 (c)  what  are  the  reasons  for  the
 large  increase  under  this  head  in  the
 budget  estimate  for  1959-607

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  India’s  contributiors  for
 the  seven  years,  952  to  ‘1958,  to  the
 United  Nations  budget  are:

 Year  Rs.

 29582  68,02.232
 7953  69,09,702
 7954  78,24,095
 T955  63,79,098
 3956  60,74,148
 7957  63,78,347
 958  50,98,703

 Our  contributions  in  respect  of  the
 Specialised  Agencies  of  the  U.N  are
 being  collected  and  will  be  made  avail-
 eble  as  soon  as  possible.

 (b)  Member  States  contribute  to  the
 budget  on  a  scale  determined  by  the
 General  Assembly  on  the  recommen-
 dation  of  its  Committee  on  Contribu-
 tions  which  takes  into  account—

 (i)  the  capacity  to  pay,  judged  by
 comparative  national]  income;
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 (4i)  comparative  income  per  head
 of  population;

 (an)  temporary  dislocation  of
 national  econom.es;  and

 (iv)  ability  of  Member  States  to
 secure  foreign  currency.

 Special  relief  38  given  to  countries
 with  low  per  capita  incomes.

 The  percentages  of  our  contribu-
 tions  to  the  U.N.  since  1952,  are  as
 follows:—

 Year  Percentage

 १9९2  3°53
 7953  3°43
 3954  3°40
 T9S5  3*30,
 7956  325
 7957  2°97
 १958  2°90
 1959-61  2°46
 The  percentage  of  India’s  contribu-

 tion  towards  the  budget  of  the  UN.
 has  thus  been  steadily  decreasing
 The  actual  sum  to  be  paid  depends
 however  on  the  total  size  of  the  UN.
 budget  in  a  particular  year.

 (c)  The  principal  reason  for  the  in-
 crease  in  the  budget  estimate  for  1959-
 60  is  because  of  the  provision  of  Rs  62
 lakhs  as  India’s  share  for  959  of  the
 expenses  of  the  United  Nations  Emer-
 gency  Force  in  the  West  Asian  region.

 ‘3207  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ACTION  TAKEN  BY  GOVERNMENT  ON
 ASSURANCES

 Tbe  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):  I
 beg  to  lay  on  the  Table  a  copy  of  each
 of  the  following  statements  showing
 the  action  taken  by  the  Government
 on  various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  various  sessions  of  Second  Lok
 Sabha:

 (i)  First  Statement—Seventh
 Session,  1939.  (See  Appendix
 फ  annexure  No.  78.)
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 qu)  Supplementary  Statement
 No  IV—Sixth  Session,  4958
 (See  Appendix  द  annexurc
 No  74)

 (au)  Supplementary  Statement
 No  VII—Fifth  Session,  958
 (8९९  Appendix  फ  annexure
 No  75]

 (iv)  Supplementary
 No  XVII—Fourth  Session,
 958  (See  Appendix  ्
 annexure  No  76]

 (v)  Supplementary  Statement
 No  XIX—tThird  Session,  957
 (See  Appendix  V,  annexure
 No  77]

 (vi)  Supplementary  Statement
 No  XVIII—Second  Session,
 957  (See  Appendix  V,
 annexure  No  78]

 ANNUAL  ReporT  oF  HINDUSTAN
 Surry  pp

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin).  On  behalf  of
 Shr:  Raj  Bahadur  I  beg  to  lay  on  the
 Table,  under  sub-section  (l)  of  sec-
 tion  639  of  the  Compamies  Act,  956
 a  copy  of  the  Annual  Report  of  Hindu-
 stan  Shipyard  (Private)  Limited  for
 the  year  1957-58  along  with  the  Audi:t-
 ced  Accounts  [Placed  in  Libtary,  See
 No  LT-327/59)

 AMFNDMENTS  TO  RUBBER  RULES
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 I  beg  to’lay  on  the  Table,  under  sub-
 section  (3)  of  section  25  of  the  Rub-
 ber  Act,  947  a  copy  of  Notification
 No  GSR  308  dated  the  14th  March,
 1959,  making  certain  further  amend-
 ments  to  the  Rubber  Rules,  955
 [Placed  in  Library,  See  No  LT-328/°
 59].

 Statement

 22.083  hrs.
 ESTIMATES  COMMITTEE

 Forty-Frirra  Report
 Shri  8,  G.  Mehta  (Gohilwad):  I  beg

 to  present  the  Forty-fifth  Report  of
 the  Estimates  Committee  on  the  Minis-

 A
 of  Health—Medical  Services  Part
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 for  Grants

 2.09  hrs.
 { *  DuMANDS  FOR  GRANTS—contd.

 MINISTRY  OF  STEEL,  MINES  AND  FUEL
 contd

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the  De-
 mands  for  Grants  relating  to  the
 Ministry  of  Steel,  Mines  and  Fuel  Out
 of  8  hours  allotted'’for  this,  4  hours
 and  9  minutes  now  remain.  All  the
 Demands  and  the  cut  motions  moved
 thereto  on  the  30th  March  have  al-
 ready  been  circulated  to  hon  Mem-
 bers  on  the  same  day  and  they  are
 now  before  the  House  When  should
 t  calh  the  Mamster?

 Shri  Prabhat  Kar  (Hooghly)  May  I
 suggest  that  in  view  of  the  fact  that
 the  hon  Mhunister  has  already  taken
 one  hour  in  the  beginning  and  h:  Is
 going  to  take  one  hour  for  reply,  the
 time  may  be  extended?

 Mr.  Speaker:  Let  me  hear  the  Minis-
 ter  first

 shri  Nath  Pai  (Rajapur)  He  :s  not
 here

 Mr.  Speaker-  His  deputy  is  here

 Jhe  Parliamentary  Secretary  to  the
 Mimster  of  Steel,  Mines  and  Fuel
 (Shri  Gayendra  Prasad  Sinha):  The
 hon  Minister  will  take  about  40
 minutes  for  reply

 Mr.  Speaker:  All  right,  I  will  con-
 sider  it~—what  more  time  is  to  be
 allotted

 Shri  Nath  Pai:  The  Minister  for  Iron
 and  Steel,  Sardar  Swaran  Singh,  was
 kind  enough  yesterday  to  open  the  de-
 bate  There  is  another  Mhunuister
 equally  concerned  with  one  aspect  of
 industry,  oil  If  he  is  not  given  a
 chance,  it  will  not  be  fair  We  would
 lke  to  hear  Shri  Malaviya  also.  This
 msy  also  be  taken  into  account  with
 regard  to  the  adjustment  of  time.

 *Moved  with  the  recommendation  of  the  President.
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 Mr.  Speaker:  The  hon.  Members  are
 wanting  a  number  of  things.  It  is  up
 to  the  Minister  to  choose  whoever  or
 both  should  reply.  Therefore,  we
 here  cannot  dictate  to  the  Minister  as
 to  who  should  reply.

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Shri
 Malaviya  will  not  take  more  than  i5
 minutes.

 Shri  Nath  Pai:  That  means  55
 dianLutes,

 Mr.  Speaker:  ‘Theretore  an  hour
 3०9  ss

 Shri  Gajendra  Prasad  Sinha:  Appro-
 ximately  one  hour.

 Shri  Bose  (Dhanbad):  I  was  saying
 yesterday  that  there  is  another  section,
 that  of  oil  and  gas.  In  this  section
 the  Ministry  is  working  through  the
 Oil  and  Natural  Gas  Commission.  This
 Commussion,  as  we  find  from  the  Re-
 port,  has  moved  from  Kashmir  to  Cape
 Comorin  and  from  Assam  to  Jaisalmer
 and  further  down  to  Saurashtra  in
 search  of  gas  and  oil.  It  has  gone  deep
 down  into  the  womb  of  the  earth
 thousands  of  metres  below  the  surface
 in  pursuing  the  mineral  wealth.  The
 details  of  its  working  in  geological  sur-
 veying,  mapping  and  scientific  pros-
 pecting  in  various  ways,  as  indicated
 in  the  Report,  will  make  a  big  volume
 But  it  must  be  said  to  its  credit  that
 the  Commission  has  already  made
 many  valuable  discoveries.  In  Assam
 it  has  discovered  both  oil  and  gas  in
 sufficient  quantities  for  which  refine-
 ries  will  shortly  be  erected  in  Assam
 and  Bihar

 Gas  and  oi)  have  also  been  found
 in  Jwalamukhi  and  Cambay  area  and
 if  everything  comes  up  to  expectation
 production  will  begin  in  these  places
 in  the  near  future.  I  may  add  in  this
 connection  that  the  Commission  is
 working  under’  various  handicaps,
 particularly  in  the  matter  of  drills  and
 other  equipment  necessary  for  drilling
 holes,  and  if  these  machineries  were
 readily  available  I  have  no  doubt  in
 my  mind  that  the  Commission  would
 have  shown  much  better  results.
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 One  thing  will  have  to  be  realised  in
 this  connection  and  that  is  that  pros-
 pecting  for  oil  and  gas  is  a  highly
 costly  and  speculative  job,  There  is
 no  knowing  when  success  will  come
 or  success  will  come  at  all  or  not.
 Stii  what  the  Commission  has  done  is
 to  be  highly  appreciated.  With  these
 words  I  support  the  Demands  of  this
 Ministry.

 Shri  Somani  (Dausa):  Mr.  Speaker,
 Sir,  I  would  like  to  confine  my  re-
 marks  to  the  steel  section  of  the  Minis-
 try  about  which  there  was  such  strong
 criticism  from  a  number  of  hon.  Mem-
 bers  yesterday.  I  would  first  like  to
 deal  with  the  criticism  levelled  against
 the  Ministry  for  the  policy  followed
 by  them  in  regard  to  the  working  of
 the  private  sector  steel  projects.

 Hon,  Members,  Shri  Nath  Pai  and
 Shri  Morarka  raised  the  points  about
 the  retention  prices  and  also  about  the
 interest-free  loans  to  these  steel  com-
 panies.  I  think  that  the  entire  critic-
 ism  is  rather  based  on  some  misunder-
 standing.  I  would  first  like  to  take
 the  question  about  the  retention  prices.

 Much  has  been  made  of  the  retros-
 pective  effect  which  was  given  by  the
 Ministry  to  the  increase  in  the  reten-
 tion  prices  last  October  as  a  result  of
 the  recommendations  of  the  Tariff
 Commission.  The  real  position  is  that
 the  current  scheme  of  retention  prices
 of  steel  operative  for  the  five-year
 period  ist  April,  955  to  3lst  March,
 1980,  was  recommended  by  the  Tariff
 Commission  in  their  report  dated  the
 30th  November,  1955,  and  sanctioned
 by  Government  by  their  Resolution
 dated  the  lst  February,  1956.  The  re-
 tention  prices  were  so  fixed  in  pur-
 suance  of  Government's  direction  on
 the  subject  as  to  enable  the  major  pro-
 ducers  to  obtain,  after  meeting  all
 their  current  charges  and  obligations
 including  taxes  and  reasonable  divi-
 dends  on  their  share  capitals,  a  reason-
 able  proportion  of  the  finances  requir-
 ed  for  their  expansion  programme  for
 internal  resources,  The  scheme  of
 retention  prices  sanctiened  on  the
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 above  basis  of  the  Government's  Re-
 solution  of  the  ist  February,  1956,
 mentioned  above,  also  contains  ‘the
 following  escalator  clause

 “The  retention  prices  recom-
 ‘mended  by  the  Commission  may
 be  adjusted  from  time  to  time  to
 the  extent  that  Government  are
 satisfied  that  manufacturing  costs
 if  altered  from  the  1954-55,  level  as
 a  result  of  changes  in  railway
 freights,  changes  in  statutory  price
 of  coal  and  other  fuel,  raw  mate-
 rials,  stores  or  machinery  and
 changes  in  labour  costs  caused  by
 labour  legisiation  or  adjudication
 or  conciliation  awards”

 Shri  Morarka  (Jhunyhunu)  This
 was  the  recommendation  of  the  Tariff
 Commission

 hri  Somani:  This  3५  the  decision  of
 the  Government

 Shri  Morarka  Was  it  accepted?  No
 In  the  Resolution  of  the  Ist  February
 1956,  to  which  the  hon  Member  35
 referring  this  was  not  accepted  by  the
 Government  The  Government  said
 that  whenever  the  representation  .s
 made  the  Government  would  consider
 that  on  merits

 Mr.  Speaker:  Very  good
 Shri  Somanf:  What  I  have  quoted

 is  the  Kesolution  of  the  Government
 itself  under  which  they  have  accepted
 the  recommendations  of  the  Taritf
 Commission  in  so  many  words  A  pro-
 vision  In  similar  terms  has  also  been
 made  in  clause  5  of  the  agreement
 dated  the  23rd  June,  ‘1955,  betwee
 the  Government  of  India  and  TISCO
 regarding  the  expansion  programmc
 to  be  carried  out  by  the  steel  com
 pany  The  increase  in  retention  price
 as  recommended  by  the  Tariff  Com
 mission  in  their  report  dated  the  24th
 May,  1958,  and  sanctioned  by  the  Gov
 ernment  on  the  3th  October,  1958,  has
 been  granted  in  accordance  with  the
 Provisions  of  this  escalator  clause  to
 cover  only  such  increases  in  costs  as
 nave  been  accepted  by  Government  as
 fallmg  withm  the  purview  of  the

 escalator  clause
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 Shri  Morarka:  No  Did  the  Govern-
 ment  not  ask  that  this  should  be  ex-
 amined  only  for  the  future?  The  (०४-.
 ernment  in  its  letter  of  reference  to
 the  Tanff  Commussion  says  in  50  many
 words,  Please  examine  this  question
 ‘for  the  future”

 a
 Mr.  Speaker:  Very  good  Hon,  Mem-

 ber  need  not  go  on  interrupting  Let
 the  hon  Member  have  every  right  to
 speak

 Shri  Morarka  It  38  in  reply  to  my
 point  He  says  that  I  made  the  critic-
 ism  on  some  musunderstanding  हैं
 want  to  point  out  that  the  hon  Mem-
 ber  is  replying  on  the  basis  of  some
 misunderstanding

 Shri  Somani:  Why  I  say  that  it  78
 based  on  a  misunderstanding  will  be
 quite  clear  from  the  fact  that  what
 we  are  concerned  with  723  not  the  re-
 trospective  character  of  the  increase
 that  was  given  That  35  my  subm.s-
 sion  If  the  hon  Member  wants  to
 take  any  objection  to  the  recommenda-
 tions  of  the  Tariff  Commission  in  re-
 gard  to  the  increases  which  took  place
 in  the  manufacturing  charges  during
 that  period,  that  may  have  been  a
 relevant  contention  But  having  ac-
 cepted  the  principle  that  the  Govern-
 ment  of  India  are  committed  to  give
 a  fair  increase  in  the  manufacturing
 prices  to  the  steel  companies,  if  there
 is  any  genuine  increase  in  the  items
 of  various  manufacturing  expenses  7६
 does  not  matter  in  the  least  whether
 the  increase  is  given  retrospectively
 or  for  the  future

 Shri  Morarka’  Why  not?

 Shri  Somani-  After  all,  if  the  in-
 crease  would  have  been  given  for  the
 future,  the  increase  m  terms  of  prices
 per  ton  would  be  much  higher  than
 what  has  been  given

 Mr  Speaker-  Any  hon  Member  s
 entitled  to  draw  his  own  inference
 from  the  facts  I  have  no  objection  to
 allow  any  hon  Member  to  correct  a
 palpable  error  or  a  mistake  of  facts
 But  so  far  as  inferences  are  concern~
 ed  each  hon  Member  35  entitled  to
 draw  his  own  inference  The  other
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 hon.  Member  who  is  not  satisfied  with
 it  has  to  keep  quiet  in  his  seat.

 Shrimati  Renu  Chakravartty
 (Basirhat):  It  is  a  matter  of  fact.  What
 Shri  Morarka  has  said  is  that  that
 reference  was  for  the  future  and  Shri
 Somani  says  that  it  was  for  the  past.

 Mr,  Speaker:  That  is  all  right.  There
 is  no  quarrel  then.

 Shri  Morarka:  Yesterday  I  quoted
 it  and  I  have  got  a  copy  of  the  Reso-
 jution  of  the  Government  here  with
 me  where  it  says  that  the  Tariff  Com-
 mission  had  to  examine  the  question
 anly  fae  the  future  The  ban.  Mem
 ber  says  that  I  made  the  speech  based
 on  some  misunderstanding.  I  request
 the  hon.  Member  to_place  a  copy  of  the
 Resolution  of  the  Ist  February  on  the
 Table  of  the  House  where  it  says  that
 the  Government  accepted  the  recom-
 mendations  of  the  Tanff  Commission
 The  Government  has  not  accepted
 them.  They  say,  “We  shall  examine
 that  question  only  on  merits  as  and
 when  the  two  companies  come  to  us"

 Mr.  Speaker:  The  Government  will
 explain  it  later  on.

 Shri  Somani:  I  have  got  a  copy  of
 the  Tariff  Commission’s  report  and
 there  is,  I  submit,  a  misunderstanding
 in  the  mind  of  Shri  Morarka  in  regard
 to  the  word  ‘future’.  The  point  38  that
 the  Government  of  India  in  accepting
 the  recommendations  of  the  Tariff
 Commission  accepted  the  principle  of

 examining  any  increase  in  the  manu-
 facturing  charges  from  time  to  time
 for  the  period  955—59.  And  the  word
 ‘future’  indicates  that  the  Government
 of  India  at  that  stage  were  not  in  a
 Position  to  correctly  assess  the  increase
 in  the  manufacturing  charges,  and,
 therefore,  when  the  reference  was
 again  made  to  the  Tariff  Commission
 fer  future,  the  word  indicated,  in  my
 opinion,  that  commitment  that  was
 already  made  by  Government  that  the
 prices  for  this  five-year  period,  namely
 1855-59  would  be  governed  by  the
 aetual  increase  or  decrease  in  the
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 manufacturing  expenses  that  might
 occur  and  that  if  the  Government  of
 India  would  be  satisfied  after  proper
 exgtmination  by  the  Tariff  Commission
 that  there  has  really  been  any  increase
 in  the  cost  of  manufacture,  then  that
 increase  could  be  given  on  a  basis
 which  may  certainly  be  called  retros-

 but  which  is  not  retrospective
 m  fhe  sense  that  Government  had  al-
 ready  accepted  this  principle,  that  is,
 the  principle  of  giving  such  increases
 or  even  bringing  about  reduction  in
 the  retention  prices  if  in  the  isght  of
 the  actual  cost  of  manufacturing,  such
 decision  was  warranted.

 What  I  want  to  submit  is  that  much
 is  being  made  of  the  word  ‘retrogpec-
 tive’  Suppose  the  increase  would  not
 have  been  given  retrospectively,  then
 it  would  only  have  meant  a  greater
 increase  for  the  future  production  of
 the  company  in  order  to  compensate  it
 for  the  increase  in  the  manufacturing
 charges  Here,  there  ts  no  question  of

 gy  departure  from  the  basic  principle
 thet  was  accepted  by  Government

 shri  Morarka:  You  must  excuse  me
 for  an  interruption  here,  for  the  s:mple
 regson  that  the  hon.  Member  35  trying
 to  give  some  wrong  mathematics  to
 the  House  If  we  had  given  the  in-
 crease  for  the  future  only,  if  we  had
 not  given  retrospectively  this  so-called
 smaller  increase,  Government  would
 have  saved  Rs.  44  crores;  by  giving  the
 so-called  smaller  increase,  Govern-
 ment  have  given  to  these  two  com-

 afies  Rs.  44  crores  more  than  they
 wotld  have  given  otherwise.  Even  if
 they  had  given  Rs.  68  per  ton  only
 for  the  future  as  against  Re.  46  per
 tor  as  they  have  given  for  the  whole

 siod,  Government  would  have  saved
 Rs,  4  crores  or  so.  Let  the  hon.  Mem
 bef  multiply  the  figures  of  production
 with  the  actual  increment  that  they
 have  given  and  the  amount  that  they
 would  have  given  in  case  this  would
 not  have  had  any  retrospective  effect.

 G@ardar  Swaran  Singh:  I  think  I
 mvst  say  that  second  speeches  should
 not  be  permitted,  because  they
 virtually  make  out  new  points  and.
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 the  like.  Let  the  debate  continue.

 Shri  Merarka  rose—

 Sardar  Swaran  Singh:  I  do  not  give
 in.  80,  let  not  the  hon.  Member  get
 up  in  that  manner.

 Shri  Morarka:  I  do  not  give  in
 either.

 Sardar  Swaran  Singh:  The  simple
 point  is  this.

 Mr,  Speaker:  The  hon.  Minister  is
 titled  to  make  the  representation  on

 behalf  of  Government,

 Sardar  Swaran  Singh:  The  simple
 point  is  that  it  is  true  that  if  the  in-
 creases  are  not  given,  Government  can
 save;  if  Government  do  not  give  any
 Increase,  they  can  save  several  crores
 more.  So,  that  is  only  an  argument,
 not  a  question  of  arithmetic.

 Mr.  Speaker:  I  did  not  quite  follow,
 I  think  Shri  Morarka  said  that  it
 would  involve  an  additional  payment
 of  Rs.  4  crores.  In  the  future,  the
 accounting  may  be  done,  whatever
 amount  is  paid  from  time  to  time  is
 only  paid  provisionally,  and  whatever
 is  decided  upon  by  the  Tariff  Commis-
 sion  will  be  given  effect  to,  and  it  will
 be  given  effect  to  retrospectively;
 after  so  much  of  work  has  been  done,
 if  the  Tariff  Commission  finds  that
 this  is  the  price  that  has  to  be  paid
 for  the  work  or  for  the  article,  then
 the  price  will  be  on  the  date  on
 which  the  accounting  finally  takes
 Place,  in  which  case  whatever  has
 been  supplied  even  before  the  price
 was  fixed  will  also  be  covered  by  this
 higher  price,  and,  thereforé,  so  much
 extra  has  to  be  given.  Therefore,
 what  Shri  Morarka  seems  to  say,
 namely  that  it  should  not  or  ought
 not  to  be  given  retrospective  opera-
 tion,  seems  to  have  some  force.

 Now,  because  it  will  involve  pay-
 ment  for  what  has  been  already  sup-
 Plied,  the  hon.  Minister  may  say,
 there  is  no  definite  payment  at  any
 Particular  stage,  the  whole  thing
 Would  be  decided  by  the  rate  fixed at
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 the  end,  and,  therefore,  tit  then,
 every  payment  that  is  made  is  only
 provisional.  That  is  one  way.

 Sardar  Swaran  Singh:  Your  second
 alternative  is  generally  the  basis  on
 which  these  payments  are  made,  be-
 cause  additiqgnal  expenses  have  to  be
 incurred  as  they  fall  due.  Govern-
 ment  later  on  make  a  reference  to  the
 Tariff  Commission,  and  it  is  quite  often
 that  the  increases  are  given  with
 retrospective  effect  to  cover  additional
 expenditure  that  has,  in  fact,  been
 incurred.

 Shri  Nath  Pai:  The  hon.  Minister
 has  never  explained  why  from  April
 ‘1955,  retrospective  effect  should  be
 given.  That  is  what  staggers  us.

 Mr.  Speaker:  Very  well.  That  is  a
 matter  for  explanation.

 Shri  Somani:  So  far  as  this  produc-
 tion  issue  is  concerned,  the  company’s
 contention  has  been  that  the  estimate
 of  production  that  was  taken  by  the
 Tariff  Commission  at  the  time  of  the
 original  mquiry  was  much  higher  than
 what  has  been  the  actual  production
 in  the  subsequent  years.  The  whole
 price  structure  as  recommended  by  the
 Tariff  Commussion  at  that  period  was
 based  on  certain  calculations  of  pro-
 duction  based  on  the  expansion  and
 other  modernisation  programmes,  and‘
 the  company  has  made  out  a  case,  and
 I  think  they  have  also  represented  to
 the  Government  further,  that  the
 Tariff  Commission  has  not  done  full
 justice  to  this  principle  of  giving  an
 adequate  increase  in  the  retention
 price  due  to  the  increases  which  have
 been  brought  about  in  the  manufactur-
 ing  expenses,  and  also  due  to  the  fact
 that  the  company  has  not  been  able
 to  produce  that  quantity  of  steel  which
 was  envisaged  to  be  produced,  by  the
 Tariff  Commission,  at  the  original
 period  of  the  inquiry.  My  whole  sub-
 mission  is  this,  that  the  question  of
 retention  prices.

 Mr,  Speaker:  Was  it  in  the  original
 agreement  that  whatever  the  Tariff
 Commission  decides  upon  will  be  given
 even  from  the  start?  Was  it  sald  there
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 that  whatever  price  may  be  fixed  may
 be  fixed  tentatively,  we  agree  at  a
 particular  rate,  ‘but  this  is  subject  to
 whatever  the  Tariff  Commission  may
 fix,  in  which  case  it  will  apply
 Tretrospectively  from  I9557  Unless
 there  is  such  an  arrangement,  if  sub-
 sequently  there  is  payment  to  them
 of  something  more,  that  will  come  into
 operation  only  from  the  date  from
 which  it  is  fixed.  That  has  been  the
 bone  of  contention.

 Sardar  Swaran  Singh:  The  Tariff
 Commission’s  recommendations  are

 -after  all  recommendations  as  to  the
 items  that  have  to  be  taken  into  con-
 sideration.  About  that,  there  is  an
 agreement  that  they  will  be  entitled
 to  ask  for  additional  payment  if  there
 is  an  increase  in  such  and  such  items

 .of  costs.

 Shri  Somani:  I  was  just  labouring
 the  point  that  the  impression  of  the
 hon.  Member  that  the  Tariff  Commis-
 sion  is  so  liberal  in  fixing  the  prices
 for  controlled  commodities  is  not  cor-
 rect.  I  have  myself  an  experience  of
 the  way  in  which  the  Tariff  Commis-
 sion  works,  I  am  connected  with  the
 cement  industry,  and  I  know,  the  pro-
 cedure—-which  has  been  followed  by
 the  Tariff  Commission  in  fixing  the
 prices  of  controlled  commodities—has
 been  such  that  after  a  thorough  and
 comprehensive  inquiry  recommenda-~
 tions  were  made  which  in  my  opinion
 hardly  did  full  justice  to  the  question
 of  giving  fair  prices  to  the  industries
 concerned.  Their  approach  has  been
 so  thorough,  so  rigid  and  so  compre-
 hensive  that  it  would  be  a  wrong
 impression  on  the  part  of  any  hon.
 Member  to  conclude  that  the  Tariff
 Commission  has  in  any  way  been
 liberal  to  the  industries  concerned
 while  making  their  recommendations
 as  to  the  price  structure.

 Shri  Morarka:  Here  again,  may  I
 interrupt?

 Mr.  Speaker:  J  am  not  going  to
 allow  this.

 Demands  MARCH  3i,  i986  for  Granta  8764

 Shri  Nath  Pal:  We  remember  the
 case  of  TELCO.

 Shri  Morarka:  This  will  be  my  last
 intervention.  Why  was  Government
 obliged  not  to  accept  the  recommenda-
 tion  of  the  Tariff  Commission?

 Mr.  Speaker:  I  agree,  the  hon.  Mem-
 ber  may  be  enthusiastic.  ee

 Shri  Nath  Pai:  We  only  remember
 the  case  of  TELCO,  which  runs  coun-
 ter  to  what  Shri  Somani  says.

 a
 Morarka:  I  remember  this  thing

 alzo.

 Mr.  Speaker:  I  do  not  know  what  to
 do  in  the  circumstances.  I  have  always
 felt  that  instead  of  having  a  general
 discussion  like  this,  as  soon  as  the
 general  discussion  on  the  Budget  is
 over,  the  whole  Budget  may  be  refer-
 red  to  a  Committee  of  the  Whole
 House,  which  can  split  itself  into  a
 number  of  sub-committees,  and  each
 sub-committee  may  sit  with  the  officers
 in  the  Ministry  and  look  into  these
 matters  and  exchange  views—and  if
 necessary,  the  press  also  may  be  allow-
 ed  to  be  there;  there  is  nothing  private

 |
 about  it—in  which  case,  all  the  recom-
 mendations  of  the  Estimates  Commit-
 tee  and  the  Public  Accounts  Commit-
 tee  can  be  put  before  them,  and  such
 discussions  can  be  had  certainly  across
 the  table.  That  will  be  very  useful.

 But  as  it  is,  we  are  again  having
 on  each  Demand  a  general  discussion
 That  is  what  exactly  is  happening
 Except  in  the  case  of  one  or  two  hon.
 Members  who  know  intimately,  and
 who  apart  from  their  study,  have  inti-
 mate  knowledge  of  these  facts,  in  the
 case  of  the  others  it  becomes  a  general
 discussion.  When  hon.  Members  who
 know  these  subjects  intimately  want
 to  have  their  say,  we  have  not  got
 the  time  here  or  the  opportunity  to
 give  to  them,  for,  when  an  hon.  Mem-
 ber  speaks  once,  he  would  not  be  al-
 lowed  normally  to  speak  again.  |
 have  gone  out  of  the  way  to  allow
 Shri  Morarka  to  speak  three  or  four-
 times,  after  he  has  concluded  his:
 speech  once,
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 fhri  Meorarka;  I  am  grateful  to  you
 for  it.

 Mer.  Speaker:  All  the  same,  I  do  not
 think  I  heave  been  enlightened.  Per-
 sonally,  I  am  not  a  veteran;  even  now.
 after  ail  these  interruptions,  I  am  as  I
 was  originally.  Now,  this  is  the  diffi-
 culty,  I  am  yet  to  devise  some
 method.

 I  would  request  hon,  Members  on
 both  sides  to  find  out  how-best,  when
 there  is  a  doubt,  the  matter  could  be
 resolved.  I  do  not  know  what  to  do.
 I  would  normally  ask  the  Estimates
 Committee  or  some  other  committee  to
 look  into  this  matter,  but,  again  and
 again,  asking  the  Estimates  Committee
 when  the  matter  is  here  is  not  proper.
 ‘We  must  devise  some  method  by  which
 these  differences  could  be  resolved.  If
 really  so  much  of  money  has  been
 spent,  then  we  would  like  to  know  be-
 fore  we  spent;  and  if  it  is  not  spent,
 ‘then  the  doubt  ought  to  be  cleared  up

 I  am  sure  the  hon.  Minister  will  try
 to  take  both  sides  into  account  and  try
 to  explain  to  this  House  why  this  mis-
 understanding  has  arisen.  Let  there
 de  no  more  interruptions  now.

 Shri  Dasappa  (Bangalore):  What
 about  the  committees?

 Mr.  Speaker:  As  for  those  commit-
 tees,  it  is  left  to  the  hon.  Members  to
 Pursue  that  matter.  Let  them  all
 think  about  it  properly  themselves,
 and  then  let  us  think  of  it.

 Dr.  Melkote  (Raichur):  I  move
 that  the  whole  House  endorse  the
 view  that  you  have  placed  before  us
 that  the  whole  question  be  submitted
 to  a  sub-committee.  May  I  suggest
 that  the  Speaker  move  in  this  direc-
 tion  and  help  us?

 Mr.  Speaker:  Under  the  rules  as
 they  stand,  I  have  no  authority  to
 refer  any  of  these  matters  to  a  sub-
 committee.  Let  us  wait  and  see.  The
 hon.  Minister  will  certainly  explain
 these  differences,  so  that  the  whole
 House  may  get  cleared  of  this  doubt.
 And  if  stil]  something  persists,  some
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 doubt,  I  shall  try  to  find  out  how
 best  it  can  be  resolved.

 Shirl  Nath  Pai:  It  will  be  of  great
 importance,  what  you  just  now  said,
 and  I  hope  not  only  this  Ministry
 but  others  will  besr  this  in  mind.

 I  will  point  out  a  very  relevant  in-
 stance.  The  doubts  we  had  raised  on
 the  25th  November  in  thfs  House  have
 been  fully  confirmed,  in  toto,  every
 word,  by  the  Estimates  Commiittee,  but
 we  did  not  get  any  reply  on_  this
 point  yesterday.  We  hope  he  will
 bear  in  mind  what  you  just  now  said
 by  way  of  guidance,

 Shri  Somani:  I  welcome  the  sug-
 gestion  made  by  you,  and  indeed,  I
 would  like  that  this  whole  matter
 about  the  Tariff  Commission's  recom-
 mendations  and  the  Government's  deci-
 sions  thereon  in  regard  to  the  reten-
 tion  prices  given  to  Tata  Steels  is
 enquired  into  thoroughly  to  clear
 away  any  doubts  in  the  minds  of  any
 hon.  Members  that  anything  but  bare
 justice  has  been  done  to  the  industry
 in  giving  retrospective  effect  to  the
 increase  in  the  retention  prices.

 In  this  connection  I  may  draw  the
 attention  of  the  hon.  Minister  to  the
 dividends  that  are  being  distributed
 by  Tata  Steel  and  Indian  Iron.  The
 dividends  do  not  exceed  four  or  five
 per  cent  return  based  on  the  present
 stock  exchange  prices  of  these  shares.
 If  the.return  that  the  investor  gets
 trom  investment  in  the  shares  of  these
 big  companies  is  only  four  or  five  per
 cent.  I  do  not  think  there  is  any  case
 in  pointing  to  the  question  of  the
 retention  prices,  because  in  no  way
 are  the  resources  which  are  placed  at
 the  disposal  of  the  companies  being
 frittered  away  by  way  of  dividends  to
 the  shareholders  or  in  any  other  way.
 On  the  other  hand.  they  are  being
 usefully  utilised  in  the  huge  expansion
 programme  which  both  the  companies
 have  undertaken.  What  I  wanted  to
 convey  is  that  the  companies  concern-
 ed,  under  the  direction  and  advice  of
 the  Government,  are  following  a  very
 rigid  and  conservative  policy  in  the
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 question  of  dividends,  and  are  doing
 everything  possible  to  see  that  their
 huge  expansion  programme  is  imple-
 mented  in  the  manner  decided  and  in
 full  conformity  with  our  national
 Policy.  Therefore,  no  impression
 should  be  created  ag  if  the  Ministry
 has  been  in  any  way  liberal  to  the
 claims  of  this  industry  or  has  in  any
 way  done  anything  which  is  not’  war-
 ranted  by  the  needs  of  the  national
 economy.

 Refoe  concluding  this  point  and
 coming  to  the  public  sector  projects,
 I  would  also  like  to  make  a  brief
 reference  to  what  my  hon.  friend  Shri
 Nath  Pai  said  about  the  interest-free
 loans  to  these  companies.  There  is  a
 long  history  behind  these  loans.  It  is
 not  as  if  these  interest-free  loans  have
 been  allowed  as  a  gift  to  these  com-
 panies.  This  scheme  has  been  evolved
 efter  very  long  deliberations  and
 negotiations,  and  in  consultation  with
 the  World  Bank  by  the  Government
 in  a  manner  quite  different  from  what
 the  company  itself  had  wanted.  It
 was  early  in  1952,  I  think,  that  TISCO
 represented  to  the  Government  in  re-
 gard  to  the  needs  of  their  expansion
 programme,  and  they  wanted  an  in-
 crease  of  about  Rs.  00  per  ton  in
 order  to  enable  them,  after  paying  the
 taxes.  to  build  a  fund  exclusively  ear-
 marked  for  the  purpose  of  expansion.
 So  far  as  the  needs  of  expansion  were
 concerned,  Government  were  fully
 agreed  with  the  soundness  of  the  pro-
 posal,  but  certainly  Government  did
 not  entertain  this  proposal.  On  the
 other  hand,  Government  did  increase
 the  prices  and  pay  this  increased
 amount  to  the  equalisation  fund  and
 from  that  fund  these  loans  have  been
 given.  As  a  matter  of  fact,  Shri
 J.  R.  0,  Tata,  Chairman  of  TISCO,  has
 referred  in  one  of  his  speeches  to  this
 and  stated  that  this  loan  which  has
 been  given  by  the  Government,  as  a
 matter  of  fact,  is  legitimately  an
 amount  which  belongs  to  the  com-
 pany  itself.  The  Government,  instead
 of  allowing  the  amount  to  be  secured
 by  way  of  increase  in  the  retention
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 Prices,  hag  given  it  by  way  of  loan  in
 order  to  comply  with  certain  require-
 ments  of  the  negotiations  which  the-
 Company  had  carried  on  with  the
 World  Bank.  ‘This  interest-free  loan
 was  regarded  88  equity  capital  by  the-
 World  Bank,  and  it  has  helped  out
 Steel  companies  to  secure  valuable
 financial  assistance  from  that  institu-
 tion.  Even  if  interest  had  been  charg-
 ed,  naturally  these  interest  charges
 would  have  been  the  expense  of  a
 Tevenue-character,  and  to  that  extent
 the  Tariff  Commission  or  the  Govern-
 Ment  would  have  had  to  give  a  corres-
 bonding  increase  in  the  _  retention
 Drice.  Therefore,  I  do  not  think  there
 és  any  point  in  my  hon.  friend,  Shei
 Nath  Pai,  making  anything  about  any
 favour  being  shown  by  the  Govern-
 Ment  in  these  interest-free  loans  to
 these  companies.

 Shri  Nath  Pai:  Do  you  refer  to  the
 Steel  Stabilisation  Fund  of  Rs.  77
 ¢rores?

 Shri  Somani:  Whatever  it  is,  whe-
 ther  it  is  Rs.  7  or  Rs  0  crores,  I  am
 only  trying  to  state  that  the  whole
 question  of  these  interest-free  loans
 was  negotiated  for  a  long  time  in  con-
 Sultation  with  the  World  Bank,  and
 the  Government  did  not  accept  the
 broposal  as  submitted  by  the  steel
 company,  but  have  taken  action  abso-
 lutely  in  conformity  with  the  needs  of
 expansion  on  the  one  hand  and  the
 other  various  factors  which  have  got
 to  be  considered  in  this  connection.

 Now,  I  would  like  to  say  a  few
 words  about  our  public  sector  projects,
 about  which  so  much  has  been  said
 yesterday,  again  especially  by  our
 friends  Shri  Nath  Pai,  Shri  Morarka
 and  others.  I  do  not  in  the  least
 minimise  the  criticism  that  has  been
 made  about  the  administration  of  these
 huge  projects,  but  I  would  like  to  sub--
 mit  at  the  beginning  in  this  connec-
 tion  certain  salient  features  which  have
 to  be  kept  in  mind  if  we  are  to  de  -
 full  justice  to  the  issue.
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 First  of  all,  I  readily  agree  with  the
 suggestion  contained  in  the  Estimates
 Committee’s  Report,  as  also  what  was
 seid  by  Shri  Nath  Pai  yesterday  that
 the  Government  did  make  a  great
 tmistake  in  not  undertaking  the  con-
 struction  of  one  steel  project  under
 the  First  Five  Year  Plan.  If  there
 had  been  one  steel  project  under  the
 First  Plan,  certainly  that  could  have
 been  undertaken  40  to  50  per  cent
 cheaper  than  what  we  have  had  to
 incur  during  the  Second  Plan,  and
 moreover,  the  experience  and  the  or-
 ganisation  which  would  have  been
 available  would  have  been  very  valu-
 able  in  the  implementation  of  the  pro-
 gramme  of  construction  of  the  remain-
 ing  two  steel  projects.  But  that  is
 a  matter  of  over-all  policy  of  the
 Government  and  the  Planning  Com-
 mission  as  well.

 ‘What  we  are  today  concerned  with
 is,  once  the  decision  having  been  taken
 to  establish  three  steel  projects  sim-
 ultaneously,  how  that  programme  has
 ‘been  executed  by  the  Ministry.  As
 TI  said,  this  programme  of  establish-
 ing  three  steel  projects  simultaneously
 is  so  gigantic  and  so  ambitious  in  nature
 that  it  would  not  be  doing  full  justice
 to  the  work  of  the  Ministry  if  the  hon.
 Members  do  not  keep  in  mind  the
 gigantic  and  unprecedented  nature  of
 the  burden  that  was  placed  on  the
 Ministry  in  executing  such  huge  pro-
 gramme  of  construction  of  three  steel
 projects  simultaneously.  Remem-
 ber  again  that  they  were  asked  to  un-
 dertake  this  programme  of  the  three
 steel  plants  at  a  time  when  the  two
 big  steel  companies  in  the  private
 sector  had  also  embarked  upon  a  sub-
 stantial  expansion  of  their  units.  That
 meant  that  the  Ministry  could  not
 avail  itself  of  the  resources  or  of  the
 experience  of  valuable  technical  per-
 sonnel  which  could,  in  the  ordinary
 circumstances,  have  been  made  avail-
 able,  if  the  two  units  in  the  private
 sector  had  not  simultaneously  a  very
 dig  programme  of  expansion  for  their
 own  units.

 Then  again,  it  should  be  remember-
 ed  that  these  projects  have  not  been
 established  in  important  cities  like
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 Calcutta  and  Bombay  where  adequate
 facilities  of  everything  are  available.
 These  projects  have  been  constructed
 in  out-of-the-way  places  where  there
 have  been  so  many  formidable  dif_i-
 culties  in  the  beginning  of  township,  of
 housing,  lack  of  adequate  transport
 facilities  and  so  many  other  problems.
 The  hon.  Minister  yesterday  said  that
 about  150,000  workers  are  at  present
 engaged  in  the  construction  of
 these  three  steel  projects.  That
 shows  the  magnitude  of  the  task  in
 which  the  Ministry  is  engaged.  There
 are  8  hundred  and  one  other  problems
 As  one  who  is  connected  with  the  pri-
 vate  sector,  I  myself  realise  the  nature
 of  the  formidable  difficulties  which  we
 have  encountered  in  the  last  few  years
 in  imolementing  even  much  smaller
 projects  in  various  places.  Therefore,
 while  it  will  be  certainly  fair  to  criti-
 cise  the  many  deficiencies  and  defects
 that  have  been  discovered  in  the  work-
 ing  of  this  Ministry  in  the  implementa~
 tion  of  these  projects,  it  will  be  neces-
 sary  to  realise  the  nature  of  the  task
 which  was  being  undertaken.

 Having  realised  the  difficult  circum-
 stances  under  which  the  Ministry  was
 asked  to  undertake  the  construction
 of  these  three  steel  projects  simulta-
 neously,  we  have  to  examine  the  nature
 of  the  deficiencies  that  have  been
 pointed  out  by  hon.  Members  who
 have  so  vehemently  denounced  the
 working  of  these  public  sector  pro-
 jects,  In  this  connection,  I  find  that
 the  major  criticism  has  been  about  the
 increase  in  the  original  cstimates.
 That  is  true,  because  from  the  original
 estimate  of  the  three  steel  plants  of
 Rs.  353  crores.  the  projects  are  now
 estimated  to  cost,  including  all  the
 items  which  were  left  out  at  the  ori-
 ginal  stage,  something  in  the  neigh-
 bourhood  of  Rs.  560  crores.  There  is  no
 doubt  that  this  increase  is  a  colossal
 one,  one  which  cari  give  a  very  alarm-
 ing  picture.  But  then  we  have  to
 take  into  account  certain  other  fea-
 tures  which  led  to  such  enormous  in-
 crease  in  the  estimates.  It  has  been
 pointed  out  that  compared  to  the
 original  specifications,  a  lot  of  addi-
 tions  and  improvements  were  made  in
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 the  projects  themselves.  It  would
 perhaps  have  been  possible  to  control
 this  increase  if  the  specifications  ori-
 ginally  formulated  were  adhered  to.
 But  I  think  the  Ministry  acted  wisely
 in  accepting  the  suggestions  of  their
 techniciaris  to  make  certain  additions
 and  alterations  which,  though  inyolve
 a  great  amount  of  additional  capital
 outlay,  will  ensure  greater  and  more
 efficient  working  of  these  units.

 We  have  been  told  that  purchases
 were  made  from  abroad  of  structural
 steel,  refractories  and  many  items  of
 stores  which  were  originally  intended
 to  be  purchased  in  this  country  itself.
 There  have,  of  course,  been  increases
 due  to  the  under-estimates  made  by
 the  consultants,  due  to  increase  of
 prices  and  wages  in  Europe  and  so  on.

 Now  the  important  point  we  have
 to  remember  is,  that  having  entered
 inte  a  commitment  as  regards  this
 enormous  increase,  the  hon.  Minister
 had,  I  think,  in  the  budget  discussions
 in  May  1987,  given  certain  revised
 estimates.  The  major  point  before  us
 is  whether  these  revised  estinates  of
 3957  are  also  going  to  be  increased  to
 an  enormous  extent.  Fears  were  ex-
 pressed,  and  certain  items  were  also
 given.  But  in  this  connection,  I  can
 only  go  by  what  the  hon.  Minister
 said  in  his  opening  statement  yester-
 day  that  he  does  not  see  even  today
 that  there  will  be  any  significant  in-
 crease  in  the  revised  estimates  that
 were  given  to  the  House  in  May
 ‘1957.  So  long  as  the  Ministry  can,
 from  the  actual  completion  of  the
 three  projects,  prove  that  their  revised
 estimates  have  not  substantially  been
 exceeded,  I  do’  not  think  that  the
 alarming  picture  painted  about  the  in-
 crease  in  estimates  has  got  any  sub-
 stantial  justification.  But  if  really,  as
 hon.  Members  pointed  out  yesterday,
 even  these  revised  estimates  will  be
 exceeded  enormously  and  substantially
 then  certainly  that  is  something  which
 would  require  a  more  detailed  expla-
 nation  than  what  was  given  in  the
 Ddeginning.  दुन्क्रण्पोते  therefore  request
 the  hon.  Minister  to  again  clarify  in
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 hig  reply  whether  he  stands  by  the
 assurance  that  he  gave  in  his  opening
 statement  that  so  far  as  the  revised
 estimates  are  concerned,  there  will  not
 be  any  major  or  significant  increase.

 Then  the  question  of  delay  may  be
 taken  into  account.  In  this  confiee-
 tion,  I  would  like  to  submit  that  evem
 so  far  as  the  expansion  programmes:
 of  TISCO  and  IISCO  are  concerned,
 there  has  been  a  substantial  increasé
 compared  to  the  original  estimates
 which  they  had  put  before  the  share-
 holders  or  the  public  at  the  time  these
 programmes  were  formulated.  There
 has  also  been  quite  some  delay  in  the:
 implementation  of  these  programmes.
 If  the  private  sector  projects,  with  all
 their  efficiency  and  experienced  orga-
 nisation  at  their  disposal  could  not
 avoid  the  enormous  increase  in  their
 capital  outlay  and  also  delay  in  the
 execution  of  their  expansion  program-
 mes,  I  think  the  picture  that  has
 emerged  of  the  completion  of  these
 three  projects  has  to  be  viewed  in  its
 proper  perspective.  After  all,  you
 want  to  undertake  an  ambitious  pro-
 gramme  of  industrialisation.  I  hold
 no  brief  for  the  ICS  officers  who  may
 have  been  on  the  job,  but  I  certainly
 was  pained  to  hear  from  my  hon.
 friend,  Shri  Nath  Pai,  that  there  was
 a  conspiracy  to  run  down  the  public
 sector  on  the  part  of  the  ICS  officers.
 concerned.  I  think  that  was  the  urn-
 kindest  cut.  I  would  like  to  appeal  to
 hon.  Members  to  see  the  difficult  cir-
 cumstances  under  which  our  officers
 are  working,  and  it  will  do  no  good
 to  those  who  have  got  so  much  in  their
 heart  for  the  welfare  of  the  public
 sector  projects  to  condemn  them  out-
 right.  I  do  not  think  my  hon.  friends,
 Shri  Nath  Pai  and  Shri  Naushir
 Bharucha  left  any  adjective  in  the
 dictionary  untouched  so  far  as  the
 black  side  was  concerned.

 Shri  Nath  Pai:  Just  on  a  point  of
 personal  explanation....

 Mr.  Speaker:  Whatever  has  been  said
 is  there....

 Shri  Somani:  Words  like  ‘extrava-.
 gance’.  ‘bungling’.  ‘messing”  were  uli-.
 lised.  Byt,  I  do  not  think  it  does  any
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 credit  to  Members  of  this  House  to
 condemn  a  programme  of  such  a
 gigantic  nature  which  has  been  under-
 taken  by  the  Ministry  m  these  terms
 The  nature  of  the  projects  should
 clearly  have  given  a  warning  to  us
 that  uf  these  three  steel  projects  are
 to  be  implemented  simultaneously,
 then  mustakes—serious  mustakes—or
 lapses  ate  bound  to  occur  They  are
 inevitable,  It  would  have  been  mar-
 vellous  if  they  had  been  able  to  steer
 clear  of  those  things  It  is  a  very
 difficult  position  for  anybody

 We  have  been  told  about  the  con-
 tractors  and  so  many  other  things
 But  when  day  to  day  problems  have
 to  be  decided,  either  you  follow  the
 strict  and  rigid  rules  of  red-tapism
 or  you  act  in  a  businesslike  manner
 Esther  you  delay  the  projects  or  take
 the  risk  of  being  criticised  later  I
 think  it  s  much  better  in  the  national
 interest  that  these  projects  have  been
 completed  more  or  less  according  to
 scheduled  than  that  the  policy  of  fol-
 lowing  rigidly  the  rules  was  followed,
 which  would  have  kept  the  officers
 free  from  criticism

 My  whole  submission  is  that  so  long
 as  no  definite  charges  of  malafide  are
 proved,  :t  would  not  be  advisable  to
 make  such  sweeping  and_  general
 statements  of  condemnation  of  the
 whole  department  The  entire  debate
 of  yesterday  as  well  astheother  day
 when  we  were  discussing  the  projects
 painted  a  picture  which,  if  true,  will
 mean  that  the  pubhe  sector  should
 cease  to  function

 Shri  Ni  Bharucha  (East
 Khandesh)  No,  ho

 Shri  Nath  Pai:  We  want  it  to  suc-
 ceed  We  want  to  defend  it

 Shri  Somani:  I  can  understand  con-
 structive  suggestions  bemg  made  and
 criticisms  being  made  which  are  of  s
 Constructive  character  If  you  will
 read  the  various  adjectives  which
 have  been  used,  you  will  find  that  we
 are  not  fit  or  competent  to  undertake
 any  job  whatscewer.  The  Black  or
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 dark  side  has  been  painted  m_  that
 manner.  I  do  not  agree  with  it.  But
 I  personally  say  that  there  have  been
 serious  mistakes  and  lapses,  and  before
 I  conclude,  I  would  like  to  say  a  few
 things  about  the  organisation  But  I
 would  appeal  to  my  hon  friends  that
 it  is  better  that  such  matters  are  dis-
 cussed  in  an  informal  way  with  the
 Mimister,  than  that  such  a  dark  and
 black  picture  should  be  punted  in
 this  House  which  leaves  a  very  unde-
 sirable  impression  in  the  country  as
 if  the  public  sector  projects  are  being
 run  so  inefficiently,  so  irregularly  and
 in  a  manner  which  is  causing  such  a
 dram  and  waste  of  public  funds

 Commg  to  the  question  of  organisa—
 tion,  I  myself  agree  that  the  hon
 Mmister  should  give  serious  thought
 to  put  the  organisation  on  a_  purely
 commercial  basis  so  that  the  three
 steel  plants  can  run  in  a  sound  and
 scientific  manner  Various  construc-
 tive  suggestions  have  been  made  in
 the  Estimates  Committee’s  Report  I
 would  certainly  like  that  the  Ministry
 examines  in  detail  these  various  con-
 structive  suggestions  and  takes  con-
 crete  and  effective  measures  to  ensure
 that  the  admmustration  of  these  pro-
 jects  is  put  absolutely  on  a  commercial,
 sound  and  scientific  basis

 In  this  connection,  we  have  had  a
 lot  of  suggestions  coming  during  the
 recent  few  years  as  to  how  our  puble
 sector  projects  should  be  conducted,
 the  admunistrative  machinery,  the
 board  of  directors,  the  cadre  of  techni-
 cians  and  so  on  I  mean  all  these
 points  have  been  discussed  threadbare
 during  the  last  few  years  by  various
 committees  and  various  suggestions
 have  been  made  _  It  38  high  time  that
 the  Mistry  took  serious  note  of  allt
 these  suggestions  and  put  things  in  a
 manner  which  would  not  give  rise  to,
 these  criticisms

 One  thing  more—and  that  75  about
 the  optimistic  view  taken  by  the  hon.
 Mmister  about  the  supply  of  steel
 Here  I  want  to  give  a  little  warning
 I  have  experience  of  cement  A  little
 over  twa  years  ago  there  was  such  .an
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 acute  shortage  of  cement  that  we  were
 compelled  to  import  cement  from
 foresgn  countries  But,  suddenly,  with
 the  progressive  increase  in  production,
 we  today  find  ourselves  in  a  position
 where  the  manufacturers  of  cement
 have  to  export  part  of  their  products

 Our  steel  production  38  going  to  be
 doubled  very  shortly  We  have  at
 Present  over  2  millon  tons  of  supply
 of  steel.  It  is  going  to  be  486  million
 tons  It  is  high  time  that  the  hon
 Minister  and  his  Ministry  gives  serious
 thought  to  see  how  this  doubling  of
 the  supply  75  going  to  be  utilised  We
 should  not  be  suddenly  faced  with  a
 situation  as  ithappened  in  the  case  of
 cement,  that  steel  production  will  not
 be  utilised  and  the  steel  projects  will
 find  themselves  in  difficulty  This  is
 a  problem  which  should  receive  de-
 tailed  consideration  at  the  hands  of
 the  Ministry  It  will  not  be  sufficient
 just  to  say  that  with  our  growing  and
 expanding  economy  and  with  the  pro-
 gressive  increase  in  the  need  for  steel
 we  will  have  more  than  double  de-
 mand,  and  we  will  be  able  to  export
 a  part  of  our  production  I  would
 like  this  matter  to  be  very  thoroughly
 examined  before  any  new  scheme  for
 a  fourth  steel  plant  or  plans  for  the

 *  expansion  of  these  three  undertakings
 is  undertaken  It  is  essential  that  we
 should  take  proper  measures  to  see
 that  our  production  which  38  going  to

 ~be  doubled  shortly  will  not  be  left
 unutilised

 Shri  Naushir  Bharucha:  Not  shortly,
 not  till  963

 Shri  Somani;  Anyway  I  wanted  the
 planning  to  be  done  in  a  manner
 which  will  ensure  the  proper  utilisa-
 tion  of  our  progressive  increase  in
 production,

 In  the  end,  I  will  only  say  that  it
 was  not  in  a  spirit  of  criticism  of  what
 ry  colleague  had  to  say  that  I  said
 thes  I  must  agree  that  the  criticisms
 to  a  great  extent  are  just  and  =  that
 everything  possible  should  be  done  to
 ensure  that  our  public  sector  pro-
 Jects  function  in  an  efficient  manner
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 But  I  felt  strongly,  m  view  of  the
 dmpression  created  yesterday,  that  I
 should  like  to  express  so  about
 this,

 Shri  Nath  Pai:  Sir,  a  word  of  per-
 sonal  explanation,  as  he  referred  to
 me  _  It  ४७  very  nice  to  hear  somebody
 put  up  a  stout  defence  for  the  Minis-
 try  But  he  should  not  give  an  im-
 pression  to  anybody  that  I  was  trying
 to  denounce  the  civil  servants  I  had
 sazd  that  I  will  be  the  last  person  to
 abuse  the  parhamentary  immunity
 which  a  Member  enjoys  to  denounce
 people  who  can  never  have  an  ००5
 portunity  of  saying  what  they  feel.  I
 cited  an  example  I  only  asked  this
 Was  it  proper,  was  it  advwable,  was
 it  good  business  to  send  one  single
 serviceman  to  Germany  to  sign  a
 deal  worth  Rs  90  crores  He  comes
 back  and  we  find  that  the  German
 association  on  monetary  basis  of  Rs  9
 crores  cannot  be  had  because  he  did
 not  give  thought  to  the  simple  thing
 of  Rs  9  crores  being  taken  in  this
 country  at  the  rate  of  i2  per  cent
 This  38  what  I  had  in  mind  The  Esti-
 mates  Committee  also  say  this

 “They  also  find  it  strange  that
 the  administration  of  the  Rs  560
 crore  steel  projects  rests  largely
 with  two  to  four  officials  or  erst-
 while  officials  of  the  Government
 who  have  had  no  previous  ex-
 perience  of  steel  industry,  or  of
 any  industry  for  that  matter”
 And  it  is  in  this  spimt  we  pleaded

 that  they  are  good  administrators  but
 they  have  no  business  knowledge  and
 steel  is  a  business  Let  us  use  the
 talents  of  men  lke  him.  I  have  no
 objection.  But  I  did  not  cast  any
 aspersion  That  छ  what  I  want  to
 say  Again  the  Estimates  Committee
 ended  by  saying  that  the  association
 of  civil  servants  will  have  to  be  ter-
 minated  and  we  will  have  to  get
 competent  men.  Now,  I  think  he  will
 agree  with  me

 Shri  Feroye  Gandhi  (Rai  Bareh)-
 Sir,  before  you  put  up  Demand  No
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 88—Exploration  of  Oi]  and  Natural
 Gas-—to  the  vote  of  the  House,  I
 would  like  to  draw  your  attention  to
 something.

 Shri  Speaker:  Does  the  hon.  Member
 want  to  intervene  in  the  debate  now?

 Shri  Feroze  Gandhi;  There  seems  to
 be  some  mistake.  I  want  to  draw
 your  attention  to  it.

 Myr,  Speaker:  If  the  hon.  Member
 wants  to  speak  I  will  allow  him  an
 opportunity.

 Shri  Feroze  Gandhi:  I  do  not  want
 to  speak.  This  may  take  only  a  little

 Mr.  Speaker:  The  hon  Minister  ts
 here.

 Shri  Feroze  Gandhi:  The  hon.  Min-
 ister  is  here.  I  want  to  draw  his
 attention  to  this.  In  Demand  No  83,
 Major  Head—36,  Directorate,  09  and
 Natura]  Gas—A  ,  page  12,  you  find
 in  ‘1958-59,  for  390  officers  the  revised
 estimate  for  1958-59,  is  Rs.  11,95,000,
 ‘The  number  of  officers  has  gone  down
 to  $36  in  1959-60  and  the  Budget
 estimate  for  1959-60  has  risen  to
 Rs.  16,86,000,  that  is,  by  7  lakhs.  Then,
 under  A.  2,  for  an  establishment  of
 2850,  the  revised  estimate  for  1988-
 59  is  Rs  18,24,000  The  number  has
 diminished  to  2222  in  1959-60  and  the
 Budget  estimate  for  1989-60  has  in-
 creased  by  Rs.  0  lakhs  to  Rs.  28,88,000
 I  just  wanted  to  know  whether  this  is
 a  printing  error.  If  it  is  a  prmting
 error  it  could  not  be  put  to  vote

 Mr,  Speaker:  Are  there  no  —ex-
 planatery  memoranda  for  this?

 Shri  Feroze  Gandhi:  There  is  noth-
 ing  Sir.  I  have  already  pointed  it  out
 to  the  hon.  Minister,

 Mr.  Speaker:  The  hon.  Minister
 द । 16  note  it  and  reply  in  due  course
 8  LSD-—<4
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 Shrimati  ह”. ह  Chakravartty:  Mr.
 Speaker,  Sir,  we  have  just  had  a  de-
 lectable  sight  of  seeing  how  Mr.
 Somani  has  rallied  to  the  side  of  the
 Ministry.

 Mr.  Speaker:  What  I  was  wonder-
 ing  was  that  hon.  Members  who  are
 wedded  to  the  public  sector  have
 formed  a  private  businessman  ‘o
 support  the  public  sector,  himself
 opposing  #,  according  to  him.  Now,
 Mr.  Nath  Pai  has  explained  it,  The
 hon.  Member  may  go  on.

 Shrimati  Rena  Chakravartty:  Sir,
 IT  do  not  know  what  really  was  the
 point  in  your  intervention  at  this
 stage.  In  any  case,  it  was  quite  a  de-
 lightful  thing  to  see  Mr.  Somani  rally-
 ing  to  the  aid  of  the  Ministry.  But  the
 last  sentence  which  he  uttered  gave
 the  real  clue  to  the  whole  story  and
 that  was  that  we  should  not  have
 any  more  eteel  plants  in  the  public
 sector.

 Shri  Somani:  No,  Sir,  I  never  said
 that.

 Shrimati  Renu  Chakravartty:  And
 the  real  reason  for  that  is  whatever
 price  we  may  have  paid—there  is  no
 doubt  that  we  have  paid  through  the
 nose—there  is  one  truth,  that  the
 country  is  going  to  produce  steel  in
 the  public  sector  and  the  price  of
 private  sector  steel  will  come  down,
 whatever  happens.  I  think  that  the
 conclusion  Shri  Somani  has  drawn
 from  cement  cannot  be  applied  in  the
 ease  of  steel  because  cement  still
 continues  to  be  produced  in  the
 private  sector.  And,  if  my  information
 is  correct—of  course,  Shri  Somani
 says  that  the  Tariff  Commission  is
 very  rigid  and  very  conservative  and
 has  tightened  the  screw  on  and  all
 that  and  the  profits  derived  from
 cement  are  not  enough  for  him—in
 spite  of  all  that  he  says,  the  profits
 of  cement  are  still  on  the  high  side.
 I  am  sure,  in  a  poor  under-developed
 country  like  India,  if  we  could  have
 brought  down  the  price  of  cement,  if
 there  was  really  some  competition
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 from  the  pubhe  sectog  in  the  cement
 industry,  there  would  have  been  no
 question  of  a  surfeit  in  cement

 As  far  as  steel  35  concerned,  this
 dute-flymg  has  been  going  on  for  some
 tame  that  we  are  going  to  be  surfeited
 m  steel  We  shall  not  be  able  to  sell
 steel.  But,  in  a  country  like  India,
 if  we  really  want  to  industrialise,  if
 we  really  want  to  have  modern  m-
 plements  and  the  latest  methods  in
 agriculture  78  there  any  limit  to
 which  steel  can  be  utihsed,  provided
 we  can  make  it  economical  and  within
 the  purchasing  power  of  the  people”
 Every  person  will  use  it  if  really  we
 can  do  a  Therefore,  this  question
 which  is  being  raised  by  the  Tatas
 and  Mr  Biren  Mukerjee  and  now  by
 Mr  Soman,  “please  do  not  go  ahead,
 please  do  not  go  ahead”,  38  in  a  way
 affecting  the  public  mind  I  think  thic
 has  to  be  taken  very  seriously  and  we
 should  have  no  idea  of  trying  to  res-
 trict  what  we  shoulddo  ‘The  sky  :s
 the  limit  What  is  our  _  restricting
 factor?  The  restricting  factor  38
 money  at  our  disposal  and  that  38
 where  economy  has  to  be  brought
 about

 It  38  very  surpriaing  that  Mr
 Soman:  had  no  constructive  critscisms
 to  offer  He  could  not  say  how  we
 could  economise  and  how  we  can  go
 forward  There  ४8  a  feeling  in  the
 country  that  criticism  against  the
 public  sector  means  that  we  are
 against  the  public  sector  Before  I
 start,  I  want  to  say  very  clearly
 (Interruptions)  At  least  that  is  being
 tried  to  be  shown  and  I  think  the
 intervention  from  the  Chair  was  out
 of  fear

 Mr.  Speaker:  Yes;  out  of  fear

 Shri  Nath  Pai:  And  you  did  very
 rightly,  Sir

 Shrimati  Renu  Obhskravartty:  I
 want  to  make  a  categorical  and  clear
 statement  that  when  we  make  criti-
 cisms  they  shall  be  sharp  criticisms
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 They  are  so  because  we  want  the  Steel
 Ministry  and  the  Hindustan  Steel
 Private  Ltd,  and  the  other  industries.
 connected  with  steel  to  come  oat  and
 have  the  pride  of  place  in  the  country
 and  not  because  we  think  the  private
 sector  has  done  better  We  have  a
 private  sector  in  this  industry  for
 the  last  so  many  years  What  has
 been  its  record?  Has  a  been  better?
 If  we  go  into  the  rottenness  and  all
 the  mistakes,  then  we  will  know.
 I  am  glad  that  Shri  Somam  has  ad-
 mitted  that  they  were  making  mis-
 takes  Our  criticism  is  to  see  that.
 there  is  a  sharp  break  from  this  rot-
 tenness  and  new  standards  may  be  set
 up  so  that  the  hire  and  fire  system  of
 private  sector  ts  replaced  by  a  system
 where  no  profit  criticisms  but
 merit  may  be  rewarded  We  want  to
 have  a  new  social  outlook  in  this
 sector  That  78  why  we  are  saying
 these  things  Economy  on  the  one
 hand  and  a  new  outlook  on  the  other
 are  the  two  main,  basic  things  which
 we  want  to  see  followed  in  the  public
 sector

 8  hrs

 Having  said  that,  I  would  like  to  go
 to  my  first  suggestion  The  Ministry
 of  Steel,  Mines  and  Fuel  :s  a  stratc-
 grc  Ministry—the  three  departments.
 dealing  with  industries  which  are
 basic  to  the  essential  needs  of  indus-
 trialsation.  My  first  idea  is  it  is  &
 hotch-potch  Mimustry  which  really
 does  not  do  justice  to  any  of  the
 three  major  departments.  It  should
 be  split  up  af  we  want  to  do  justice
 to  each  of  them  If  any  country  could
 go  forward  successfully  developing
 steel,  coal  and  other  mineral  ores  and
 petroleum,  then  that  country  will  have
 got  the  Aladdm’s  Lamp  and  found
 the  way  to  the  land  of  prosperity  and
 Plenty  Therefore,  I  would  very  much
 like  the  Government  to  consider  this
 Point  especially  because  we  have  al-
 located  for  all  these—steel,  mines  as
 well  as  petroleum—special  places  in
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 the  public  sector  They  belong  to  the
 special  schedule  whereby  the  fur-
 ther  development  will  be  entirely  in
 the  public  sector,  as  such  the  res-
 ponsibilaty  of  the  Government  will  be
 very  much  heavier  than  in  many
 other  departments  of  Government
 Therefore,  I  make  this  suggestion  that
 this  Ministry  should  be  split  up

 Acharya  Kripalani  (Sitamarh.)
 Adding  more  jobs

 Shrimati  Renu  Chakravartty.  I
 have  one  lurkmg  fear  because  |  have
 seen  the  top  heavy  admunistrative  set-
 wp  not  only  in  this  Ministry  but  of
 almost  all  Ministries  I  was  surprised,
 as  I  was  gong  through  the  figures,  that
 the  officers’  pay  was  quite  dispropor-
 trenate  to  the  staff's  pay  and  the  allow
 ances  and  honoraria  and  other  things
 For  instance,  let  us  take  the  Depart
 ment  of  Iron  and  Steel  I  have  just
 called  out  a  few  figures  33  officers
 draw  Rs  2.7  000  One  Secretary
 geems  to  be  drawing  about  48,000  a
 year  which  comes  to  about  Rs  4000
 per  month  In  comparison  to  that
 50  class  III  and  62  class  IV  servants
 draw  Rs  2,20,000  This  morning  we
 had  a  question  about  the  socialst
 pattern  It  »  surprising  how  this
 terrific  disproportion  can  still  exist
 In  the  travelling  allowance,  dearness
 allowance  and  other  honorana,  here
 of  course  I  must  say  that  the  dear-
 ness  allowance  and  other  things  under
 the  category  should  according  to  us  be
 incorporated  into  the  wages  If  I  come
 to  the  Iron  and  Steel  Control  organs-
 ation,  what  do  I  see?  There  are  35
 officers  drawing  Rs  8,64,000  in  com-
 Pparwon  to  706  class  IT]  and  28  class
 IV  drawing  Rs  -13,27,200  The  travell-
 ing  and  the  dearness  allowances  come
 to  Rs  10,72,000  I  do  not  want  to  580
 into  the  Department  of  Mines  and
 Fuel  The  anomalies  have  already
 been  pomted  out  There,  75  officers
 draw  Rs  821,000  of  which  almost  a
 lakh  of  rupes  is  paid  to  one  Deputy

 and  six  Under  Secretaries
 im  comparison  to  two  deputy  assmtant
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 Petroleum  officers  whose  pay  seems
 to  be  reduced  In  comparison  to  that
 in  the  Department  of  Mines  and  Fuel,
 424  class  III  and  IV  people  get
 Rs  4,62,300

 Mr.  Speaker:  The  salary  is  the
 same  for  all  these  servants  The
 only  question  is  whether  so  many
 ate  necessary  are  not.

 Shrimati  Renu  Chakravartty:  If
 that  is  so,  if  that  xs  absolutely  on
 Par  with  Mimstries,  how  is  a  that
 there  is  so  much  discrepancy  between
 even  the  Department  of  Mines  and
 Fuel  and  the  Department  of  Iron  and
 Steel?

 Mr,  Speaker  Therrfore,  the  one
 Question  is  this  [f  the  salaries  are
 equal  to  the  salaries  here,  why  should
 O  many  be  appointed?  That  wil]  ve
 the  pomt

 Shri  Nath  Pal:  There  are  dispropor-
 tionately  low  and  high  salaries  also
 ™m  the  same  Ministry

 Shrimati  Renu  Chakravartty.  I
 only  want  that  the  three  Munistries
 should  be  spht  up  Here  we  see  how
 chsproportionately  things  happen  in
 the  Government  departments  I
 know  the  explanation  which  the  Min-
 ister  will  give  He  wl  say  that  it  is
 the  set  rule  and  set  pattern  We  want
 to  get  out  of  these  set  rules  and
 pa‘terns  Let  us  have  more  people
 I  do  not  mind  But  let  us  have  some
 less  disproportionate  figures  placed
 before  us

 None  of  us  will  have  time  to  deal
 with  petroleum  Coming  to  the
 question  of  steel,  what  I  want  to  say
 us  that  these  discussions  are  taking
 place  at  a  very  important  time  With
 the  commissioning  of  the  two  blast
 furnaces  we  have  reached  the  end  of
 &  Period  which  I  would  like  to  term
 88  a  period  of  exploration  We  have
 now  reached  a  stage  when  we  can
 look  back  at  our  mistakes  and  achieve-
 ments  We  should  be  in  a  position  to
 know  our  basic  mistakes  Although
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 the  Minister  has  said  that  we  are
 going  to  learn  from  our  mistakes,  what
 have  been  our  basic  mistakes?  That
 fg  not  very  clear.  Are  we  trying  to
 rectify  them?  The  Estimates  Com-
 mittee’s  report  will  be  very  useful  to
 the  Ministry  and  I  hope  he  wil!  give
 good  thought  to  it  and  adopt  the  re-
 commendations  made  therein.

 The  gecond  reason  why  I  say  that
 this  is  a  very  important  time  when  we
 are  discussing  this  report  is  this.
 ‘We  have  reached  a  very  critical  stage.
 On  the  one  hand  we  want  a  rapid
 expansion  of  the  steel  industry  and  on
 the  other  hand  the  eituation  especially
 in  the  context  of  foreign  exchange
 difficulties  has  made  us  very  careful
 regarding  expenditure.  These  two
 things  have  to  be  combined  together.
 ‘We  have  to  husband  our  resources  to
 the  utmost.  The  third  reason  why
 the  discussion  now  is  important.  is
 that  we  have  now  reached  a  period
 when  the  Third  Plan  is  to  be  for-
 mulated.  What  perturbs  me  is  not
 that  mistakes  have  been  committed
 They  have  cost  us  dearly;  they  are  bad
 but  we  do  not  seem  to  have  learnt
 from  our  mistakes.  What  disturbs  me
 most  of  all  is  the  statement  made  by
 the  Minister  in  his  speech  yesterday.
 Be  says:

 “In  this  process,  mistakes  would,
 no  doubt,  have  been  made  and
 almost  everyone  engaged  in  the
 task  would  be  able  to  gay  in  the
 light  of  experience  how  things
 might  have  been  done  better....
 our  endeavour  should  be  to  benefit
 for  the  future  from  the  many  and
 varied  experience  of  the  past.”

 That  is  good  But  then  what  does  he
 ay:

 “...  That  cannot  be  done
 hastily  or  in  mid-job,  so  to  say.”

 First  the  job  should  be  finished  and
 then  only  things  can  be  improved.
 When  a  person  gets  into  the  mire,  one

 even  now.  That  is  what  I  am  going
 to  suggest.  I  do  not  want  to  go  into
 the  past.  The  past  is  there;  Shri
 Morarka  dealt  with  it  and  in  the  Esti-
 mates  Committee  also  it  has  been  very
 categorically  stated.  Let  us  see  what
 is  happening  today.  To  my  mind,  our
 greatest  difficulties  arose  out  of  two
 basic  weaknesses:  defects  inherent  in
 agreements  and  contracts  as  a  result
 of  which  the  foreign  consultants  and
 suppliers  of  machinery  took  full  ad-
 vantage  and  made  us  pay  through  the
 nose  That  has  been  amply  explain-
 ed  on  the  floor  of  this  House  and  by
 the  Estimates  Committee.  The  second
 thing  #  our  abject  dependence  on
 foreign  experts.  These  were  the
 two  basic  defects.  We  have  now
 reached  a  stage  when  we  must  learn
 from  our  mistakes  and  when  the  ex-
 pansion  and  economy  must  go  hand
 in  hand.  We  have  to  so  plan,  co-
 ordinate  and  design  our  projects  keep-
 ing  a  sharp  look  at  the  special  char-
 acteristics  of  our  own  raw  material
 position,  technical  manpower  position
 and  we  have  to  set  up  a  strict  list  of
 priorities  and  of  doing  things  in  the
 most  economical  way  possible.

 Sir,  Shri  Somani  said,  well,  mis
 takes  are  made,  costly  mistakes  are
 made,  what  can  be  done.  We  cannot
 afford  to  do  that.  Of  course,  mistakes
 are  made,  genuine  mistakes  are  made,
 but  #t  is  about  avoidable  mistakes  that
 Tam  talking  about.  Let  us  be  clear  on
 that  score.  Let  us  not  mix  up  matters.
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 engineers  having  knowledge  of

 the  Hindustan
 weadin

 out  of

 have  gone  better  because  it  is  from  a
 Gevernment  to  Government  basis.
 There  private  profit  is  eliminated.
 Even  here,  I  would  say  that  a  very
 good  job  was  done  in  the  case  of
 Bhilai  because  we  sent  our  own  team
 of  experts  to  the  Soviet  Union,  they
 visited  many  of  the  steel  plants  there
 and  the  Soviet  experts  helped  them.
 007  technicians  also  gave  them  an
 idea  as  to  what  would  be  the  most
 suitable  things  to  adopt  in  our
 country  under  our  own  conditions.
 That  is  why,  I  say,  Bhilai  has  come
 out  to  be  the  best.  It  78  only  because
 there  has  been  the  greatest  co-
 operation  between  our  technicians  and
 the  Soviet  experts.  (Interruption).
 It  is  true  that  we  have  many  more
 experts  there,  but  I  think  on  the  whole
 everybody  will  agree  that  if  we  can
 do  with  lesser  people  the  Russians
 won't  mind,  they  would  go  away.  That
 73  the  one  area  where  Indians  have
 been  taught  to  be  in  charge  even  in
 the  commissioning  stage.  The  large
 number  of  Soviet  experts  who  remain
 there  will  commission  the  plant,  but
 actually  the  Indians  will  be  in  charge.
 They  will  stand  beside  them  and  teach
 them,  and  as  soon  as  they  have  been
 taught  they  will  go  away.  Dut  at
 Rourkela  and
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 have  found  that  Krupp-Demag  helped
 GHH  and  GHH  helped  the  German
 carpenters.  ICC  helpéd  ISCON  and
 we  had  to  pay  heavily.

 Let  us  see  what  is  happening  at
 Durgapur.  Actually  the  Estimates
 Committee  has  not  said  very  much
 about  Durgapur  because  it  ws  just
 starting  its  work.  Now,  here  again  we
 find  that  this  wonderful  package  deal
 of  ours  was  a  package  deal  in  every-
 thing  else  except  in  one  very  import-
 ant  aspect.  The  commissioning  con-
 tract  is  not  there.  As  soon  as  they
 erect  the  plant  they  will  hand  it  over
 to  you  and  then  the  commissioning  is
 left  to  you.  It  ig  a  very  serious  de-
 fect  that  has  been  brought  to  notice.
 We  will  now  have  to  think  about
 having  a  commissioning  contract,  What
 it  will  mean  to  us  in  terms  of  money
 and  other  things,  I  do  not  know  We
 have  been  assured  that  the  estimates
 will  not  jump  up  any  more.  I  sup-
 pose  the  hon.  Minister  will  say  that  he
 only  made  the  estimates  up  to  the
 point  of  construction  and  for  the
 commissioning  it  will  be  separate.

 Sir,  I  do  not  want to  go  again  into
 the  whole  question  of  defective  piling
 at  Durgapur.  It  is  a  scandalous  state  of
 affairs  We  have  got  the  ICC.  We  have
 got  the  ISCON.  We  have  paid  cnce
 over  Rs.  5  crores  to  ISCON.  Earlier
 we  have  paid  Rs  8  crores  altogether
 for  six  years  to  ICC.  All  this  has
 happened.  What  was  the  ICC  doing?
 Was  it  not  there  to  safeguard  the
 interests  of  Government?  It  was  our
 engineers  that  detected  the  mistakes.
 It  38  a  fantastic  position  that  we  are
 paying  through  the  nose,  we  are
 having  tier  upon  tier  of  foreign  con-
 sultants,  and  still  even  the  pilings,
 the  foundations  even  are  being  done
 without  our  consultants,  who  are
 supposed  to  be  ICC,  protecting  our
 interests.  What  were  they  doing?

 Again,  Sir,  I  wiint  to  raise  ५  very
 important  question  in  this  House,
 regarding  the  entire  atmosphere  at
 Durgapur.  The  entire  atmosphere  at



 8787  Demands  MARCH  35,  4958

 (Shrimati  Renu  Chakravartty}
 Durgapur  ४  vitiated  with  the  stinking
 atmosphere  of  the  white  man's  super-
 xonty  I  was  surprised  to  read  in  the
 London  Economist  of  l4th  February,
 3959  where  they  talk  about  racialism
 and  cay

 “Its  hard  to  believe  that,
 eleven  years  after  Indsa  became
 free  and  sovereign,  a  colour  bar
 should  still  be  apphed  m  a
 Bombay  swimming  poo!”

 Then  they  say

 “Such  a  bizarre  exception  might
 be  held  merely  to  prove  the  rule,
 but  there  are  many  less  bizarre,
 and  more  alarming  instances
 rariging  from  the  supercilious  con-
 duct  of  certain  semo:  British  staff
 at  Durgapur,  where  Indo-
 Bntish  teamwork  ३8  furthering
 India’s  steel  programme  "

 Sir,  most  of  our  Indian  technicians,
 some  of  them  very  experienced,  have
 felt  the  pinch  of  the  behaviour  of
 these  people  Our  engineers  are  not
 allowed  to  do  anything  We  are  told
 that  according  to  our  agreement  there
 is  nothing  about  know-how,  we  are
 not  supposed  to  get  any  know-how
 No  blue-prints  are  allowed  to  be  kept
 by  us  The  blue-prints  are  sent  to
 the  General  Manager  and  quickly
 taken  back  again  before  we  can  even
 keep  a  copy  of  them  They  say  we
 are  not  entatled  to  have  any  know-
 how  Again,  of  course  I  do  not  want
 to  take  up  the  case  of  individuals,  I
 think  the  hon.  Minster  should  know
 that  there  are  individuals  whose  be-
 haviour  35  not  as  it  should  be  In  the
 General  Manager  you  have  a_  very
 ‘and  gentleman,  a  man  trained  in  the
 pucea  ICS  tradition  He  is  very  nice
 and  amiable,  but  I  am  afraid  that  he
 is  unable  to  take  decisions  He  is  timid
 and  he  is  unable  to  see  the  new  social
 forces  which  are  Growing  around  him
 He  is  still  over-burdened  with  his
 old  bureaucratic  mentality,  and  I  am
 afraid  such  a  person  cannot  stand  up
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 to  these  white  people  who  are  behav-
 ing  in  such  an  arrogant  manner  The
 atmosphere  there  has  gone  to  thr
 level  that  they  almost  amount  to  say-
 ing  “Mr  Sen,  when  we  have  finished
 and  everything  75  ready  we  will  hand
 them  over  to  you;  before  that,  please
 do  not  come  to  us”

 Mr.  Speakers  Are  not  our  =  em-
 gineers  allowed  to  know  how  they
 are  setting  up  the  plant  and  machin-
 ery?

 Shrimati  Rena  Chakravarity:  We
 have  not  got  it  m  the  contract  That
 is  a  big  weakness  in  the  contract  ate
 self

 Mr  Speaker:  If  anything  goes  wrong
 what  are  we  to  do’

 Shri  Nath  Pai-  God  alone  knows,
 or  the  Minister  knows  We  pay  Rs  i4
 crores  for  these  technical  services

 Sardar  Swaran  Singh:  That  is_  not
 precisely  correct,  Sir,  I  will  clarrfy
 that

 Shrimati  Renu  Chakravartty  I
 hope  he  will  clarify

 Mr.  Speaker:  Anyhow,  I  remember
 to  have  admitted  a  question  the  other
 day  wherein  it  is  said  that  those
 people  are  still  thinking  they  are  the
 masters  m  this  country  (Interruption)
 It  38  stated  that  the  directors  there
 etill  seem  to  feel  that  they  are  the  old
 Europeans  who  are  ruling  this  coun-
 try

 Dr  Melkote:  That  is  the  impression
 created

 Mr.  Speaker:  That  s  a  question
 which  I  have  admitted  T  do  rot
 know  what  the  answer  will  be

 Sardar  Swaran  Singh:  My  answer
 will  be  “No”,  that  that  is  incorrect

 Shrimati  Renu  Chakravarity:  I
 hope  the  hon  Mhnister  will  take  the
 House  into  confidence  We  all  come
 from  that  area  Even  those  who  do
 not  come  from  that  area  will  very
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 ‘well  know  the  atmosphere  there  if
 they  have  a  talk  with  our  technician:

 ‘and  our  engineers  who  will  give  ex-
 pression  to  that  humiliation.

 Sir,  to  say  the  least  about  humiha-
 tion,  we  have  developed  a  phobia
 about  foreign  experts.  All  experts  are
 wot  experts.  Many  are  for  less  experi-
 enced  than  our  own  engineers.  Take
 the  case  of  ICC  itself.  THey  are  sup-
 posed  to  look  after  the  interests  of
 Government  of  India.  We  know  how
 they  have  looked  after  our  interests.
 Except  for  the  head  of  the  ICC,  Mr
 Bankston,  all  others  could  easily
 have  been  scrapped.  Yet  they  are
 our  overall  consultants.  We  have
 ur  own  consultants  in  each  project,
 and  on,  the  top  of  that  they  are  our
 ‘overall  consultants  for  which  we  pay
 crores  of  rupees  They  are  also  our
 consultants  at  Durgapur  Any  refe-
 rence  to  ICC  cannot  be  answered  by
 them  They  refer  it  back  to  the  con-
 Sortium,  whoever  is  supplying  the
 plant  Yet,  ICC  is  supposed  to  be  on
 behalf  of  the  Government  of  India,
 domg  all  the  forward  thinking,  look-
 ing  into  everything  and  having  com-
 plete  control  of  the  matter  But,  mn
 fact,  ICC  is  nothing  but  a  middleman,
 not  worthy  of  being  our  overall  con-
 sultants  If  many  of  us  had  our  way
 ‘we  would  have  scrapped  ICC  Also,
 they  have  not  given  us  the  best  and
 Most  modern  plants  and  process.  It
 is  very  necessary  to  discuss  this,
 because  at  this  moment  we  want  to
 get  the  maximum  benefit  out  of  the
 existing  steel  plants,  we  want  them  to
 Produce  to  their  maximum  capacity
 because  it  38  much  more  economical
 that  way

 In  this  context,  it  is  of  great  impor-
 tance  that  we  expand  first  to  full
 capacity  our  three  steel  plants  at
 Rourkela,  Bhila:  end  Durgapur.  Actu-
 ally,  I  beheve,  HSPL  has  already asked  the  project  to  go  ahead  and
 Suggest  ways  and  means  to  expand the  existing  capacity  But  what  has

 pened  in  Durgapur,  for  example? What  ts  happening  in  actual  practice? tisno  use  asking  for  something  and then  not  being  able  to  know  where
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 we  are  being  actually  taken  and
 where  the  sabotage  is  coming  in  'CC and  ISCON  are  giving  such  advice
 which  is  actually  contrary  to  this  very
 objective  and  HSPL  is  accepting  it.
 Of  course,  how  can  we  blame  the
 HSPL  directors  They  are  com.
 posed  of  men  innocent  about  the
 technnology  of  steel.

 Shri  Nath  Pai  was  rather  mistaken
 when  he  said  that  we  have  got  only
 ICS  men  It  is  not  so  We  have  got
 two  or  three  engineers.  We  have  one
 experienced  engineer  of  the  CPWD,

 @  very  eminent  man  possibly  in  his
 own  field,  and  another  is  from  the
 Railways  But  still,  steel  is  such  an
 industry  which  needs  men  with  the
 technical  know-how  of  steel.  It  is  an
 industry  in  which  newer  and  newer
 methods  of  technical  knowledge  are
 being  advanced  all  the  time,  and  it
 is  necessary  for  us  to  be  able  to  know
 which  is  the  best  and  the  most  econo-
 mica)  method  which  would  yield  the
 best  production.  For  example,  the
 ICC  has  given  us  a  plant  which  has
 a  low  melting  rate  of  20  gross  tons
 per  hour  from  the  open  hearth  even
 after  desilconising  process,  while
 modern  mills  have  anywhere  near  40
 to  45  tons  melting  rate  If  we  had
 this,  how  much  more  production  we
 could  have  had?  After  all,  we  are
 paying  very  high  amounts.  We  are
 not  paying  very  ittle  Everybody
 knows  the  size  of  our  stee?  plants,  and
 we  have  gone  round  the  India  058
 exhibition  and  the  steel  pavilion  We
 know  that  the  duplex  process  is  one
 of  the  best  and  well-known  proces-
 ses  for  producing  good  steel,  and  also
 we  will  be  able  to  get  the  maximum
 production  but  yet,  this  process  has
 not  been  adopted  The  simple  open
 hearth  process,  even  with  the  desili-
 conising  procees,  will  yield  far  ess
 than  the  uuplex  process.

 Recently,  one  more  thing  has  come
 to  our  notice  That  is,  the  high  top
 pressure  at  Durgapur  blast  furnace
 has  been  permitted  by  the  Hindustan
 Steel  Limited  to  be  dropped  from  the
 contract  for  the  time  being.  I  be-
 lieve  one  of  the  Indian  engineers  hes
 said  that  we  need  not  have  it  just
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 now  Naturally,  the  ICC  got  hold  of
 this  and  the  Hindustan  Steel  has  also
 got  hold  of  this.  Everyone  knows
 that  high  top  pressure  is  to-day  accept-
 ed  as  a  very  umportant  process  for  pro-
 ducing  the  maximum  quantity  from
 the  biast  furnaces  But  ait  has  been
 dropped.  Is  :t  to  our  national  in-
 terest?  Is  this  the  way  to  really  get
 the  maxumum  capacity’

 Let  us  take  certam  other  aspects
 For  example,  we  are  a  poor  country
 and  we  have  to  have  certain  priori-
 ties  We  are  rich  in  raw  materials
 for  the  industnes,  and  we  have  large
 quanttties  of  ores,  and  at  would  have
 been  much  more  logical  xf  we  had
 first  put  up  a  cintering  plant  in  Dur-
 gapur  for  the  furnaces,  because  it  38
 known,  and  we  have  been  told  about
 7६  in  Bhilai  also,  that  with  the  emter-
 ing  plant,  the  production  goes  up  and
 it  is  economical  on  coke  Instead  of
 putting  up  a  cintermg  plant,  what
 have  we  done?  We  have  put  up  a
 huge  ore  mxing  plant,  a  huge,  expen- Sive  affair,  which  we  might  have  in-
 stalled  it  at  a  much  later  date,  when
 ‘we  had  more  money  The  result  has
 been  that  at  Durgapur  we  have  paid Rs  8  crores  for  the  three  blast  fur-
 naces  and  we  could  not  gam  the  may-
 mum  in  production  because  Hindusten
 Steel  are  neither  capable  of  Judging themselves  nor  did  they  get  the  help of  Indian  Consultants

 Take  again  the  oxygen  plant  We
 have  seen  pictures  about  it  We  know
 that  oxygen  is  a  very  important  ele-
 ment  for  the  good  production  of  steel
 The  more  oxygen  there  is,  the  more
 flexibilty  there  will  be  in  the  pro-
 duction  of  steel  and  the  steel  will  also
 be  of  better  quality  Yet,  we  have  been
 given  in  Durgapur  small  units  of  50
 tons  87%  after  our  engineers  insist-
 ed,  they  have  given  us  two  00-ton
 units  We  must  have  bigger  units  for ,  better  production

 I  have  given  all  these  facts  because
 it  23  pointing  to  one  important  con-
 clusion,  and  that  is,  we  have  to  have
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 Indian  engineers  and  technical  men at  the  helm  of  affairs  and  not  be
 abjectiy  dependent  on  foreigners.
 This  ३3३  all  the  more  absolutely  neces-
 SRty  now,  now  that  our  foreign  ex-
 change  position  has  become  80  serious.

 we  are  really  serious  about
 learning  from  our  mistakes,  our
 national  iaterests  pont  directly  to
 two  things  Firstly,  Indian  engineers,
 €Xperienced  in  steel  technology  and
 Manufacture  must  be  taken  on  the
 Board  of  Directors  of  Hindustan
 Steel  I  do  not  want  to  go  into  the
 Question  of  ICS  officers  They  may  be
 800d  or  bad  Some  are  good  officers
 and  some  are  bad  officers  There  are
 890d  officers,  there  are  bad  officers.
 There  is  no  doubt  about  it  But  any
 type  of  engimeers  is  not  good  enough.
 We  are  going  to  be  told  that  we  have
 Bot  engineers  and  technical  men  For
 Hindustan  Steel  we  need  a  certain
 Pércentage  of  technical  men,  and  m-
 deed  a  good  percentage  of  men  know-
 ing  the  technical  know-how  of  steel
 and  steel  technology

 Secondly,  the  Government  of  India
 Must  appoint  Indian  steel  consultants
 for  the  setting  up  af  the  steel  pro-
 Jéects  The  third  thing,  about  which
 I  shall  speak  a  hittle  later,  35  the  way
 and  type  of  designs  organisation
 Which  should  be  set  up  Dealing
 with  the  first  two  points,  that  3s,  the
 Question  of  the  Board  of  Directors  of
 Hindustan  Steel  and  the  question  of
 Indian  consultants—

 Mr  Speaker:  The  hon
 time  33  up

 Shrimati  Renu  Chakravartty:  ‘The
 Shswer  has  been  given  by  the  Esti-
 mates  Committee  itself  They  have
 Saiq  that  although  there  is  one  firm
 of  Indian  consultants  »n  iron  and
 Steel,  they  have  not  been  used  at  all.
 7  believe  that  since  then,  m  answer
 ta  a  question,  we  have  been  told  that
 they  have  been  asked  to  prepare  one
 vf  the  reports  for  the  fourth  steel
 Plant.  But  still  we  do  not  know  whe-
 ther  they  will  really  he  the  technical
 Consultants  for  the  Bokaro  project  or
 they  will  be  only  given  a  little  bit  of

 Member's
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 work  here  and  there.  We  do  not
 xnow  whether  or  not  this  firm  of
 Indian  consultants  will  be  made  the
 Government  consultants  to  look  after
 our  national  interests.  We  were  told
 that  we  have  got  in  this  firm  a  TCM
 expert,  We  are  surprised.  If  he  can
 be  an  acknowledged  TCM  expert,
 who  sent  him  to  examine  Bhadravati
 why  cannot  we  accept  him  as  an  ex-
 pert  at  least  to  look  after  our  nation-
 al  interests?  At  least  why  not  have
 a  second  opinion  from  him,  if  you  do
 not  trust  him  for  a  first  opinion?  The
 work  of  the  consultants  would  be  not
 only  to  do  overall  planning  but  to  co-
 ordinate  designs  to  suit  the  local  con-
 ditions,  and  to  set  up  priorities,  also
 keeping  in  sight  the  local  conditions
 about  raw  material,  communications,
 personnel,  the  timing  of  the  various
 sections  to  commission  the  plant  on
 schedule,  etc.  All  this  could  be  done
 by  the  Indian  consultants.  Also,  they
 could  help  in  setting  up  and  directing
 the  designs  organisation.

 Here,  one  question  may  be  put  by
 the  hon.  Minister  and  I  should  like
 to  answer  that.  Can  we  do  without
 fd@reign  experts  and  know-how?  The
 answer  is  that  at  the  present  moment
 we  cannot  completely  do  without  it.
 But  I  would  like  the  House  to  consi-
 der  what  is  the  type  of  know-how  and
 what  is  the  method  of  getting  that
 know-how.  We  are  young  in  the  field
 but  we  also  know  that  we  have  got
 a  very  fine  band  of  technicians  train-
 ed  abroad.  And  here  also  we  are
 training  them.  Without  reducing  or
 trying  to  minimise  the  question  of
 lack  ‘of  personnel.  I  think  we  are
 overdoing  this  ‘lack  of  personnel’.  I
 fee]  that  for  obtaining  the  know-how
 in  which  we  lack,  we  can  go  to  the
 Particular  individual  sources,  for  the
 Particular  know-how  of  process,  the
 knowledge  or  which  we  lack.  After
 all,  we  pay  for  it,  and  so  we  go  to
 the  actual  source.  That  is  the  best
 way.  We  pay  for  that  particular  item
 of  know-how  or  process  of  supply  and
 Ket  it.  Tt  is  not  necessary  for  us  to
 hve  overall  consultancy  from  a  fore-
 ign  firm,  because  that  has  cost  us
 very  dearly.
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 Sir,  you  have  rung  the  bell.  £  had
 many  other  points.

 Mr.  Speaker:  I  have  given  half  an
 hour  for  her.

 Shrimati  Renu  Chakravartty:  Yes,
 Sir.  I  know  you  have  been  very  kind.
 The  other  point  which  I  wanted  to
 bring  forward  is  about  the  Board  of
 Directors  of  the  Hindustan  Steel.  I
 do  not  want  this  to  be  made  into  a
 very  fightening  affair  by  saying
 that  we  have  not  got  the  technical
 personnel  for  putting  them  on  in  the
 Board  of  Directors.  Why  do  we  not
 give  some  of  the  best  metallurgists
 and  technicians  we  have  in  the  three
 steel  plants  a  chance  and  elevate
 them  to  the  Board  of  Directors?  The
 Board  of  Directors  need  not  be  at
 Delhi.  The  Estimates  Committee  has
 recommended  that  one  of  the  plant
 sites  should  be  the  headquarters  of
 the  Hindustan  Steel.

 Regarding  the  designs  organisation
 also,  the  Estimates  Committee  has
 rightly  criticised  that  we  do  not  take
 it  seriously.  We  were  so  engrossed
 m  getting  tier  upon  tier  of  foreign
 experts  that  we  did  not  realise  how
 important  it  was  to  guarantee  and  get
 the  maximum  know-how.  I  have  al-
 rcady  talked  about  the  package  deal
 in  Durgapur.  The  German  _  agree-
 ment  had  a  clause  about  it  but  it  was
 ignored,  It  is  a  very  funny  thing.  It
 was  at  Bhilai  where  the  Russians
 were  asking  us  to  give  them  people
 to  train,  and  we  were  found  wanting.
 I  believe  that  this  designs  organisa-
 lion  is  going  to  be  set  up  at  Rourkela.
 I  do  not  know  why  Rourkela  has
 been  chosen.  Anyway,  I  do  not  mind
 that,  if  it  is  the  particular  fancy  for
 them  to  have  it  at  Rourkela.  Cer-
 tamly  they  may  have  it  there.  But  the
 only  thing  that  I  would  like  to  say
 about  the  designs  organisation  is  that
 it  should  not  be  reduced  to  a  drafts-
 manship  job.  It  should  not  be  that
 you  just  put  a  draftsman  section
 there.  It  should  be  an  all  important
 unit  which  will  have  to  fulfil  2  much
 bigger  task  of  knowing  the  best  pro-
 cesses  suited  to  given  conditions,  the
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 implications  they  will  have  in  rela-
 tion  to  the  raw  matenals  A  man
 with  a  metallurgical  background,
 capable  of  discerning  all  this  should
 be  heading  this  organisation  We
 should  have  a  geod  team  of  people
 for  that

 I  would  also  urge  that  3  should  be
 an  independent  unit  It  should  not
 become  a  part  of  Hindustan  Steel
 Then  alone  it  would  be  able  to  give
 vnpartial  opimion  without  favour  or
 feat  of  the  department  Another
 important  reason  is,  af  it  s  a  faet  that
 @  heavy  machine  building  plant  at
 Ranchi  is_  going  to  produce  steel
 plants,  then  the  designs  unit  will
 have  as  much  to  do  with  HSPL  as  it
 will  have  to  do  with  the  heavy
 macnine  building  plant  at  Ranchi
 Such  a  designs  organisation  with  close
 hhaison  with  Indian  consultants,  the
 HSPL  and  the  heavy  =  machine
 L'uldmg  plant,  with  foreign  know-
 hovy  wherever  we  need  it  and
 whcrever  it  338  absolutely  necessary,
 this  set  up  can  enable  us  to  make  the
 fourth  steel  plant  by  ourselves  with
 a  small  dose  of  foreign  help

 Coming  to  the  alloy  and  tool  steel
 plant,  I  would  like  to  say  that  in  the
 case  of  all  the  plants  which  we  are
 setting  up,  whether  it  is  Kinburu,
 Kargahk,  Dugda  or  the  pipe  foundry
 at  Rourkela  and  the  alloy  and  4००
 stcel  plant,  it  35  foreign  consultants
 and  foreign  consultants  Why  are  we
 suffering  from  so  much  inferiority
 complex?  At  least,  cannot  we  asso
 ciate  Indian  consultants  with  them?
 Can  we  not  learn  from  what  we  are
 paying’?  In  the  case  of  the  special
 alloy  and  tool  steel  project,  two  or
 three  foreign  parties  have  been  asked
 to  submit  project  reports  and  there
 are  three  or  four  sections  ३  believe
 there  are  royalty  clauses  in  some  of
 these  foreign  contracts  and  thes>
 royalty  clauses  may  sometimes  go  on
 for  ten  years  and  even  more  We
 should  be  very  careful  about  this  Let
 us  not  think  that  the  same  old  story
 will  be  aceepted  by  this  House  that  “a
 very  specialised  knowledge  75  needed”,

 for  Grants  8796

 uy  we  were  told  in  the  case  of  Rour-
 kela  “shuttering”.  We  have  had  alloy
 and  tool  plants  in  the  ordnance  factor.
 yes  and  in  Tatas  also  We  have  got  a
 httl.  bit  of  knowledge  akoul  it  We
 muy  need  to  go  to  foreign  sourc..  for
 some  processes,  but  certainly  we
 shou'd  not  feel  so  helpless  about  this

 I  have  no  time  to  go  into  how  the
 various  plants  are  proceeding.  But  I
 would  like  to  say  something  about  the
 proiuction  of  pig  iron  et  Bhila’  and
 Rourkela  Both  started  on  the  same
 day  Whenever  we  have  put  a  direct
 question  to  the  hon  Mhnister  as  to
 the  quantity  that  is  being  produced
 on  an  average  daily-at  Bhilai  and
 Rourkela,  the  answer  78  being  evaded
 Yesterday  we  were  told  that  at  Rour-
 kela  it  75  500  tons,  but  we  know  that
 it  has  gore  down  te  00  or  200  tans
 at  <  mes,  I  mght  say  thal  it  is  not  a
 minor  defect  in  Rourkela  In  Bhilai,
 it  has  reached  1,000  tons  Why  not
 give  thes  straight  figures?  It  woulJ
 be  much  better  I  ask,  is  not  the
 cause  of  Rourkela’s  troubles  due  to
 hurry  which  was  put  from  Delhi:  that
 the  blast  furnace  3t  Rourkela  must
 be  started  24  hours  in  advance  of
 Bhilai?  It  is  just  because  Bhilai
 mist  not  come  first

 We  have  been  assured  by  the  hon.
 Minister  that  it  is  only  a  minor  defect
 about  the  casting  or  some  small  de-
 fect  which  has  been  repaired  Of
 course,  speed  is  necessary,  this  House
 has  urged  speed  But  sometimes
 speed  beyond  the  cautious  mit
 laid  down  by  technologists  effects
 the  life  of  the  plant  and  we  hope  in
 this  case  we  will  have  to  have  earher
 replacements  due  to  this  hurry  I
 hope  this  will  not  have  to  be  done

 I  will  only  plead  with  the  hon  Min-
 ister  Mustakes  we  have  made,  but  let
 us  not  be  afraid  of  changing  our  ways
 Let  us  know  the  basic  mustakes,
 where  the  real  fault  les  and  let  us
 change  even  in  midstream  because
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 that  will  be  much  better  and  cheaper.
 ‘The:  man  of  steel  will  really  be  the
 man  who  wll  be  building  the  India
 of  tomorrow.

 Shri  Oza  (Zalawad):  Mr.  Speaker,
 Sir,  the  Ministry  has  had  a  sufficient-
 ly  long  innings  of  brickbats  and  I
 have  no  desire  to  carry  it  further.
 On  the  contrary,  I  have  to  congratu-
 fate  the  Ministry  and  the
 Minister,  not  so  much  for  the  success
 they  have  achieved—of  course,  they
 have  achieved  a  fair  measure  of  suc-
 cess—as  for  being  associated  with  the
 development  of  a  very  vital  factor  of
 our  economy.  The  country  is  looking
 at  the  progress  of  the  steel  projects
 with  great  expectation  mixed  with
 hope  for  the  fulfilment  of  which  we
 have  made  a  very  large  provision  m
 the  outlay  of  the  second  Five  Year
 Plan

 Of  late,  there  is  some  _  criticism
 about  the  execution  of  works  in  the
 stee]  plants  It  has  been  alleged  that
 there  is  wastage  due  to  defective
 Planning,  that  some  favouritism  has
 been  shown  here  and  there  and  some-
 times  one  gets  an  impression  that
 there  are  some  instances  of  malprac-
 tices  As  has  been  rightly  pointed  out,
 we  have  to  be  very  watchful  It  is
 true  that  we  have  been  taxing  the
 people  and  asking  them  to  pay  through
 them  tears;  the  anxiety  exhibited  here
 is  highly  appreciable  and  we  are
 thankful  to  the  friends  for  drawing
 our  attention  to  some  aspects  I  must
 make  it  abundantly  clear  that  I  am
 not  less  anxious  about  the  proper  uti-
 lisation  of  our  funds.  On  the  con-
 trary,  while  speaking  on:  the  general
 budget,  I  said  that  not  ohly  every
 rupee  should  be  well  spent,  but  peo-
 ple  should  be  made  to  reahse  that
 every  rupee  is  well  taken  care  of  and
 Spent  with  great  care  and  thrift.

 But  there  is  another  aspect  of  the
 issue.  We  have  undertaken  a  big  and
 stupendous  task,  which  to  my  mind
 is  more  than  what  our  natural  propen-
 sities  in  men,  material  and  money  and,
 shall  I  say,  character,  would  allow  us.
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 We  want  not  only  to  develap,  batt  we
 want  it  at  a  very  rapid  pace,  so  that
 we  can  wipe  out  the  backlog  of  back-
 wardness  as  early  as  possible.  As  has
 been  pointed  out  by  my  learned  friend,
 Shr:  Somani,  we  have  very  little  ex-
 perience  of  big  plants  and  projects
 We  have  to  rely  upon  help  from
 abroad.  All  countries  are  busy  build~
 ing  up  their  own  war-ravaged  econo-
 my.  Sometimes  speed  and  meticulous
 care  may  not  go  together  We  are  al~
 most  spending  on  a  war  basis.  Have
 we  not  declared  war  on  _  poverty?
 Naturally,  there  is  bound  to  be  some
 wastage;  not  that  it  should  be  ignored,
 but  we  have  to  keep  2  m  proper  bal-
 ance  Sins  of  omission  in  the  present
 context  are  much  more  condemnable
 than  the  sms  of  commission.  If  we
 do  things  very  slowly  and  at  leisure,
 we  will  not  commit  mistakes,  but
 there  is  always  the  other  out-balanc-
 ing  disadvantage  which  is  sometimes
 very  mjurious  to  economy.  Personally
 speaking,  in  a  fast  developing  economy
 hike  ours.  our  officers  should  be  made
 to  feel  that  not  domg  anything  and
 not  committing  an  error  will  be  con-
 sidered  tc  be  more  condemnable  than
 committing  errors  in  getting  things
 done.  In  these  plants,  hundreds  of
 officers  are  working  about  whose
 devotion  to  work,  sacrifice  and  integ-
 rity,  we  should  all  be  proud  Let  not
 a  feeling  go  round  that  instead  of  ap-
 preciating  their  good  work,  we  in  this
 august  House  are  unduly  harsh,  mak-
 ing  sometimes  sweeping  criticism.

 In  some  of  the  instances  quoted
 here,  if  we  are  to  arrive  at  an  infer-
 ence  that  there  was  fraud  or  misfeas-
 ance,  we  shall  have  to  presuppose  a
 conspiracy  between  officers  of  differ-
 ent  categorres  at  different  levels,  which
 to  my  mind  is  not  probable.  On  the
 contrary,  it  35  highly  improbable  that
 such  a  conspiracy  can  be  hatched  and
 carried  out.  ,I  do  not  want  to  plead
 for  the  Ministry.  There  are  abler
 hands  to  put  their  cause  more  effec-
 tively  I  would  only  urge  them  to
 take  the  criticism  in  the  true  spirit,  to
 put  things  right  and  go  ahead  with
 godspeed  Our  problems  arising  out
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 of  stark  poverty  cannot  wait  for
 long.  I  have  great  faith  in  the  rapid
 industrialisation  of  the  country.  If  I
 oan  speak  a  word  of  cheer  or  give  a
 pat  on  the  back  of  those  who  are
 working  hard,  I  am  sure  it  will  be
 worthwhile

 As  in  the  case  of  steel,  the  produc-
 tion  of  primary  energy  is  also  very
 important.  The  production  and  utili-
 sation  of  primary  energy  is  the  stand-
 ard  of  prosperity  of  the  country.  Pri-
 mary  energy  is  energy  produced  from
 primary  sources  such  ag  oils,  water-
 falls,  minerals  etc.  as  distinct  from
 secondary  energy  produced  from
 animal  and  vegetable  waste.  In  the
 total  consumption  of  energy  of  any
 country  a  large  proportion  of  primary
 energy  indicates  a  higher  level  of  in-
 dustrialisation.  In  countries  _like
 USA,  UK,  Germany  etc.  the  percent-
 age  of  use  of  secondary  energy  is  neg-
 ligible  while  in  India  it  is  almost
 two-thirds.  That  shows  how  back-
 ward  we  are.  For  the  world  as  a
 whole  the  average  consumption  of
 energy  comes  to  about  one  ton  equi-
 valent  of  coal  while  in  India  it  is  ह उ
 ton.  We  are  far  below  even  the  aver-
 age  of  the  whole  world.  Our  con-
 sumption  of  primary  energy  is  roughly
 \80  of  what  USA  is  consuming.  No
 wonder  that  we  are  trying  to  step  up
 our  coal  production  from  38  million
 tons  to  60  million  tons  during  the
 Second  Five  Year  Plan.  ‘

 If  you  go  through  the  Report  which
 has  been  circulated  you  will  get  the
 impression  that  both  the  public  and
 private  sectors  are  playing  their  role
 properly.  But  while  one  reads  the
 report  one  gets  a  feeling  that  there  is
 lack  of  coordination  betwen  the  Min-
 istry_of  Mines  and  Fuel  and  the  Rail-
 ‘way  Ministry.  I  was  just  referring  to
 the  Report  which  has  been  circulated
 and  at  page  4  I  found  we  have  been
 given  some  information  about  the
 progress  in  various  mines.

 For  example,  about  Kathara  in
 Bihar,  it  ig  stated:

 Let  us  hope  it  has  been  done  hy
 now.  Then,  about  Gidi  in  Bihar  it  is
 stated:

 “Coal  has  been  touched  in  some
 of  the  inclines  and  about  10,100
 tons  have  been  obtained  from  the
 drivage  operations  alone.  The  Rail-
 way  bridge  has  been  promised  to-
 wards  the  middle  of  1959.”

 In  the  same  way,  talking  of  Saunda
 (Bihar)  the  Report  says:

 “With  the  completion  of  the  rail-
 way  sidings,  expected  by  April,
 1959,  the  despatches  of  coal  will
 start  on  a  commercial  scale.”

 So  also,  about  Bachra  (Bihar)  it
 says:

 “Coal  has  been  touched  in  the
 imclines  and  some  token  raising  of
 coal  has  already  been  made.
 The  railway  siding  is  expected  to
 be  completed  by  March,  ‘1959,
 and  with  this  the  production  will
 commence  on  a  planned  scale.”

 So  in  all  cases  we  find  that  there
 is  lack  of  coordination  between  the
 Railway  Ministry  and  this  Ministry.
 Let  us  hope  that  both  the  Ministers
 will  put  their  heads  together  and  see
 that  the  programme  is  carried  out  ac-
 cording  to  schedule  so  that  we  are  not
 suffering  in  production  because  the
 Railway  Ministry  is  not  co-operating
 to  the  extent  it  should.

 We  also  want  the  co-operation  of
 the  Railway  Ministry  in  another  as-
 pect.  We  learn  that  the  railways  are
 consuming  coking  coal  while  it  is  not
 essential  for  it  to  do  90.  It  can  do

 the
 a

 F  |



 4
 ‘Stor  Demands  CHAITRA  1,  3487  (SAKA)

 phased  programme  for  using  non-
 ecolang  coal  instead  of  coking  coal
 which  it  is  umng  at  present.  I  am
 sure  the  Minister  will  look  into  the
 matter  as  early  as  possible

 While  we  are  on  coal  I  would  also
 draw  the  attention  of  the  Ministry  to
 the  Coal  Pnmce  Revimon  Committee
 Report,  which  we  are  eagerly  await~
 ming  <As  hag  been  pointed  out  by
 previous  speakers,  n  the  case  of  steel,
 we  have  got  uniform  price  for  every
 railway  head  in  this  country  because
 steel  is  an  important  raw  material  for
 the  development  of  industries,  both
 large  and  small.  So  it  was  necessary
 to  have  a  uniform  price  throughout
 the  whole  country  irrespective  of
 where  the  particular  place  is  situate
 Why  not  have  the  same  about  coal?
 Coal  3४8  an  important  base  for  the
 development  of  any  industry  Without
 coal  even  steel  cannot  be  put  to  any
 use  Therefore,  if  any  commodity  has
 a  better  case  so  far  88  equalisation  of
 price  is  concerned,  uniform  price
 structure  is  concerned,  it  78  coal  Par-
 ticularly  those  areas  which  are  far
 away  from  the  coal-fields  have  a  very
 strong  case  Talking  about  my  own
 place,  Saurashtra,  we  know  what
 freight  we  have  to  pay  for  coal  We
 cannot  compete  with  other  industries
 placed  in  a  very  favourable  position
 Because  of  that  so  many  of  the  indus-
 tries  are  languishmg  80  many  indus-
 tries  are  closed  because  they  cannot
 afford  to  buy  coal  at  a  very  high  price

 Not  only  3s  there  difficulty  about
 the  price  structure  but  there  is  diffi-
 culty  about  despatches  also  About
 transport  also  we  are  experiencing  a
 lot  of  difficulties  Whatever  little  we
 sometimes  get  is  consumed  by  the
 railways,  because  they  want  it  badly
 So  the  wagons  which  are  meant  for
 the  industries  are  diverted  to  the  rail-
 ways  with  the  result  that  the  difficul-
 tres  of  the  mdustries  are  aggravated
 I  am  sure  the  Ministry  will  look  into
 this  properly  and  at  an  early  date  fix
 uniform  price  for  coal  all  over  the
 country  and  see  that  areas  which  are
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 far  flung  from  the  coalfields  are  pro-
 perly  looked  after,  because  now  they
 are  not  getting  coal  supply  sufficiently.

 Coming  to  the  question  of  oil,  as
 pointed  out  earler,  a  nice  pamphlet
 has  been  brought  out  by  the  National
 Council  for  Applied  Economic  Research
 on  primary  energy  in  India  We  know
 from  this  what  important  role  primary
 energy,  particularly  oil,  plays  m  the
 economy  of  any  country  It  leads  to
 rapid  industrialisation  of  the  country
 Not  only  that,  politically  speaking
 also,  we  become  very  safe,  secure  We
 know  that  of  late  this  Ministry  25
 showing  very  nice  signs  of  activity
 We  have  got  the  Oil  and  Gas  Commis-
 sion  I  was  wondering  why  this  07
 and  Gas  Commission  has  not  been
 made  autonomous  We  have  so  many
 autonomous  bodies  for  comparatively
 very  small  things  So  I  am  wonder-
 ing  why  of  all  communications  this
 Natural  07  and  Gas  Commission  has
 not  been  made  into  a  full-fledged  cor-
 poration,  because  I  feel  that  many
 administrative  bottlenecks  require  to
 be  removed  If  we  want  to  get  things
 done  quickly,  expeditiously,  we  should
 free  this  activity  from  al)  admimustra-
 tive  bottlenecks  and  hurdles  that  we
 are  experiencing  today,  particularly
 in  this  Ministry  In  promotional  acti-
 vities  if  at  very  stage  we  have  to  go
 to  the  department  for  admunistrative
 sanction,  financial  scrutiny,  technical
 advice,  even  technical  approval,  I
 think  we  will  not  be  able  to  push  the
 programme  as  early  as  possible

 Fortunately  for  us,  we  have  been
 able  to  find  o:]  and  gas  in  certain  parts
 of  our  country,  eg  Cambay  Let
 us  hope  more  will  be  found  When
 the  Minister  was  recently  in  Rumania
 he  entered  into  certain  contracts  with
 the  Rumanian  Government  So,  more
 drills  will  be  forthcoming  and  there
 will  be  more  exploration,  not  only
 exploration  in  this  area,  let  us  hope
 that  it  will  be  possible  for  us  to  find
 orl  in  very  large  quantities

 While  we  are  talking  of  the  Cambay
 region  ४  will  not  be  out  of  place  for
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 te  to  express  the  feelings  of  the
 people  of  Cambay  and  Gujarat,  be-
 cause  they  are  naturally  anxious  about
 the  location  of  ol  refmery  J  am  sure
 the  Government  will  keep  m  view
 their  legitimate  aspirations  at  the
 proper  time  after  proper  scrutiny  and
 study

 I  was  talking  of  steel  That  reminds
 me  of  one  thmg  We  are  told  that
 ebout  7  lakhs  tons  of  steel  will  be
 made  available  for  our  re-rolling  mills
 About  th  s  also,  talking  in  a  way  about
 my  own  area,  we  have  got  some  re-
 rolling  mulls,  and  these  re-rolling
 mulls  do  not  get  sufficient  quota  for
 getting  them  going  even,  what  to  talk
 of  utilising  their  full  capacity  Even
 today  they  cannot  work  properly  be-
 cause  of  the  lack  of  proper  supply  of
 re-rolling  material  I  request  the
 Ministry  to  look  into  this  case  sym-
 pathetically  and  before  new  re-rolling
 units  are  set  up  to  see  that  the  old
 re-roling  units  are  given  sufficient
 supply  of  steel  so  that  they  can  keep
 things  going

 Mr  Speaker:  The  hon  Member’s
 time  is  up

 Shri  Oza:  Just  one  word  more  The
 criticism  that  was  levelled  here  was
 to  my  mind  mainly  based  on  some
 observations  made  by  the  Estimates
 Committee  The  Estimates  Commit-
 tee  has  made  very  useful  and  valu-
 able  suggestions  but  all  the  same
 while  one  goes  through  the  report  one
 gets  an  impression  that  after  all  the
 Estumates  Committee  has  not  given
 the  conclusions  At  the  most  they
 have  made  some  suggestions  here  and
 there  They  are  tentative  suggestions
 and  if  one  goes  through  the  appendices
 attached  to  the  Report  one  also  finds
 that  so  much  material  was  not  even
 available  to  the  Estimates  Committee
 because  it  was  not  forthcoming  I
 would  draw  the  attention  of  the
 House  to  Appendix  I  where  it  has
 been  said  under  the  Head  ‘Information
 outstanding  from  the  Ministry  of
 Steel,  Mmes  and  Fuel,  Department  of
 tron  and  Steel,  as  on  2nd  December,
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 3958’,  that  so  much  material  was  not
 forthcoming  That  shows  that  the
 Committee  was  not  sexed  with  all
 the  facts  and  mater.al,

 I  also  find  from  the  introductory
 remarks  that  some  witnesses  were
 examined  by  the  Estimates  Commit-
 tee  It  75  said  there  that—

 “They  also  wish  to  thank  Sarva-
 shr:  Biren  Mukerjee,  Managing
 Director,  Indian  Iron  and  Steel  Co.,
 Ltd,  Burnpur,  G  07  Somani,
 MP,  Kamalnayan  Baja),  MP.;
 M  N  ODastur,  Consulting  Engi-
 neer,  Calcutta  and  D  8  Mulla  ”

 I  do  not  know  whether  all  these  ex-
 oerts  and  witnesses  were  examined  in
 the  presence  of  the  officers  of  the
 Ministry  and  whether  the  officers  had
 an  oppoitunity  to  put  questions  to
 them  because,  I  am  afraid,  7  we
 examined  all  these  persons  in  the
 absence  of  all  these  officers  or  those
 who  arc  directly  concerned  with  the
 steel  plants  we  would  be  led  into
 wrong  infcrences  Natural  justice
 demands  that  :f  we  want  to  draw  an
 adverse  inference  against  anybody  we
 must  give  him  ample  opportunity  to
 defend  We  must  draw  his  attention
 and  say  ‘Look  here,  out  of  this  fact,
 we  will  make  this  inference  What
 have  vou  to  say  about  :t?”

 Shri  Supakar  (Sambalpur)  That
 was  done

 Shri  Oza:  About  these  witnesses?
 Shri  Supakar:  Yes
 Shri  Nathwani  (Sorath)  When-

 ever  any  inference  was  made  we  invit-
 ed  the  attention  of  the  officials  to  it.

 Shri  Osa.  When  these  officials  gave
 evidence?

 Shri  Nathwani:  Officials  of  the
 Ministry  were  not  present  then  But
 whenever  any  inference  was  sought
 to  be  drawn  by  the  Estimates  Com-
 mittee  3६  was  placed  before  the  officers
 and  their  attention  drawn  to  it.

 Shri  Osa:  It  78  good  But  I  sub-
 mit  that  when  these  witnesses  were
 examined  it  would  have  been  fair  if
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 an  opportunity  was  given  to  the  offi-
 cers  ooncersied  chrectly  with  the  exe-
 cution  of  these  plants  to  talk  it  over
 across  the  table

 I  think  sf  we  go  through  the  Report
 of  the  Estimates  Committee  we  find
 that  they  have  made  broad  sugges-
 tions

 i9°'S8  bre.

 {Ma.  Derury-Spraker  in  the  Chair  J

 As  I  said  in  the  beginning  we  have  to
 take  this  cniticism  very  seriously
 After  all  we  have  to  see  that  every
 pie  is  properly  looked  after  and  it  is
 not  wasted  We  have  to  create  an
 impression  on  the  country  Therefore,
 I  am  sure  the  Ministry  will  take  this
 eriticism  in  its  true  spirit  What  I  say
 is  that  we  do  not  want  to  dampen
 their  spirit  on  the  whole  We  want
 to  encourage  them  We  want  to  see
 that  they  go  ahead  because  after  all,
 as  I  said  m  the  beginning,  these  are
 very  important  projects  vitally  con-
 nected  with  the  development  of  our
 economy  Iam  sure  the  Ministry  will
 put  right  whatever  defects  are  point~-
 ed  out  in  the  true  spirit  and  go  ahead
 That  is  all  that  I  wanted  to  say

 Shri  Supakar  When  we  laid  the
 foundations

 Mr  Deputy-Speaker:  I  will  request
 hon  Members  not  to  go  beyond  the
 fifteen  minutes

 Shri  Supekar-  I  shall  try  my  best
 Mr  Deputy-Speaker>  I  will  help him

 Shri  Supakar-  When  we  laid  the
 foundations  of  these  three  steel  plants in  public  sector  we  hoped  to  build  the
 foundations  of  the  Third  Five  Year
 Plan  and  the  future  Plans  of  our
 country  on  steel  In  the  context  of
 that  hope  we  must  judge  the  achieve-
 ments  and  the  failures  of  the  three
 ateel  plants  in  the  public  sector  When
 we  consider  that  aspect  we  find  that
 our  expectations  are  not  fulfilled  The
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 Estimates  Committee  had  an  occasion
 to  remark  from  very  authoritative
 source  that  the  production  and  the
 investment  in  steel  plants  should  be
 equal  That  is  to  say  that  for  each
 rupee  of  investment  the  outturn  should
 be  one  rupee  But  what  do  we  find
 in  the  three  steel  plants  in  the  public
 sector?  We  find,  for  example,  that  in
 the  Rourkela  steel  plant  although  we
 are  going  to  invest  a  sum  of  Rs  2]2
 crores  our  ultimate  production  per
 annum  will  not  exceed  Rs  55  crores.

 Yesterday,  while  criticising  this  as-
 pect  of  the  problem  Shri:  Bharucha
 pointed  out  the  fact  that  :f  we  account
 for  the  depreciation  and  the  interest
 charge  of  the  investment  this  amount
 of  Rs  55  crores  on  an  investment  of
 Rs  2i2  crores  is  a  very  small  return
 This  is  not  in  keeping  with  what  the
 steel  plants  in  other  countries  as  well
 ay  the  steel  plants  in  the  private  sector
 are  going  to  make  out  of  their  invest-
 ment

 In  this  connection  what  pains  us
 more  is  the  first  impact  of  our  pro-
 duction  When  the  pig  iron  produc-
 tion  started  from  the  month  of  Febru-
 ary—we  were  very  glad  to  learn  that
 we  have  started  the  era  of  iron  so  far
 as  the  Government  sector  is  concern-
 ed—to  our  dismay  soon  after  that  we
 learnt  the  news  that  the  production
 is  not  up  to  our  expectations  We
 find  that  though  we  expected  that
 from  both  these  steel  plants  at  Rour-
 kela  and  Bhilai  we  would  have  1,000
 tons  of  pig  iron  produced  every  day
 we  are  told  m  reply  to  a  question  by
 Shm  Malaviya  that  the  production  in
 Rourkela  38  only  345  tons  per  day
 Yesterday,  we  were  told  that  it  i8  near
 about  500  tons  per  day  But  it  ७5  only
 50  per  cent  and  if  we  compare  this
 with  the  fact  that  our  production  is
 25  per  cent  of  what  other  people
 produce  m  similar  circumstances  and
 we  are  not  able  to  fulfil  even  our
 own  expectations  dnd  that  too  to  an
 extent  of  50  per  cent  we  feel  very
 apprehensive  Unless  we  take  active
 steps  to  see  that  matters  mprove—and
 improve  mm  a  very  short  period  of
 time—I  am  afraid  that  disastrous  con-
 sequences  may  ensue  so  far  as  our
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 future  plans  are  concerned  and  so  far
 as  the  future  of  our  future  genera-
 tion  38  concerned  Therefore  we  must
 do  all  that  we  can  to  see  that  the
 future  stages  of  production,  namely,
 the  production  of  steel  from  pig  iron
 stage  and  also  our  future  development
 is  sO  adjusted  that  further  losses  do
 not  accrue

 In  this  connection  I  will  say  that  the
 difficulty  amses  because  the  manage-
 ment  of  the  Hindustan  Steel  Lumted
 and  the  Steel  Ministry  keep  so  far
 away  from  the  actual  places  of  pro-
 duction  that  they  do  not  realise  the
 difficulties  and  the  troubles  and  they
 do  not  meet  the  exigencies  of  the  situa-
 tion  whenever  they  occur  On  the
 other  hand,  as  has  been  remarked  by
 the  Estimates  Committee,  the  decisions
 of  these  steel  plants  are  really
 the  decisions  of  two  or  four  per-
 sons  sitting  in  New  Delhi  ‘The
 committee  that  has  been  appointed
 by  the  Board  of  Directors  meet
 from  time  to  time  and  come  to
 certain  conclusions  Their  conclusions
 ultsmately  become  what  38  called  fait
 accompl:  and  the  Board  has  perforce
 to  ratify  those  recommendations  One
 of  such  instances  where  this  small
 committee  has  gone  wrong  or  where
 the  Board  of  Directors  have  doubted
 the  wisdom  of  such  directions  has
 been  pointed  out  by  the  Estimates
 Committee  at  page  36  of  the  Report
 There  have  been  other  instances  also
 which  have  not  been  mentioned.

 But  I  would  submit  that  so  long  as
 the  decisions  and  directions  continue  to
 emanate  from  New  Delhi  at  a  dis-
 tance  of  more  than  a  thousand  mules
 from  the  steel  plants,  such  mustakes
 and  blunders  are  likely  to  recur
 Therefore,  unless  Government  shift
 the  Hindustan  Steel  (P)  Ltd,  to  one
 of  these  places,  preferably  Rourkela,
 these  mistakes  and  blunders  are  like-
 ly  to  continue

 M4  hrs.

 Sardar  Swaran  Singh:  Why  Rour-
 kela?  Because  it  is  un  Orissa?
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 Shri  Supakar:  I  say  Rourkela  be-
 cause  it  38  equidistant  practically  from
 the  other  two  public  sector  ह...

 IT  shall  now  point  out  one  other  ins-
 tance  in  which  Government  or  the
 Board  hag  not  taken  into  consideration
 the  economies  of  the  projects,  to  which
 I  have  drawn  the  attention  of  Gov-
 ernment  from  time  to  time  For  ins-
 tance,  there  is  the  transport  of  “iron
 ore  from  the  mines  to  the  steel  pre-
 jects  so  far  as  Rourkela  is  concerned
 You  k.ow,  Sir,  that  so  far  as  Bhilai
 was  concerned,  Government  took  very
 active  and  early  steps  to  construct  a
 railway  line  from  the  steel  plant  to
 the  mining  area,  but  they  did  not  take
 any  steps  whatsoever  to  connect  the
 Barsua  mines  with  the  Rourkela  steel
 plant  The  Estimates  Committee  has
 remarked  that  for  each  year  of  this
 delay,  Government  undergo  a  loss  of
 about  Rs  68  lakhs  m  freight  alone
 I  would  submit  that  this  38  an  under-
 estimate,  actually,  7  we  calculate
 from  the  freight  rates,  from  a  single
 item  of  freights  alone,  Government
 have  to  undergo  a  loss  of  more  than
 Rs  १  crore  per  year,  and  this  35  over
 and  above  the  extra  amount  that  they
 have  to  pay  on  account  of  profits  on
 ore,  for  purchasing  ores  from  the  open
 market

 In  this  connection,  I  would  submit
 that  though  we  propose  to  develop
 the  steel  industry  at  a  very  rapid
 pace,  yet  we  find  that  Government
 propose  to  export  raw  ron  ore  to
 Japan,  and  we  do  not  understand  very
 much  the  logic  of  this  proposition  Last
 year,  there  was  a  proposal  that  every
 year  two  mulhon  tons  of  iron  ore
 would  be  exported  to  Japan,  but  we
 find  very  recently  from  the  news-
 papers  that  they  are  going  to  export
 four  millon  tons  every  year  Why
 should  this  be  so?  And  if  they  have
 to  export  anything  for  earning  foreign
 exchange,  why  should  Government  not
 export  instead  of  iron  ore,  pig  iron  or
 steel  to  those  countmes?  I  fal  to
 understand.  If  we  deplete  our
 resources  of  iron  ore  in  this  manner,
 I  believe  that  in  course  of  time  when



 they  went  im  for  a  fourth  steel  plant;

 “a  complete  estimate  of  the
 capital  cost

 (a)  the  manner  in  which  the  re-
 quisite  funds  are  to  be  raised,

 (in)  the  estimated  value  of  pro-
 ducts  proposed  to  be  manu-
 factured,

 (iv)  the  estumated  cost  of  produc-
 tion,  and

 (v)  the  estumated  margin  of  pro-
 fit”

 before  they  started  a  new  plant  I  do
 not  know  whether  these  things  have.
 been  taken  into  consideration,  and
 whether  Government  have  begun  col-
 lection  of  these  data

 I  now  come  to  some  of  the  problema
 especially  in  connection  with  the  Rour-
 kela  steel  plant  There,  the  two  im-
 portant  problems  which  concern  the
 people  of  the  locality  are  the  problem
 of  labour  and  the  problem  of  rehabi-
 litation  of  the  persons  displaced.

 So  far  as  the  labour  problem  is  con-
 cerned,  it  is  a  matter  of  regret  that
 though  ¢t  have  enunciated
 the  pohcy  that  so  far  as  the  non-tech-
 nical  personnel,  especially  of  class  II
 and  class  IV  are  concerned,  the  local
 TTsp...
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 people  should  be  given  adequate  can-
 sideration,  yet  the  local  people  are+
 not  given  any  chance,  and  people  frem
 outside  are  preferred.

 I  found  the  other  day  that  not  only
 in  the  case  of  class  IIT  and  class  IV
 posts  but  even  im  regard  to  posts  in
 the  higher  services,  so  far  ag  the  Bhilai
 steel  plant  is  concerned,  the  advertise-
 ments  usually  show  that  applications

 it  i8  from  the  whole  of  India.  It  ig
 not  only  that,  but  so  far  as  people
 from  Orissa  are  concerned,  they  even
 fail  to  get  the  application  forms  when
 they  apply  for  them,  let  alone  their
 appomtment

 Regarding  rehabilitation,  there  has
 been  strong  agitation  about  the  way
 in  which  the  local  people,  especially,
 the  Adibasis  are  treated.  This  matter
 has  been  raised  in  this  House,  and  the
 hon  Munster  has  rephed  from  time  te
 time  that  it  is  the  responsibility  of  the
 Government  of  Orissa.  But  the  Gov-
 ernment  of  Orissa  is  only  an  agent  of
 the  Government  of  India;  so,  the  main
 responsibility,  or  I  should  say,  the
 moral  and  the  lega!  responsibility  rest
 with  the  Government  of  India  Un-
 fortunately,  in  this  matter,  Govern-
 ment  have  not  done  their  duty  even
 by  one  per  cent.

 I  would  submit  that  not  only  have
 the  promises  that  were  held  out  to
 these  people  not  been  fulfilled  but
 they  are  driven  out  from  their  hearth
 and  home  most  mercilessly  without
 notice;  with  the  help  of  bulldozers  and
 the  police  the:r  houses  are  even  des-
 troyed,  without  any  adequate  ar-
 rangements  beng  made  for  their  re-
 habilitation

 I  had  the  occasion  to  visit  the
 Barsua  mines,  and  I  found  that  one
 of  the  important  rehabilitation  cen-
 tres,  that  is  supposed  to  have  been
 located,  was  at  a  distance  of  20  miles
 from  the  steel  plant;  and  it  is  difficult
 for  those  people  to  whom  Government
 have  promised  employment  in  the  stesl
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 plant,  that  they  should  live  at  a  dis
 tance  of  twenty  miles,  with  no  ade-
 quate  housing  and  other  provision
 made  for  them  to  live  thete  and  work
 in  the  steel  plant

 Regarding  payment  of  compensation
 also,  we  find  the  same  story  as  in  the
 Hurakud  area  where  people  have  not
 been  paid  their  compensation  even
 after  a  lapse  of  twelve  or  thirteen
 years  The  same  picture  is  emerging
 here  also,  and  people  are  mercilessly
 turned  out  of  their  houses  and  their
 land,  especially  the  Adibasis  who  are
 helpless  Unless  the  Government  of
 India  take  up  this  matter  upon  them-
 selves,  I  do  not  think  that  there  is
 any  hope  for  these  people

 Shri  J  R.  Mehta  (Jodhpur)  !  want-
 ed  to  begin  with  mines  and  fuel,  but
 I  am  switching  on  to  steel  because  this
 House  seems  to  have  developed  some-
 what  of  an  affection  for  that  metal

 Shri  Nath  Pai-  Concern  for  it
 Shri  J.  R.  Mehta:  The  outstanding

 feature  of  this  debate  hag  been  that
 the  recent  report  of  the  Estimates
 Commuttee  an  the  steel  projects  has
 loomed  very  large  in  our  discussions
 This  38  quite  natural  because  the  Esti-
 mates  Committee  is  a  very  important
 committee  of  this  House,  and  has  great
 achievements  to  its  credit,  and  has
 developed  a  special  knack  of  throwing
 light  ito  the  dark  corners  of  Govern-
 ment  administration

 l  do  not  propose  to  sit  in  judgment
 of  what  the  Estimates  Committee  has
 said,  for  it  will  be  presumptuous  for
 me  to  do  so,  nor  do  I  propose  to  say
 anything  categorical  one  way  or  the
 other  on  many  of  the  controversial
 issues  that  have  been  raised  because,
 evidently,  all  the  relevant  facts  are
 not  before  the  House  But!  will  take
 the  liberty  of  giving  expression  to
 some  broad  reactions  which  have  been
 created  m  my  mind  by  reading  the
 Est:mates  Committee's  Report  and  the
 reports  furnished  by  the  Ministry  and
 listening  to  the  debate  here

 One  of  the  major  grievances  that
 has  been  voiced  in  this  House  28  that

 we  are  told  that  we  have  been  rather
 late  in  this  respect,  we  have  heard  it
 asserted  from  several  quarters  m  this
 House  that  it  has  been  a  wrong  step on  our  part  to  bring  m  the  steel  plants and  that  they  should  be  scrapped  in
 favour  of  emphasis  on  food  produc- tion  This  is  rather  amusing,  and  I
 do  not  know  how  to  balance  one  view
 with  the  other

 It  was  stated  here  by  one  hon
 Member,  I  think  it  was  hon  Shri
 Naushir  Bharucha,  that  if  these  plants had  come  in  954  or  955  we  might have  saved  Rs  320  crores  in  one  year or  so  of  foreign  exchange  This  ७
 something  like  saying  that  2f  Mahatma
 Gandhi  had  started  the  non-co-opera- tion  movement  in  1911  instead  of  92i
 and  got  mndependence  ten  years  earli-
 er,  then  probably  by  now  we  might have  been  in  the  middle  of  the  Fourth
 Five  Year  Plan  and  been  in  advance
 of  most  of  the  countries  of  the  world!
 IT  do  not  think  that  is  a  reahstic  way of  locking  at  things

 Shri  Nath  Pai:  You  are  misleading That  is  not  what  he  was  saying
 Shri  J.  R  Mehta:  There  is  another

 grievance  which  has  been  voiced,  and
 that  is  that  thtre  have  been  large increases  m  estimates  and  constent
 variations  My  submission  is  that  in
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 a  project  of  this  dimension,  and  in  a
 projett  in  which  we  have  so  little
 expertence,  variations  and  todifica-
 tions  from  time  to  time  are  to  be  wel-
 comed  rather  than  criticised.  I  think
 it  would  be  a  tragedy  if  we  were  to
 be  told  that  no  improvements  or  modi-
 fications  would  be  made  in  the  original
 plans.  I  will  site  just  one  instance.
 For  instance,  when  we  knew  that  the
 gas  that  the  coke  will  give  out  could
 be  utilised  for  fertilisers,  surely  it
 would  have  been  a  mistake  if  we
 were  not  for  installing  a  fertiliser
 plant  at  that  stage.  Hon.  Members
 may  also  consider  their  own  experi-
 ence  of  constructing  small  residential
 houses.  When  we  start,  we  estimate
 that  it  will  cost  so  much,  and  as  we
 go  along,  I  am  sure  it  is  within  the
 experience  of  hon.  Members  that  we
 have  to  revise  the  estimates  so  often
 and  make  additions  and  alterations
 So,  in  a  venture  of  this  sort,  we  should
 not  be  unnerved  if  there  are  varia-
 tions  and  modifications  from  time  to
 time

 There  is  one  other  point  to  which  I
 shall  refer,  and  that  is  that  something
 has  been  said  about  the  terms  of  the
 contracts  which  have  been  entered
 into  with  the  foreign  firms.  My  only
 submission  ws  that  we  did  not  have
 the  know-how,  and  we  were  more  or
 less  in  a  sellers’  market.  So,  we  had
 not  much  choice  left,  and  we  had  to
 make  the  best  of  a  bad  bargain.  So,
 what  I  plead  is  that  we  should  have
 a  sense  of  perspective  and  we  should

 pnd
 be  too  meticulous  in  matters  like

 There  was  a  suggestion  made  yester-
 day,  I  think  it  was  by  my  hon.  friend
 Shri  Nath  Pai,  that  he  would  have
 preferred  local  technicians  to  take
 charge  of  the  job,  and  even  now  he
 suggested  we  should  put  them  in
 charge  of  these  jobs;  does  not  matter
 how  we  blunder,  but  we  will  learn  by
 our,  mistakes.  I  appreciate  the  senti-
 ments  which  prompted  him  to  say
 that,  but  I  think  that  on  serious  think-

 by  2  EI
 that  it  will  be  a  mis-

 Play  with  such  h  amounts
 Nike  this,  mee
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 Shri  Braj  Raj  Singh  (Firozabad):
 We  are  already  playing.

 Shri  J,  Rg  Mehta:  Yor  inétance,  a
 man  who  hag  to  undergo  an  opera-
 tion  which  requires  skill  and  surgical
 knowledge  surely  should  go  to  a
 specialist  doctor  rather  than  to  a
 quack.

 Shri  Nath  Pai:  That  was  our  whole
 submission.

 !
 Shri  Braj  Raj  Singh:  The  very

 argument  was  advanced  when  the
 British  were  withholding  freedom
 from  India.

 Mr.  Deputy-Speaker:  Those  who
 are  expecting  to  get  their  turn  should
 not  interrupt.

 Shri  J.  BR.  Mehta:  There  is  one
 redeeming  feature  that  we  have  done
 a  wise  thing  in  taking  the  help  of
 three  different  nations  for  the  three
 different  plants.  That  in  itself,  I  am
 inclined  to  think,  should  serve  as  an
 impetus  to  them  not  to  make  their
 demands  on  us  very  unreasonable.

 I  do  not  mean  to  say  that  there  have
 been  no  mistakes.  Probably  the  hon.
 Minister  himself  will  be  prepared  to
 concede  that  there  have  been,  but  the
 wise  thing  would  be  not  to  cry  over
 spilt  milk  but  to  profit  by  those  mis-
 takes  for  the  future.

 An  Hon.  Member:
 milk?

 Shri  J.  R.  Mehta:  My  humble  sub-
 mission  is  that  we  should  be  generous
 even  to  a  fault  so  long  as  the  mistakes
 are  bona  fide.  But  if  anybody  has  made
 a  fool  of  us  or  has  played  with  public
 money  or  has  bled  us  white,  as  Shri
 Nath  Pai  put  it,  then  surely  we  should
 come  down  heavily  on  him  and  inflict
 perdition  on  him,  whoever  takes  that
 risk.

 Where  is  the

 Having  said  this,  I  would  certainly
 endorse  the  suggestion  made  by  the
 Estimates  Committee  that  a  committee
 of  experts  should  be  appointed  to  go
 into  the  controversial  matters  which
 have  been  raised  and  which  they  have
 pointed  out.  These  matters  were
 brought  out  by  Shri  Morarka  and
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 Skri  J.  R.  Mehta:  It  would  be  in
 the  interest  of  peace  in  this  House
 also.

 Coming  to  mines  and  minerals,  I
 find  that  some  very  good  work  has
 been  done  by  the  Indian  Bureau  of
 Mines  and  by  the  Geological  Survey
 of  India.  But  I  only  feel  that  the
 achievements  of  these  two  departments
 are  not  being  publicised,  as  they  ought
 to  be,  so  that  people  might  prolit  by
 that.

 As  my  time  is  short,  I  would  briefly
 enumerate  the  suggestions  I  have  to
 make  in  this  matter.  One  is  that  a
 special  committee  should  be  appointed
 to  look  into  the  working  of  the
 Department  of  Mines  and  also  the
 policy  in  regard  to  mineral  develop-
 ment  of  the  Government  of  India  and
 State  Governments.  So  far  as  miner-
 al  policy  is  concerned,  there  is  just  a
 small  paragraph  in  the  report  which
 has  been  giyen  to  us.  But  on  going
 through  it,  I  do  not  find  exactly  what
 the  policy  is.  It  simply  says  that  e
 committee  under  the  Mines  Bureau
 has  been  appointed  to  suggest  how  the
 scheduled  minerals  should  be  worked
 out.  In  the  first  place,  that  does  not
 make  any  mention  of  other  minerals.
 As  we  read  the  paragraph,  it  appears
 that  they  have  only  iron  ore  and  man-
 geanese  in  their  thought  for  the  pre-
 sent.  I  do  not  call  it  a  mineral  policy.

 of  India  as  well  as  of  State  Govern-
 ments  is  more  or  less  regulatdry  and
 not  developmental.  They  want  to
 make  laws  and  enforce  them  and
 penalise  everybody,  but  they  do  not
 want  to  encourage  development  and
 attract  people  to  the  mining  side.  This
 applies  to  legislation  as  also  to  the
 administrative  machinery.  So  far  as
 legislation  is  concerned,  I  will  cite  two
 examples,  of  how  we  frame  laws
 which  are  not  realistic.  I  am  told  the
 Mineral  Rules  provide  that  there
 should  be  a  urinal  and  latrine  in  every
 mine  for  the  labourers.  I  do  not  think
 in  the  jungles,  in  the  hills,  it  is  at  all
 feasible  to  have  that.  People  would
 generally  like  to  go  out  into  the  jungle
 to  attend  to  the  elementary  needs.  I
 think  even  if  the  Minister  goes  there,
 he  will  prefer  to  use  the  jungle  rather
 than  a  latrine  or  urinal  built  for  tha

 to  be  lawered  down  in  their  case.

 I  give  these  illustrations  just  to
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 plants  go  into  full  production,  we  will
 be  self-sufficient  in  steel  reqwrements;
 we  would  also  be  in  a  position  to
 export  steel  and  save  foreign  exchange
 spendings  for  umports.  Several  criti-
 cisms  have  been  levelled  against  plaz-
 nmng  and  the  work  of  the  Ministry,
 mostly  in  respect  of  the  steel  indus-
 try.  I  am  sure  they  have  been  made
 with  the  best  of  intentions  and  not  in
 a  spirit  of  acrimony.  Hon  Members
 af  the  Opposition  as  also  hon.  Mem-
 bers  from  this  side  have  made  certain
 criticisms  and  remarks  which  are  con-
 structive  I  am  sure  they  deserve
 consideration  for  what  they  are  worth

 One  main  objection  raised  is  that
 had  the  First  Five  Year  Plan  envisag-
 ed  construction  of  at  leas;  one  steel
 plant,  we  would  not  have  been  iw
 difficulties  now.  That  is  true  But
 we  cannot  overlook  the  fact  that  in
 1948,  we  had  neither  the  resources  nor
 technical  know-how.  So,  we  could
 not  go  ahead  with  the  construction  of

 engaged  in  developing  their  own
 esonomy.

 Bo,  several  committees  of  technical
 experts  were  appointed.  They  went
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 into  the  question,  studied  the  techni-
 cal  aspects  and  gave  their  reports.  We

 able  to  go  ahead  with  the  steel  indus-
 try  m  the  First  Plan

 Now,  when  we  come  to  the  Second

 with  these  steel  plants  because  we  are
 pressed  for  foreign  exchange.  We
 cannot  blow  hot  and  cold  We  have
 to  face  this  difficulty  of  foreign
 exchange,  because  if  we  want  indus-
 trialisation,  we  have  to  go  ahead  with
 the  development  of  basic  industries
 luke  iron  and  steel

 The  next  poimt  made  38  about  the
 inerease  in  the  estimate  of  cost  of  the
 plants.  It  is  said  that  the  origmal
 estimates  are  very  low  and  subse-
 quently  they  have  been  revised  to  a
 considerable  figure  It  is  true  the
 original  estimate  has  been  about
 Rs.  358  crores  which  rose  to  Rs.  439
 crores.  Now,  we  are  told  that  it  would
 cost  Rs  560crores  Itistrue.  But  we
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 plannmg  or  that  the  Government  had
 bungied

 I  would  lke  to  say  this  in  this  con-
 nection  Supposing  the  Ministry  goes
 ahead  with  hberal  estimates,  then  the
 critucism  would  be  that  the  Ministry
 8  not  able  to  spend  the  entire  amount.
 Therefore,  the  Ministry  is  not  com-
 petent.  If,  on  the  other  hand,  the
 estimates  are  low  and,  subsequently,
 the  estimates  are  increased,  it  i3  said
 that  It  55  defective  planning  If  the
 estumates  were  origmally  liberal  or
 high,  it  would  lead  to  wastage  in
 expenditure  Once,  it  is  kncwn  to
 the  contractors  that  the  estimates  are
 liberal,  naturally,  the  tendency  would
 be  to  quote  high  figures  So,  to  avoid
 that,  the  estimates  were  low  and  sub-
 sequently  when  3  came  to  the  actual
 construction  the  figures  had  naturally
 to  be  increased.  Either  way  the  Min-
 astry  faces  criticism

 Ghri  Narasimhan  (Krishnagin)  So,
 they  must  be  accurate

 Shri  Jaganatha  Rao:  It  is  not  pos-
 able  My  hon  friend,  Shr  Narasim-
 han,  says  that  it  should  be  accurate

 Leave  alone  the  Steel  Ministry,  take
 the  case  of  other  Ministries  There
 are  bound  to  be  increase  in  the  esti-
 mates  It  is  not  possible  to  have  accu-
 rate  estimates  with  rising  prices
 There  are  so  many  factors  that  deter-
 mime  the  mse  in  prices  So,  to  say
 that  because  there  is  rise  in  the  cost
 structure  of  the  steel  plants,  the  Min-
 istry  has  bungled  or  the  Planning
 Commission  had  bungled  38  wrong  I
 quite  appreciate  the  criticism  levelled
 by  my  hon  friend  Shri  Morarka  who
 sits  by  my  side  (Interruption)

 It  was  said  by  my  hon  friend,
 Shri  Vittal  Rao,  that  the  three  steel
 Plants  should  not  have  been  located  in
 the  region  of  Bengal  Buhar  and  Orissa
 end  that  they  should  have  been  dis-
 persed  all  over  the  country  It  is  not
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 minerals  We  have  got  metatlurgical
 coal  and  al!  the  required  material  for
 the

 deqelopment
 of  the  industry.  I  can

 call  area  the  Ruhr  land  of  our
 country  The  industrial  policy  of  the
 Government  ७5  to  disperse  ancillary
 industries  all  over  the  country

 When  I  am  on  this  point,  I  would
 luke  to  say  that  when  we  think  of  the
 future  expansion  of  this  industry  Gov-
 ernment  will  do  well  to  bear  in  mind
 the  expansion  of  the  exsting  units—
 not  only  the  three  units  in  the  public
 sector  but  also  the  private  sector  units
 including  the  Mysore  Iron  and  Steel
 Works  They  should  not  jump  at
 erecting  the  fourth  plant  at  Bokharo
 or  any  other  place

 In  the  report,  it  55  said  that  the
 requirements  of  steel  m  the  Third
 Five  Year  Plan  period  would  be  to
 the  tune  of  l]  to  2  millon  tons  Even
 then,  the  results  would  be  cheaper
 and  quicker  ४  the  existing  units  are
 expanded

 An  Hon.  Member.  Give  to  both.

 Shri  Jaganatha  Rao:  And,  then,  if
 necessary,  we  can  erect  the  fourth
 The  Mysore  Iron  and  Steel  Works  at
 Bhadravat;  has  been  doing  good  work
 and  I  find  from  the  report  that  if
 proper  attention  38  paid  to  the  deve-
 lopment  of  this  unit,  the  same  atten-
 tion  that  has  been  paid  to  the  TISCO
 and  TISCO,  this  will  also  fulfil  the
 requirements  of  the  country  and  will
 ease  our  economy

 Shri  Dasappa’  Hear,  hear,  thank
 you

 Shri  Jaganatha  Rao:  My  hon  friend
 Shri  Nath  Pa:  had  a  word  to  say
 against  the  private  sector  in  this
 industry  He  referred  specially  to  the
 TISCO  and  the  IISCO  He  said  that
 Government  have  been  rather  charit-
 able  and  more  generous  to  these  two
 firms  (Interruption)  I  am  sorry  to
 say  that  I  do  not  agree  with  him
 because  they  have  been  in  the  field
 and  they  have  agreed  to  develop  their
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 capacity,  to  almost  double  it.  So,  they
 had  to  take  loans  from  Government.
 They  were  paid  advances  from  the
 Equalisation  Fund,  interest  free,  It  is
 said  that  because  interest  was  not
 charged,  it  is  a  case  of  favouritism.

 But,  I  may  point  out  this.  If  interest
 is  charged,  it  will  be  included  in  the
 retention  prices.  It  is  only  a  question
 of  accounting  and  not  one  of  sub-
 stance.  Supposing  interest  is  not
 charged,  then,  we  are  not  favouring
 these  two  firms.  If  interest  is  charged,
 the  retention  prices  will  be  increased.
 Hither  the  Government  should  agree
 to  an  increase  in  the  consumer  prices
 or  the  contribution  to  the  Equalisation
 Fund  would  be  reduced.  So,  I  do  not
 think  it  is  a  point  which  goes  against
 this  Ministry  in  particular.

 Regarding  other  points,  I  think
 Mr.  Somani  has  effectively  met
 Mr.  Morarka's  arguments.

 Shri  Morarka:  Has  he?  Ask  him.

 Shri  Jaganatha  Rao:  Therefore,  I
 am  not  going  to  deal  with  them.  With
 reference  to  Shri  Nath  Pai’s  argument
 that  Indian  consultants  are  not  asso-
 ciated  with  the  steel  plants,  I  say  that
 +  would  be  a  good  thing  if  the  Indian
 consultants  are  available  and  we  have
 the  benefit  of  their  technical,  know-
 ledge.  But,  unfortunately  we  have
 not  got  the  technical  personnel.  So,
 we  had  to  requisition  or  hire  the  ser-
 vices  of  foreign  firms,  he  Inter-
 national  Construction  Co.

 Again,  this  practice  of  associating
 consulting  engineers  with  big  projects
 is  prevalent  only  in  the  United  King-
 dom  and  in  the  United  States  and  not
 even  in  the  continental  countries.  This
 International  Construction  Company  is
 connected  with  the  Indian  steel  indus-
 try  and  their  services  were  requisi-
 tioned.  We  are  glad  to  find  that  one
 Indian  firm  Messrs.  M.  ्  Dastar  and
 Company  has  come  up.  It  is  not  pos-
 sible  to  change  the  existing  consul-
 tants  in  the  middle  of  the  programme;
 and  the  service  of  this  new  company
 can  be  availed  of  for  the  future
 expansion  of  the  industry.
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 Attempts  are  also  being  made  %o
 train  Indian  personnel,  Ifd'an  engi-
 neers  and  operators.  They  are  being
 sent  to  foreign  countries  for  training.

 It  has  also  been  suggested  by  Shri
 Nath  Pai—and  I  agree  with  him—that
 the  designing  section  should  be
 improved  to  a  great  extent.  At  pre-
 sent,  we  have  a  nucleus  of  a  Designs
 Organisaticn  already.  The  Assistant
 Technical  Adviser  at  Rourkela,  Mr.
 K.  M.  George  is  there  in  charge  of  5
 engineers;  and,  recently,  27  engineers
 have  been  recruited.  It  is  proposed  to
 build  a  good  library  and  laboratory
 and  we  can  be  sure  we  can  have  the
 best  advantage  from  this  Designing
 section  in  the  near  future.

 I  would  also  like  to  say  this.  You
 will  find  that  the  Rourkela  plant  is
 said  to  cost  us  about  Rs.  70  crores.
 Subsequently,  we  have  learnt  by
 experience;  and  the  cost  of  the  sub-
 sequent  plants  is  much  less.  So,  in
 this  developing  economy,  there  are
 bound  to  be  trials  and  errors.  We
 have  to  learn.  So,  we  find  that
 attempts  are  being  made  every  time
 and  every  step  is  taken  to  see  that
 money  is  not  wasted  but  usefully
 spent.  Any  criticism  that  the  esti-
 mates  were  not  correctly  made  and
 that  money  is  being  wasted  is  very
 uncharitable  and  it  should  not  be
 levelled  here  on  the  floor  of  this
 House.  We  should  also  appreciate  the
 difficulties  and  the  magnitude  of  the
 task  that  the  Ministry  has  to  face.  So,
 I  consider  that,  by  and  large,  the
 achievements  are  remarkable.

 श्री  अजराज  सिंट  इस  में  मिनिस्टर

 महोदय  के  बोलने  की  ज़रूरत  तो  मालूम
 नहीं  होती  क्योंकि  श्री  जगन्नाथ  राव  उन  का
 काम  पूरा  कर  चुके  है  ।

 डपाष्यक्ष  महोदय  :  सिफ  एक  ही  तरफ
 में  पथराव  होता  रहे  ?

 शो  भ्रजराज  सिंह  :  उपाध्यक्ष  महोदय,
 तेल,  कोयला  शौर  इस्पात  तीनों  ही  चीखें
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 ऐसी  हैँ  जोकि  दे  के  भौद्योगीकरण  ही  नहीं
 अस्कि  सई  सभ्यता  के  निर्माण  के  लिये  भी
 आवश्यक  है  ।  स्टील  के  सम्बस्ध  में  सदन
 में  बहुत  या  हो  चुकी  है  |  इसलिये  मे  तेल

 के  सम्बन्ध  में  कुछ  कहना  चाहता  हूं  1  मारत मे
 हम  प्रभी तक  सिर्फ  x  मिलियन टन  तेल
 ही  पैदा  करते  हैं  जबकि  दुनिया  में  ६००
 मिलियन  टन  तेस  पैदा  होता  है  ।
 झगर  हम  देखें  तो  हमारा  तेल  दुनिया  के  तेल

 का  सिर्फ  .०५  परसेन्ट  ही  होता  है,  जबकि
 हमारी  झाबादी  दुनिया  की  प्राबादी  की

 १७  है।  झगर  हम  इस  हिसाब  से  देखे  तो
 हम  कितनी  ही  कोशिश  करते  रहे  हमारा

 देश  उस  उत्थान  को  प्राप्त  नही  हो  सकता
 जिस  को  हम  चाहते  है  ।  यू०  एस०  ए०  में

 एक  व्यक्ति  पर  ६००  इम्पीरियल  गेंसन
 झेल  सच  होता  है,  कंनाडा  मे  ५००  इम्पीरियल
 गैलन  तेल  प्रति  ब्यवित  पर  खर्च  होता  है,
 इंग्लैण्ड में प्रति व्यक्ति पप में  प्रति  व्यक्ति  पप  १५०  इम्पीरियल
 मैलन  तेल  खर्ण  होता  है,  फ्रास  मे  प्रति  व्यक्ति
 प२  ११०  इम्पीरियल गैलन  तेल  च  होता  है,
 कैकिन  हिन्दुस्तान  में  प्रति  व्यक्षि  पर  ३े
 मैसन  के  कम  खत  होता  है  ।  इस  से  पता

 लगता  है  कि  हालाकि  अपने  खर्च  का  बहुत
 बड़ा  हिस्सा हम  बाहर  से  मगात ेहै  लेकिन  तेल
 के  बारे  में  जितनी  चिन्ता  हमें  होनी  चाहिये
 उतनी  चिन्ता  हमें  होती  नहीं  |  इस  पर  बहुत
 विचार  करते  की  ज़रूरत  है  ।  में  स्वीकार
 करता  हू  कि  भारत  सरकार  के  इंधन  मंत्रालय
 की  ओर  से  कुछ  काये  किया  जा  रहा  है  जिस
 w  तेल  के  दोष  का  काम  क्षामिल  है  भौर
 शल  की  जाल  पंढताल  का  काम  शामिल  है,
 झौर इस  से  झादा की जा की  जा  सकती  है  कि  भविष्य

 में  हम  कुछ  तेल  प्राप्त  कर  सकेंगे  ।  रेकिन
 जिस  ढंग  के  उसे  किया  जाना  चाहिये,  मैं

 महसूस  करता  | अ  कि  उस  ढंग  से  उसे  किया
 नही  जा  रहा है  देश  के  तेस  के  थोक  व्यापार,

 देख  में  तेस  मिकालने,  तेल  के  बाहर  से  मंगाने,
 कैश  के  शोधन  शौर  तेल  के  बेचने,  इन  सब

 काशों  में  बोक  व्यापार हरीच  २००  करोड़
 चपर का होता है का  होता  है  हमें  यह  जान  कर  कक्ययं
 डेका  है  कि  इस  २००  करोड़ रापये  का  सारे
 का  सारा  ज्यापार  ५  विदेशी  कम्पनियों  के

 हथि में है में  है,  जिन  में  से  तीन  विदेशी  कम्पनिकां
 एक  अंग्रेजी  विदेशी  कम्पनी  की  बेटी  हैँ
 भौरे  दो  विदेशी  कम्पनियां  प्रमरीकों  ‘eo

 निशा हू है  प्रभी  हम  ने  प्रायल  इंडिया  लिमिटेड
 झपने  ३३  १।३  उस्सेन्ट  हेभर  से  कर  कुछ

 प्रपेत्य  करना  शुरू  किया  है  ।  लेकिन  मुझे
 ऐसे  लगता  है  कि  इस  २००  करोड  ह 2
 का  कुल  व्यापार  क्यों  हिन्दुस्तान  अपने  हाथ

 1...  डरे  हक ह ै2  'एक्ीक  न्क्र्फ्ा  हें
 क्यों  लही  के  सकता है,  इस  पर  बहुत  गम्भीरता
 पूर्वेक  सोचने  की  जरूरत  है  शौर  इस  पर
 विधार  करते  हुए  में  मिनिस्टर  महोदय

 एक  भ्रदन  करना  चाहता  हू  |  जब  थे
 जवाब  दे  तो  बतलायें  कि  इन  कम्पनियों  में
 याल  बरमा  शेल  कम्पनी  भौर  स्टैन्ड

 वैकुप्रम  कम्पनी  भौर  जो  दूसरी  विदेशी
 कम्पनिया  तेल  को  हैं,  जिन  का  मैं  ने  जिक्र
 किया,  उन  में  कितने  ऐसे  लोग  हैं,  मेरा  भ्रभि-

 प्रात  उन  के  ऊची  तनश्याह  पाने  वाले,  मत्ता
 पाने  वाले  झफसरों  से  है,  जिन  का  सीधा
 सम्बन्ध  कि  गवर्नेमेंट  झाफ  इंडिया  के  नीति
 बनाने  वाले  झफसरों  से  है,  जो  उन  के  नाते-
 दार  या  रिव्तेदार  &  मुझे  ऐसा  लगता  है

 चूकि  हमारे  यहां  की  कम्पनियों  के  अन्दर

 काम  करने  वाले  अफसरों  के  बहुत  से  नजदीकी
 ोग  गवर्नेमट झाफ  इंडिया  में  है,  इसलिये
 ये  कमी  इस  बात  को  सोच  नहीं  सकते  कि
 इन  कम्पनियों  से  इस  काम  को  ले  लिया
 जाये  t  हो  सकता  है  कि  गवर्नमेंट  की  तरफ
 से  यह  जवाब  दिया  जाये  कि  इन  कम्पनियों

 को  लेने  के  लिये  हमारे पास  भन  की  व्यवस्था
 नही  है,  पूजी  की  व्यवस्था  नही  है,  इसलिये

 हम  इन  कम्पनियों को  नहीं  ले  सकते,  जब

 शक  हम  झपने  देक्ष  सें  इसती  पू  जी  का  निर्माण
 ने  क्र  सकें  जितने  मे ंकि  हम  इन  कम्पनियीं
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 को  ले  सके  बौर  पूशरी  निज  का  दिकास  भी

 कर सचों  ्य  शक  er  इस  कम्रमियों  का

 राष्ट्रीयकरण करें  गा  इस  का  कंट्रोल भपने
 a]  में  दे  लें,  वह  मुनासिति नहीं होगा नहीं

 होगा।  लेकिन

 मैं  यहां  पर  यह  कह  देना  चाहता  हूं  कि  कोई
 आवश्यकता  नही है  कि  हम  हमेशा  के  लिये

 जो  व्यचस्थायें  हम  बना  चुके  हैं  उन्हीं  पर  चलते
 रहें  ।  भथ  समय  झा  गया  है  जब  हमें  धपने

 पौद्योगीकरण  के  प्रस्ताव  पर  पुनबिधार
 करना  होगा  ।  हमें  सोचना  पड़ेगा  कि  किसी

 बरकार  के  परिवतेग  की  उस  में  भावश्यकता

 है  या  नही  ।  इंडस्ट्रियल पालिसी  के  रेजो-

 ल्यूक्षन में  ही  नहीं,  यदि  हमें  अपने  संविधान
 में  भी  कोई  परिवर्तन  करने  की  परावकमकता

 पड़े तो  उसे  हमें  करना  भाहिये  'भौर यह यह  करना

 चाहिये कि  देश  में  यदि  किसी की  दयो  लगी
 हुई  है  तो  राष्ट्रीय  हित  मे  हम  उसे  बिना

 मुझावजा  दिये  हुए  के  सकें  a  मै  ज  करना

 चाहता  हू  कि  तेल  का  २००  करोड  रु०

 का  थोक  व्यापार  विदेशी  कम्पनियों  ने-अपने

 हाथ  में  ले  रक्खा  है  यदि  हमें  उसे  राजकीय

 हाथ  में  लेना  है  भौर  यदि  उस  के  हिसाब  से

 हमारे  पास  पूजी  की  व्यवस्था  भही  है,
 तो  हम  को  झपने  संविधान  में  परिवतंन
 कर  के  इस  को  अपने  हाथ  में  ले  लेना  चाहिये  ।

 बरना  कोई  ऐसा  वक्‍त  ा  सकता  है  जबकि

 हमारी  बैदेशिक  नीति  इन  तेल  कम्पनियों

 के  देशों  की  पसन्दगी  की  न  रहे,  ब्रिटेन  और
 अमरीका की  वसन्दगी  की  न  रहे  पौर  लडाई

 छिड  जाय,  उस  समय  हमारे  देश  की  सारी
 की  सारी  जी  1. अ  व्यवस्था  है,  खास  तौर
 कर  जो  हमारी  सुरक्षा  व्यवस्था  है,  वह
 खरग,  की  जा  सकती  है  क्योंकि  जो  तेल  हम
 झावात करते  हैं  उस  का  ध्यापार इन  विदेशी
 कम्पणिकों के  हाथ  में  है  |  मे  सरकार को
 चेतावनी  देगा  चाहूंगा  इस  सम्बन्ध  में  कि

 हमे  बहुत  हो  जिन्तित  होवे  को  जरूरत  है,

 से  सिफ  इस  सम्बन्ध में  कि  हम  पपने  देदा में
 |.  की  खोज  है (|: ल  करें,  तेल  को  शोध

 आरम्भ  करें  बसकि  इस  सम्बन्ध  में  जी  कि
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 जो  हमारे  1... ड  का  वितरण  होता  है  बहु  भी
 इन  कम्पनियों  के  हाथ  में  है  भौर  हु  उसे
 अपने  हाथ  में  क्यों  नहीं  से  सकते  ।  में  झाशा
 करता  हूं  कि  इस  सम्बन्ध  में  जल्दी  करने
 की  कोशिश  की  जायेगी  भौर  यह  विचार

 किया  जागेगा  कि  हम  कोन  से  ऐसे  कदम  उठा
 सकते हूँ  जिन  से  कि  पूजी  दे  कर  या  बिना

 पूजी  दिये  हुए  हम  इन  विदेशी  कम्पनियों

 को  धपने  हाथ में  ले  सकें,  भौर  खास  कर  जो
 तेल  का  वितरण  है  उस  में  कोई  दिवकत  न
 आये  ।

 बड़ी  बड़ी  बाते  की  जाती  है  ।  कहा  जाता
 &  कि  हमारे  महा  विशेषज्ञों  की  कमी  है,  टेक-
 निकल  एक्स्पट्स  की  कमी  है,  हम  टेकता-
 लोजी  नहीं  जानते  है,  बहे  इस्पात  की
 टेकनालोजी  हो  चाहे  तेल  की  टेकनालोजी
 हो  चाहे  खान  की  टेकनालोजी  हो,  हम  किसी

 तरह  की  टेकनालोजी  नहीं  जानते  हैं  in  कल

 से  इस  सदन  में  चर्चा  हो  रही  है  इस  मंच्राजम
 की  मांगों  पर  ।  उस  में  आर  बार  यह  बात

 कही  जाती  है  कि  चूंकि  हम  को  विशेषज्ञ

 विदेशों  से  लाने  होते  है  इसलिये  इस  काम  में
 देरी  हो  जातो  है।  में  कहना  भाहता  हू  कि

 यह  एक  बहुत  पुरानी  दलील  है।  क्‍या  यह
 हम  जानते  नही  है,  कि  यदि  एक  अच्चे  के
 लिये  पह  कहा  जाय  कि  जब  तक  वह  तैरना
 नहीं  सीख  जाता  तब  तक  हम  उसे  पानी  में

 नही  छोड  सकते,  तब  तक  वह  कभी  तैरना
 सील  नही  सकता  ।  हमारे  यहां  विदेशियों
 की  तरफ  से  हमेशा  यह  दलील  दी  जाती  थी
 कि  हिन्दुस्तानियों  को  शक्ल  नहीं  है  कि

 बह  भपना  शासन  चला  सके  और  झाज  भी

 मही  दलील  दी  जाती  है  कि  चूकि  हमारे  पास

 'एक्स्पट्स  नही  है  इसलिये  हम  इन  चीजों
 को  चला  नहीं  सकते  है,  चाहे  कोयके  को
 टेकनालोजी  हो  चाहे  तेल  की  चाहे  स्टील
 की  मे  निवेदन  करना  चाहता  हू  कि  यदि

 हुम  इस  टेकनालोजी  के  विशेषज्ञों  को  के  कर

 ही  इन  कामों  को  करते  रहेंगे  तो  हम  कमी  भी.

 इस  मामले  मे  आत्मनिर्भर  नहीं  हो  सकचे  |
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 इसलिव  जहा  तक  विशेषज्ञों  के  प्रशिक्षित  निवेदन  aren  कि  जहा  तक  तेल  कौ  कोमल

 झोने  का  सवाल  भाता  है  हम  इस  बात  की  को  कम  करने  का  सवाल  है,  उसे  बिना  किसी
 कोशिश  करे  कि  विदेशों में  जा  कर  हमारे  दिक्कत  के  कम  किया  बा  सकता  है  t  इस

 लोग  शिक्षा  प्राप्त  करे,  लेकिन  अपने  देश  कं  निर्णय  जल्दी  किया  जाना  चाहिये  ताकि

 में  जहा  तक  इन  कामों  के  लिये  बिदेशी
 विशेषज्ञों  की  सेवायें  लेने  का  श्रदन  उठता  है,
 मविष्य  के  लिये  हमें  निचय  करना  चाहिये
 कि  किसी  भी  ऐसे  महत्वपूर्ण  काम  में  चाहे
 बह  स्टील  का  निर्माण  हो,  चाहे  तेल  की
 खोज  या  तेल  की  शोध  हो,  गया  खानों  के
 सम्बन्ध  मे,  हम  किसी  भी  विदेशी  को  एक्सपर्ट
 की  हैसियत  से  नही  रक्खेंगे  ।  यह  तो  में  ने
 तेल  के  काम  के  बारे  में  एक  छोटी  सी  बात

 कही

 इस  के  साथ  साथ  तेल  की  जो  कीमत  है
 उस  के  सम्बन्ध  में  भी  कुछ  कहना  चाहता
 हैं  ।  भ्रमी  २०  मई,  १६९५८  को  तेल  उद्योग
 को  ०  करोड़  bo  की  राहुत  दी  गई  ।  लेकित
 उस  से  उपभोक्ता  को  क्‍या  लाभ  हुआ  ?  इस
 को  देखने  की  झावदयकता  है  |  स्‍्राज  विदेशों
 से  ११०  करोड़  रुपय  का  तेल  झायात  होता
 है  1  भ्राज  जनता  को  इस  बात  को  साफ
 सौर  से  बताने  की  जरूरत  है  कि  इन  कम्प-
 नियो  को  इस  से  कितना  मुताफा  मिल  जाता

 है । झगर  उस  मुनाफे  को  कायम  रखने
 की  जरूरत  है  तो  हम  उस  को  कायम  रख
 सकते  हैं  छेकिन  यदि  उस  को  कायम  रखने
 की  जरूरत  नहीं  है  हम  को  सोचना  चाहिये
 कि  हम  उसे  कैसे  कम  कर  सकते  है  ।  ऐसे
 ऐसे  मसलों  में  जिन  में  एक  एक  साल  में  झरवों
 स्पयो  का  मुनाफ़ा  कमा  लिया  जाता  है,
 उन  को  इस  तरह  से  टालले  रहना  कि  टेरिफ
 कमिशन  अभी  प्रपनी  रिपोर्ट  नहीं  दे  सका  है
 झौर  जब  वह  भ्रा  जाय  तो  फिर  कहा  जाय  कि
 उस  पर  बहुत  गम्भीरतापूर्वक  विचार  हो  रहा
 है  शौर  वह  विचार  चार  महीने  तक  बलता

 रहे  जिस  में  कि  करोड़ो  रुपया  बाहर  जला
 आया  करता  है,  यह  उचित  नहीं  है  t  मैं

 सारे  देश  के  रहने  वालों  को,  देश  के  उप-
 मोक्ताश्रो  को  खास  तौर  पर  राहत  दी  जा
 सके  ।  अभी तक  जो  १०  करोड़ fe  a  राहत
 तेल  कम्पनियों  को  दी  गई  उस  के  जरिये
 उपभोक्ता  को  कोई  राहत  नहीं  दी  गई,
 सरकार  ने  ही  दूसरे  तरीकों  से  उसे  फिर  ले

 सिया  है  ।  मै  मानता  हूं  कि  हिन्दुस्तान  एक
 पिछडा हुआ देश हुआ  देश  है  भौर  सरकार को  देश  के

 विकास  के  लिये  पैसे  की  बहुत  जरुरत  है  मौर
 १०  करोड़ to  उस  ने  ले  लिया  तो.  OE  बात
 नही  ।  लेकिन  भविष्य  में  जो  राहत  दी  जायगी
 तो  मैं  झाधा  करता  हूं  कि  बह  उपभोकक्‍्ताशो
 को  देने  की  कोशिश  की  जायेगी  |  हम  को

 शाज यह यह  देखता  है  कि  धाखिर  उपभोक्‍ताभों
 में  भाज  इस  तरह  की  सामर्थ्य  की  है  या

 सहीं  कि  बहु  झाज  के  जमाने  में  इन  चीजों
 @  खरीद  सकें  1  झगर वे वे  नहीं  खरीद  सकते
 तो  यह  कोशिश  की  जानी  चाहिये  कि  उन
 को  कम  कीमत  पर  चीजो  को  दिया  जाय  ।
 जितनी कम  कीमत  पर  चीजों  को  दिया  जा

 सके  उतनी  पर  देना  चाहिये n  मे  भ्राश्षा

 करता ह्  कि  तेल  की  कीमत  के  बारे
 में  जब  सरकार  की  हिस्सेदारी  है  तो  उस
 मे  ऐसा  निर्णय  किया  जायेगा  ताकि  तेल
 के  उपभोक्‍ताशों  को  ज्यादा  राहत  मिल
 सके  ।

 इस के  साथ  ही  कोयले  का  भी
 बदन  उठता  है  ।  कोयले  के  सम्बन्ध  मे  भी
 एक  बहुत ही  झाइचर्य  की  बात  है  कि  हम
 कीशिश  तो  कर  रहे  है  इसे  राजकीय  क्षेत्र
 मैं  लाने  की,  लेकिन  जो  लोग  प्राइबेट  क्षेत्र

 में  हैं  वह  इस  नीति  पर  किस  तरह  बल  रहे

 है,  इस  में  कितना  मुनाफा  जन  के  हारा

 कमाया  जा  रहा  है,  हमें  ऐसा  सगता है  कि
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 सरकार  की  शोर  से  इस  तरफ  ध्यान  देते
 की  कोई  चिन्ता  नहीं  है  ।

 यह  हमारा  इंडस्ट्रिवल  पालिसी  रेखो-
 बार-बार  बीच  में  ध्टका  दिया  जाता

 &  क्योंकि  हम  ने  मिक्सिड  एकोनोमी  मानी

 हुई  है,  मिश्रित  अर्धव्यवस्था  की  हमारी
 चोषणा  है  अर्थात  मिश्रित  अर्थव्यवस्था  हम
 इस  देश  में  चलायेंगे  श्रौर  इसलिये  जहा  पर
 मी  कोई  प्राइवेट  इडस्ट्रीज  चल  रही  है
 उन्हें  खेडना  नहीं  चाहते  ।  मै  निवेदन  करना

 चाहता  हू  कि  यदि  मिक्सिड  एकोनामी  सिश्चित
 अर्थव्यवस्था  का  यह  नयें  है  कि  जो  लोग
 झब  तक  शोषण  करते  रहे  हैं  उन्हें  शोषण
 करते  रहने  के  लिये  एक  पट्टा  सा  लिख  दिया
 जायगा  तो  मं  चाहूगा  कि  एसी  मिश्रित  भर्थ-
 व्यवस्था  के  बारे  में  जितनी  जल्दी  पुनविचार
 कर  के  उसे  खत्म  करने  का  विचार  कर  लिया
 जाय,  भच्छा  होगा  ।

 कोल  के  सम्बन्ध  में  मुझे  यह  निवेदन

 करना है  कि  इस  काम  में  जो  हमारे  प्राइवेट
 उद्योगपति  लगे  हुए  हैं  उन  की  कोशिश  यह

 रहती  है  कि  उन  की  भपनी  ानों  का  कोयला
 उठ  जाय  झौर  वह  झपना  कोयला  जो  उन
 की  एक  मोनोपली  अर्यत्‌  निहित  सवा
 लगे  हुए  हैं  उन  को  कोयला  पहुचाने  की  इस

 तरह  से  कोशिश करते  हैं  कि  दूसरे जो
 छोटे-छोटे  भादमी.  इस  ्ब्स्ट्री  में  लगे  होते
 है  वे  बगैर  कोयले  के  भूखे  मर  जायें  ।

 शब  हमारे  यहा  के  जो  कोल  कट्रोलर
 हैं  शौर  जिन  पर  कि  कोयला  डिस्ट्रिब्यूट  करने
 की  जिम्मेदारी  है  उन्होंने  कोल  के  डिस्ट्रि-
 व्यूशन  के  लिये  ब्लौक  रेट  का  सिस्टम  रर्क्खा

 हुआ  है  जिस  के  कि  मुताबिक ७०  या  ७५
 गाढ़िया  या  पूरी  कोयले  की  मालगाडी  जो
 दी  जाबभी  वह  किन्‍ही  खास-खास  उद्योग
 में  लगे  लोगो  को  दी  जायेंगी पौर  इस  ब्लौक

 रैट  डिह्ट्रिब्यूशन  का  नतीजा यह  होता  है  कि

 जो  घोकेड्ोटे  कोयले  के  उद्योग हैं  उन  को
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 कोयला  नहीं  मिल  चाता ।  इस  मोनोपोली
 का  नतीजा  यह  हो  रहा  है  कि  उन  की  खान

 उधर  है  और  इधर  उन  का  उद्दोग  चल
 रहा  है  शौर  सरकार  से  मिल  कर  ब्नौक
 ेर  सिस्टम को  बिना  पर  पूरी  गाडी  कोयले
 की  उन  को  दे  दी  जाती  है  ।  भव  इस  के  दो
 नतीजे  निकलते  है  ।  छोटो  खान  वालो  का
 कोयला  उठ  नहीं  पाता  है  भौर  जो  छोटे
 उद्योग  वाले  है  उन  को  कोयला  मिल  नहीं
 पाता है  भौर  इस  तरीक  से  दोनो  का  नुक्सान
 होता  है  4  मैं  निवेदन  करूगा  कि  सरकार  को
 इसे  मोलोपोली  को  खत्म  करते  के  लिये
 गस्भीरता  से  विचार  करना  चाहिये  झौर
 सरेकार  को  यह  देखना  चाहिये  कि  कही  हमारी
 इसे  नीति  की  वजह  से  जो  हमारा  मुख्य
 प्रौद्योगीकरण  का  उद्देश्य  है  उस  को  तो
 कोई  हानि  नही  पहुच  रही  है  ।  जैसे  मैं  ने
 झाप  को  बतलाया  इस  ब्लौक  रेट  सिस्टम

 की  वजह  से  छोटे  उद्योगों  को  नुकसान  पहुचता
 है  और  छोटी  खानो  के  मालिको  का  कोयला
 उढ़  नहीं  पाता  है।  इसके  लिये  कह  दिया  जाता
 है  कि  हमें  स्पीड  से  ले  जाने  की  ज़रूरत  है
 और  झगर  हम  ने  १०  गाड़िया  एक  स्टेशन
 के  लिये  शौर  १०  गाडिया  कोयले  की  दूसरे
 स्टेशन  के  लिये  कर  दी  तो  वह  स्पीड  से  नहों
 पहुंच  पायेगा  शौर  इस  तेज़ी  के  लिये ही  हम

 यह  ब्लौक  सिस्टम  लागू  किये  हुए  है  ।  में

 कहता  चाहूगा  कि  इस  पर  ज़रा  गम्भीरता
 से  विचार  किया  जाना  चाहिये  कि  क्‍या
 उम्र  के  पीछे  यह  भावना  नहीं  है  कि  कुछ
 निहित  स्वायों  को  जोकि  इस  उद्योग  में
 लगे  हुए  हैं  उन  को  ध्ौर  अधिक  पनपाने

 के  लिये  और  उन  को  ज्यादा  से  ज्यादा  मुनाफ़ा
 दिलवाने  के  लिये  इस  चीज  धौर  सिस्टम
 को  लागू  किया  गया  है  |

 अन्त  में  चूंकि  श्रीमत्‌  आपने  घटी  बजा
 दी  है  इसलिये  मे  सिर्फ  बहुत  सक्षेप  में  स्टील  के

 बारे  में  कुछ  कहना  चाहता  हू  ।  स्टील  के

 बारे  में  सदन  में  बहुत  चर्चा  हो  चुकी  है
 में  सरकार  से  कहूगा  कि  उसके  सम्बन्ध  में  जो
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 ऐस्टिमेट्स  कमेटी  की  रिपोर्ट  हैं,  उसको  बहुत
 ही  फमीरतापूर्दक  लेने  की  जरूरत  है  t

 यहां  पर  कई  माननीय  सरस्यों  ते  ्य्चा
 की  कि  ५६  ११५४  में  इन  स्टील  प्लांट्स  के
 अआजेक्ट्स  को  हम  उसी  तरह  सागू  नहीं  कर
 सकते  थे  जैसे  कि  सन्‌  १६११  में  महात्मा  गांधी
 हिन्दुस्तान  में  कोई  सत्याग्रह  भान्दोलन  नहीं
 छेड़  सकते  ये  ।  मैं  कहना  चाहूंगा  कि  स्टील
 प्लांट्स को  सन्‌  १६५४ में  लागू  न  करने  का
 उसका  मृकाबिला  महात्मा  गांधी  सन्‌  १६११
 में  हिन्दुस्तान  में  भ्रसहयोग  भान्दोलभ  नहीं  1... ड
 सकते  थे,  उससे  मुकाबिला  करना  उचित  नहीं

 है  1  इस  पर  बहुत  ही  गम्भीरता  से  विचार
 करने  की  जरूरत  है  7  ऐस्टिमेट्स  कमेटी  ने
 स्टील  प्लांट्स  के  बारे  में  चर्चा  की  है  कि  हम
 करोड़ों  रुपये  बचा  सकते  से  और  हम  देश  का
 झौद्योगीकरण  बहुत  भागे  बढ़ा  सकते  थे  1
 जो  हो  गया  वह  तो  हो  गया  लेकिन  कम  से  कम
 चाभे  के  लिये  जरूर  उससे  सबक  लेना  चाहिमे  |
 मिनिस्टर  महोदय  ने  कल  अपने  भाषण  में
 बह  कहा  था  कि  हम  भागे  सीखने  की  कोदिश
 करेंगे  लेकिन  जिस  गति  से  चला  जा  रहा  है
 उससे  तो  ऐसा  मालूम  पड़ता  है  कि  भागे  भी
 सीखने  भौर  सबक  लेने  की  कोशिश  नहीं  की
 था  रही  है  |  जो  गलतियां  हम  से  हो  गईं  है
 उनके  सिये  सफ़ाई  वेश  कर  देने  से  ही  खाली
 काम  चलने  वाला  नहीं  है  बल्कि  ऑ्ागे  के  लिये
 हमें  सबक  ग्रहण  करना  चाहिये  |  भ्रव  किसी
 झुक  ध्लॉट  में  तो  हमारे  हिन्दुस्तानी  लोगों
 को  विधोष  स्षिक्षा  दी जा  सकती  है  लेकिन  दूसरे
 लॉट  में  शिक्षा  देगे  की  कोई  व्यवस्था  नही  है  1
 जे  कहता  चाहूंगा  कि  इस  तरह  का  कोई
 कट्रेक्ट  करना  यह  हमारे  देदा  की  प्रतिष्ठा  के
 अनुकूल  नहीं  शोर  यह  उसका  भ्रपमान  है  t
 हंस  तरह  से  झगर  हम  स्टील  प्लांट  बनते  है
 ओ  में  कहना  चाहूंगा  कि  यह  हमारे  देश  को
 आभे  बढ़ाने  में  समर्थ  नही  हो  सकेंगे  -  इसलिये
 जेरा  निवेदन  है  कि  जहां  तक  यह  स्टील
 ब्लाट्स  का  सवाल  झाता  है  उसके  सम्बन्ध  में
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 ऐस्टिमेट्श  कमेटी की थो की  यो  रिपोर्ट है  उस  कर
 बहुत  बम्मीरत  ते  विचार  करने  की  जरूरत

 है  धौर  |,  बह  कह  देने  से  काम  नहीं
 न्दतिगा,  कि  जो  गसितृर्पा  हो  गई  हैं  ये  आगे

 खुकारी  जा  सकती  हैं,  इससे  काम  नहीं  बकेगा । ।

 में  झन्त  में  एक  नीति  सम्बन्धी  are  कह
 कर  समाप्त  कहंया

 उपाध्यक्ष  महोदय  :  एक  प्रम्तिम  बात
 प्राप  पहले  भी  कह  ुके  हैं

 थी  ewere  सिह  :  बस  केवल  भाभ
 मिनिट  में  में  समाप्त  कर  दूंगा  |

 उपाध्यक्ष  महोदय  :  प्रज्छा  जल्दी  बास्म
 कीजिये  ।  *

 शबी  भ्रजराज सिह  मेरा  निवेदन है  कि
 स्टील,  इंघत  भौर  खान  यह  शीन  अत्यन्त
 उपयोगी  शौर  महत्वपूर्ण  भाइटम्स्‌  हैं  धौर
 सरकार  को  इसके  लिये  सोचना  चाहिये  कि
 हम  अपने  संविधान  में  परिवर्तन  करके  फिर
 देखें  कि  उनका  हम  किस  तरीके  से  राष्ट्रीय-
 करण  कर  सकते  हैं  भौर  किस  तरह  से  देदा को
 उन्नति  के  मार्ग  पर  भागे  ले  जा  सकते  है  )

 आज  मी  खातों  में  सिफ़े  x  परसेंट की  रायल्टी

 ली  जा  रही  है  भौर यह  ५  परसेंट  की  रायल्ठी
 पिछले  ५०  साल  से  श्बली  भा  रही  है  जब  कि

 इस  रागल्टी को  १०,  १५  या  २५  परसेंट तक
 किया  जा  सकता  था  शौर  उस  में  नुकसान
 होने  की  कोई  बात  नहीं  है  लेकिन  इस  काम  में
 हम  कुछ  व्यक्तिगर्त  लोगों  का  फ़ायदा  करने की
 बात  सोचते  है  जो  कि  ठीक  नहीं है।  मैं  झादा
 करता  हूं  कि  इस  पर  गम्भीरतापूर्वक  विचार
 किया  जायगा  |
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 Gurdsapur,  Hoshiarpur  and  Kangra
 Distetete?

 हील,  कालाबांए फुला:  Is  that  a
 speech  without  getting  any  tune’

 कहानों  ९.  Sharma;  I  do  not  want
 any  time.

 The  Minister
 K.  D.  Malaviya):  Mr.  Deputy-Speaker,
 Sir,  it  was  not  my  intention  to  inter-
 vene  in  this  debate,  more  especially
 because  my  senior  colleague  very

 was  to  give  most  of  che  time  to  the
 Members  of  the  House,  because  we
 would  like  to  benefit  by  their  advice
 and  all  legitimate  criticism  there-
 fore,  was  almost  determmed  not  to

 An  Hea.  Member:  But  we  were
 saxious

 Shri  K.  0  Malaviya.  But  ac  f  re-
 octved

 Mr.  Deputy-Speaker:  But  that
 anxiety  should  not  be  over-emphaais-

 they  created  an  opportunity  for  me
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 policies  The  Geological  Survey  of
 India  and  the  Indian  Burea  of  Mines
 have  expanded  last  year  considerably
 and  we  have  put  forward  proposais
 for  further  expansion  I  will  only
 refer  to  one  important  aspect  which
 I  would  hke  the  hon  Members  to
 note,  because  that  uw  the  background
 on  which  we  have  put  forward  our
 proposals  We  have  to  produce  mine-
 ral  ores  either  through  the  private  sec-
 tor  or  the  public  sector  ui  order  to  sell
 in  the  market,  and  mimeral  ores  can
 either  be  exported  and  sold  in  the
 market  or  processed  in  the  country
 It  is  no  use  producing  minerals  and
 just  keeping  them  as  dumps  on  the
 mines  Therefore,  the  entire  pro-
 gramme  beginning  from  geological
 mapping  up  to  the  export  stage  has  to
 be  considered  in  an  integrated  and
 overall  system  If  we  know  that  we
 will  not  be  able  to  sell,  say,  about  70
 million  tons  of  the  total  mineral  ore
 that  we  produce  as  a  result  of  spend-
 ing  millions  of  rupees  nght  from  the
 processing  and  surveying  up  to
 muning,  then  the  entire  money  will  be
 locked  up  in  those  big  dumps  There-
 fore,  we  always  produce  a  programme
 in  relation  to  the  production  and  in
 relation  to  the  selling  aspect,  and  ws
 do  not  spend  more  money  in  survey~
 ing  either  through  the  Geological
 Survey  or  through  the  Indian  Bureau
 of  Mines,  for  intensive  investigations
 We  can  prove  a  lot  of  mineral  ores
 Perhaps  we  have  proved  enough  ore
 which  is  lymng  buried  and  which  is
 sufficient  for  our  tempo  and  which  bas
 almost  increased  to  double  or  more
 than  double,  and  it  can  last  for  many
 decades  to  come,  ४  not,  perhaps  m
 some  cases,  for  a  century  Therefore,
 we  have  invested  enough  money  in
 all  those  programmes  Gradually,
 there  is  also  a  programme  of  discover-
 ing  what  is  the  extent  of  our  mmeral
 resources  So,  our  programme  is
 always  put  forward  before  the  House
 for  the  final  financial  and  admunistra-
 tive  sanctions  in  proportion  to  the
 work  that  we  can  undertake

 36  brs.

 There  is  one  difficulty  also  whith
 has  to  be  noted  by  the  House  Iven
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 though  we  produce  our  ores  in  greater
 quantities  than  in  the  past,  they  have
 to  be  transported,  to  the  ports  or

 the  road  or  the  rail,  or  harbour  faci-
 Utses,  we  very  carefully  prepare  our
 programme  from  the  point  of  view  of
 the  capabilities  cf  different  depart-
 ments  of  the  Government  to  do  their
 Job  in  order  to  clear  and  sell  our  pro-
 ducts  Another  important  factor
 which  has  to  be  borne  in  mund  38  that
 throughout  the  world  there  38  depres-
 son  in  the  demand  for  mineral  ores
 There  are  various  reasons  adduced  for
 at.  Perhaps  the  installed  capacity  im
 various  countries  has  consumed  too
 much  capital  They  have  no  capital
 perhaps  to  purchase  the  raw  material
 or  they  do  not  purchase  the  ores  as  a
 policy  So,  there  is  the  dump,  and
 the  depression  in  the  demand,  either
 in  manganese  or  anything  else  We
 have,  therefore,  to  be  very  careful  in
 preparing  our  production  programme
 with  a  view  to  see  that  at  this  critical
 tume,  when  we  are  short  of  fore.gn
 exchange  and  other  resources  such  as
 technical  personnel,  etc,  we  do  not
 @upheate  or  waste  our  energy  and
 create  wealth  not  with  a  view  to  earn
 ing  more  money  but  to  just  keep  it  as
 dump_  I  have  said  this  merely  as  an
 explanation  because  several  hon
 Members  wanted  the  Government  to
 step  up  its  programme  of  survey  and
 increase  the  tempo  of  its  work  I  very
 well  appreciate  the  anxiety  on  the
 part  of  the  hon  Members,  and,  there-
 fore,  by  way  of  explanation,  I  have
 submitted  that  all  these  considerations
 are  very  carefully  taken  into  account
 and  our  programme  35  as  best  or  as
 ‘vast  as  should  be  under  the  circum-
 stances

 It  s  a  fact,  however,  that  we  do
 pot  get  enough  equipment  and  techn:
 eal  personnel  even  to  spread  and
 complete  the  programme  that  we  have
 chalked  out  The  difficult:  are
 mherent  in  the  situation  and  we  have
 got  to  put  up  with  all  our  lmitations
 and  do  the  work  within  the  limita-
 tions  that  are  allowed  to  us

 a
 before  me  and  7  I  narrate  it,  i€
 take  much  time  of  the  House,
 list  will  show  that  we  elready
 very  active  both  in  the  North  and  in
 the  South,  in  Assam  as  well  as  in  the
 western  part  of  the  country,  wherc
 our  programme  has  been  spread  over’
 m  a  very  healthy  fashion

 As  the  House  38  aware,  we  have
 attached  very  great  importance  to
 the  production  of  coal  Therefore,  a
 good  part  of  our  energy  is  now  divert-
 ed  to  proving  the  quality  and-  quantity
 of  coal  reserves  mm  our  coun
 Thereafter,  we  have  been  paying
 special  attention  to  proving  the
 quantity  of  non-ferrous  metals  of  the
 country,  because  we  are  spending  a
 lot  of  money  in  the  import  of  copper
 and  sulphur  and  some  other  non-
 ferrous,  metals  hke  lead  and  zinc
 Therefore,  the  Mmuistry  has  under-
 taken  in  a  special  way  to  prove  the
 quantities  of  copper,  lead  and  zinc  2nd
 also  sulphur,  besides  iron  and  coal
 manganese  and  mica  We  have  enough
 reserves  of  manganese,  iron,  coal  and
 mica,  but  even  then  we  had  to  divert
 enough  energy  to  prove  the  quanti-
 ties,  and  we  have  to  catch  up  with
 the  demand  for  our  steel  plants  so  far
 as  the  proving  of  coal,  :ron  and  hme-
 stone  are  concerned.  It  is  with  this
 view  that  most  of  our  drills  and  our
 technical  personnel  are  engaged  in
 work  in  Madhya  Pradesh,  Bihar,  and
 in  some  other  areas  We  have  now
 planned  a  programme  for  further  sur-
 veys  and  investigations  in  Kashmir,
 Punjab,  Andhra,  Mysore  and  in  cer-
 tain  parts  of  Kerala  State  I  assure
 the  House  that  during  the  next  year,
 our  quantities  of  important  mineral
 ores  to  which  we  are  attaching  great
 importance  will  have  been  mcreased
 sufficiently

 I  would  hke  briefly  to  touch  some
 of  the  important  aspects  of  the  oil
 industry  and  oil  bumness  I  would
 first  take  up  the  distribution  of  oil
 products  My  colleague,  the  hon
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 and  also  to  export  it  especially  to
 Japan  under  a  new  agreement.  The
 operation  38  to  start  sometime  in  ‘1961,

 if  possible  earlier  For  this  pur-

 G  2  »  g  fe  Rg
 the  agreement  which  has  been,  effect- ed  between  us  and  the  Japanese
 authorities

 I  was  referring  to  the  distribution

 tame,  but  the  Government  decision  is
 firm  they  are  going  to  set  up  a  dis
 tributing  company  under  their  own
 control  The  distribution  of  petroleum
 products  is  a  very  important  pro-
 gramme  for  the  country

 Shri  D  C.  Sharma.  When  will  this
 happen?

 Shri  K  D  Malaviya:  It  38  :mportant
 and  its  significance  us  already  very
 well-known  to  the  House,  and  I
 would  not  lke  to  take  up  the  time  of
 the  House  to  describe  in  great  deta!
 as  to  on  what  hnes  and  why  it  should
 be  done  and  all  that  It  3s  enough  for
 Me  to  say  just  now  that  this  distribu-
 tion  work  will  be  undertaken  by  us
 ig  the  public  sector  and  before  our
 two  refinenes  go  on  stream,  we  hope
 we  shall  be  in  a  good  pésition  to  know
 all  about  this  technique  of  distribu-
 tuon  and  we  shall  try  our  level  best
 to  do  this  work  in  competition  with
 all  those  concerns  which  are  existing
 here  and  which  are  undoubtedly  ren-
 dering  us  a  lot  of  help  in  the  task  of
 distribution  Obviously,  ४  it  would
 not  have  meant  a  lot  of  profit  and  be
 advantageous  to  the  nation,  we  would
 not  have  taken  this  decision  in  prin-
 ciple  to  start  this  work  m  the  public
 sector  As  to  how  much  will  be  done
 what  will  be  the  mze  of  the  company,
 the  size  of  the  work  we  are  going  to
 handle  through  the  company,  as  &
 matter  which  is  still  under  the  con-
 sideration  of  Government  and  I  can-
 not  commit  myself  or  Government  to
 anyone  of  these  details.
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 Another  question  which  ws  nearly
 connected  with  this  is  the  question  of
 the  price  of  petroleum  products  As
 the  House  is  aware,  sometime  back
 Government  and  all  the  ‘important
 distributing  companies  engaged  mm  the
 task  of  selling  petroleum  products  to
 us  examined  this  question  of  revising
 the  present  formula  which  guides  us
 in  deciding  upon  the  prices  of  petro
 leum  products  This  formula  was
 handed  down  to  us  scmetime  beck
 and  we  considered  that  they  had
 obtained  a  little  more  than  what  they
 would  have  obtained  As  an  ad  hoc
 measure,  the  House  remembers  that
 the  Government  and  the  foreign  com-
 panies  agreed  to  reduce  the  prices
 which  gave  us  an  advantage  of  about
 Rs  0  crores,  by  way  of  reduction  in
 the  totality  of  prices  of  petroleum
 products  That  was  an  ad  hoc  arrange-
 ment  on  the  understanding  that  if,
 after  a  new  formula  38  evolved  after
 due  deliberation,  negotiation  and  con-
 sideration  of  all  the  aspects,  we  find
 that  we  awe  them  some  money,  then
 we  will  deduct  it  from  this  Rs  0
 crores  that  we  have  got  and  we  will
 credit  their  account  to  that  extent
 But  if  we  find,  as  a  result  of  this  new
 formula  that  we  will  be  negotiating
 very  soon,  that  we  have  to  get  some-
 thing  more,  an  additional  saving  will
 be  surrendered  to  us  out  of  the  total
 sum  that  accrues  after  the  sale  of
 petroleum  products

 As  my  senor  Minister  announced
 yesterday  the  committee  which  was
 examining  the  costing,  set  up  by  Gov-
 ernment,  has  submitted  its  findings
 and  they  are  now  busy  examining
 them  My  first  impression  is  _  that
 they  are  hkely  to  get  substantial  furs
 ther  saving  It  may  not  be  possible
 for  me  at  all  to  say  as  to  what  would
 be  the  precise  quantum  We  hope  that
 after  discussions  with  different  com-
 panies  in  this  matter,  we  shall  succced
 m  negotiating  a  new  formula  which
 will  and  should  give  us  a  further  add:-
 tional  sum  over  and  above  the  Rs  40
 erores  that  we  have  already  got  from
 them  last  year  as  a  result  of  negotia-
 tions

 Lastly,  I  will  very  briefly  deal  with
 the  programme  of  oil  exploration  and
 the  policy  I  will  say  nothing  about  the
 policy,  which  is  known  to  the  House  I



 except  that  we  are  trying  our  best  to
 find  जा  कछ  this  country.  I  cannot  take

 and  mare  oil,  suddenly  one  fine  morn-
 ing,  thousands  of  feet  below  something
 is  known,  which  completely  changes
 the  picture.  Our  technicians,  geo-
 ह...  geo-physicists  and  drillers
 are  putting  their  best  efforts;  some  of
 the  finest  people  are  working  in  this
 eil  exploration  programme  and  they
 have  succeeded  in  doing  much  more
 than  what‘in  this  small  time  any  other
 eficient  team  could  have  done.
 Beyond  that,  I  cannot  hold  oui  any
 promise,  except,  as  you  know,  we
 have  discovered  oi]  in  Cambay  and
 we  want  to  prove  that  oil  very  soon.
 On  some  last  occasion,  I  made  almost
 @  promise  that  by  the  last  months  of
 this  year,  we  should  be  able  to  prove
 the  quantity  of  oi]  in  Cambay.  In
 fact,  that  programme  was  built  on
 the  expectation  that  I  would  get  more
 Grille  in  the  month  of  March,  which  I
 have  successfully  negotiated  with  the
 Rumanian  Government,  who  had  very
 kindly  agreed  to  sell  two  drills  to  us
 in  this  difficult  time  when  it  is  almost
 impossible  to  get  drills  from  ‘ny-
 where.  The  promise  was  made  and
 we  Were  expecting  the  drills  to  arrive
 Rhere  during  the  last  days  of  March.
 But  suddenly  I  find  that  they  will  not
 be  able  to  sell  those  drills  according
 to  that  programme.  It  might  be
 delayed  by  one  month,  two  months  or
 three  months.  But  so  far  we  are  told
 that  the  delay  will  not  be  more  than
 3  months.  I  am  taking  the  House  into
 eonfidence  just  to  unburden  my  own
 difficulties  and  to  show  what  difficul-
 ties  sometimes  we  have  to  face.

 is  well-known.  In  recent  weeks,  the

 important,
 explorers  in  the  world  with  a  view  to
 re-examine  our  policy  and  to  see  whe-
 ther  a  fresh  appraisal  could  be  given
 to  this  task  of  oi]  exploration  associat-
 ing  some  of  them  in  discovering  oil
 in  our  country.  I  have  said  it  many
 times  and  I  repeat  it  again  today:  We
 have  no  doctrinnaire  approach  in  this
 matter.  It  5  first  and  last  a  business
 proposition.  So  long  as  we  see  that
 the  business  proposition  made  to  us
 for  oil  exploration  or  for  the  discovery
 of  oi]  is  not  in  the  interests  of  the
 country  and  of  the  people,  it  will  be
 impossible  for  this  Government  to
 accept  that.  But  if  proposals  are
 made  to  us  which  will  discover  oil  for
 us  and  give  legitimate  benefit  to  the
 parties  that  discover  the  oil,  by  all
 means  we  are  prepared  to  sit  down
 with  them  and  consider  any  proposal
 that  they  make.  So  far  as  our  present
 conditions  are  concerned,  we  are  going
 ahead  with  our  exploration  pro-
 gramme,  going  ahead  rather  very
 fastly,  and  there  is  no  reason  to
 believe,  so  far  as  I  can  see  in  the
 technical  sense,  that  we  shall  not  soon
 get  some  sizeable  quantity  of  oil  pro-
 duced  by  our  own  efforts.

 I  will  not  take  more  than
 minutes  now  in  dealing  with  some  of
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 the  delay  of  our  programme  of  ins  all-
 ing  the  refinery  in  Assam  Imme-
 duately  thereafter,  my  hon  frend,
 Shri  Feroze  Gandhi,  stood  up  and  said
 something  by  way  of  explanation

 Shri  Merarka:  Demanded  explana-
 tion

 Shri  हू,  D.  Malaviya:  I  take  it  that
 the  remarks  made  by  my  friend,  Shri
 Morarka,  and  the  explanations  offered
 by  Shri  Feroze  Gandhi,  on  behalf  of
 the  Refinery  Corporation,  were  moti-
 wated  by  entirely  two  different  rea-
 sons  I  would  only  refer  to  my
 fmend,  Shr:  Morarka,  whose  objective
 is  not  quite  clear  to  me  I  have  the
 honour  to  belong  to  the  same  party  as
 Shri  Morarka,  and  I  take  it  that  the
 criticism  offered  by  my  friend  of  my
 party  is  always  constructive  and  is
 appreciative  of  this  big  fact  that  we
 are  nurturing  a  child  under  our  care
 which  38  just  a  child,  the  public  sec-
 tor,  as  agaist  the  experience  of  the
 private  sector,  which  is  perhaps  a
 century  old  Now,  I  can  quite  legiti
 T™mately  understand  the  criticism  of  the
 Opposition  Their  job  38  to  ruthlessly
 criticize

 Shri  Nath  Pai:  Ruthiessly!

 hri  K.  D.  Malaviya:  to  merci-
 lessly  criticise  Even  though  3६
 becomes  morose  even  then  it  as  our
 duty  to  hsten  to  it  and  correct  our-
 selves,  because  it  is  their  legitimate
 duty  mm  this  House  to  criticize  us  as  I
 said,  mercilessly  I  thought  that  I,  as
 a  member  of  the  party  which  35
 Tuling,  have  something  more,  a  greater
 responsibility,  some  additional  respon-
 sibility  than  the  responubility  of  the
 Opposition  But  I  would  not  hke  to
 go  into  it  except  to  say  that  I  always
 expect  constructive  suggestions  from
 the  members  of  my  party  with  a  view
 to  correcting  myself,  with  a  view  to
 modifying  the  policy  of  the  Govern-
 ment  with  the  help  of  the  criticism
 Frankly  speaking,  I  do  not  find  any
 such  help  from  the  speech  made  by
 my  friend,  Shri  Morarka  I  would
 ike  to  read  that  portion  and  then  to
 comment  upon  it,  as  I  understand  it.
 8  (Al)  La  D-—2
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 Shri  Braj  Raj  Singh:  He  may  be
 to  the  ginger  group  vn

 Shri  K.  D.  Malaviye:  The  ginger
 group  is  likely  to  inspire  the  Members of  the  Opposition  also

 Shr  Morarka  says
 “Sir  I  want  to  say  only  one

 thing  more  and  that  is  about  the
 oil  refineries  I  understand  that
 the  site  for  this  oil  refinery  which
 was  selected  initially  ha:  been
 changed  now  That  has  coct  us
 some  money  ”

 That  is  might
 “The  entire  thmg  has  to  come

 again  from  Rumania”
 Now,  I  do  not  know  what,  he  thinks, has  to  come  from  Rumania  as  a  result
 of  change  of  site

 Shri  Morarka-  A  team  of  experts
 Shri  K.  D.  Malaviya:  Nothing  has

 come  so  far  nothing  whatsoever
 s

 Shri  Feroze  Gandhi:  May  I  inform
 the  Mhnister  that  the  Rumanian
 experts  returned  to  Rumani  and  they
 had  to  be  called  back  to  select  the  site
 again?  That  is  what  he  meant

 Shri  Morarka:  Yes,  that  :t  what  I
 meant

 Shri  K.  D  Malaviya.  I  would  not
 hike  to  join  issue  with  my  fmend  Shri
 Feroze  Gandhi  I  and  he  nave  ६०
 learn  from  each  other  because  we  are
 engaged  in  a  common  pursuit,  and  he
 has  to  shouler  the  burden  of  putting
 up  the  refinery  »n  Gauhati  I,  therefore, refuse  to  join  issue  with  झल  Feroce
 Gandhi

 I  beg  of  you  to  note  that  there  are
 certain  aspects  in  this,  and  those  sre
 some  ymportant  aspects  to  be  known,
 so  far  as  the  selection  is  concerned
 A  number  of  Rumanian  experts  came
 here  with  a  view  to  recommending  a
 suitable  site  for  our  refinery  They
 came  here,  they  made  some  sugges-
 tons,  we  rejected  that  suggestion,
 they  went  back  After  that,  they  had
 to  come  here  again  for  a  large  num-
 ber  of  items  of  the  programme  It
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 waa  not  only  again  for  a  fresh  apprai-
 sal  or  a  fresh  selection  of  site.  Even
 if  that  were  so,  there  is  no  harm  in
 it  I  submit  that  they  had  to  be
 brought  here,  anvited  here,  for  a  large
 number  of  things—for  discussing  ‘the
 designs,  for  designing  the  loading
 reloading  programmes  and  many
 things.  It  was  in  our  schedule  to  have
 them  called  and  so  long  as  the  refinery
 programme  is  not  completed,  we  have
 again  to  invite  some  of  them,  as  and
 when  required  But,  as  I  said.  it  is
 only  incidentally  that  the  selection  of
 site  question  came  in  again.  It  is  not
 only  for  this  purpose.  Even  if  it  was
 only  for  this  purpose,  I  do  not  per-

 are
 consider  there  was  any  harm

 in

 Now,  why  did  we  not  select  the  site
 finally  when  it  was  recommended  by

 expert
 committee?  Indeed,  the

 committee,  as  was  made  out
 by  my  colleague,  Shri  Feroze  Gandhi
 was  one  of  the  best  expert  committees
 which  was  askefl  to  make  recommen-
 dations  to  the  Government.  The  spe-
 cial  selection  committee  was  to  recom-
 mend  the  site.  For  that  they  saw
 about  4  cr  5  places  and  in  order  of
 priority  they  made  their  recommen-
 dations.  Silighat  came  on  the  top  of
 this  priority.  Technologically,  I
 think  Silighat  was  the  best  piace
 for  putting  up  a  refinery.  There
 is  nothing  which  is  wrong  in
 the  claim  of  the  expert  committee
 that  Silighat  is  the  most  suitable
 place,  so  far  as  technological  matters
 are  concerned.  Now.  there  are  a
 large  number  of  technical  matters—
 frequency  of  earthquake,  strength  of
 the  soil  and  all  that.  It  is  for  the
 Government  to  take  some  considera-
 tions,  other  than  technical  considera-
 tions,  the  first  being  economic  con-
 sideration.  Therefore  the  decision  of
 the  technical  expert  committee,  the
 eblest  expert  committee  that  could  be
 secured  in  the  country,  was  changed.
 I  submit  it  was  changed  by  me  in  my
 capacity  as  the  Minister  in  the  Minis-
 try  of  Steel,  Mines  and  Fuel.  in  con-
 suitation  with  my  own  people  who
 Were  not  techniciens—I  want  to  say
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 that  too  to  my  friends—but  adminis-
 trators  and  economists.  And  they
 know  why  a  particular  site  has  to  be
 selected,  what  are  the  limited  cireum-
 stances  in  which  it  is  not  to  be  select-
 ed  and  so  on.  I  do  not  want  to  go
 into  the  details.  But  I  want  to  take
 the  House  into  confidence  why  we
 rejected  Silighat.  According  to  our
 agreement  with  the  Assam  Oil  Com-
 Pahy  they  are  required  to  build  us
 8  pipeline  from  Naharkatiya  right  up
 to  Barauni.  That  pipeline  has  to  be
 laid  by  them.  I  would  like  to  read
 out  the  relevant  paragraph  in  this
 connection—it  is  paragraph  428  on
 Page  6  of  the  agreement.  I  would
 only  like  to  read  the  relevant  portion
 of  it.  Then  4  will  eay  what  ६  have
 to  say.  It  says:

 “The  Company  shall  arrange”
 for  the  construction...

 Shri  Feroze  Gandhi:  Which  com-
 Pany?

 Shri  K.  D.  Malaviya:  The  Burma  Oil
 Company.

 “The  Company  shall  arrange
 for  the  construction  in  two  stages

 of  operation  of  a  pipeline....".s
 I  am  sorry,  it  is  Oil  India  Limited.

 oe
 rata:  siese  or  such  other  related

 facilities  as  the  Company  shall
 consider  necessary  for  the  trans-
 port  of  the  crude  oil  to  be  pro-
 duced  up  to  Barauni.  The  first
 such  stage  shall  consist  of  the
 construction  of  a  pipeline  or  other
 related  facilities  as  aforesaid  to
 an  intermediate  locality  to  be  ap-
 proved  by  the  Government  of
 India  and  the  Burma  Oil  Company
 and  the  second  stage  shall  con-
 sist  of  the  construction  of  a  pipe-
 lime  or  other  related  facilities  as
 aforesaid  from  such  intermediate
 locality  to  Barauni.  The  timing
 of  the  commencement  of  each  of
 the  two  stages  shall  be  determin
 ed  by  the  Government  of  India
 The  method  nf  raising  and  pro-
 viding  the  finance  at  both  stages
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 ef  construction  and  the  operation
 and

 ie  Ss
 the  said  pipeline  and

 other  ted  facilities  shall  be  as
 agreed  to  between  the  Burma  Oil
 Company  end  the  Government  of
 Indcha;  it  being  understoed  that
 this  clause  does  not  impose  any
 obligation  upon  either  party  to
 provide  the  finance  for  any  of  the
 above  purposes  from  ther  own
 resources  save  to  the  extent  oe

 Now,  pleased  remember  this
 it  bemg  understood  that

 this  clause  does  not  impose  any
 oblgation  upon  either  partv  tn
 provide  the  finance  for  any  of  the
 above  purposes  from  their  own
 resources  save  to  the  extent  that
 the  Burma  Ou  Company  will  make
 a  loan  to  the  company  in  the
 Umted  Kingdom  on  terms  to  he
 agreed  between  the  Burmah  Oil
 Company  and  the  Government  cf
 India  of  a  sufficient  sum  in  sterl-
 ing  to  meet  the  foreign  exchange
 requirements  of  the  cost  of  the
 said  first  stage  of  the  construction
 of  the  said  pipelone  and  other  re-
 lated  facilities

 Now,  it  was  for  us,  under  this
 agreement,  to  get  the  cost  of  construc-
 tion  of  the  pipelines  from  Naharkatiya
 oil  field  to  as  far  west  as  we  could
 possibly  get  it  from  them  Shlghat  is
 about  80  or  90  miles  east  of  Gauhati
 Through  the  exchange  of  letters  we
 agreed  that  the  refinery  will  be  locat-
 ed  near  about  Gauhati  and  they
 agreed  to  advance  a  sum  of  ten
 millon  sterling  to  us  If  we  had  ac-
 cepted  Silghat-—:t  is  technologically
 quite  a  feasible  place—then  obviously
 the  sum  involved  in  construction  of
 such  a  pipeline  would  be  far  less  than
 ten  milhon  sterling  and  the  re-
 mainder  of  the  obligation  of  construct-
 ing  the  pipeline  from  Silghat  to
 Barauni  would  have  to  borne  by  us
 and  we  would  have  faced  the  task
 of  finding  that  extra  sum  of  money
 which  was  already  agreed  upon  bet-
 ween  us  and  the  Burmah  0  Com-
 Peny  as  a  loan  to  be  given  to  us.

 Shri  Nawshir  Sharucha:  How  much
 would  that  come  to?
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 Shrimati  Renu  Chakravartty:  What,
 according  to  the  agreement,  would
 have  been  the  extra  cost  between
 Silghat  and  Barauni?

 Shri  K.  D,  Malaviya:  It  is  difficult
 to  give  any  estimate,  but  it  could  be
 about  Rs  3  to  Rs  4  crores

 Now,  the  difficulty  facing  us  was
 that  we  were  in  an  extremely  diffi-
 cult  position  to  find  resources  for  our
 oil  programme  The  House  hnows
 that  this  Ministry  is  finding  «t  very
 difficult  because  we  are  in  a  new  field.
 Whether  it  is  oil  exploration  or
 whether  it  is  laying  a  pipeline  or
 putting  up  8  refinery,  we  have  to
 find  out  money  either  by  selling  our
 goods  or  by  other  arrangements  or,
 what  you  call,  healthy  manipulations.
 Here,  we  successfully  negotiated  fur
 a  loan  of  ten  million  sterling  If  we
 had  gone  mght  on  the  Naharkatiya  oil
 fields,  it  would  have  suited  mostly  the
 Assam  Oi]  Company  because  tney
 were  not  obliged  to  spend  a_  single
 pre  on  the  pipeline  That  is  why  I
 said

 Shri  Naushir  Bharucha:  How  many
 milhofs  could  you  have  saved’

 Shri  Nath  Pal:  Rs  4  crores,  he
 said,

 »  Shri  Naushir  Bharucha:  Rs  4  crores.
 Is  that  too  much?  I  understand  that  if
 they  had  followed  the  recommenda-
 tions  of  the  Expert  Commuitiee,  pro-
 bably  they  would  have  got  four
 million  sterling  less  Thats  about  all.
 In  rejecting  the  recommendations  of
 the  expert  committee  you  suffer  con-
 tmuous  disadvantages  on  account  of
 the  less  favourable  location  right
 through  your  hfe

 Shri  K.  D  Malaviya:  That  78  the
 presumption  of  my  hon  friend  that  is,
 that  we  have  selected  a  wrong  place
 I  never  presumed  that  I  only  said
 that  technologically  it  के  के
 and  proper  place  for  having  put  up
 the  refinery,  but  it  is  not  always  the
 technical  consideration.  It  is  a  ques-



 i  i  resources  for  it,  doing
 it  within  or  near  about  the  schedule
 end  then  taking  other  matters  like
 security  and  ail  these  questions  into
 consideration  IfI  could  have  managed
 to  get  this  first  stage  réfincry,  say  at
 Kuhrajhar  or  Jogigopa  which  was
 quite  a  nice  place  for  the  Expert  Com-
 mittee  to  recommend,  I  would  have
 surely  accepted  it  but  we  could  not  do
 it  because  the  Railways  could  not  give
 usa  line  The  sums  allotted  to  the  Rail-
 ways  did  not  include  a  new  extension
 of  line  to  Kukrajhar  or  Jogigopa
 which  were  the  places  recommended
 by  them  We  were  simply  refused
 and  there  was  no  help  conung  to  us
 because  the  Railways  would  not  have
 any  money  to  spend  except  a  very
 nominal  sum  and  that  the  sum  which
 was  promised  to  us  should  be  utilised
 to  the  fullest  extent

 Now,  we  should  always  remember
 that  we  have  to  get  the  Baraun:  re-
 finery  also  m  time  and  we  have  to
 have  a  pipeline  also  up  to  Barauni
 We  have  to  find  out  monty  for  the
 Pipeline  mght  from  the  first  refinery
 up  to  Barauni  I  have  to  work  under
 these  difficult  circumstances  There-
 fore,  I  am  quite  sure  that  the  Refinery
 Corporation  has  had  nothiig  tu  do
 with  this  delay  I.admit  that  there
 had  been  some  delay  The  mustake
 38  mine  or  whatever  it  is  We  have
 to  face  the  situation  I  want  to  say
 that  the  Refinery  Corporation  has  had
 nothing  to  do  with  this  delay  They
 are  completely  ott  of  it  Left  to
 them,  they  would  have  perhaps  taken
 a  decision  earher  My  hon  friend,
 the  Chairman  of  the  Refinery  Corpo-
 ration,  is  thoroughly  justified  in  say-
 ing  that  left  to  himself  perhaps  he
 would  have  gone  ahead  earlier  Iam
 sorry,  I  could  not  have  gone  ahead
 earher  I  am  sorry,  I  could  not  have
 gone  ahead  earher  because  I  have  no
 monev  and  the  money  that  was  920०
 tmsed  to  us  had  to  be  spent  in  the
 fullest  with  a  view  to  relieving  the
 burden  of  the  second  stage  construc-

 64
 of  the  pipeline  But  so  far  as

 present  programme  was  concern-
 ed  it  was  not  the  concern  of  the  Refl-
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 nery  Corporation  Why  should  there-
 fore  Shri  Feroze  Gandhi  be  worried
 about  it?  He  was  quite  clear  when
 he  said,  “Look  here,  you  have  not  re-
 commended  that  our  Export  Commit-
 tee  should  do  it”  I  have  nothing  to
 differ  from  it  But  if  we  had  taken
 upon  ourselves  the  responsibility  of
 selecting  a  site  in  spite  of  the  recom-
 mendations  of  the  technical  committee
 —the  correct  position  33  that  it  was
 considered  on  technical  and  economic
 grounds  and  no  technical  expert  of  the
 Government  made  any  recommenda-
 tion  to  subvert  the  recommendation
 given  by  the  technical  expert  com-
 mittee  .  of  the  corporation  on
 technical  grounds

 Shri  Dasappa:  Why  were  you  not,
 in  the  first  place,  associated  with  this
 team  of  experts?  Then  all  these  diffe-
 rences  would  not  have  arisen

 Shri  Feroze  Gandhi
 was  associated

 Government

 Shri  x.  D  Malaviya:  Right  from
 the  very  beginnn  the  _  representa-
 tive  of  the  Government  was  associat-
 ed  with  all  this  and  nothing  has
 happened  which  should  upset  That
 is  what  I  want  to  say  I  will  tell  you
 why  Right  from  the  early  stages—I
 do  not  :cmember  when-  I  took  some
 of  the  experts  who  had  come  from
 Rumania  into  confidence  and  I  told
 them,  “This  and  this  is  our  considera-
 tion  You  must  give  us  a  site  which
 is  farther  west”  I  said  that  It  Is
 quite  plain  They  said,  “It  is  our  job
 to  make  a  recommendation  to  you  on
 technica]  grounds  and  it  is  for  you  to
 change  the  decision  on  other  conside-
 rations  than  technical  considerations  ”
 So  far  as  that  Expert  Committee  was
 concerned  it  was  perfectly  within  its
 jurisdiction  to  make  a  technical  re-
 commendation  So  far  as  Govern-
 ment’s  totality  38  concerned,  it  is  per-
 fectly  within  its  jurisdiction  to  change
 that  decision  because  ultimately  they
 fad  to  make  the  decision  and  take
 all  the  facts  into  consideration.  Tf
 would  not  like  to  go  further  on  this
 point.
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 The  last  point  which  is  very  diffi-
 cult  for  me  to  solve  is  the  point  rais-
 ed  by  my  hon.  friend,  Shri  Feroze
 Gandhi,  regarding  Demand  No.  83.  I
 must  confess  that  it  is  more  puzzling
 to  me  than  it  was  to  Shri  Gandhi.  I
 am  not  an  expert.  I  made  a
 mistake  of  frowning  upon  one  of
 my  ablest  officers  in  the  De-
 partment  and  thereafter  I  realised
 that  the  mistake  was  mine  I  would
 try  to  explain  what  :t  is.  I  do  not
 know  whether  I  would  be  able  to  ex-
 plain  it  correctly  or  not.  On  page  2
 mention  of  ‘Commerce,  Steel  and
 Manes’  and  ‘Uttar  Pradesh’  is  made.
 These  are  two  different  circles.  Com-
 merce,  Steel  and  Mines  is  one  audit
 circle  about  which  I  cannot  say  more
 than  what  I  have  said  and  Uttar
 Pradesh  i8  a  separate  audit  circle
 It  78  an  audit  circle,  This  is  all  that
 XY  say.  Commerce,  Steel  and  Manes  35
 one  audit  circle  and  Uttar  Pradesh  is
 another  audit  circle  You  will  see
 that  the  question  asked  by  my  hon
 friend  was  that  in  the  numbers  there
 is  a  decrease  from  390  to  336  but  the
 estimates  have  gone  up  from  Rs.  l]
 to  Rs  8  lakhs  roughly.  Actually,
 what  I  understand  38  that  the  estimate
 of  this  number  390  was  given  in  1958-
 59  Actually,  only  226  peopie  were
 employed  either  as  part-time  or  as
 whole-time  of  the  year  and  therefore
 this  estimate  appears  puzzling.  This
 sum  of  Rs.  11,895,000  has  been  spent  by
 226  people  and  not  by  300  people.
 Now,  this  figure  836  is  actually  405.

 Shri  Feroze  Gandhi:  What?  It  is
 4057  It  is  not  336?

 Shri  K  dD.  Malaviya:  No  the,  esti-
 mate  is  for  405.

 Shri  Feroze  Gandhi:  The  printed
 figure  is  336.

 Shri  K.  9,  Malaviya:  I  shall  refer  to
 the  printed  figure  also.

 Shri  Feroze  Gandhi:  The  hon.  Minis-
 ter  cannot  give  any  figures  except
 those  that  are  in  the  Budget.

 Shri  K.  D.  Malaviya:  The  figures
 are  here.  If  you  just  add  up  60,  ठा  69
 Perhaps  in  A-2  higher  up  to  886,  you
 will  see  that  it  is  405,

 for  Grants  8850

 Shri  ्,  ्,  Nayar  (Quilon):  That  is
 not  arithmetic

 Shri  K.  D.  Malaviya:  What  I  was
 pointing  out  was  that  this  estimate  of
 Rs,  18,86,000  actually  will  go  down
 when  the  actuals  would  come  80,
 this  reduction  from  Rs.  33  lakhs  to
 Rs.  4  lakhs  2s  on  account  of  the  fact
 that  only  226  people  were  employed
 as  against  390.  So,  these  estimates
 will  also  come  down  proportionately,
 and  therefore,  the  disparity,  as  you
 would  see,  will  not  be  as  much.
 Rs.  l  lakhs  is  the  actual  money
 spent  for  ‘1958-59;  Rs  18  lakhs  is  the
 estimates;  and  most  probably  it  may
 come  down  by  Rs.  3  or  4  lakhs;  and  it
 might  be  only  Rs.  4  lakhs

 Similarly,  as  regards  the  figure  of
 2850,  in  actuahty  only  5600  people
 were  employed.  Although  we  plan-
 ned  to  have  2850  people,  yet  in  ac-
 tuality,  only  600  people  were  em-
 ployed,  and,  therefore,  the  expendi-
 ture  involved  was  not  Rs  18,51,000  but
 was  only  Rs  +13,24,000  Similarly,  we
 hope  now  that  we  shall  not  spend  the
 whole  amount  If  actually  we  can  get
 all  those  people,  that  is,  all  the  tech-
 nicians  for  doing  our  work  «cc  srding
 to  our  programme,  then  we  may
 spend  the  money  that  we  have  set
 apart  as  a  result  of  our  having  kept
 the  number  2896,  which  is  again  the
 result  of  totalling  of  A-2,  This  is  what
 generally  is  the  picture.  That  ss,  the
 difference  which  is  of  relevance  is
 actually  the  difference  between  the
 actual  money  spent  last  year  and  the
 estimates  that  we  are  proposing
 before  the  House  for  sanction.  And
 if  the  estimates  go  down,  the  disparity
 will  not  be  so  much.

 Shri  Foroxe  Gandhi:  On  a  puint  of
 clarification.  If  you  will  kindly  refer
 to  page  12,  you  will  find  that  it  gives
 the  details  of  page  !  and  the  total
 amount  there.  Am  I  to  understand
 that  in  the  Budget  which  has  been
 presented  in  February  for  1958-59  the
 figure  shown  as  390  is  not  390  but  it
 is  something  else?  And  am  I  to
 understand  that  the  figure  shown  for
 1958-59  as  2850  in  the  Budget  is  not
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 correct,  and  that  the  figure  (४  actually
 something  else?  The  hon.  Minister
 may  kindly  clarify,  because  this  ws  a
 budget  statement,  and  there  can  be
 and  should  be  no  mistake  in  this
 paper.

 Shri  K.  D.  Maiaviya:  I  think  there
 is  no  mistake.  I  do  not  think  there
 is  any  mistake,  except  that  what  I
 have  said....

 Shri  Ferosze  Gandhi:  Is  the  figure
 given  here  right  or  wrong?

 Shri  K.  D.  Malaviya:  The  figure  is
 right.

 Shri  Ferose  Gandhi:  Then,  I  would
 demand  an  explanation,  if  this  figure
 is  correct.  That  will  be  a  point  of
 order  that  I  would  like  to  raise.  Of
 course,  I  would  suggest  that  if  these
 figures  are  correct,  then  Demand
 No.  88  should  not  be  put  to  the  vote
 of  the  House  till  such  time  as  a  pro-
 per  explanation  is  available.  You
 May  postpone  this  to  tomorrow.
 These  are  the  details.  If  the  figures
 are  correct,  then  an  explanation  is
 required.  If  the  number  has  dropped
 from  390  to  336,  how  have  the  esti-
 mates  gone  up  from  Rs.  23,95,000-—
 I  mean  the  revised  estimates—to
 Rs.  18,86,000?  Again,  if  the  figure  is
 eorrect,  as  the  Minister  states,  the
 mumber  goes  down  by  600,  but  the
 revised  estimate  which  is  Rs.  3  lakhs
 increases  by  Rs.  0  lakbs.  This  re-
 quires  explanation  before  this  Demand
 can  be  put  to  the  vote  of  the  House.

 Shri  K.  D.  Malaviya:  May  I  say
 this?  This  figure  of  390  indicates  the
 number  of  people  who  were  not  em-
 ployed  as  whole-timers  for  the  whole
 of  the  year;  they  used  to  work  part-
 time;  they  used  to  come  and  work  for
 wome  time  and  then  go.  Now,  there-
 fore,  this  figure  is  actually  226  which
 is  indicated  here.  Therefore,  the  en-

 Shri  Feroze  Gandhi:  Will  the  hon.
 Minister  kindly  note  that  nowhere  is
 226  mentioned  on  page  32?  He  may
 tefer  to  it  himself,  and  see  the  details
 of  Demand  No.  88.
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 Shri  K.  D.  Malaviya:  I  was  only
 referring  to  the  fact  that  these  figures
 indicate  the  -temporarily  employed
 people.  226  is  the  actual  number  of
 people  employed  part-time  or  whole-
 time,  and  the  expenditure  involved  is
 Rs.  2.98  lakhs.  More  than  that,  I
 have  nothing  to  say.

 Shri  Feroze  Gandhf:  I  would  like  to
 have  your  ruling  on  this.

 Mr.  Deputy-Speaker:  I  am  looking
 mto  it,  and  when  I  have  heard  the
 Minister,  I  shall  give  my  ruling.

 Shri  Feroze  Gandhi:  Even  then,  I
 would  suggest  that  this  Demand  be
 held  over,  because  I  think  there  is
 some  serious  flaw  in  this.

 Shri  K.  D.  Malaviya;:  There  is  no
 serious  flaw  in  this.  It  is  only  for  us
 to  understand  them.

 Similarly,  about  the  second  figure...
 Shri  Braj  Raj  Singh:  Has  the  hon.

 Minister  understood  it  himself?

 Shri  K.  D.  Malaviya:  Whatever  I
 have  understood  I  have  said.  SBasi-
 cally,  it  is  this  that  a  number  of
 people  were  shown  as  employed  part-
 time;  the  actual  shown  is  226,  for  that,
 proportionately,  the  expenditure  has
 gone  down.  Similarly,  in  the  next
 year,  in  the  actual....

 Shri  Feroze  Gandhi:  It  75  336  here.

 Mr.  Deputy-Speaker:  Is  that  figure
 of  226  given  anywhere  in  the  state-
 ment,  for  which  this  amount  ig  pro-
 vided?

 Shri  Feroze  Gandhi:  This  is  the
 Budget  of  India,  and  there  should  not
 be  any  mistake  in  this.  Some  expla-
 nation  must  be  given  for  it  if  it  is
 to  be  put  to  the  vote  of  the  House.

 Shri  Naushir  Bharuche:  Also,  it
 means  this  that  the  Minister  repre-
 sents  to  the  House....

 Sbri  K.  D.  Malaviya:  We  shall  find
 out  where  this  figure  of  £26  can  be
 putin.
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 Shri  कचतकत,  Gandhi;  In  that  case,  I
 would  suggest  that  the  Demand  be  not
 put  to  the  vote  of  the  House,  name-
 ly  Demand  No  83

 Shri  K.  D.  Malaviya:  I  do  not  accept
 it

 Mr.  Deputy-Speaker;  Still,  the  reply
 has  to  come  from  the  hon  Munister,
 and  some  explanation  might  be  given

 Shri  Feroze  Gandhi:  The  Demands
 will  be  put  to  the  vote  after  the  hon
 Minster’s  speech  Therefore,  I  would
 suggest  that  till  such  time  as  a  proper
 explanation  is  forthcoming,  we  hold
 ever  Demand  No  88  for  tomorrow

 Mr.  Deputy-Speaker:  But  we  have
 yet  to  listen  to  the  reply  of  the  hon
 Minister,  and  then,  we  can  decide  if
 a  satisfactory  explanation  has  been
 given  or  not

 Shri  Feroze  Gandhi:  Which  Minis-
 ter?  The  other  Minster?

 Sardar  Swaran  Singh:  He  wil!  look
 into  it

 Shri  Ferose  Gandhi:  Both  are  the
 same,  whether  he  will  reply  o-  the
 other  Minster  will  reply

 Shri  K.  D.  Malaviye.  Whatever  I
 had  to  say  I  have  said  If  there  is
 any  additional  point  which  is  there  to
 satisfy  my  hon  friend,  I  shall  just
 collect  it  and  give  it  to  him

 Mr.  Deputy-Speaker:  We  shall  see
 whether  a  satisfactory  explanation  38
 @iven  or  not.

 Sardar  Swaran  Singh  rose—

 Some  Hon.  Members:  Does  0६  begin
 dis  reply  now?

 Mr.  Deputy-Speaker:  Does  the  hon
 Minister  begin  his  reply  now?

 Sardar  Swaran  Singh:  This  point
 will  be  looked  mto,  and  towards  the
 nd,  the  explanation  might  be  given

 Mr,  Deputy-Speaker:  That  was  what
 I  was  saying  When  the  senior
 Minister  makes  the  reply,  he  might
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 then  try  to  explain  it  If  it  is  ex-
 Plained  away  satisfactorily,  certainly,
 we  shall  put  it  to  vote  If  no  ex-
 planation  33  given,  certainly  we  shall
 consider  whether  that  can  be  held
 over  or  further  considerat'on  is  neces-
 sary

 Shri  Feroze  Gandhi:  May  I  make
 one  request?  Either  the  hon  Minis-
 ter  must  say  that  the  printed  figures
 are  wrong  or  he  must  say  they  are
 right,  if  they  are  right,  then  the  House
 will  have  to  consider  whether  the
 Demand  is  correct

 Mr,  Deputy-Speaker:  He  has  got
 some  time  to  corsider  over  it,  and
 then  he  will  give  us  an  explanation.
 Why  should  we  be  impatient?

 Can  I  call  another  hon  Member  in
 the  meanwhile?

 Sardar  Swaran  Singh:  He  will  look
 into  it  If  I  have  your  permission,  I
 shall  say  a  few  words  of  my  own,  not
 about  this,  but  about  the  other  things’

 Mr.  Deputy-Speaker:  The  pomt  is
 whether  I  should  call  upon  other  hon.
 Members  to  speak  or  whether  imme~
 diately  I  should  call  upon  the  hon
 Mizuster  to  reply

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 In  accordance  with  the  schedule,  the
 whole  thing  has  to  be  fimshed  by
 4-10  pm.  As  you  know,  we  have  a
 strait  jacket  programme,  and  we  are
 already  two  hours  behird  the  sche-
 dule  What  will  happen  on  the  8th
 April  in  that  case,  I  do  not  know
 Unless  we  adhere  to  the  schedule,
 something  upsetting  will  happen

 Shri  Naushir  Bharucha:  As  :t  As,
 according  to  the  schedule,  the  Budget
 should  end  by  8th  April  What  does
 it  matter  if  it  ends  on  the  9th?
 Heavens  are  not  going  to  fall

 Mr.  Deputy-Speaker.  There  are
 other  items  also

 Shri  Satya  Narayan  Sinha:  I  have
 already  explained  to  my  hon  friend.
 I  am  very  sorry  The  hon  Member



 8855  Demands  MARCH  ai  i989

 {Shri  Satya  Narayan  Sinha]
 was  a  member  of  the  Business  Ad-
 visory  Committee  where  we  discussed
 all  those  details,  and  ६  had  explained
 at  length  to  my  hon  friends  that  by
 the  28th  of  April,  the  Finance  Bill
 must  come  back  from  the  other
 House  also,  for,  in  the  case  of  a
 taxation  proposal,  beyond  60  days,  we
 eannot  have  it  Therefore,  I  request-
 ed  you,  and  requested  the  House  also,
 and  we  discussed  there,  and  we  allot-
 ted  as  much  time  as  hon  Members
 wanted  in  the  Business  Advisory
 Committee  also  And  therefore  now,
 if  we  do  not  adhere  to  tle  schedule,
 T  think  something  very  disturbing  will
 take  place

 Mr  Depoty-Speaker:  Let  us  not
 fear  that  disturbing  thing  for  the
 present,  but  I  feel  now  that  I  should
 call  upon  the  hon  Munister  to  speak
 because  of  that  explanation

 Shri  Assar  (Ratnagiri)
 got  my  chance

 Mr.  Deputy-Speaker:  He  has  my
 sympathy,  but  what  shall  I  do?  He
 might  speak  on  some  other  Ministry

 Shri  Braj  Raj  Singh:  But  in  the
 morning  when  we  began  the  discus-
 sion,  the  Speaker  was  of  the  view  that
 if  a  full  discussion  was  not  held,  he
 might  be  in  8  position  to  extend  the
 time  by  one  hour

 Mr.  Deputy-Speaker:  That  is  the
 difficulty,  he  3s  not  in  a  position  to  ex-
 tend  I  have  looked  into  the  record,
 he  has  not  passed  any  orders

 Shri  Braj  Raj  Singh:  That  cor-
 rect  But  one  hour  was  taken  by  the
 hon  Minster  in  initiating  the  discus-
 sion

 Shri  Satya  Narayan  Sinha:  35
 minutes  only.

 Shri  Braj  Raj  Singh:  Thirty-five  or
 forty  minutes  have  been  taken  by  the
 Minister  of  State  Again  40  minutes
 perhaps  have  been  asked  for  by  the
 Mimster  of  Parhamentary  Affairs  for
 the  senior  Minister  That  makes  two
 hours.

 I  have  not
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 Mr  Demuitv-Speaker’  The  hoa.
 Member  has  had  his  5  minutes  He
 should  not  grombie

 Shrimati  Renu  Chakravartty:  It  we
 scheduled  that  we  are  to  have  a  full
 8  hours  discussion  jPlus  the  Minister’s
 reply

 Mr.  Deputy-Speaker:  Those  eight
 hours  include  the  Mhunuster’s  reply
 It  was  only  77  the  general  Budget  dis-
 cussions  that  we  allocated  the  time
 excluding  the  time  for  the  Minister
 Now  on  Demands  we  have  included
 the  time  that  35  to  be  taken  by  the
 Minister  also  That  is  the  procedure

 Shrimati  Renu  Chakravartty:  But  m
 the  Bulletin  it  is  not  said  so

 hri  T.  B  Vittal  Rao  (Khummam)
 When  we  discussed  the  allocation  of
 tame,  it  was  decided  that  the  time
 taken  by  the  Ministers  to  reply  will
 be  taken  into  consideration  in  the
 total  time,  but  our  Minister  had  also
 taken  some  time  in  introducing  the
 Demands  Therefore  that  trme  may
 be  excluded

 Mr  Deputy-Speaker.  That  aw  also
 included

 Sardar  Swaran  Singh  I  have  great-
 ly  benefited  by  the  observations  that
 have  been  made  on  the  ficor  of  the
 House  by  the  various  sections  of  the
 House  I  wish  I  had  the  time  to  say
 something  on  all  the  points  that  have
 been  raised,  but  I  propose  to  confine
 myself  to  some  of  the  salient  facts,
 assuring  at  the  same  time  that  what-
 ever  has  been  said  will  receive  very
 careful  consideration  with  a  view  to
 denve  the  maximum  benefit  out  of  it

 The  first  point  that  I  would  like
 to  mention  is  about  the  estimates  for
 the  three  steel  plants  This  matter
 has  been  coming  up  again  and  again
 before  the  House,  and  I  would  like
 to  take  this  oppotunity  to  clarify  the
 position  to  the  best  of  my  capacity

 So  far  as  the  increases  in  the  initie?
 figures  are  concerned,  they  were
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 given  some  time  towards  the  end  of
 955  or  beginning  of  ‘1856,  and  we  can
 divide  under  two  broad  categories  the
 increases  that  have  taken  place  One
 category  relates  to  a  number  of  items
 which  were  not  included  in  the  initial
 estimates  that  were  prepared  If  they
 were  not  included  it  was  not  due  to
 the  fact  that  there  was  any  doubt
 about  the  cost  to  be  incurred  on  that
 score,  they  were  purposely  kept  out-
 side  the  advice  of  the  consultants  who
 prepared  the  preliminary  reports,  be-
 cause  these  related  mostly  to  items
 which  are  Indian  responsibility,  our
 responsibility  In  that  category  come
 townships,  development  of  mines  and
 a  number  of  other  things,  a  list  of
 which  I  have  placed  before  the  House
 on  a  number  of  occasions  Surely
 we  did  not  require  a_  consultant  to
 tell  us  that  so  much  would  be  spent
 upon  the  township,  or  so  much  would
 be  required  for  development  of  a
 mine,  or  for  incurring  other  expen-
 diture  in  the  matter  of  arranging
 water  supply  or  the  like  It  would
 have  been  extremely  wasteful  if  we
 had  insisted  on  elaborate  reports  from
 the  consultants  on  these  items  which
 could  easily  be  looked  after  by  us
 It  was  enough  if  :t  was  known  tnat
 these  were  the  items  which  were  not
 being  included  in  the  estimates
 Therefore,  the  increase  on  that  score
 cannot  be  said  to  be  either  on  account
 of  any  omission  or  any  want  of  plan-
 ning  or  any  want  of  foresight  This
 alone  accounts  for  a  figure  of  Rs  40
 crores  or  so  This  has  been  clearly
 brought  out  m  a  number  of  replies
 that  I  have  given  from  time  to  time

 Then,  besides  this,  there  is  the
 question  that  even  with  regard  to  the
 content  that  was  in  the  actual  physical
 plan  that  was  the  subject  matter  of
 the  original  estimates,  there  have
 been  increases  But  I  would  like  to
 make  this  point  absolutely  clear  that
 it  is  not  that  there  have  been  these
 changes  from  time  to  time  In  fact,
 My  predecessor,  as  early  as  Decem-
 ber  ‘1986,  made  a  statement  on  the
 floor  of  the  House  in  which  he  gave
 the  figures  with  regard  to  Rourkela
 and  Durgapur.  He  made  a  statement
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 indicating  that  for  Rourkela  the  revis-
 ed  estimates  for  the  items  which  were
 the  subject  matter  of  the  various  esti-
 mates  would  be  Rs  70  crores,  and  for
 Durgapur  it  would  be  Rs  38  crores
 He  also  indicated  the  various  items
 that  were  not  being  included  therein
 He  also  promised  that  a  s  milar  re-
 vised  estymate  would  be  given  for
 Bhilai

 Thereafter  in  August  1957,  I  re-
 peated  the  same  figures  with  regard
 to  Rourkela  and  Durgapur  which
 had  been  given  earlier  to  the  House
 by  my  predecessor,  and  I  also  sup-
 phed  tht  mussing  information  with
 regard  to  Bhilai,  because  by  that  time
 complete  estimates  had  been  prepar-
 ed  even  with  regard  to  Bhilai,  and  I
 gave  the  figure  of  Rs  131  crores
 Therefore,  the  explanation  which  the
 House  38  entitled  to  ask  is  as  to  how
 this  Rs  28  crores  in  Rouikela  became
 Rs  170,  in  Bhilai  from  Rs  0  crores
 it  became  Rs  3]  crores  and  in
 Durgapur  from  Rs  2i5  crores  it  be-
 came  Rs  38  crores  These  are  real-
 ly  the  revised  estimates  as  compar-
 ed  to  what  was  contained  im  the  ear-
 her  estimates  which  were  not  ela-
 borate,  and  then  these  were  the
 estimates  which  emerged  as  a  result
 of  fuller  examination,  and  the  House
 is  perfectly  entitled  to  ask  that  there
 should  be  some  explanation  as  to
 why  these  have  gone  up

 I  would  lke  to  make  one  thing
 clear,  that  is  that  the  figures  that  were
 given  to  the  House  in  7956  Decem-
 ber  and  later  in  August  957  were  the
 new  figures  with  regard  to  al]  the
 three  plants  which  were  repeated.
 There  hag  not  been  any  upward  revi-
 sion  at  all  with  regard  to  these  esti-
 mates

 The  third  point  that  remains  to  be
 answered  is  what  are  these  increases
 due  to?  These  increases  are  due  to
 factors  which  can  be  broadly  group-
 ed  under  four  heads  They  are,  first-
 ly,  additions  and  smprovements
 Secondly,  they  are  more  costly  foreign:
 supplies  of  structures  and  refractories.
 Thirdly  these  are  due  to  increases  in:
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 price  in  Europe,  Fourthly,  they  are
 due  to  under-estimation  by  consul-
 tants  which  was  the  case  particularly
 4n  point  in  the  case  of  Rourkela.

 What  does  this  really  mean?  Ad-
 ditions  and  improvements  had  to  be
 undertaken  when  we  thought  that
 those  additions  and  improvements
 would  be  necessary  for  the  better  per-
 formance  of  the  plant,  or  for  better
 economic  return.  If  we  swear  by  the
 earlier  figure  that  has  been  given  by
 -way  of  estimate  as  a  sort  of  mantra,
 that  it  is  not  to  be  exceeded,  and
 shut  our  eyes  completely  to  the  possi-
 ble  modifications  which  might  result
 in  improvements  or  the  like,  that
 weld  mt  be  dt  dhe  medians  interest,
 and  I  am  not  sorry  for  making  these
 additions  and  improvements,  although
 as  a  result  thereof  the  figure  that
 works  out  goes  up.  I  will  presently
 give  the  broad  amounts  which  have
 Deen  added  to  the  original  indications
 or  rough  estimates  on  account  of  these
 various  factors.

 The  second  point  that  I  submitted
 in  this  connection  was  more  costly
 foreign  supplies  of  structures  and  re-
 tractories.

 It  is  a  well  known  fact  that  the
 cost  of  some  of  these  imported  articles
 is  higher.  We  originally  thought  that
 it  would  be  possible  to  have  aj]  the
 refractories  and  structurals  or  a  cer-
 ‘tain  quantum  thereof  from  internal
 resources,  but  we  overjudged  our  own
 capacity  and  when  we  actually  settl-
 ed  down  to  work  out  the  details,  we
 came  to  the  conclusion,  which  was  a
 painful  one,  that  we  could  not  have
 all  the  refractories  and  structurals
 raised  inside  the  country  and  we  had
 to  import  them.  That  pushed  up  the
 prices.
 26  hrs.

 Thirdly,  if  there  is  a  time-lag  when
 the  original  estimates  are  prepared
 tbetween  that  period  and  the  period
 “~when  we  placed  orders  after  detail-
 ed  project  reports  are  there,  and  if
 fa  the  meantime  the  world  prices

 .
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 Tixe  ध,  nobody  is  going  to  show  any
 COncession  to  us  by  supplying  us
 €Quipment  at  an  earlier  price  merely
 because  that  happened  to  be  the  price
 in  the  estimate.  We  cannot  ignore
 the  hard  facts  of  life  and  we  had  to
 Pay  a  higher  price  on  account  of  in-
 Crease  of  prices  in  Europe  and  else-
 Where.

 Then  the  fourth  point  has  been  high-
 lighted  and  doubts  have  been  express-
 ed  as  to  why  there  should  be  under-
 estimation  by  consultants,  as  has  been
 Mentioned  from  time  to  time  by  me
 with  regard  to  the  estimates  that  were
 Prepared  in  regard  to  Rourkela.  That
 is  a  valid  point  and  some  explanation
 is  gue  J  would  request  the  ban

 House  to  bear  the  interest  of  the  ex-
 Chequer  and  the  interest  of  the  pro-
 ject  in  mind  and  not  be  misled  by
 Mére  sentiments.  The  consultants’
 €Xplanation  with  regard  to  this  is:
 that  if  we  make  our  estimates  rather
 On  the  liberal  side  taking  into  ac-
 Count  all  the  various  factois  that  may
 ultimately  emerge,  which  may  reflect
 a  higher  cost,  and  then  on  the  basis
 of  that  we  go  out  and  tender  and  ask
 Others  to  quote,  there  is  a  risk  that
 that  becomes  really  the  floor  and
 Others  are  likely  to  quote  a  price

 “much  higher  than  that.  When  we  in-
 troduce  an  element  of  competition  we
 go  out  on  tender  on  the  basis  of  the
 estimate  which  has  been  given  to  us
 by  the  consultants—the  estimate
 given  to  us  by  the  consultants  is  the
 basis  for  this  purpose—a  basis  which
 73  Not  a  secret  matter,  which  is  known
 to  every  supplier.  Then  a  greater
 POSsible  criticism  might  be  saved  as
 the  estimate  will  not  be  much  in-
 creased  but  ultimately  it  was  quite
 likely,  that  the  price  that  the  country
 had  to  pay  would  have  worked  out
 to  &  much  higher  figure.  That  is  the
 €XPlanation  which  they  gave,  and  ९
 have  no  reason  to  doubt  that  there  is
 strength  in  this  explanation.

 We  have  also  to  remember  that
 after  all,  this  is  a  phenomenon  which
 is  of  significance  in  relation  to
 Rourkela.  In  Rourkela,  quotations
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 सतत  invited  on  a  competitive  basis
 and  when  those  quotations  came  and
 contracts  were  either  concluded  or  we
 were  on  the  point  of  negotiation,  a
 reassessment  was  made  that  the
 original  indication  that  was  given  was
 on  the  low  side  and  as  a  result  of  the
 actual  things  coming  up,  the  quoted
 prices  are  higher.  Therefore,  I  sub-
 mit  that  there  was  absolutely  no  point
 in  that.  (Interruption).

 Shrimati  Renu  Chakravartty:  Sure-
 ly,  the  fluctuations  must  be  within
 limits.

 ‘

 ardar  Swaran  Singh:  I  know  what
 is  in  the  mind  of  my  hon.  friend,  Shri
 Naushir  Bharucha.  He  has  drawn  all
 his  inspiration—and  quite  rightly—
 from  the  observations  of  the  Estimates
 Committee.  That  is  a  rather  delicate
 matter,  when  one  has  to  differ  from
 the  findings  of  a  body  like  the  Esti-
 mates  Committee.  But  the  House  and
 the  hon.  Speaker  also  have  prescrib-
 ed  a  certain  code  of  dealing  with
 what  is  contained  in  that  Report,  and
 hon.  Members  and  the  House  should
 be  content  to  comply  with  that  code
 in  the  sense  of  permitting  the  Minis-
 try  to  give  their  comments  upon  the
 various  recommendations  and  then  let
 the  process  evolve  of  either  convinc-
 ing  the  Estimates  Committee  who  may
 later  on  modify  that  or  be  convinced
 themselves.  But  before  that  process
 could  be  gone  through,  hon.  Members
 showed  impatience  to  raise  those  very
 points  and  adopt  those  very  argu-
 ments  on  the  floor  of  the  House,  and
 no  option  is  left  for  me  but  to  put
 forward  my  counter-viewpoint,  even
 though  at  first  sight  it  might  have
 been  rejected  by  the  Estimates  Com-
 mittee.  I  have  no  doubt  that  when
 all  these  facts  are  properly  explained
 to  the  Estimates  Committee  they  will
 appreciate  this  viewpoint  and  even  if
 they  do  not,  I  will  have  no  other
 option  but  to....

 Shri  Oza:  A  word  of  explanation,
 Sir.  Is  it  true  that  the  Report  of  the
 Estimates  Committee  is  shown  to  the
 Ministry  before  the  publication  of  the
 fzal  report?
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 Sardar  Swaran  Singh:  It  is  sunt  to
 the  Ministry  so  that  they  might  check
 the  factual  points  that  are  mentioned
 there.  The  report  is  not  shown  with
 a  view  ‘to  affording  the  Ministry  an
 opportunity  to  give  their  arguments  as
 to  why  particular  conclumons  that
 have  been  arrived  at  should  not  be
 arrived  at.  If  instead  of  Rs.  48  crores
 it  is  stated  as  Rs.  0  crores  or  some
 facts  are  mis-stated,  they  are  checked.
 What  I  mean  to  say  is  that  showing
 to  the  Ministry  does  not  mean  that  the
 Ministry  has  got  a  second  chance  of
 actually  pointing  out  any  fresh  mate-
 rial  which  might  justify  a  revision  of
 their  conclusions.  That  is  why  I  am
 using  this  guarded  language  in  saying
 that  before  utilising  the  normal  pro-
 cess  that  is  envisaged  for  developing
 proper  relationship  between  these
 parliamentary  committees  and  the
 Ministries  with  whom  they  have  to
 deal,  the  hon.  Members  in  their  wis-
 dom  have  chosen  to  adopt  those  very
 reasons  to  attack  the  Ministry  and
 there  is  no  other  option  for  me  but
 to  take  up  my  position  with  regard
 to  the  various  points  that  have  been
 put  forward  in  the  Estimates  Com-
 mittee’s  Report.

 Shrimati  Renu  Chakravartty:  On  a
 point  of  order,  Sir.  I  want  to  know
 whether  it  is  open  to  the  hon.  Minis-
 ter  to  say  that  what  has  been  recom-
 mended  by  the  Estimates  Committee
 is  something  which  he  categorically
 rejects.  He  can  ask  for  time  for  con-
 sideration.  But  can  he  say  just  now
 that  he  categorically  rejects  the
 findings  of  the  Estimates  Committee?

 Mr.  Deputy-Speaker:  He  has  ex-
 plained  his  difficulty.  When  the  Esti-
 mates  Committee  comes  to  a
 conclusion,  the  conclusion  is  sent  to
 the  Ministry.  The  Ministry  has__  its
 own  explanation,  its  own  reactions.
 Then,  when  they  come  to  the  Esti-
 mates  Committee,  they  also  consider
 whether  there  is  some  force  in  the
 reply  which  has  been  sent.  They
 can  also  modify  their  position.  The
 Minister  is  explaining  that  before  the
 Ministry  had  any  time  just  to  put  its
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 views  before  the  Eitimates  Commit-
 tee  and  for  the  Estimates  Committee
 to  reconsider  or  modify  their  conclu-
 sions,  these  conclusions  have  been
 taken  up  by  the  hon.  Members  and
 they  have  been  put  forward  here  to
 attack  the  Ministry.  Therefore,  he
 says  he  has  no  option.  The  oppor-
 tunity  that  he  might  have  taken  to
 explain  to  the  Estimates  Committee
 has  not  been  yet  afforded  to  him.
 Therefore,  there  is  no  option  for  him
 but  to  put  his  case  here,  because  if
 he  does  not  put  his  case,  what  shall
 be  the  result?  A  conclusion  will  be
 drawn  that  he  had  no  case  to  make
 out  or  that  he  had  no  defence  to  put
 forth.  Therefore,  he  can  naturally
 put  forward  his  own  point  of  view,
 the  Ministry’s  point  of  view.

 Shrimati  Renu  Chakravartty:  As
 far  as  I  know,  the  Estimates  Com-
 mittee,  after  ‘it  has  considered  the
 Ministry’s  point  of  view,  publishes  its
 Teport.  Then  the  Ministry  considers
 it.  It  is  only  after  a  period  of  time
 again  that  it  is  revised  by  the  Esti-
 mates  Committee  in  the  course  of  one
 year  or  two  years  when  they  examine
 how  far  the  Ministries  have  imple-
 mented  their  recommendations,  and,  if
 not,  why  not.  That  is  the  procedure.  If
 any  criticism  is  made  or  anything  is
 said  arising  out  of  the  Estimates  Com-
 mittee’s  recommendations,  is  it  open
 to  the  Minister  to  say  that  he  takes
 a  rigid  position  as  to  what  he  has
 done,  whether  it  is  right  or  wrong?
 I  plead  with  him  not  to  take  that
 position.

 Sardar  Swaran  Singh:  I  ‘think  the
 hon.  Iady  Member  has  probably
 understood  me  a  little  more  rigidly
 than  what  I  wanted  to  be.  I  was
 replying  to  the  interruption  that  was
 put  in  by  my  hon.  friend,  Shri
 Bharucha.  He  said:  ‘You  are
 advancing  this  argument.  This  argu-
 ment  has  already  been  rejected  by
 the  Estimates  Committee.’  I  said  that
 merely  saying  that  it  has  been  reject-
 ed  by  the  Estimates  Committee  is  not
 a  matter  which  is  conclusive  so  far
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 as  I  am  concerned.  What  I  said  was.
 ‘that,  in  all  fafrness,  the  hon.  Members
 should  not  have  adopted  the  reason-
 ings  of  the  Estimates  Committee  as
 their  own.  On  some  occasion,  they
 dig  up  these  things  and  adopt  them  as.
 if  they  were  their  own.  Some  expla-
 nation  is  due  from  me,  and  the  Eeti-
 mates  Committee  cannot  be  quoted
 against  me  as  a  conclusive  rejection
 of  my  suggestions.  That  is  the  point
 I  am  trying  to  make........

 Pandit  Thakur  Das  SBhargava.
 (Hissar):  The  report  of  the  Esti-
 mates  Committee  is  never  conclusive.

 Sardar  Swaran  Singh:  Even  in  this
 particular  context  without  going  to
 the  general  matter,  I  would  draw  the
 attention  of  the  House  to  appendix
 XVII  on  page  4  of  the  report  of  the
 Estimates  Committee  which  clearly
 gives  all  the  differences  between  the
 original  estimates  of  the  three  steel
 plants  and  the  revised  estimates  and
 also  the  reasons.  In  the  case  cf
 Rourkela,  four  points  are  listed;  in  the
 case  of  Bhilai  three  points  are  listed
 and  in  the  case  of  Durgapur  also
 seven  reasons  are  given  as  to  why
 these  increases  were  there.  Unfortu-
 nately  for  myself,  the  Estimates
 Committee  in  their  wisdom  thought
 it  fit  to  shove  it  on  to  the  Appendix
 only  to  be  unearthed  by  some  research
 student.  They  do  not  find  a  promi-
 nent  place  in  the  body  of  the  Esti-
 mates  Committee’s  report  so  that  the
 country  and  everybody  could  judge
 for  themselves  as  to  whether  there
 was  any  strength  in  the  reasons  that
 were  given  for  the  pushing  up  of  the
 estimates......  (Interruptions.)

 है... ह  Supakar:  Unfortunately,  the
 Estimates  Committee  did  not  get  any
 reply  from  the  Ministry  in  time,  It
 takes  several  months  for  the  Minis-
 try  to  reply  to  a  query  by  the  Esti-
 mates  Committee;  that  is  the  unfortu-
 nate  state  of  affairs.

 Sardar  Swatan  Singh:  J  woyld  be;
 very  sorry  if  that  is  the  state  of
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 affairs;  that  will  certainly  be  expedit-
 ed.  .  .(interruptons.)

 Mr.  Deputy-Speaker:  Order,  order
 That  is  certainly  a  thing  to  be  consi-
 dered,  that  can  be  done  on  a  differ-
 ent  occasion.  For  the  present  we
 cannot  take  that  into  account

 Shri  Supakar:  If  the  reply  3  not
 sent  in  tyme  it  can  only  be  given  in
 the  appendix

 Sardar  Swaran  Singh:  It  is  far
 from  me  to  make  the  shghtest  sug-
 gestion  that  the  Estimates  Committee's
 recommendations  are  not  entitled  to
 great  weight.  They  are  entitled  to
 very  great  weight

 Shri  Nath  Pai:  They  are  not  much
 to  his  hking

 Sardar  Swaran  Singh.  Even  so,  I
 attach  the  greatest  weight,  because
 there  are  many  people  for  whom  I
 have  the  greatest  respect  and  regard
 although  I  may  not  have  a  lking  for
 what  they  say  My  liking  or  not  does
 not  come  in  the  way  of  having  a
 fairly  objective  approach  in  these
 matters  and  I  derive  very  great  bene-
 fit  from  what  283  contained  there

 I  was  mentioning  this  only  to  point
 out  that  so  far  as  the  estimates  part
 is  concerned,  there  is  absolutely  no
 reason  for  us  to  be  apologetic  in  this
 Every  care  was  taken  to  ensure  that
 we  get  the  best  return  for  the  money,
 and  sticking  to  certain  estfmates
 merely  because  that  happened  to  be
 mentioned  at  an  earlier  stage  would
 not  have  been  in  the  interest  of  the
 country  The  matter  of  revision  of
 ths  thing,  25  therefore,  a  minor
 matter  Before  I  pass  on  to  the  next
 point,  may  I  submit  the  case  of  the
 Tatas  who  have  got  very  great  experi-
 ence?  A  large  number  of  Members
 feel  that  we  should  depend  upon  steel.
 men  who  are  Indians  (Interrup-
 trons  )

 Shrimati  Renu  Chakravartty:  Pri-
 vate  sector  has  given  you  ICC

 Sardar  Swaran  Singh:  that  is,
 ‘Tatas  and  the  Indian  Iron  or  both  of
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 them,  and  for  both  of  them  unfortu-
 nately  the  hon.  Jiady  Member  has
 not  got  great  regard  either  for  ther
 capacity  or  performance.  I  do  not
 know  how  the  two  ideas  are  recon-
 ciled

 Now,  I  was  mentioning  that  in  ther
 first  estimate  in  955  they  indicated  a
 figure  of  about  Rs  400  crores  by  way
 of  expansion  and  subsequent  experi-
 ence  has  indicated  that  the  actual
 expenditure  is  about  30  to  33  per  cent
 above  their  original  estimates

 Pandit  Thakur  Das  Bhargava:  That
 was  so  in  all  the  schemes—Bhakra—
 Nangal,  DVC,  everywhere  the  esti-
 mates  required  revision

 Sardar  Swaran  Singh:  My  respect-
 ed  friend  nghtly  points  out  that  this
 had  happened  m  other  places  too

 It  may  be,  Sir,  that  those  who
 might  take  a  more  strict  view  might
 say  that  this  should  not  become  a
 matter  of  habit  I  can  claim  some
 credit  that  with  regard  to  these,  at
 any  rate,  for  the  last  three  years,
 certain  figures  which  were  given  still
 hold  the  ground  and  there  had  not
 been  any  upward  revision  thereof

 Now,  I  would  pass  on  to  some  other
 points  that  have  been  raised  Things
 have  been  said  about  certain  contracts,
 certain  points  have  been  thrown  up
 and  certain  contracts  that  have  been
 concluded  have  been  criticised  In
 that  sphere,  agam  I  am  on  a  some-
 what  delicate  ground  The  Estimates
 Committee  has  been  examining  those
 contracts  and  it  has  given  a  report
 The  Auditor-General  has  also  noticed
 those  contracts,  some  of  them,  and
 they  have  been  included  m  the  Audit
 Report  which  has  been  prepared  by
 the  Auditor-General  That  Audit
 Report  is  to  go  to  another  august
 body  of  this  House,  namely  the  Public
 Accounts  Committee  The  Public
 Accounts  Committee  will  exsmine
 those  contracts  in  the  light  of  further
 comments  or  amplifications  that  might
 be  put  forward  by  the  Ministry  or  by
 the  Hindustan  Steel  Then  the  Public
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 Accounts  Committeé  will  put  ferward
 its  view-point.  Therefore,  it  will  not
 be  perhaps  very  wise  for  me  to  say
 something  categorically  about  the
 specific  points  that  have  been  raised
 about  two  contracts  which  have
 worried  very  much  my  hon.  friends
 belonging  to  the  Bombay  group
 though  they  might  belong  to  different
 parties.

 They  have  picked  up  two  contracts
 and  have  taken  a  fancy  for  them,  but
 they  have  never  even  shown  the
 House  the  courtesy  of  pointing  out  as
 to  what  was  the  total  number  of  con-
 tracts,  for  instance,  which  the  Hindu-
 stan  Steel  negotiated,  what  was  the
 value  like,  what  was  the  number
 like,  what  was  the  complexity  like
 and  what  is  really  the  total  impact
 of  these  two  things  which  have  been
 highlighted  and  on  the  basis  of  which
 huge  theories  have  been  built  about
 everything  being  rotten  and  what  not.

 I  submit,  Sir,  we  have  to  view  this
 in  a  correct  perspective  and  not  take
 an  exaggerated  view  merely  by  pick-
 ing  up  one  or  two  things.  I  do  not
 claim  infallibility.  There  must  have
 been  mistakes.  Those  mistakes  can
 always  be  gone  into  It  is  one  of  the
 functions  of  the  Audit,  which  is  as
 much  a  part  of  the  entire  system  that
 we  have  adopted  in  the  country  as
 the  Ministry  itself.  If  the  Audit  or
 other  organisations  bring  out  points
 which  require  looking  into,  then  they
 have  to  be  looked  into  and  we  have
 to  derive  benefit  out  of  them.

 T  will  be  failing  in  my  duty  if  I
 were  not  to  put  forward  my  version
 of  these  two  contracts  which  have
 been  the  subject  matter  of  consider-
 able  argument  and  considerable  criti-
 cism  on  the  floor  of  the  House.  These
 contracts  are  the  Duggal  contract  and
 the  Hochtief  Gammon  contract.  These
 are  the  two  contracts  which  are  men-
 tioned  from  time  to  time.

 With  regard  to  the  Duggal  contract,
 this  was  awarded,  I  think,  more  than
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 about  2३  years  ago.  This  was  award-
 ‘ed  to  this  firm  because  their  quotation

 happened  to  be  the  lowest.  It  was
 generously  conceded  by  my  hon.
 friend  opposite  that  there  were  some
 adverse  criticism  against  this  firm  by
 the  Public  Accounts  Committee  of
 Punjab,  but  he  was  charitable  enough,
 at  the  same  time,  to  concede  that  the
 report  was  not  before  the  authorities
 who  awarded  this  contract  about  24
 to  3  years  ago,  and  therefore  they  nee?
 not  have  been  influenced  by  what  is
 contained  in  the  report  which  came
 at  a  later  date.  My  hon.  friend  Shri
 Bharucha  more  strictly  said  that  we
 ought  to  have  embarked  upon  a  very
 sifting  enquiry  to  find  out  what  are
 the  antecedents  of  this  firm.

 Shrimati  Renu  Chakravartty:  This
 gentleman  has  now  been  again  given
 the  Great  Iron  Foundry,  after  all  this
 has  happened.

 Sardar  Swaran  Singh:  I  do  not  say
 that  the  original  contract  was  wrongly
 given.  Therefore,  this  second  argu-
 ment  will  arise  only  if  all  of  us  come
 to  the  conclusion  that  the  original
 decision  was  wrong.  So  far  as_  this
 firm  is  concerned,  again,  it  is  not  a
 very  palatable  thing  for  me  to.... .

 Mr,  Deputy-Speaker:  Probably,  the
 Punjab  Speaker  has  also  written  to
 our  Speaker  that  the  Public  Accounts
 Committee  of  Punjab  is  proposing  to
 go  into  it  again.

 Sardar  Swaran  Singh:
 going  to  refer  to  it.

 Shri  Nath  Pai:  Yesterday  !  refrain-
 ed  from  mentioning  it.  I  have  got
 it.  It  is  a  very  unusual  thing,  and
 you  are  the  better  authority  on  it.  It
 is  the  most  unusual  ihing—the  Chief
 Minister  of  Punjab  asked  the  Public
 Accounts  Committee.  One  would  like
 to  know  whether  he  is  justifed  in
 asking  them  to  reconsider  the  stric-
 tures  they  had  passed.

 Mr.  Deputy-Speaker:  But  that
 would  be  a  different  thing—whether

 Yes;  I  was



 8869  Demends  CHAITRA  18,  ‘1881  (SAKA)

 the  Chief  Minister  had  asked  that  and
 what  the  Speaker  there  has  done.  We
 are  concerned  only  with  the  point
 whether  the  Public  Accounts  Com-
 mittee  does  go  inte  it  again  cr  not,
 and  if  it  does  go  into  that,  what  is  the
 result  of  that  investigation.  We  will
 be  concerned  only  with  that  question.

 Shrimati  Renu  Chakravartty:  On  a
 point  of  order.  Again  I  feel  that  it
 has  been  done  after  the  Estimates
 Committee  of  Parliament  produced
 this  report.  The  date  that  has  been
 given  there,  in  the  Punjab  Chief
 Minister’s  letter,  is  immediately  after
 that.  That  is  90  February,  959—
 the  Secretary  of  the  Punjab  Vidhan
 Sabha.  The  whole  matter  is  request-
 ed  to  be  gone  into.  We  feel  that  there
 is  some  sort  of  pressure  which  has
 been  brought  upon  them.  I  could
 have  understood  the  Speaker  asking
 them.  Now,  the  whole  thing,  after
 having  been  exposed  by  the  F'stimates
 Committee  of  Parliament,  is  being  re-
 sifted  again.  It  seems  there  are  con-
 siderations  for  this.

 Mr.  Deputy-Speaker:  Anyhow  there
 will  be  no  justification  for  us  to  sit
 in  judgment  of  what  is  done  there.
 We  will  not  go  into  that.

 Sardar  Swaran  Singh:  That  was
 exactly  and  precisely  the  line  that  I
 wanted  to  take.  I  can  say  at  this
 stage  that  it  was  pointed  out  by  the
 hon.  Member  himself  that  the  adverse
 remarks  which  the  Public  Accounts
 Committee  of  Punjab  made  came  to
 light  after  the  contract  was  awarded.

 Shri  Naushir  Bharucha  rose—
 Sardar  Swaran  Singh:  My  hon.

 friend  is  very  impatient.  Does  he
 want  to  have  a  second  speech?  I  do
 not  mind.  Therefore,  the  short  ques-
 tion  that  remains  is,  was  there  any-
 thing  about  Duggal  which  ought  to
 have  put  us  on  our  guard  and  should
 have  impelled  us  to  make  any  en-
 प्प्राक  beyond  what  is  normally

 थी  we  मु  तारिक  (जम्मू  तथा
 काइमीर) :  में  भी  एक  छोटा  सा  सवाल  करना
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 ee a tl  Ul,  ड  lhe
 उपाष्यक्ष  महोदय  :  मेरा  खयाल  है  कि

 *
 बकत  के  बारे  में  बहुत  छिकायत  हो  रही  है
 झौर  ह. है  तो  उनकी  तकरीर  सुन  ही  लेनी

 चाहिमे  ।

 ली  Wo  qo  तारिक  :  एक  छोटा  सा
 सवाल  हैँ  ।  में  पूछना  चाहता  हूं  कि  स्टील

 प्लांट्स  के  सिलसिले  में  मैससे  गैनन  डंकरली'
 को  बम्यई  शौर  कलकसा  की  जो  फर्म  है  उसका
 ब्या  रोल  रहा  है  धौर  उसको  कितने  कांट्रेक्ट
 मिले  हैं  ?

 ए दस  बे

 सरदार  स्वर्ण  सिंह  :  में  इसकी  इनफार्मेशन
 जरूर  कोलेक्ट  करूंगा  ।  बहुत  से  कांट्रेक्ट
 हिन्दुस्तान  स्टील  वाले  खुद  ही  दे  देते  हैं  और

 मुझे  पता  नहीं  होता  है  1  भ्रगर  मैम्बर  साहब
 इसमें  दिलचस्पी  रखते  हैं  और  उनके  एंटि-

 सिडेंट्स  के  बारे  में  भी  जानना  चाहते  हैं  तो
 मैं  पता  कर  दूगा  y

 I  would  not  take  long  on  that.  I
 was  going  to  say  that  it  is  not  very
 much  to  my  liking  to  make  out
 special  pleas  in  favour  of  contractors,
 and  on  an  earlier  occasion,  I  made  it
 clear  that  it  is  perhaps  not  fair  to  the
 Government  that  they  shauld  be
 called  upon  to  go  into  these  contrac-
 tual  obligations  in  a  very  detailed
 manner,  because  the  object  in  the
 mind  of  the  hon.  Members  is  that  we
 get  the  best  return  for  our  money.  In
 that  context,  it  is  always  better  if
 these  contractual  things  are  left  to  be
 sorted  but  between  the  contractors  or
 the  supplier,  whoever  it  be,  and  the
 organisation  with  whom  they  had
 contracted,  and  it  is  always  a  little
 unequal  atmosphere  if  we  try  really
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 te  go  into  the  pros  and  cons  here.
 But  so  far  as  this  particular  case  is
 concerned,  if  we  exclude  those
 mdverse  remarks  of  the  Public
 Accounts  Committee  of  Punjab,  which,
 ‘were  not  there  when  the  contract  was
 awarded,  then  the  fact  remains  that
 Duggal  was  a  firm  of  first  class  con-
 tractors  registered  with  the  Public
 ‘Works  Department.  It  was  a  first
 lass  contractor  with  the  railways;  xt
 had  done  considerable  work  for  the
 port  authorities;  it  had  also  done
 considerable  work  even  in  relation  to
 a  refinery  in  Bombay.  It  was  a  well-
 Feputed  firm.  Therefore,  those  people ‘who  were  responsible  at  that  time  in
 awarding  the  contract  accepted  the
 Quotation  of  a  firm  which  had  consi-
 erable  engineering  and  construction
 experience  and  it  was  actually  regis- tered  as  a  contractor  in  a  number  of
 governmental  organisations.  There-
 fore,  to  say  that  we  should  not  have
 dealt  with  them  or  that  we  should
 have  undertaken  a  special  enquiry about  the  antecedents  of  that  firm  is
 only  anticipating  too  much  and  I  am
 not  at  all  convinced  that  those  who
 awarded  the  contract  at  that  time
 need  have  undertaken  more  than
 ‘what  is  the  customary  thing  to  be
 done.

 Still  the  other  question  remains  as
 to  why  after  the  contract  as  given  to
 him,  another  additional  help  was
 given  to  him  in  the  form  of  German
 carpenters  That  is  a  valid  point
 which  requires  explanation,  because
 normally,  if  a  contract  has  been
 entered  into  and  terms  have  been
 settled,  he  is  expected  to  execute  the
 ~vork  according  to  the  contracted
 specification  and  normally,  the  ques-
 tion  of  help  does  not  arise.  So  far
 as  that  general  proposition  is  concern-
 ‘ed,  I  have  no  quarrel  with  that  and
 it  is  sound.

 But  in  this  particular  case,  I  would
 place  before  the  House  the  facts  of  the
 situation.  I  would  like  to  mention
 that  in  the  case  of  Rourkela,  the
 ‘bunker  is  a  huge  construction.  It  has
 ‘to  take  the  coal,  iron  ore  and  lime-
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 stone  before  it  is  taken  to  the  blast
 furnace.  We  have  made  a  departure
 from  the  normal  specification  and
 decided  that  it  should  be  a  reinforced
 concrete  structure.  It  may  be  that
 we  were  under  the  influence  of  criti-
 cism  that  had  come  from  some  of  our
 very  honoured  visitors.  We  thought
 that  if  we  could  use  reinforced  can-
 crete  in  constructing  the  bunker,
 there  would  be  saving  in  the  matter
 of  steel.  Reinforced  concrete  bunker
 was  a‘thing  which  was  being  attempt-
 ed  for  the  first  time  in  the  country.
 Not  only  that  Duggal  &  Company  had
 no  experience  of  it,  but  no  one  in  the
 country  had  any  experience  about  the
 construction  of  reinforced  concrete
 bunkers.  It  is  always  mentioned  as
 if  those  carpenters  were  brought  here
 for  the  purpose  of  planing  the  wood
 or  for  doing  ordinary  unskilled  work
 that  a  carpenter  normally  does.  But
 to  pour  concrete,  a  certain  shuttering
 has  to  be  erected,  which  is  very  com-
 plicated.  I  have  a  grievance  against
 the  three  hon.  Members  who  criti-
 cised,  because  in  spite  of  my  invita-
 tions,  they  have  not  yet  thought  it
 fit  to  visit  the  place,  so  that  they
 might  see  for  themselves  the  compli-
 cated  nature  of  the  work.  I  hope  they
 will  go  there  one  of  these  days  and
 then  most  of  these  doubts  which  have
 gripped  them-on  account  of  theoreti-
 cal  considerations  will  certainly  be
 removed.  Here  was  a  comniicated
 structure  of  a  bunker  which  had  not
 been  attempted  anywhere  in  the
 country  before.  No  one  in  the  coun-
 try  had  any  experience  about  the
 complicated  shuttering  and  we  did
 not  want  to  take  any  risk,  although
 Duggal  will  not  admit  it.  His  line
 throughout  has  been.  “I  was  &  right;
 you  developed  cold  feet  unnecessarily
 and  you  more  or  less  put  these  car-
 penters  on  me.  I  could  have  done
 without  them.”  But  somebody  had
 to  exercise  his  judgment  at  that  time.

 Three  courses  were  open.  Hither
 we  cancel  the  contract  and  ask  some~
 body  else  to  do  the  work  again,  or
 we  leave  him  to  do  the  work  or  we
 give  some  help  to  him,  so  that  the

 or  |
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 work  may  be  done  within  time  and
 without  undue  delay.  Out  of  these
 three  alternatives.  samebody  had  to
 exercise  his  judgment,  In  retrospect,
 it  has  clearly  been  proved  that  as  a
 result  of  choomng  the  alternative  we
 did,  viz.  we  strengthened  the  orga-
 nisation  by  giving  him  specialised
 carpenters,  who  according  to  the  ter-
 minology  of  certain  countries,  could
 be  called  engineers

 Shri  Naushir  Bharucha:  Not  a  word
 about  the  bunker  has  been  mentioned
 by  the  Estimates  Committee.

 Shri  Nath  Pai:  Let  us  hear  him

 Sardar  Swaran  Singh:  Are  you
 saying  what  I  am  saying  is  not  cor-
 rect?  You  are  quite  correct  when
 you  say  that  the  Estimates  Commit-
 tee  might  have  come  to  a  different
 conclusion  if  all  these  facts  had  been
 there  If  that  is  the  point,  then  I
 readily  concede  that

 The  point  that  I  am  developing  is
 this  Out  of  the  three  alternatives
 that  were  open,  cancellation  of  the
 contract  and  bringing  m  a  new  party,
 permitting  him  to  go  ahead  with  what
 ever  resources  are  available  here  and
 we  taking  the  consequences  if  we  do
 not  succeed  and,  thirdly,  our  decision
 to  strengthen  him  by  providing  him
 the  technical  know-how  and  all  those
 things,  although  m  the  ultimate
 analysis  we  had  to  incur  additional
 expenditure,  we  carefully  weighed
 that  and  we  came  to  the  conclusion
 that  this  alternative  which  has  been
 chosen  was  the  best  in  the  circum-
 stances,  because  otherwise  there
 would  be  mordinate  delay  The
 quotations  that  we  were  receiving  at
 that  time  were  much  higher  than  the
 tendered  amount  that  we  had  accepted
 m  this  case  And  I  have  no  doubt
 in  my  mind  that  if  we  had  gone  for
 re-tender,  the  country  would  have
 had  to  pay  much  more  It  is  not  a
 case  of  ardinary  carpenters;  it  is  the
 case  of  specialists  ‘who  were
 to  strengthen  the  organisation  which

 8  (Ai)  LSD—6
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 had  to  do  the  complicated  shuttering
 to  be  put  up  there

 Shri  Nath  Pal:  I  have  refrained
 all  this  trme  You  should  give  me  &
 chance

 Sardar  Swaran  Singh:  Let
 this  Duggal  matter  Then  I  will  be
 oerfectly  at  your  disposal.  I  will
 in  myself

 Shri  Nath  Pa:  raised  the  point  that
 I  said  on  the  floor  of  this  House  that
 this  man  was  behind  the  schedule  or
 that  he  was  not  going  ahead  accord-
 ing  to  schedule  and  that  he  required
 some  help  The  Resident  Durector,
 Shri  Ganapathi,  has  m  some  letter
 which  he  quoted,  said  “he  38  all  right”
 and  the  work  is  perfectly  according  to
 schedule  or  that  he  has  done  well
 That  does  not  require  any  elaborate
 explanation  You  have  only  to  look
 to  the  time  to  which  '  was  referring
 and  to  the  time  to  which  Shri  Gana-
 path  was  referring  If  he  had  gone
 behind  the  schedule  and  :f  with  the
 help  of  additional  hands  in  957  he
 pulis  up  and  makes  up  all  the  defici-
 encies  and  whatever  delay  was  there
 is  cut  down,  he  does  all  that  and
 after  a  year  and  a  half  the  Resident
 Director  comes  to  the  conclusion  that
 he  has  done  well  and  he  has  made  up
 everything,  that  should  be  a  point  in
 our  favour  rather  than  one  on  which
 I  should  be  called  upon  to  give  an
 explanation  One  thing  that  is  behind
 the  schedule  in  3957  need  not  always
 be  behind  the  schedule  If  it  is
 behind  the  schedule,  I  would  be  sorry
 And  I  have  no  hesitation  in  saying
 that  I  hold  no  brief  for  the  contrac-
 tors  Ido  not  know  whether  I  should
 say  that,  but  I  do,  think  that  the  hon
 Members  who  have  been  such  vehe-
 ment  critics  do  know  that  I  at  any
 rate  was  not  responsible  for  the
 finalisation  of  this  contract  But  I  do
 not  make  any  plea  oon  that  score
 What  I  meant  to  say  was  that  I  hold
 no  brief  to  defend  the  contractor
 But  I  would  be  failing  in  my  duty
 if  I  do  not  give  him  his  due  I  would
 say  that  even  when  he  was  behind



 8875  Demands  MAREH  81,  99

 (Sardar  Swaran  Singh]
 the  schedule,  even  at  that  time  there
 were  other  contributory  factors  also.
 One  was  that  when  excavations  were
 uhdertaken  it  was  found  that  the
 quantity  of  lean  concrete  was  really
 much  more  than  what  we  originally
 thought  would  be  required.  When
 detailed  drilling  and  excave

 =
 were

 made  and  firm  foundation  s  to  be
 reached  it  was  found  that  the  ground
 had  to  be  excavated  and  much  more
 lean  concrete  had  to  be  poured,  which
 meant  more  work.  That  was  one  of
 the  reasons  why  he  was  behind  the
 schedule.  This  is  so  far  as  the  Rour-
 kela  project  is  concerned.

 Shri  Nath  Pal:  I  will  only  ask  him
 about  one  or  two  points.  He  himself
 said  that  they  were  lagging  behind.
 Yesterday  I  have  pointed  out  two
 aspects  of  it.  I  had  referred  to
 Gutehoffnungshutte  (GHH)  and  John
 Sheafer,  apart  from  amassing  a  profit,
 have  charged  Rs.  00  per  carpenter
 per  month,  which  comes  to  a  total  of
 Rs,  2  lakhs  of  rupees.  I  have  said
 this  and  I  had  asked  the  question  on
 the  subject.  Apart  from  the  salary  of
 these  carpenters  they  were  deducting
 from  the  staggering  fee  Rs.  5,000  per
 month  which  the  carpenters  were
 supposed  to  receive  as  salary.  This
 is  above  all  other  commission  that
 they  have  received  and  that  in  colla-
 boration.  I  ask  him,  if  you  say  that
 you  brought  me  because  the  work  is
 lagging  behind,  are  we  not  justified  in
 asking  you  as  to  why  Shri  Ganapathy,
 your  Resident  Director,  gives  this
 certificate?  That  you  have  been  kind
 enough  to  try  to  explain.  But  the
 wording  is  that  “their  work  up-to-date
 is  quite  satisfactory”.  Not  only  in
 3957  but  all  along  and  the  final  work.
 I  would  like  you  to  hear  this  wording,
 “Their  work  up-to-date  is  quite  satis-
 factory  and  has  not  resulted  in  any
 delay  in  the  erection  of  the  work
 entrusted  to  them.”  The  certificate  is
 very  categoric.

 hrimati  Renu  Chakravartty:  In
 the  background  of  his  statement.
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 Shri  Nath  Pai:  The  certificate  was
 procurred  on  the  7th  January  after
 we  had  raised  the  matter  on  the  26th
 November  in  this  House.  The  certi-
 ficate  mentions  that  there  has  not
 been  any  delay  at  any  time.

 Sardar  Swaran  Singh:  For  one
 thing,  it  is  really  for  Shri  Ganapathy
 to  say  as  to  what  really  did  he  mean
 by  all  those  words.  But  I  would  be
 disinclined  to  accept-I  am  very
 reluctant  to  do  so—the  construction
 that  my  hon,  friend  is  placing  on  this
 because  Shri  Ganapathy  was  not  even
 there  when  the  additional  carpenters
 came.

 Shri  Nath  Pei:  I  have  got  the
 records  before  me.

 Mr.  Deputy-Speaker:  Order,  order.
 Let  us  hear  him.

 Sardar  Swaran  Singh:  We  should
 accept  that  with  regard  to  the  rele-
 vant  period  of  time.  At  what  point
 of  time  that  letter  was  given.  I  have
 tried  to  explain  it  as  best  as  I  could.
 Tt  is  true  that  the  exercise  of  judg-
 ment  is  involved  im  selecting  one  of
 three  alternatives  that  I  have  placed.
 But  I  would  respectfully  submit  that
 it  Was  an  exercise  of  discretion  which
 had  to  be  exercised  by  someone  and
 in  retrospect  I  cannot  say  that  it  has
 been  unwisely  exercised

 With  regard  to  the  other  point,  I
 am  sorry  that  I  did  not  reply  in  my
 main,  reply.  To  say  that  just  to
 secure  employment  for  about  a  hand-
 ful  of  these  specialist  carpenters  who
 had  to  come  all  the  way  from
 Germany  and  do  the  work  here
 because  according  to  the  original
 contract  whenever  these  foreigners
 afe  supplied  the  supplying  firm  has  to
 be  paid  something  so  that  they  make
 their  services  available  to  us  will  not
 be  charitable.  That  is  a  part  of  the
 general  contract.  Now,  my  hon.
 friends  may  have  their  complaints
 against  that  contract  itself.  That  is
 a  separate  issue  and  I  need  not  go
 into  it.  No  separate  commission  or
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 anything  was  however  charged  for
 this  and  it  is  very  difficult  to  imagine
 that  merely  to  make  the  services  of  a
 few  carpenters  available  m  the  off
 chance  of  getting  some  little  amount
 by  way  of  compensation  for  sparing
 those  people,  they  should  unneces-
 sarily  foist  these  people  on  us  will,  I
 think,  not  be  a  charitable  construction
 of  the  conduct  of  the  consultants

 Shri  Nath  Pai:  I  will  produce  the
 documents

 Shrimati  Renu  Chakravartty:  I
 want  to  ask  one  question  of  the  hon
 Munster  Is  it  at  all  a  fact  that
 Uttam  Singh  Duggal!  had  really  finish-
 ed  the  work  before  even  the  arrival
 of  the  German  carpenters?  He  has
 alleged  that  He  says  that  the  hon
 Prime  Munster  actually  went  there
 and  saw  it  completed  and  the
 carpenters  arrived  after  that  If  that
 is  a  fact  then  certainly  the  entire
 question  takes  another  complexion
 Not  only  that,  he  has  also  stated  here,
 “That  Resident  Director’s  chit  is  added
 to  this  note  to  prove  our  contention,
 that  is,  that  we  have  finished  every-
 thing  according  to  schedule”

 Sardar  Swaran  Singh  As  to  these
 individual  positions  that  the  contractor
 might  take  from  time  to  time,  I
 would  beg  to  the  hon  lady  Member
 not  to  gq  into  these  details  as  to  on
 which  point  of  time  was  he  behind
 trie  or  on  which  he  was  not  If  I
 have  any  experience  of  contractors—
 and  I  can  claim  some—there  will  be
 interminable  disputes  even  hereafter
 This  may  not  be  the  end  They  might
 go  to  arbitration  They  might  ask
 that  they  have  spent  more  or  that
 they  have  incurred  more  expenditure
 It  may  perhaps  not  be  very  fair  to
 the  country  that  I  should  go  out  of
 the  way  to  trace  the  progress  from
 day  to  day  and  should  be  called  upon
 to  say  as  whether  on  any  particular
 Point  of  time  the  ‘progress  was  accord-
 ing  to  schedule  or  not  After  all,  this
 hon  House  is  concerned  with  broad
 Issues  that  are  before  us  and  there
 are  other  forums  where  we  can  sort
 out  these  matters  of  detail  That  33
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 so  far  as  the  Duggal  matter  is  con-
 cerned

 So  far  as  Hochtief  Gammon  is
 concerned,  7  I  have  understood  the
 criticism  correctly,  and  I  tried  my  best
 to  analyse  and  find  out  the  particular
 thing  that  has  worried  hon  Members
 making  this  criticism,  the  position  is
 this  One  35  the  general  thing  that
 has  been  criticised  namely  that  they
 were  one  of  the  partners  in  the  con-
 sultant  firms,  who  had  drawn  detailed
 drawings  and  designs  for  the  avil
 works,  and,  therefore,  later  on,  the
 contract  should  not  have  been  award-
 ed  to  them  On  general  grounds,  if
 we  can  avoid  it,  we  should  certainly
 avoid  it  I  do  not  join  issue  on  that
 score,  because  I  think  it  45  a  sound
 prmneaple  that  .f  we  can  keep  out
 those  who  are  responsible  for  detailed
 drawings  and  the  lke  at  the  a  nitial
 stages,  Mt  would  be  good.  But  I
 would  beg  to  the  House  to  keep  m
 mind  the  circumstances  and  the  back~
 ground  in  which  this  contract  was
 given

 The  rolling  mull  contract,  so  far  as
 the  civil  work  38  concerned,  is  the
 lughest  in  value  and  the  most  complex
 of  all  It  has  got  a  number.  of
 sections,  the  blooming  mill  section,
 the  rolling  mill  section,  the  cold  rol!
 section,  the  hot  strip  section  and  a
 number  of  such  things  The  value  is
 of  the  order  of  about  Rs  8  crores  I
 forget  the  exact  figure

 Shri  Naushir  Bharucha:  It  is
 Rs  778  crores

 Sardar  Swaran  Singh:  Here,  my
 hon  friend  has  it  on  his  finger  tips
 His  inspections  are  generally  very
 mformative

 That  was  really  a  very  complex
 type  of  work  Most  of  the  detailed
 drawings  with  regard  to  that  had
 already  been  completed  by  these
 people,  one  of  whom  later  on  became
 a  contractor

 Personally,  I  wish  we  could  avoid
 that  But  the  alternative  was  this
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 There  were  two  other  firms  who  were
 also  quoting  for  this.  One  was  a
 fxm  whose  bands  were  full  else-
 where  in  our  own  steel  plants  The
 other  was  a  firm  from  UK,  and  not
 only  were  their  quotations  on  foreign
 exchange  alone  very  much  higher  as
 compared  to  this,  but  our  foreign  ex-
 change  position  being  tight  at  that
 time,  the  matter  was  considered,  and
 we  thought  that  this  was  enough,
 after  all,  when  the  element  of  com-
 petition  had  been  introduced,  and
 those  quotations  were  there,  and  the
 examination  of  quotations  was  ob-
 jective,  and  the  association  of  another
 Indian  partner  was  assured,  we
 thought  that  there  was  no  risk  m
 giving  the  contract  to  Hochtief  Gam-
 mon;  Gammon  is  the  Indian  partner,
 and  Hochtief  is  the  German  party
 This  contract  was  given  to  them.  At
 the  same  time,  it  was  assured  that  so
 far  as  the  consultancy  work  of  super-
 vision  and  the  like  was  concerned,
 they  would  have  nothing  to  do  with
 the  consortium,  and  that  will  be  done
 by  the  remaming  three  firms  There-
 fore,  this  was  really  the  thing  that
 was  done  To  save  foreign  exchange,
 to  save  money  and  to  utilise  ex-
 perience  and  to  utihse  equipment
 that  was  here,  this  contract  was
 awarded  to  this  firm  in  which  the
 Germans  and  Indians  were  partners

 One  thing  still  remams  to  be  ex-
 plamed,  and  that  has  been  highlght-
 ed  a  great  deal,  and  3६  has  also  been

 ‘catchy’  pomt  and  it  can
 understood.  They  say  that  the  figures
 given  with  regard  to  the  price  of  the
 equipment  appear  to  be  lower,  but
 the  hire  charges  given  over  a  long

 tract  was  one  contract,  and  this
 of  the  items  I  think  it  was

 a  wise  thing  to  separate  this  from
 the  main  thing,  beca

 emerges  Even  with  regard  to  this,  it
 was  calculated  and  some  opinion  also
 was  taken  that  if  3६४  7  worked  over
 that  period,  taking  into  account  the
 expenditure  that  5  to  be  incurred
 on  maintenance,  renovation  and  a
 number  of  other  things  that  had  to
 be  done,  the  cost  was  not  very  much
 on  the  high  side  There  may  be  a
 difference  of  opinion,  but  so  far  as
 the  Estimates  Committee  is  concern-
 ed,  I  have  to  check  up,  but  the  hon
 lady  Member  is  here  I  thmk  they
 got  some  evidence  from  people  con-
 nected  with  the  Irngation  Ministry
 also  to  give  them  advice  as  to  whe-
 ther  the  hire  charges  are  of  the  right
 type  or  not  I  do  not  know,  but
 subject  to  correction,  I  would  ven-
 ture  to  submit  that  according  to  the
 information  in  my  possession,  it  was
 given  to  them  that  the  hire  charges
 were  not  on  the  high  side,  and  I  may
 also  add  that  we  have  been  letting
 out  on  hire  certain  equipment  of  ours
 to  the  various  contractors  who  are
 operating  in  the  fleld,  and  I  am  cons-
 tramed  to  remark  that  the  charges
 that  we  get  from  those  who  use  our
 equipment  are,  if  anything,  higher  as
 compared  to  the  hire  charges  that  we
 are  paying  to  this  contractor  This
 much  I  would  like  to  say  with  regard
 to  these  hire  charges

 I  am  sorry  that  I  have  taken  a
 little  longer  over  these  two  contrac-
 tors,  but  on  the  last  occasion  I  pur-
 posely  did  not  want  to  go  into  these
 details  because  I  thought  there  were
 other  bodies  looking  into  it  and  I
 would  best  leave  3६  to  them

 Now  I  will  pass
 fr

 to  the  other
 basic  pomt  which  s
 with  regard  to  the  role  of  conaultants
 in  these  three  steel  plants.  In  a  way
 let  us  not  develop,  while  approach-
 ing  this  problem,  a  sort  of  complex
 that  a  person  who  is  connected  with
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 difficulty,  and  the  House  also  has
 not  ventilated  any  pomt  of  gnevance
 that  the  Soviet  technicrans  also  belong
 to  the  Soviet  Government  and  the
 supplies  also  come  from  them  there-
 fore  they  would  in  some  way  fail  in
 ther  duty  in  advising  us  on  the
 technical  suitabihty  of  the  material
 that  comes  to  us.  No  one  has  alleged
 that,  and  I  can  say  that  that  has  not
 been  our  experience  either.  We  take  a
 hittle  precaution  and  we  get  &  second

 because  the  International

 technical  advisers  who  function  as  our
 consultants  In  the  same  way,  we
 have  this  German  firm  of  Krupp-
 Demag  whom  we  have  appointed  as
 our  consultants,  I  have  tried  really  to
 reach  the  bottom  of  the  thing  that
 might  be  worrying  the  hon.  Members.
 I  think  what  they  have  tried  to  make
 out  is  that  as  they  are  suppliers  also
 of  certain  parts,  therefore  it  may  be
 that  they  did  not  give  us  good
 advice  with  regard  to  the  estimates,
 and  therefore  we  might  have  suffer-

 find  out  about  the  rolling  mills  be-
 cause  that  is  the  main  thing  regard-
 mg  which  there  has  been  criticism.
 I  find  in  the  rolling  mull  itself,  the
 part  that  has  gone  to  Krupp-Demag
 who  are  separate  suppliers,  the  push-
 ing  up  with  regard  to  these  two  items
 has  been  comparatively  small,  and  the
 main  increase  in  the  estimates  has
 been  on  electrical  instruments  and
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 count  of  unprovemenf  or  for  a  variety
 of  reasons

 Shri  Supakar:  That  uw  only  Rs  3
 crores  on  electricity

 Sardar  Swaran  Singh:  The  hon.
 Member  knows  quite  a  bit  from  the
 Eatimates  Committee’s  Reports  I
 wish  he  had  told  all  ths  to  his  col-
 leagues  there.

 Shri  Supakar:  On  the  whole  the
 estimate  has  jumped  from  Rs  48  to
 Rs.  72  crores.

 Serdar  Swaran  Singh:  I  may  refer
 to  page  i4i  of  the  Estimates  Com-
 mittee’s  Report,  and  all  this  is  ex-
 plained  there  with  regard  to  Rourkela.
 The  increase  is  accounted  for  as
 follows:

 Rs.  in
 crores

 Increase  on  account  of  increases
 in  level  of  wages,  prices  of
 saw  materials  and  freight
 between  the  date  of  the  esri-
 mate  andthe  date  of  the
 tender.  न

 This  288  an  item  with  which  the

 —
 are  not

 fo  amc increase  On  account  of  mpro'
 ments  and  additions  io

 Cost  of  iniand  transport,  not
 included  2n  the  estimates  con-
 tained  3n  the  detailed  project
 report  5

 77  69

 Now,  a  greet  point  was  made  by
 my  hon.  friend  from  Bombay,  for
 whom  I  have  great  respect  He
 waxed  eloquent  by  saying  thet  here
 is  a  body  of  consultants..

 shri  Naushir  Bharucha:  He  ip
 wrong.  I  am  not  fronmi  Bombay  city.
 I  am  from  East  Khandesh.

 Sardar  Swaran  Singh:  I  thought
 East  Khandesh  is  still  in  Bombay.

 Shri  Nath  Pai:  It  is

 @bri  Naushir  Bharucha:  He  vefer-
 red  to  Bombay  City.

 Sardar  Swaran  Singh:  |  did  not  my
 ‘Bombay  City’
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 T  was  saying  that  he  made  a  big

 Point  saying  that  here  is  a  body  of
 consultants;  they  do  not  know  that
 the  cost  of  the  land  upon  which  the
 plant  is  to  be  constructed  has  to  be
 included.  I  would  respectfully  sub-
 mit  that  I  do  not  require  consultants
 or,  for  the  matter  of  that,  anybody  to
 tell  me  that  the  cost  of  the  land  upon
 which  the  plant  has  to  be  construct-
 ed  has  to  be  included.  I  know  it  has
 to  be  included.  I  do  not  want  to
 pay  one  per  cent.  or  two  per  cent.  to
 another  consultant  on  Rs.  50  lakhs  or
 so,  the  value  of  land,  to  tell  me  that
 this  should  be  included  there,  so  long
 as  the  items  for  which  he  gives  me
 estimates  are  enumerated  and  I  also
 know  that  this  has  to  be  done.  It
 was  not  that  these  things  were  not
 known  to  us.  So  if  later  on  these
 items  which  were  not  included  origi-
 nally  are  included—and  about  which
 we  knew  that  they  would  have  to  be
 included—I  do  not  see  anything
 wrong.  Take,  for  instance,  the  cost
 of  township.  We  were  not  to  keep
 our  people  in  helicopters  flying  there.
 We  knew  that  the  township  was  going
 to  be  developed.  We  do  not  require  a
 gonsultant  to  tell  us  that  to  town-
 ship  has  to  be  constructed.

 hri  Naushir  Bharucha:  Why  were
 they  not  given  in  the  revised  esti-

 ,  mates?

 Shri  Nath  Pai:  It  is  an  amount  of
 Rs.  20  crores—unaccounted  ancil-
 Janes.

 Sardar  Swaran  Singh:  I  am  sorry
 for  the  embarrassment  in  which  the
 hon.  Member  finds  himself.  I  can-
 not  help  it.  I  think  he  has  over-
 stepped  his  point.

 Shri  Supakar:  The  point  is:  why
 were  these  matters  not  put  before
 the  House—details  of  this  amount  of
 Rs.  20  crores.  We  are  not  concerned
 whether  the  consultants  had  put  it  in
 the  estimates  or  not.  The  only  point
 is  why  these  matters  have  not  beer
 brought  before  Parliament  in  time
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 jardar  Swaran  Singh:  Perhaps  the
 bon.  Member  was  not  giving  me  his
 indulgence  and  attention  when  I  tried
 to  develop  that  point.’  In  fact,  thaf
 is  the  main  argument  with  which  I
 started.  So  far  as  the  House  is  con-
 cerned,  we  have  kept  it  informed  at
 all  stages  and  in  great  detail,  and
 every  time  this  eaveat  has  been  en-
 tered  the  figure  that  is  being  given
 docs  not  include  X,  Y,  Z.  So  on  that
 score—I  may  have  wagknesses  and
 there  may  be  other  mistakes—I  think
 the  hon.  Member  has  got  absolutely
 no  grievance.

 Then  there  is  another—
 Difference  between  revised

 estimates  (based  mostly  on  con-
 tracts  concluded)  and_  estimates
 in  the  detailed  project  report—
 Rs.  3°94  crores’.

 These  are  all  also  explained  in  the
 Estimates  Committee’s  Report,  as  is
 given  in  the  appendix.  The  point  I
 was  trying  to  develop  was  that  with
 regard  to  these  agreements  with  con-
 Sultants  that  we  have  entered  into,
 probably  this  thing  has  been  in  their
 mind  that  some  of  the  consultants
 being  suppliers  of  some  of  it,  pro-
 bably  our  interests  were  not  watched.
 I  have  already  submitted  that  even
 with  regard  to  Rourkela,  the  increase
 in  the  two  supplies  of  equipment
 from  Krupp  and  Demag  separately,
 when  compared  with  others,  is  of  a
 smaller  order  in  terms  of  increase  in
 other  sectors.

 Shri  Naushir  Bharucha:  May  I
 point  out  that  the  hon.  Minister  is
 quite  wrong’  when  he  says  that  the
 estimates  for  the  township  were
 placed  before  Parliament?  The
 Estimates  Committee  at  page  51,
 paragraph  44  of  their  Report  dis-
 tinctly  say:

 “The  Committee  do  not  appre-
 clate  why  estimates  of  *hmportant
 items  like  townships,  iron  ore
 mines  and  quarries,  electrical
 works,  railway  works  etc.  were
 not  originally  indicated  to  Parlia-
 ment”.
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 Sardar  Swaran  Singh:  He  3४  quite
 correct,  but  he  has  not  perhaps  un-
 derstood  the  implication  of  what  is
 mentioned  there  It  was  mentioned
 there  that  this  did  not  include  the
 townstup  The  Estimates  Committee
 say  that  the  estimate  of  township  also
 should  have  been  given  As  to  whe-
 ther  ४६  should  be  Rs  78  crores  or
 Rs  5  crores,  I  think  my  hon  friend
 will  appreciate  that  that  38  not  a
 major  point  So  long  ag  I  say  that
 the  township  5  going  to  be  there,
 the  mere  fact  that  I  have  not  said
 that  :t  will  be  Rs  35  crores  or  Rs  8
 crores  or  Rs  i2  crores  is  a  compara-
 tively  minor  $o0int.

 In  the  case  of  Durgapur,  we  have
 got  the  International  Construction
 Company  They  are  not  connected
 with  any  supphers  at  all  Therefore,
 to  go  into  a  broader  perspective  and
 try  to  make  out  that  our  interests
 have  not  been  safeguarded  is,  I  sub-
 mit,  not  correct

 With  regard  to  Durgapur,  a  point
 has  been  raised  that  apart  from  the
 fees  we  had  paid  to  the  consultants,
 that  38  the  International  Construction
 Company,  we  are  also  paying  another
 sum  of  Rs  १4  crores  to  ISCON

 This  being  a  technical  matter  I  do
 not  blame  anybody  But,  there  is,  rf
 I  may  say  so,  a  little  confusion  about
 the  rules  of  the  consultants  and
 ISCON  I  have  tried  to  explain  on  a
 number  of  occasions  that  ISCON  are
 our  contractors  and  supphers  and
 they  are  not  our  consultants  The
 International  Construction  Company
 are  the  consultants  and  it  38  their
 duty  to  see  that  the  work  which  35
 done  by  our  supphers  the  ISCON  38
 according  to  certain  specifications  etc

 Still  the  question  remains  as  to
 why  when  everythmg  is  enumerated
 while  finahsmg  the  deal  with  ISCON,
 why  this  sum  of  Rs  4  crores  or  30
 was  given  as  a  separate  head—when
 everything  was  separately  given  for
 blast  furnace  so  much,  for  rofling
 mill  so  much,  for  coke-oven  so  much
 T  would  submit  that  this  is  not  a
 very  difficuit  thing  to  explain  So

 CHAITRA  10,  88i  (SAKA)  for  Grants  8886

 far  as  these  items  are  concerned,  they
 have  gone  into  the  price  structure  of
 the  various  units,  both  mn  the  case  of
 Bhilai  as  well  as  in  the  case  of  Rour-
 kela  It  75  convenient  to  say  this  for
 things  which  had  been  separately
 negotiated  Merely  paying  for  some-
 thing  75  not  enough  Somebody  has  to
 organise  the  whole  thmg  and  to  see
 that  everything  is  carmed  out  m
 unison,  to  see  that  everything  is  pro-
 perly  cartied  out  m  time  And,  that
 organisation  was  provided  by  the
 consortium  In  the  consortium  itself
 there  were  different  suppliers  of  diffe-
 rent  things  Certain  things  were  cal-
 culated.  This  was  more  a  matter  of
 accounting  than  a  basic  thing  Cer-
 tain  amounts  were  separated  as  due
 to  certain  items

 The  consortium  had  also  to  provide
 the  organisation  which  ensures  that
 the  thing  as  constructed  You  may
 collect  the  bricks,  you  may  collect  the
 mortar,  you  may  collect  the  cement,
 but  the  house  will  not  come  up  Some-
 body  has  to  supervise  and  see  that  it
 is  constructed  There  will  be  an  ar-
 chitect  or  engimeer  who  will  super-
 vice  that  Roughly,  the  International
 Construction  Co,  who  are  our  con-
 sultants  are  the  architects,  the  engi-
 neers  who  supervise  and  ensure  that
 something  which  is  produced  is  ac-
 cording  to  the  specifications,  according
 to  the  terms  of  the  contract  The
 supphers  are  those  who  supply  certain
 things  work  them  out  and  hand  them
 over  to  us  80,  over  and  above  the
 various  items  that  had  gone,  this  was
 a  sort  of  convenient  item  or  head
 which  can  be  spelt  out  One  can  be
 wise  after  the  event  and  say  that  we
 could  have  asked  them  to  actually
 allocate  it  to  the  various  items

 Shrimati  Renu  Chakravartty-
 So  that  we  would  not  have  worried
 you  about  it

 Sardar  Swaran  Singh:  Just  as  you
 Yare  not  worrying  me  _  about  Bhilai
 because  all  that  is  there  in  the  de~
 tails

 Shri  Nath  लिया:  But  it  is  a  question
 of  crores.
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 Sardar  Swaran  Singh:  What  J  mean

 or
 are  entirely  different.  A  lot  of  con-
 fusion  has  been  made  on  that  score.

 Shri  Nath  Pai:  The  hon.  Minister

 Sardar  Swaran  Singh:  I  think  we
 are  already  running  against  time.

 Mr.  Depnty-Speaker:  There  will  be
 a  number  of  opportunities  (Inter-
 ruption.)

 Sardar  Swaran  Singh:  Some  small
 minor  points  have  been  left  out  which
 I  would  like  to  explain....

 Shri  Nath  Pai:  This  is  not  a  minor
 point.

 Mr.  Deputy-Speaker:  Order,  order

 Sardar  Swaran  Singh:  Before  I
 come  to  that  aspect,  I  would  like  to
 move  from  the  mere  defensive  and  to
 say  a  few  words  in  high  appreciation
 of  the  great  deal  of  thought  given  to
 this  by  some  of  the  hon.  Members.
 I  have  greatly  benefited  by  a  number
 of  suggestions.  I  would  only  re-
 capitulate  some  of  the  things  that
 have  been  said  about  which  I  would
 like  to  indicate  the  lines  on  which
 Government  has  been  thinking  with
 regard  to  these  problems.

 The  Designs  Organisations  has  been
 stressed  by  more  than  one  hon.  Mem-
 ber.  This  matter  is  of  the  highest
 iryoportance  and  we  cannot  over
 emphasise  the  importance  of  the
 Designs  Organisation.  We  have  made
 a  beginning  in  a  small  way  and  it  is
 our  intention  to  strengthen  that  stil:
 further.  We  will  try  to  mobilise
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 whatever  local  talent  is  available  but
 4t  is  a  new  line.  I  will  not  at  ali  be
 ashamed  to  have  foreign  collaboration.
 where  necessary....

 NW  hrs,

 Shri  Nath  Pai:  But  kept  it  limited
 to  where  necessary.

 Sardar  Swaran  Singh:  But  where
 necessary,  will  be  the  subject  matter
 of  a  dispute  between  you  and  me..
 (Interrputions.)  It  is  our  intention

 not  only  to  organise  this  in  an  effec-
 tive  way  but  with  such  foreign  col-
 laboration  that  might  be  available
 to  organise  it  well  and  also  to  have
 that  co-operation  whigh  has  been
 pointed  out  by  some  hon.  Members
 between  this  and  the  Heavy  Engine-
 ering  Corporation  that  is  going  to
 be  set  up  near  Ranchi.  It  is  our
 objective  that  with  regard  to  oyr
 new  expansion  programmes  or
 with  regard  to  whatever  new  plants
 that  may  be  set  up  we  should  be  able
 to  have  as  much  of  the  indigenous
 content  in  those  plants  as  is  possible
 and  to  that  extent  we  will  strain
 every  nerve  to  ensure  that  we  will
 utilise  to  the  maximum  whatever
 technical  know-how  or  machine
 manufacturing  capacity  is  available  in
 the  country.  There  will  be  complete
 co-ordination  between  the  Heavy  En-
 gineering  Corporation  and  this  designs
 organisation.  The  possibility  cannot
 be  ruled  out  that  it  may  be  located
 at  such  convenient  place  where  there
 can  be  more  frequent  consultation  and
 almost  day-to-day  collaboration  bet~-
 ween  the  two.

 The  hon.  Member  Shri  Dasappa
 and  another  pointed  out  that  there
 should  be  an  advisory  council  for  ad-
 vising  the  Government  on  various
 matters  connected  with  steel—distri-
 bution,  export,  import  policy.  I  think
 it  is  a  very  valuable  suggestion.  The
 Estimates  Committee  also  have  made
 some  suggestions  with  regard  to  that
 matter.  The  hon.  lady  Member  will
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 be  bappy  that  it  is  not  always  that  i
 differ  trom  the  Estimates  Committee.
 It  is  with  the  greatest  reluctance  that
 I  have  to  join  issue  with  them......
 (interruptions.)

 Shrimati  2  Ohakravartty:  This
 you  will  accept.

 Sardar  Swaran  Singh:  I  am  giving
 some  thought  as  to  what  the  pattern
 should  be.  हु  think  it  will  be  possible
 to  have  an  advisory  council  to  advise
 on  these  general  questions  about  dis-
 tribution  and  the  like.

 Very  grave  doubt  was  expressed  by
 my  hon.  friend  Shri  Bharucha  about
 the  cost  that  may  work  out  with
 regard  to  steel.  He  gave  some  cal-
 eulations  and  he  put  them  in  a
 dramatic  form.  But  he  must  have
 slept  over  that  and  I  think  he  must
 be  having  second  thoughts  about  it.
 That  there  should  be  any  doubt  that
 we  will  not  be  able  to  produce  steel
 at  a  competitive  price—I  think—it  is
 a  defeatist  attitude  which  I  cannot
 too  strongly  countract.  If  he  attempts
 any  calculation  even  with  the  figures
 which  Shri  Bharucha  took  even  then
 he  will  find  that  the  steel  will  be
 economic.  ...

 hri  Naushir  Bharacha:
 have  the  figures.

 Sardar  Swaran  Singh:  I  am_  pre-
 pared  to  sit  with  him  and  explain  it
 to  him,  What  is  the  calculation  he
 gives?  Rs.  200  and  odd  crores  and
 on  this  some  fiat  rate  of  depreciation
 should  be  calculated  and  some  flate
 rate  of  interest  is  added  and  he  says:
 how  can  you  go  ahead?  I  may  tell
 him  this.  We  have  not  spent  more
 than  what  the  Tatas  or  the  Indian
 Irons  have  spent.  We  are  not  spend-
 ing  more  than  what  other  countries
 ate  spending.  Our  manpower  is  not
 more  costly.  We  are  trying  to  get  the
 latest  technological  development.  Our

 Let  us
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 how.  I  have  absolutely  no  doubt  on
 that  score.  I  think  it  will  be  an  ex-
 tremely  competitive  price  so  far  as
 our  steel  is  concerned.  An  absolutely
 wrong  colour  is  attempted  to  be  given
 to  our  great  venture  upon  which  we
 have  embarked,  namely,  industria~
 lising  the  country.  We  cannot  go
 even  a  step  further  unless  we  have
 this  basic  industry  of  steel.

 Some  indications  of  cost  were  given
 even  by  the  consultants.  They  were
 quite  attractive.  And,  if  I  may  say
 so,  even  with  all  the  mistakes  which
 in  the  wisdom  of  the  hon.  Members
 might  have  been  committed  by  us,
 the  price  will  be  competitive  and  eco-
 nomic,  and  any  shake  of  confidence
 in  which  he  was  not  prepared  to  give
 even  a  counterfeit  rupee  to  me  is
 not  justified.  Let  him  retain  all  the
 counterfeit  rupees  and  all  the  coun-
 terfeit  arguments,  I  will  be  content
 with  genuine  arguments  and  genuine
 money  to  carry  on  the  work  upon
 which  I  have  started.  Honestly,  Sir,
 I  am  generally  very  restrained,  but
 when  we  are  going  ahead  with  these
 plants,  when  huge  developmental  and
 construction  activities  are  going  on
 and  we  are  already  producing,  I  can-
 not  imagine  anybody  saying  that
 everything  should  be  voted  down,  not
 a  pie  should  be  given,  we  should
 close  the  shop  and  leave  everything.
 T  have  also  got  some  experience.  The
 hon.  Member  may  have  more,  but  I
 can  claim  a  little.  If  he  thinks  that
 everything  should  be  held  up,  no
 progress  should  be  made  and  we
 should  only  wait  for  the  judicial  en-
 quiry,  I  think  that  would  be  a  sad
 day  for  the  country.  There  are
 various  bodies  which  can  go  into  the
 matter  and  examine  it  with  care.
 After  all,  we  have  to  go  through
 certain  procedures  which  are  accept-
 ed,  and  if  by  going  through
 those  procedures,  in  the  ultimate
 analysis,  it  is  found  that  some-~
 body  has  committed  a  mistake,  then
 you  can  say  that  he  has  committed  a
 mistake.  If  somebody  has  committed
 an  offence  or  something  like
 that,  by  all  means  come  down  on
 him  with  a  heavy  hand,  But  to  say
 that  we  should  call  a  halt,  we  should
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 [Sardar  Swaran  Singh)
 stop  the  movement  of  the  hands  of
 the  clock  and  we  should  call  it  a  day,
 something  more  negative  than  that,

 I  have  still  to  imagine.  And,  com-
 ing  from  the  hon.  Member,  I  was
 really  surprised.

 Then,  suggestions  were  made  about
 organising  the  laboratory.  We  are
 taking  good  care  to  ensure  that  the
 three  steel  plants  are  properly  equip-
 ped  and  they  will  have  well  equipped
 laboratories.  It  is  our  intention  ४०
 have  good  ‘arrangements  there.

 Something  was  said  about  the  de-
 velopment  of  smaller  low  shaft  fur-
 naces,  I  had  occasion  to  say  something
 about  this  even  in  my  opening  re-
 marks.  A  pilot  plant  has  already
 ‘been  installed,  and  depending  upon
 the  experience  thereon  it  is  our  in-
 tention  to  make  increasing  use  of  the
 know-how  and  experience  we  might
 gain.

 ‘So  far  as  plans  for  our  expancsicn
 re  concerned,  I  cannot  more  than
 agree  with  what  has  been  said  by  8
 Yarge  number  of  hon.  friends  that  we
 should  first  concentrate  on  expansion
 of  existing  plants  before  we  go  over
 4०  the  fourth  plant.  That,  I  think,  is
 a  very  valid  argument,  a  valuable  sug-
 gestion.  I  only  want  to  assure  the
 House  that  we  have  taken  good  care
 to  ensure  that  the  services  and  other
 arrangements  in  the  ‘one  millior’
 steel  plants  im  the  public  sector  are
 planned  in  such  a  manner  that  the
 expansion  will  be  a  natura!  process.
 Most  of  the  underground  communi-
 cation  pipes  etc.  have  been  so  planned
 and  so  designed  that  the  expansion
 will  be  a  natural  process.  Therefore.
 we  would  like,  naturally,  to  concen-
 trate  on  the  expansion  of  these.  We
 have  also  initiated  some  preliminary
 steps  because  our  experience  indicate
 that  we  should  initiate  such  prelimin-
 ary  action  much  e@rlier,  and  it  is  in
 that  connection  that  we  have  already
 eppomnted  a  firm  of  Indian  consultants
 te  make  a  project  study  with  regard
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 to  the  Bokaro  steel  plant  so  that  we
 have  erfough  of  data  to  draw  up  @  de-
 tailed  project  report  if  and  when  a
 decision  is  taken  that  we  should  have
 a  fourth  steel  plant.  We  should  think
 of  these  matters  in  a  long-range  man-
 Ner  rather  than  tackle  the  whole
 thing  in  a  rather  hasty  and  quick
 manner.

 With  regard  to  production  in  the
 two  blast  furnaces  some  doubts  have
 been  expressed.  I  tried  to  explain
 that  to  come  extent  in  my  opening
 remarks.  My  latest  information  is
 that  the  Rourkela  blast  furnace  pro-
 duction  yesterday  was  630  tons.  In
 Bhilai  it  is  a  little  over  800  fons.
 Bhilai  has  been  better,  and  it  has
 touched  even  000  tons  on  certain
 days.  But,  on  the  average,  this  is
 roughly  of  the  order  of  800  tons.  I
 said  that  there  was  come  defect  in  the
 tilting  arrangement.  I  think  that  has
 been  rectified  and  now  we  can  look
 forward  not  with  that  pessimistic  tone
 but  with  some  confidence  that  the
 production  there  will  be  stepped  up.

 I  will  not  take  any  more  time  ex-
 cept  to  refer  in  passing......

 Shri  Nath  Pai:  We  are  ready  to  sit.
 Only  answer  our  points.

 Sardar  Swaran  Singh:  I  will  attempt
 to  answer  but  I  cannot  have  the  same
 eloquence  which  my  hon.  friend  op-
 posite  can  bring  to  bear.  I  can  place
 certain  facts  before  the  hon.  House
 and  it  is  for  them  to  draw  whatever
 conclusions  they  intended  to.

 Shri  Tangamani  (Madurai):  How
 about  the  production  of  coal  in  the
 public  sector?

 Shri  Dasappa:  rose-—

 Sardar  Swaran  Singh:  Shri  Dasappa
 will  naturally  Uke  me  to  say  some-
 thing  about  Bhadravati.

 Shrimati  Renu  Chakravartty:  9०
 not  leave  out  Durgapur.
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 Mr.  Deputy-Speaker:  If  ali  the  in-
 dividual  demands  are  to  be  touched
 upon,  perhaps  it  would  be  difficult.

 Sardar  Swaran  Singh:  I  will  not
 take  long.  So  fer  as  Bhadravati  is
 concerned,  the  matter  of  expansion  of
 Bhadravati  has  not  only  been  approv-
 ed  but  we  have  taken  every  step  to
 encourage  the  Project  so  as  to  see
 that  Bhadravati  is  expanded.  They
 have  actually  expanded  in  the  first
 Plan  period.  Certain  schemes  have
 been  approved.  Even  with  regard  to
 the  expansion  of  the  other  facilities
 also,  I  am  glad  to  inform  the  House
 that  the  Chief  Minister  has  already
 informed  me  that  he  agrees  in  princi-
 ple  to  the  formation  of  a  Corporation,
 because  that  is  the  normal  pattern
 that  6  suitable  for  running  these
 organisations  The  Tariff  Com-
 mission  also  had  suggested  that  it
 should  be  a  Corporation.  So  far  as
 the  actual  physical  work  is  concerned,
 that  has  not  at  all  suffered  merely  for
 want  of  formation  of  this  Corporation
 There  are  certain  plans  with  regard
 to  the  expansion  thereafter  which  are
 now  in  the  final  stages  I  have  every
 hope  of  its  being  a  success  But
 even  there,  I  may  tell  the  hon
 House  even  now  that  the  amount  of
 Rs  3  crores  which  was  estimated
 first,  is  now  about  Rs  5  crores  On
 a  detailed  planning,  it  costs  about
 Rs  5  crores  That,  I  think,  is  ‘he
 general  experience,  when  we  sit  down
 and  go  into  the  details.  I  am  not  at
 all  perturbed  by  that  increase.  But
 I  have  no  difficulty  really  about
 Bhadravati  expansion.  I  can  assure
 the  hon.  Member  that  so  far  as  the
 Bhadravati  expansion  is  concerned  it
 will  receive,  and  it  has  already  re-
 ceived,  all  possible  help  and  sympathy
 that  it  deserves.

 Special  mention  has  been  made  with
 regard  to  the  location  of  the  alloy
 and  tool  steel  plant  With  regard  to
 that,  all  that  I  can  say  is  that  no
 final  decision  has  been  taken  one  way
 or  the  other,  and  it  will  depend  upon
 weighing  all  the  relevant  consider-
 ations.  ‘Therefore  a  firm  decision  has
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 yet  to  be  taken  as  to  whether  it  should
 be  located  in  one  place  or  the  other.
 We  will  see  the  overa]l  economics  in
 the  matter  of  its  best  location,  and  it
 is  only  thereafter  that  a  final  decision
 will  be  taken.

 Before  I  s#t  down,  there  are  one  or
 two  things  to  be  said.  Something  was
 said  about  the  Board  of  Directors  of
 Hindustan  Steel.  I  think  that  we
 should  not  really  say  anything  which
 may  shake  the  people  who  have  to  take
 difficult  and  delicate  decisions,  people
 who  are  able  and  competent,  who  are
 good  engineers,  technical  men  though
 they  may  not  have  done  steel.  But
 how  many  men  there  are  who  have
 done  steel  and  who  can  be  posted
 there?  Shrimati  Renu  Chakravartty
 suggested  that  we  could  even  pick
 up  some  of  our  junior  metallurgists
 and  the  like,—

 Shrimati  Renu  Chakravartty:
 Senior.

 Sardar  Swaran  Singh:  ....and  make
 them  directors.  The  real  faci  is  that
 there  is  a  very  great  shortage  of  the
 right  type  of  steel  men.  I  would  like
 to  be  as  brave  as  Shri  Nath  Pai  and
 I  would  very  much  like  that  every
 post  is  filled  by  an  Indian.  But  we
 have  to  face  the  facts  of  the  situation,
 much  as  we  may  require  sentimentally
 and  psychologically  and  the  like,  fer
 which  I  have  every  sympathy  I  do
 not  think  we  have  got  the  technical
 type  of  steel  men  who  can  be  put  as
 directors.  I  am  in  the  search  of  a

 Shrimati  Renu  Chakravartty:  Not
 one,  but  two,  three....

 Sardar  Swaran  Singh:  Yes,  two  or
 three  men.  If  I  have  to  pay  a  higher
 salary  to  them,  I  hope  I  will  have
 the  support  from  hon.  Members
 opposite.

 Shrimati  Renu  Chakravartty:  Cer-

 tainly
 :
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 the  salaries  paid  in  the  private  sector
 of  Rs,  7,000  or

 even  Rs.  10,000.  Indians
 doing  steel]  work  in  India  are  paid
 such  huge  salaries  in  the  private  sec-
 tor.  (Interruptions).  I  am  only  try-
 ing  to  warn  hon.  Members  that  when
 I  come  forward  with  a  proposal,  pro-
 bebly  this  type  of  inducement  that  is
 now  being  offered  to  me  will  dis-
 gppear,  and  I  will  be  again  put  on
 the  mat.  ‘You  will  not  get  a  steel
 man  for  less  than  Rs.  7,000..  Even
 if  it  is  a  difficult  decision  for  me  to
 take,  I  will  not  hesitate  to  take  that
 decision  and  I  will  then  come  to  the
 House.  In  the  meantime,  we  are  try-
 ing  to  take  advantage  of  whatever
 talent  is  available.

 7
 Rg

 7
 i

 Something  was  said  about  the  re-
 tention  price.  Normally  we  have  the
 recommendation  of  the  Tariff  Com-
 mission.  I  know  that  the  Tariff  Com-
 mission  has  come  in  for  criticism  on
 some  occasions  here.  I  think  having
 created  an  organisation  statutorily,  we
 should  not  shake  everybody’s  faith
 in  the  working  of  the  organisation  by
 trying  to  criticise  it  every  time.  On
 suitable  occasions,  we  may  differ  from
 the  recommendation  of  the  Tariff
 Commission.  I  for  one  have  not
 hestated  to  differ  when  I  can  justify
 it.  But  we  should  have  some  or-
 ganisation  which  in  a  more  or  les’
 judicial  manner  examines  it  and
 makes  a  report.  On  that  report,  there
 should  be  a  bias  in  favour  of  its
 acceptance  unless  there  are  over-
 riding  considerations,  for  in  which
 case,  @  resolution  can  be  published  by
 the  Government  disagreeing  from
 that.  Steel  being  a  controlled  com-
 modity,  every  little  item  on  the  ex-
 penditure  side  is  taken  into  account
 at  the  time  of  fixation  of  prices.

 A  good  point  was  raised  by  Shri
 Morarka,  who  generally  has  great
 insight  in  these  matters,  particularly
 figure  work.  I  must  confess  I  am  not
 very  good  at  figures,  but  I  do  give
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 some  thought  to  these  matters  in  a
 little  more  basic  manner.

 4n  Hon.  Member:  You  have  a  good
 figure.  (Interruptions).

 Sardar  Swaran  Bingh:  Even  that
 is  being  grudged.  Y  give  up  the
 plural,  but  even  the  singular  is  denied
 to  me!

 So  far  as  the  retention  price  is  con-
 cerned,  sometimes  retrospective  effect
 is  given.  Actually  we  were  procecd-
 ing  on  the  basis  of  a  five-year  de-
 velopment  programme.  It  is  only  a
 master  of  calculation.  You  can  give
 it  over  three  years  or  four  years.
 So  long  as  the  total  that  is  to  be  given
 as  a  result  of  the  Tariff  Commission
 recommendation  is  not  exceeded,  it
 is  more  a  matter  of  calculation  as  to
 whether  you  give  it  over  the  remain-
 ing  period  of  two  years  or  you  spread
 it  over  five  years.  For  instance  in
 the  case  of  excise  duty,  we  never  gave
 it  with  any  retrospective  effect,  al-
 though  there  was  a  hint  in  the  Tariff
 Commission  recommendation  that
 even  that  should  be  spread  over  five
 years,  although  it  has  been  imposed
 later.  We  said,  no;  we  will  give  only
 from  the  period  in  which  the  addi-
 tional  excise  duty  was  imposed,  be-
 cause  that  was  capable  of  calculation.
 There  are  other  items  which  are  not
 capable  of  calculation  like,  for  in-
 stance,  increased  price  of  coal  depen-
 dent  on  increased  wages,  additional
 bonus,  additional  cost  of  electricity,
 ete.  There  are  0l  items!  All  these
 items  are  listed  and  they  are  not
 vague.  Every  item  is  known  and  there
 is  an  agreed  formula  that  depending
 on  these  various  items,  the  price  can
 be  altered.  That  has  been  consisten-
 ly  followed.

 Shri  Nath  Pal:  The  Minister  may
 answer  the  question  on  the  capital  of
 the  International  Stee]  Construction
 Company,  ISCON.



 Sardar  Bwaran  Singh:  I  have  not
 looked  up  the  figure,  but  I  can  assure
 fhim  that  whether  it  is  smaller  or
 larger  capital  is  a  very  very  little
 matter,  because  we  have  entered  into
 contracts  with  others  who  have  no
 capital  at  all.  You  can  say  that  they
 thave  the  backing  of  the  whole  of  the
 country.  Therefore,  these  are  very.
 minor  matters.

 Shri  Morarka:  May  I  say  a  word?

 Mir.  Deputy-Speaker:  I  should  think
 he  has  said  enough  when  he  was  given
 an  opportunity.

 Shri  Morarka:  Just  now  the  hon.
 Nhbnister  referred  to  the  question  of
 the  retention  price  and  he  paid  a  com-
 pliment  about  my  figure  work

 Shri  Feroze  Gandhi:  He  was  re-
 ferring  to  your  figure!

 Shri  Morarka:  As  the  hon.  Minister
 himself  stated,  the  sum  total  is  first
 determined  and  then  that  total  is
 distributed  over  3  or  5  years,  as  the
 case  may  be.  But  in  the  recommen-
 dation  of  the  Tariff  Commission  there
 is  a  difference  im  the  sum  total  also,
 the  large  “sum  total”  has  been  calculat-
 ed  and  then  spread  over  five  year
 period.

 Sardar  Swaran  Singh:  We  will  try
 to  understand  the  viewpoint  from  him.
 He  is  a  valuable  colleague  and  I  would
 hke  to  benefit  from  him.  I  do  not
 want  to  say  that  straightaway  I  re-
 ject  his  views.

 Mr,  Deputy-Speaker:  Shri  Malaviya
 may  explain  the  figure  now.

 Shri  K.  D.  Malaviya:  I  tried  to  un-
 derstand  these  figures.  I  have  satis-
 fied  myself  that  so  far  as  the  numbers
 are  concerned,  there  is  no  mistake  in
 these  numbers.  The  only  thing  {s-
 if  by  some  explanatory  note  this
 could  have  been  split  up,  even  I  could
 have  understood  it  much  more  pre-
 cisely,  The  estimate  of  expenditure
 of  Rs,  13:65  lakhs  has  been  shown  for
 380  posts,  Apparently,  there  seems  to
 be  some  discrepancy,  because  for  390
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 posts  it  ४  Rs  3°€5  lakhs  and  for  338
 posts  it’s  Re.  8  lakhs.  The  numbers
 do  give  the  impression  of  some  dis-
 crepancy.  But  when  the  estimates
 were  made  for  1958-59  they  represent-
 ed  only  the  expenditure  that  was  like-
 ly  to  be  incurred  after  making  due
 allowance  for  delay  in  obtaining  ex-
 pected  sanction.  Sanction  for  390
 posts  are  incomplete.  Recruitment  has
 to  be  made  to  fill  the  sanctioned  posts
 This  means  that  the  provision  of
 Rs  18:65  lakhs  do  not  represent  the
 entire  expenditure  for  2  months  of  the
 financial  year  on  all  the  390  posts

 Shri  Feroze  Gandhi:  May  I  say....

 Shri  K.  Malaviya:  I  do  not  want
 to  be  disturbed.  If  you  will  permit
 me  to  have  my  say  then  you  are  at
 perfect  liberty  to  say  what  you  want

 That  situation  arose  because  in
 November,  957  when  estimates  were
 drawn  up  ad  hoc  provision  was  made.
 The  position  has  changed  with  effect
 from  1989-60,  Now  the  Ministry  of
 Finance  do  not  accept  any  provision
 for  inclusion  in  the  budget  estimates
 unless  the  necessary  adjustments  for
 the  sanctioned  post  has  been  obtained
 in  advance  completely.  So,  the  pro-
 vision  of  Rs,  6.86  lakhs  represents
 the  entire  expenditure  on  836  posts
 which  are  already  covered  by  the  ex-
 penditure  sanctioned.  Hence  the
 apparent  discrepancy  which  you  see.

 Lastly,  although  the  number  is  390
 as  against  336,  the  fact  ह अ  that  390  does
 not  represent  the  actual  2  months’
 work.  It  was  only  an  estimate  made
 in  advance  on  certain  expectations  of
 posts  being  filled  and  all  that.  But
 what  is  relevant  is  that  though
 Rs,  3°65  lakhs  were  estimated  only
 Rs.  11-95  lakhs  were  spent.  Now
 Rs.  8°86  lakhs  have  been  estimated
 for  836  completely  planned  out  posts.

 Mr.  Deputy-Speaker:  Doubts  can
 arise  when  the  estimated  amount  is
 Rs.  3°65  lakhs  and  the  revised  esti-
 mate  is  Rs.  ]°05  lakhs.  It  was  aise
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 (Mr.  Deputy-Speaker]
 antacipated  by  the  hon.  Minister  that
 in  the  actuals  it  might  be  even  lower
 Then  why  should  Rs  866  lekhs  tLe
 budgeted  for  the  next  year?  That
 28  what  is  being  asked  for,  when  the
 numbers  are  not  clearly  given.  4
 there  had  been  an  increase  in  number,
 the  House  would  have  understood  :t
 But  even  now  the  numbers  are  not
 being  given.  The  numbers  are  put
 at  390  and  the  revised  estimate  is
 Rs.  11,95,000  and  it  ४  anticipated  that
 it  might  go  lower  than  that  if  the
 number  is  brought  down  to  336  The
 estimated  amount  that  is  asked  for
 now  from  the  House  is  Re.  18,86,000
 The  explanation  given,  so  far  ag  I
 could  follow  it,  35  that  390  men  were
 not  employed  throughout  the  year

 Shri  हे  0  Malaviya;  Yes  But
 let  us  believe

 Mr.  Deputy-Speaker:  Some  idea
 should  be  there

 Shri  हु,  D.  Malaviya:  I  tried  to  find
 out  the  numbers  Those  numbers
 have  not  been  indicated  here  in  any
 place  I  tned  to  find  out  those  num-
 bers  They  were  226  ‘Thuis  is  all  that
 T  can  find  out  even  at  these  places
 YW  I  get  more  time,  I  can  perhaps
 give  greater  details  But  perhaps
 these  estimates  now  are  for  226  and
 not  for  890  When  the  estimates  were
 made  they  were  made  for  390

 Mr  Deputy-Speaker.  But  the  House
 should,  in  the  first  instance,  be  satis-
 fied  So  far  as  these  are  concerned,  if
 he  wants  more  time  he  might  come  up
 tomorrow

 Shri  हू,  9  Malaviya:  The  number
 226  that  Ihave  given  is  the  firm
 number

 Shri  Feroze  Gandhi:  May  I  submit
 that  the  budget  estimates  for  1958-59,
 ‘were  prepared  several  months  before
 the  Budget  was  presented

 Shri  K.  D.  Malaviya:  In  November
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 ९ Shri  Feroze  Gandhi:  Exactly  m

 November,  as  the  hon.  Minister  has
 stated  What  I  want  to  understand  w
 that  if  they  provided  for  Rs  18,683,000

 pa
 390  people,  then

 how  Js
 it  that

 Mr.  Deputy-Speaker:  Now  he  should
 read  226  instead  of  390  according  te
 the  explanation  given.

 Shri  Feroze  Gandhi:  I  will  come
 to  that  I  compare  that  396  with
 Rs  48  lakhs,  that  xs,  an  increase  of
 Rs  5  lakhs  over  the  estumate,  if  the
 figure  given  by  the  hon  Munister  is
 correct  Am  I  to  understand  that  for
 226  or  whatever  he  said  the  estimate
 will  still  remain  at  Re  -13,65,0009  Let
 him  answer  that  I  am  concefhed
 wy'h  the  number  and  the  amount  If
 the  number  35  reduced

 Mr.  Deputy-Speaker.  If  the  number
 226  38  substituted  for  390,  what  ob-
 Jection  shall  he  have  then?

 Shri  Feroze  Gandhi:  I  am  explain-
 ing  that  The  budget  estimate  for
 938  59  is  Rs  +13,65,000  Am  I  to  un-
 derstand  that  Rs  -13,65,000  was  also  for
 2987

 Mr  Deputy-Speaker  The  estumate
 of  Rs  1365000  was  for  how  many
 exactly  we  do  not  know  60  far

 Shri  Satya  Narayan  Sinha  And  at
 what  time?

 Mr  Deputy-Speaker:  That  :s  not
 Now,  the  only  figure  that

 the  Minsstry  can  give  is  that  it  was
 228  The  hon.  Member  wants  whether
 the  same  estimate  would  have  re-
 mained  if  the  original  estimate  of  the
 number  would  have  been  226  instead
 of  390  But  now  we  are  more  con-
 cerned  with  the  revised  estimate  Now
 the  number  is  226  and  the  revised
 estimate  75  Re  UW  lakhs  When  they
 want  the  number  to  be  increased  to
 336  will  there  be  something’  radically
 wrong  if  the  budget  estimate  is
 Re  8  lakhs
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 Shri  Feroxo  Gandhi:  We  want  to
 understand  it.

 Shri  K.  D.  Malaviya:  It  will  not  be
 radically  wrong.

 Shri  Feroze  Gandhi:  You  have  not
 explained  A-2.  It  has  not  been  ex-
 plained.  There  is  a  difference  of
 Rs.  5,80,000/-.

 Shri  K.  D.  Malaviya:  I  have  explain-
 od  it.

 Shri  Braj  Raj  Singh:  A-2  has  not
 been  touched  even

 bri  K.  D.  Malaviya:  I  have  already
 stated  that  what  is  relevant  here  is
 that  the  amount  is  correct  and  that
 the  actuals  that  have  been  shown  are
 quite  correct

 Mr.  Deputy-Speaker:  The  hon  Minis-
 ter  has  to  ask  the  hon  Members  to
 vote  for  this  amount  There  ought
 to  be  a  satisfactory  explanation  for
 A-2  also  He  has  said  that  instead  of
 $90  ४  should  be  226  but  so  far‘as  2850
 is  concerned,  what  was  the  exact  num-
 ber  there  There  Rs  8  lakhs  had
 been  asked  for  and  Rs  i3  lakhs  3९  the
 revised  estimate  Now  Rs  23  lakhs
 are  being  asked  for  in  the  estimates
 while  the  number  723  being  decreased,
 so  far  as  these  numbers  are  concerned

 hei  Naushir  Bharucha:  May  I  point
 out  that  even  the  explanation  as  given
 by  the  hon  Mhnister.  assuming  that  it
 4s  correct,  is  not  fair  to  the  House  be-
 cause  the  Government  take  a  large
 sum  by  the  vote  of  the  House  and
 then  employ  a  smaller  number  of  cm-
 ployees  We  give  you  Rs  3  lakhs  for
 employing  390  and  you  spend  Rs  !
 lakhs  and  employ  only  226  The  point
 is  that  by  misrepresenting  to  the
 House  that  the  Government  are  going
 to  employ  390  men  you  get  Rs  3  takhs
 and  of  course,  then  it  turns  out  that
 enly  226  persona  are  employed,  while
 Rs  ]  lakhs  are  spent.

 Mr,  Deputy-Speaker:  I  think  there
 38  no  harm  if  we  hold  it  over  and  some
 More  explanation  is  given.  Even  th-
 hon  Finance  Minister  miglit  look  into
 it  The  difficulty  is  this.  I  am  told
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 and  I  am  advised  that  because  the
 President  gives  sanctions  to  whatever
 is  contained  here,  we  cannot  change
 the  figures,  either  the  numbers  or  the
 amount  here.  Therefore.  there  ought
 to  be  some  more  explanation.  A  note
 might  be  circulated,  or  something  hke
 that  may  be  done

 Shri  K.  D.  Malaviya:  It  is  for  you
 to  take  a  decision,  but  so  far  as  I  am
 concerned,  I  am  satisfied  that  the
 actua)  expenditure  shown  here  in  the
 estimates  is  correct.

 Shri  Braj  Raj  Singh:  We  must  also
 be  satisfied,

 Shri  K.  D.  Malaviya:  I  gave  the
 figure  of  226  If  I  am  required  to  give
 the  equivalent  figure  for  A-2,  I  give
 it  now,  it  728  1600.  But  I  do  not  see
 what  is  doubted  here.

 Mr.  Deputy-Speaker:  I  have  tried
 to  explain  the  doubt  When  we  ask
 the  House  to  vote  for  an  estitnate  of
 Rs  23  Jakhs  for  2222,  is  there  a  justi-
 fication  for  it  when  we  find  that  for
 2850  there  is  the  revised  estimate  of
 Rs  3  lakhs?  The  Minister  is  asking
 for  Rs  28°88  lakhs  or  about  Rs  24
 lakhs  for  2222  Either  he  should  give
 the  explanation  that  all  the  wages
 have  been  doubled  or  something  must
 De  done.

 An  Hon,  Member:  He  should  spend
 only  Rs  3  lakhs,

 Shri  K.  D.  Malaviya:  It  is  only  after
 November  ‘1987,  that  is,  it  78  only  this
 year  that  we  are  required  to  give  the
 actual  figures  Previously,  these
 figures  were  calculated  on  the  basis  of
 the  work  that  we  had  before  us;  and,
 therefore,  these  figures  should  be  con-
 sidered  firm  namely,  the  figures  which
 we  have  now  given,  namely  386  and
 2222,  but  the  other  figures  which  I
 have  quoted  were  226  for  390  and  600
 for  2850  That  is  what  we  have  found
 out  after  calculation  here.

 Shri  Naushir  Bharacha:  That  is  ex-
 actly  what  is  wrong

 hri  xK  0.  Malaviya:  Therefore,  I  do
 not  see  any  discrepancy  so  far  as  the
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 {Shri  K.  D.  Malaviya)
 figures  226  and  336  are  concerned,  and
 the  figures  2600  and  2222  are  concern-
 ed.  I  have  given  an  expianation  as  to
 why  these  figures  should  now  be  con-
 tidered  firm  rather  than  the  figures
 supplied  last  year.

 Shri  Nath  Pai:  The  discrepancy  is
 as  big  as  a  mountain.

 Shrimati  Renu  Chakravartty:  May  3
 also  ask  the  hon.  Minister  to  tell  us
 one  thing?  This  year,  we  have  been
 given  these  figures.  If  we  accept  what
 the  hon.  Minister  says,  that  the  figure
 fn  the  first  column  should  be  226
 instead  of  390,  that  means  that  226  is
 the  revised  figure,  and  should  apply  to
 the  revised  estimates,  I  presume  that
 4s  the  understanding.  Then,  I  should
 like  to  know  whether  that  will  be
 applying  to  all  the  figures  which  are
 going  previous  to  that

 Mr.  Deputy-Speaker:  It  is  the
 amount  that  is  revised,  not  the  num-
 bers  That  is  the  difficulty.  The  num-
 bers  are  not  revised;  they  should  be
 the  actuals  That  has  been  done.  But
 the  only  explanation  that  came  was
 that  they  were  not  whole-time  wor-
 ‘kkers  My  only  option  now  is

 Shri  Feroze  Gandhi:  May  I  point  out
 that  non-whole-time  workers  cannot
 be  put  in  this  category  of  ‘Pay  of
 Officers’  and  Pay  of  Establishments’®
 ¥f  they  are  non-regular  establishments
 on  daily  wages,  they  must  be  paid  out
 of  contingency.

 Shri  K.  D.  Malaviya:  I  have  not  said
 that

 Shri  Feroze  Gandhi:  The  Chair  said
 that.

 Mr.  Deputy-Speaker:  I  thought  that
 someone  had  suggested  that  they  were
 not  whole-time  workers.  I  think  the
 Minister  had  suggested  it

 Shri  Ferose  Gandhi;  But  in  this
 account,  there  cannot  be  any  tempo-
 rary  hands  of  a  non-regutar  establish-
 ment.

 Shri  Naushir  Bharucha:  Then,  this

 tionately  well  with  the  amount  he  has
 asked  for,  then  the  question  arises  that
 the  Budget  has  not  been  properly
 presented

 Shri  K.  D.  Malaviya:  It  has  been  pro-
 perly  presented.  I  do  not  accept  the
 hon.  Member’s  statement.

 Shri  Naushir  Bharacha:  The  House
 voted  Rs.  8  lakhs  for  390  persons,
 Therefore,  he  has  no  right  to  say  that
 he  would  appropriate  only  Rs.  ]  lakhs
 to  employ  226.  It  means  that  really
 he  is  exceeding  the  limit  of  the  budget-
 ing  indirectly.

 Ghri  K,  D.  Malaviya:  It  is  not  like
 that.

 Mr.  Deputy-Speaker:  If  he  is  asking
 for  Rs,  i8  lakhs  for  336  persons,  it  is
 for  the  House  to  decide  whether  to
 give  it  or  not.

 Shri  Naushir  Bharncha:  Then,  he
 will  spend  Rs.  Ww  lakhs  to  employ  70

 Mr  Deputy-Speaker:  Then,  the  hon.
 Member  can  come  forward  with  this
 pomt  But  so  far  as  this  is  concern-
 ed,  now  he  is  asking  for  Rs.  8  lakhs

 Shri  Naushir  Bharacha:  For  how
 many  people?

 Mr,  Deputy-Speaker:  For  336,

 Shri  Naushir  Bharucha:  He  cannot
 employ  less  afterwards  and  say  that
 he  has  spent  so  much.

 Mr.  Deputy-Speaker:  We  shall  see
 that  afterwards,  whether  he  employs
 the  full  contingent  or  employs  a  lower
 number.  We  shall  see  that  afterwarils.
 Now,  I  think  it  should  be  for  the
 House  to  decide.
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 Shai  Ferose  Gandhi:  It  is  for  you  to

 decide,  not  for  the  House.  If  you  are
 conyinced  that  the  explanation  given
 by  the  hon.  Minister  is  not  satisfactory,
 there  is  no  harm  in  the  Demand  being
 held  over.  The  hon.  Minister  can  cir-
 culate  a  note  this  evening  and  this
 Demand  can  be  put  to  vote  tomorrow
 I  really  feel  that  there  is  something
 wrong  in  this  estimate,

 Mr.  Deputy-Speaker:  I  have  heard
 That  is  all  right, the  hon.  Member.

 so  far  88  he  raises  the  objection.  I  had
 also  certain  doubts  which  I  expressed
 myself,  but  if  this  is  the  explanation
 that  the  hon.  Minister  can  give  and
 he  has  given  it,  now  it  is  for  the  hon
 Members  to  decide  whether  that  35
 aufficient  or  not.  What  should  I  do?
 Diviston  No.  6  ]

 Bhatucha,  Shri  Naushir
 Braj  Res  Singh,  Shri
 Chakzavartty,  Shar:mat!  Renu
 Bliea,  Shr:  Muhammed
 Ghotal,  Shri
 Imam,  Shi  Mohamed
 Rar,  Shr  Prabhat

 Achar,  Shri
 Ant  Singh,  Shr
 Ashanna,  Shri
 Behadur  Singh,  Shr:
 Bekliwal,  Shri
 Balmiki,  Shr
 Banerji,  Dr  R
 Barman,  Shr
 Basappa,  Shri
 Bhargava,  Pand:t  Thakur  Das
 Birendra  Singhs,  Shn
 Bose,  Shri
 Brahm  Perkash,  Ch.
 Brajeshwar  Prasad,  Shri
 Chanda,  Shri  Anil  K
 Cheturvedi,  Shri
 Chettiar,  Shri  R.  Rams:

 AYES
 Kumbhar,  Shri
 Mohan  Swarup,  Shn
 Mukerjee,  Shri  ह: ह  N
 Mullick,  Shri  B  ८
 Nath  Pai  Shri
 Panigrahi,  Shri

 Rajendra  Sinh,  Shri
 NOES

 Jyotish,  Pandit  J  P
 Kaalwal,  Shei
 Kotok:,  Shri  Liladhar
 Khan,  Shr  Sadeth  Al:
 Kureel,  Shn  B  N
 Lachhi  Ram,  Shri

 Chuni  Lal,  Shri
 Dalit  Singh,  Shzi
 Das,  Shn  दे,  ह थ
 Des,  Shri  Ramdhani
 Das,  Shri  Shree  Neseyen
 Dasappa,  Shri
 Deb,  Shri  N.  M
 Dube,  Shri  Mulchand
 Dwivedi,  Shri  M,  L.
 Gandhi,  Shri  Ferose
 Geunder,  Shri  K.  Petiaswanu
 Tain,  Sari  M,C.

 8  (A)~-LSD.—4,
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 Therefore,  I  will  now  enquire  from
 the  Hon.  Members  whether  they  want to  press  any  particular  cut  motion.  Or, should  I  put  them  all  together?

 Shri  १.  B.  Vittal  Rao:  You  can  put all  the  cut  motions  to  the  vote  except No  i26  which  we  want  to  press  for division.

 Pa
 Deputy-Speaker:  The  question

 “That  the  Demand  under  the
 head  Ministry  of  Stee},  Mines  and
 Fuel  be  reduced  by  Rs.  00
 (Increase  in  the  price  of  kero-
 sene)”,

 Lok  Sabha  divided:  Ayes  21;  Noes  85
 Lear  bra,

 Reo,  Shri  द  8  Vitial
 Reddy,  Shri  Nagi$
 Singh,  Shri  Achew
 Sugendhi,  Shr:
 Supaker,  Shr:

 Tangamam,  Shn
 Verma,  Shri  Ram);

 t

 Ram  Saran,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganathe
 Reddy,  Shr:  K.C
 Reddy,  Shr  Remi
 Ray,  Shri  Bishwanath

 Lahiri,  Shr  Sehu,  Shri  Remeshwar
 Mat,  587  N  B  Sagal,  Serdar  A.  5.
 Maiaviya,  Shri  K  D  Samantsinhar,  Dr

 Mandal,  Dr  Pashupet:  Sarhadh,  Shri  Ajit  Singh
 Mathur,  Shn  Harish  Chandra  Shenkararya,  Shri
 Mehta,  Shri  J  R.  Sharma,  Shr:  R.  C
 Muhra,  Shr  Bibhuti  Shukla,  Shn  VC,
 Moshra,  Shn  LN  Siddananjappa,  Shr
 Misra,  35707  R  Siddiah,  Shri
 Morarka,  Shr:  Singh,  Shri  ?
 Nanjappa,  Shri  Stnha,  Shri  Gajendra  Prasad
 Nerasmhan,  Shri  Sinha,  Shn  K,  P
 Nasker,  Shr  P  5  Sinha,  Shri  Satya  Narayan
 Nehru,  Shrimat:  Uma
 Ova,  Shui
 Padam  Dev,  Shri
 Patel,  Shri  Rajeshwar
 Pattabhi  Raman,  Shn
 शाबो  Lal,  Ch
 Radha  Ramen,  Shr
 Raghubir  Sahai,  Shr:
 Reju,  Sha  D  5

 The  motion  was

 Subbarayan,  Dr,  P
 Suniart  Prasad,  Shri
 Sunder  Lal,  Shn
 Swatan  Singh,  Sardat
 Thomas,  ShriA  M
 Tiwan,  Sheik  $
 Tula  Ram,  Shri
 Umrao  Singh,  Shri
 Venkatarudhainh,  Shr

 negatwed
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 Mr,  Deputy-Gpeaker:  I  take  it  that

 withdrawn  with  the  leave  of  the
 House.
 Ali  the  other  cut  motions  were,  by

 leave,  withdrawn.

 Mr.  Depaty-Speaker:  The  question

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary
 to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March  1960,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos.  gl  to.  84  and  30
 relating  to  the  Ministry  of  Steel,
 Mines  and  Fuel”.
 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below—
 Ed.)

 Demand  No.  8]—Mrnistry  oF  Srexn,
 Mintg  AND  Fouru

 “That  a  sum  not  exceeding
 Rs.  36,98,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Ministry  of  Steel,
 Mines  and  Fuel’.”.

 Demanp  No.  83-—ExPLoRATION  oF  On

 “That  a  sum  not  exceeding
 Rs.  2,02,68,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Silst  day  of  March,  1980,  in
 respect  of  ‘Geological  Survey’.”.

 Demanp  No.  83--ExPLoration  oF  On
 AND  Natural  GAS

 “That  a  sum  not  exceeding
 Rs.  -3,10,84,000  be  granted  to  the

 MARCH  3i,  32988
 President

 “That  a  sum  not  exceeding १
 Rs,  24,8i,40,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  S3lst  day  of  March,  1960,  in

 Demanp  No.  80—CaPITAL  OUTLAY  oF
 THE  MINistrY  OF  STEEL,  MINES  AND
 Fur.

 “That  a  sum  not  exceeding
 Rs.  22,06,60,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Steel,  Mines  and
 Fuel’.”.

 Mrnistry  oF  Works,  Housinc  AND
 Surriy

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  discussion  on
 Demands  Nos.  95  to  99  and  86  to  i88
 relating  to  the  Ministry  of  Works,
 Housing  and  Supply  for  which  4
 hours  have  been  allotted.

 of  the  selected  cut  motions.  I  shall
 if
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 Dewanp  No.  90—-MraceLLANROUs
 DEPARTMENTS  AND  EXMPENDITURE
 UNDER  THE  MINISTRY  OF  WORKS,

 Demanp  No.  95—Munisrry  or  Works,
 Hovusine  Ann  Surety

 Demanp  No.  96--Supriizs

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  2,59,19,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1960,  in
 respect  of  ‘Supplies’.”.

 Hovsmnc  anz  Supriy
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,00,05,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Works,  Housing  and
 Supply’.”.

 Demand  No.  36—Detur  CaprraL
 Our.ay

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  6,71,17,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1960,  in
 respect  of  ‘Delhi  Capital  Outlay’.”.

 Demand  No.  97-—Orser  Crm  Worxs
 Mr.  Deputy-Speaker:  Motion  moved:

 Demanp  No.  387—CaprraL  OutTLAY  ON
 BUILDINGS

 “That  a  sum  not  exceeding
 Rs.  24,74,12,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1960,  in
 respect  of  ‘Other  Civil  Works’.”.

 Demanp  No,  98—STATIONERY  AND

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  7,53,92,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  8lst  day  of  March,  1960,  in
 respect  cf  ‘Capital  Outlay  on
 Buildingy’.”.

 Demand  No.  38—Oruer  Caprrat
 OurLay  oF  THE  MINISTRY  or  Works,
 Housinc  anp  Surety

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  6,55,39,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
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 (Mr.  Deputy  Speaker.}
 the  Sist  day  of  March,  1960,  in
 respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Works,  Housing
 and  Supply’.”.

 Shri  T.  B.  Vittal  Rac:  We  have  got
 a  half-hour  discussion  today.  The
 Member  concerned  is  present.  So  if
 we  continue  with  the  discussion  on  this
 Ministry,  we  will  have  to  sit  till  6-30.
 There  are  hardly  20  minutes  left.  So
 I  would  suggest:  that  we  may
 straightway  take  up  the  half  hour
 discussion  and  start  discussion  on  this
 Ministry  tomorrow.

 Mr.  Deputy-Speaker:  We  took  the
 decision  that  we  would  sit  till  6  p.m.
 to  discuss  the  Demands.

 Shri  T.  B.  Vittal  Rao:  Now  hardly
 i5  or  20  minutes  are  left,  The  Minis-
 ter  also  will  not  be  fresh  now.

 Mr,  Deputy-Speaker:  Is  the  Minis-
 ter  making  any  opening  remarks  or
 should  the  House  proceed  with  the
 discussion?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.C.  Reddy):  The
 debate  may  proceed.

 Mr.  Depaty-Speaker:  We  will  sit  up
 to  6  vm.  for  discussion  of  the
 Demands.

 भी  मोहन  त्वस्प  (पीलीमीत)  :
 उपाध्यक्ष  महोदय,  मैं  भाप  का  बहुत  झआभारी
 हैं  कि  मुशे  बोलने  का  मौका  दिया  गया  !
 पिछले  साल  भी  मुझे  बक्स,  हाउसिंग  एंड
 सप्लाई  की  डिमांड्ड  पर  बोलते  का  भ्रवसर
 मिला  था।  इस  वर्ष  भी  में  इस  सम्बन्ध  में  कुछ
 विधार  प्रकट  करना  चाहता  हूं  ।  इस  मिनिस्ट्री
 में  तीन  डिपार्टमेंट  शामिल  हैं--यक्स,  हाउसिंग
 झौर  सप्लाई  ।  जहां  तक  बक्स  का  सवाल  है,
 पिछले  सास  बहुस  करते  हुए  कुछ  लोगों  ने
 पी०  डब्ल्यु०  डी०  को  पब्लिक  वेस्ट  डिपार्टमेंट
 कहा  था,  लेकिन  झगर  उस  को  प्लंडर  विदाउट
 डेंजर  कहा  जाय,  तो  कुछ  बुरा  न  होगा  ।
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 यह  देखा  जाता  है  कि  जिस  वक्‍त  ठेके  लिये
 जाते  हैं,  उस  वक्‍त  दस  परसेंट  तो  वैसे  ही
 माजिन  रखा  जाता  है,  ताकि  लोग  खुले  तौर  से
 दस  परसेंट  की  बचत  कर  सकें  ।

 उपाध्यक्ष  महोदय  :  कभी  आप  ने  भी
 कंट्रेट  का  काम  किया  है  ?

 शी  मोहन  स्वकप  किया  नहीं  है,  लेकिन
 और  लोगों  को  देखा  है  |  यह  भाम  तौर  पर
 देखा  जाता  है  कि  सामान  चोरी  चला  जाता
 है,  मैटीरियल  गायब  हो  जाता  है  ।  रिश्वत
 का  यह  हाल  है  कि  शुरू  से  ले  कर  आखिर
 तक--भ्रोवरसीयर  से  ले  कर  चीफ  इंजीनियर
 तक  ठेकेदार  को  रुपया  देना  पड़ता  है  ।  ऐसे
 सूरते-हालात  में  ईश्वर  ही  जाने  कि  मकानों  की

 कंस्ट्रक्शन  कैसे  होती  है  ।  रोजाना  हम  और
 आप  यह  सब  देखते  है।  में  ने  १७  मार्च,  १६९५६
 को  क्वेश्चन  नम्बर  २०३८  पूछा  था,  जो  कि

 टनकपुर  में  डाकखाने  की  बिल्डिग  के  बारे  में
 था  1  वह  डाकखाना  तीन  चार  बरसों  से  बन
 रहा  है  भौर  अभी  तक  सिर्फ  दीवारे  ज़रा  उठ
 पाई  है।  वह  जगह  मेरी  कास्टीच्युएन्सी  में  है  ।
 मैं  ने  उस  के  मुताल्लिक  तहकीकात  की  है
 झौर  मुझे  बताया  गया  है  कि  बहुत  सा  सामान
 ग़ायब  हो  गया  है  और  उस  में  इंजीनियरिंग
 डिपार्टमेंट  का  स्टाफ़  भी  शामिल  है  1  यह  बात

 मुझे  बताई  गई  है  1  मुमकिन  है  कि  यह  ग़लत
 हो  ।  मुझे  बताया  गया  है  कि  साईट  से  लोहा
 झौर  सरिया  ग्रायव  हो  गया  है  भौर  इमारत
 झभमी  थोड़ी  सी  बनी  है  ।  मिनिस्टर  साहब  ने
 उस  वक्त  यह  जवाब  दिया  था

 “That  Executive  Engineer,
 C.P.W.D.  had  mvited  tenders  for
 the  remaming  work  left  out  by
 the  previous  contractor.  The
 cost  of  work  as  now  estimated
 has  exceeded  the  original  esti-
 mate  and  these  tenders  are  now
 under  scrutiny.  The  actual  build-
 ing  work  is  expected  to  start  and
 be  completed  during  the  financiai
 year  1959-60."
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 उपाध्यक्ष  महोदय,  यह  दशा  है  उस  जगह  की
 झौर  प्रभी  तक  बह  बिल्डिंग  बन  नहीं  पाई है  t

 इस  तरह की  एन्ज्ाम्पएक्ष बहुत  सी  वी  जा
 सकती  हैं  ।

 बरेसी-मेरट  नैशनल  हाईवे  पर  एक

 [  ब्रिज बना  है।  श्री  लाल  बहादुर  शास्त्री ने
 उस  का  उद्घाटन  किया  था  t  एक  साल  पुल

 |  बना  भौर  दूसरे  साल  उस  का  एक  पोर्शन  गिर
 भी  गया,  हालांकि  पुल  भी  प्रंडर  कंस्ट्रवशन
 था  t  पिछले  जाड़ों  में  ने  देखा  कि  गिरे  हिस्से
 की  मरम्मत की  जा  रही थी  भाप  देख  सकते
 हूँ  कि  नेशनल  हाईवे की  यह  दक्षा  है  ।

 खतीओ  में  बंगाली  कालोनी बन  रही  है  ।
 उस  की  भी  यही  दक्षा  है  !  इसी  तरह  में  यह
 बताना  चाहता  हूं  कि  मिनटों  रोड  पर  कुछ
 क्वार्टर्ज  बने  हुए  हैं,  जिन  के  बारे  में  बताया
 जाता  हैं  कि  वे  पिछली  वार  के  ज़माने  में  बने
 थे।  वे  अच्छे  खासे  क्वार्टर  है,  लेकिन  कहा
 जाता  है  कि  झ  उन  को  तोड़  दिया  जायगा
 श्रौर  उन  की  जगह  पर  वहां  मल्टी-स्टोरीड
 बिल्डिंग  बनाई  जायेगी  |  दो  एक  इंजीनियर
 साहबान  से,  जिन  का  कि  इस  से  वास्ता  है,
 में  ने  पूछा तो  उन्होंने  कहा कि  उन  की  लाइफ
 नहीं  रही  ।  में  कोई  एक्सपर्ट  नही  हूं,  छेकिन
 एपैरेंटली  थे  क्वार्टर  भच्छे  खासे  है  |  भाप
 जानते  है  कि  दिल्ली  में  एकामोडेशन  की
 कितनी  कमी  है,  लेकिन  जब  में  देखता  हूं  कि
 अच्छी  खासी  इमारतों  को  गिराने  की  बात  की
 जाती  है,  तो  दुख  सा  होता  है  ।  दिल्ली  में
 मल्टी-स्टोरीड  बिल्डिग  बनाने  के  लिये  काफी

 जगह  खाली  पड़ी  हुई  है।  तो  फिर  क्‍या  वजह
 है  कि  मिनटों  रोड  की  प्रच्छी  खासी  इमारतों
 को  तोड़ा  जाये  ?

 48  hrs.

 (Sunx  Baran  in  the  Chair]

 कृषि  भवन  के  सामने  एक  इमारत  पिछले
 साल  तोड़ी  गई।  झब  बहां  एक  मल्टी-स्टोरीड
 बिल्डिंग  बनाई  जा  रही  हैं  t  जहां  तक  कृषि
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 भवन  का  ताल्लुक  है,  पिछले  साल  बारिश  की
 बजह  से  वहां  पर  पचास  हज़ार  गैलन  पानी
 भर  गया  ।  एक  दफा  मुझे  कृषि  मवबन  जाने
 का  इत्तिफाक  हुआ  in  मैंने  देखा  कि  हजारों
 फाहलें  पानी  में  भीगी  पड़ी  थीं  ।  वहां  पर
 एक  प्राविजन  स्टोर  भी  था  ।  उस  का  सारा
 सामान  सड़  गल  कर  खराब  हो  गया  था  ।
 बहा  कई  दिन  तक  पानी  भरा  रहा  t  इसी  तरह
 मिन्‍्टो  ब्रिज  के  नीचे  भी  कई  दिन  तक  पानी
 भरा  रहा  t  झाखिर  यह  कैसी  प्लानिंग  है  ?
 इस  डिपार्टमेंट  के  क्या  ढंग  हैं,  क्या  तरीके  हैं
 भौर  केसे  एक्सपर्ट  हैं,  जो  इस  तरह  के  मकानात
 बनाते  हैँ  कि  सड़क  तो  ऊंची है  चौर उस उस  पर  बने

 हुए  मकान  नीचे  हैं,  जैसे  कि  कृषि  भवन  शौर
 उद्योग  भवन  हैं  |  मै  मिनिस्टर  साहब  से
 जानना  चाहता  हूं  कि  यह  कैसा  प्लानिंग  है  ।
 वह  इस  का  स्पष्टीकरण  करें  |  कृषि  भवन  के
 समीप  एक  बिल्डिंग  है,  जिस  में  पहले
 खाद्य  मंत्री  रहा  करते  थे।  शायद  श्री
 जयरामदास  दौलतराम  वहां  रहे  थे
 शौर  फिर  मुंशी  साहब  भी  रहे  थे।
 उस  मकान  को  तोड़ने  का  इन्तज्ाम  हो  रहा  है
 और  उस  जगह  पर  एक  मल्टीस्टोरीड
 बिल्डिंग  बनाई  जायगी  ।  मेरी  समझ  में  नहीं
 झाता  कि  यह  क्‍या  तरीके  हैं  कि  दिल्‍ली  में
 मकानात  की  कमी  हो,  पैसे  का  झभाव  हो
 शभौर  दूसरे  देशों  से  कर्ज  लिया  जाता  हो  भौर
 फिर  भी  बनी  बनाई  इमारतों  की  तोड़ने  की  *

 बात  हो  ।  इस  डिपार्टमेंट  में  इस  कदर  करप्शन
 हूँ  कि  कुछ  कहा  नहीं  जा  सकता  है  ।  मै  चाहता
 हूं  कि  एक  हाई  पावर  कमीशन  बिठाया  जाय,
 जो  कि  करप्शन  के  मुताल्लिक  जांच-पड़ताल
 करे  कि  यह  भादत  भौर  ये  तरीके  कब  तक
 जारी  रहेंगे  और  वह  कमीशन  तरीके  बताए
 कि  सेंट्रल  पी०  डब्ल्यू०  डी०  में  उम्दा  तरीके
 से  काम  किस  तरह  से  किया  जाये  ।

 जाहिर  है  कि  यहां  पर  मकानात  की
 कितनी  कमी  है  ।  में  देखता  हूं  कि  हर  रोज़

 सैकड़ों  भ्रादमी--क्लास  फ़ोर
 एम्पलाईज--

 साइकलों  पर  शाहदरा  धौर  गाज़ियाबाद  बसे
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 [जी  मोहन  स्वरूप)

 दूर  इलाको  से  दफतरो  में  श्ाते  हैं  भौर  शाम

 को  छ  बजे  बेचारे  वापस  जाते  हैं।  जो  आदमी

 सुबह  चार  बजे  से  उठ  कर  झ्राफ़िस  झटेंड  करे

 झर  शाम  को  छ  बजे  वापस  जाये,  उसकी

 ददा  क्या  होगी  ?  बव्गमेंट  इस  बारे  में  कुछ
 नहीं  सोच  रही  है  कि  हाउसिंग  की  कमी  को

 किस  तरह  दूर  कया  जाये  ।

 जो  रिपोर्ट  हमारे  सामने  है,  उसमें  बताया

 गया  है  कि  पाच  सौ  रुपए  ध्रौर  उससे  ऊपर
 पाने  वाले  झाफिसज  के  लिए  एकामोडेशन  की

 डिसमाड  ४,६०७  यूनिट  है,  ऐवेलेबिलिटी
 २,२६३  यूनिट  है  भौर  कमी  २,३४४  यूनिट

 है  ।  पांच  सौ  रुपए  से  कम  पाले  वाले  आफिस
 के  लिये  एकामोडेशन  की  डिसाण्ड  ३६,२६७

 यूनिट  है,  ऐवेलेबिलिटी  १६,७५१  यूनिट  है
 झौर  कमी  १६,५१६  यूनिट  की  है  क्लास

 फोर  की  डिमाण्ड  19, VRE  यूनिट  है,  ऐवेले-
 बिलिटी  ६,५५२  यूनिट है  भौर  बादेंज  १०,६०२

 यूनिट  है  ।  इसी  तरह  वर्क-चाज्ड  स्टाफ  की

 डिमाण्ड  000  यूनिट  है,  ऐबेलेबिलिटी
 १,६००  यूनिट  है  भर  छार्टज  ६,४००

 यूनिट  है  t  में  नही  जानता  कि  मकानात  की

 यह  कमी  कब  तक  पूरी  होगी  भौर  लोग  कब
 तक  इस  तरह  परेशान  रहेगे  ।  में  देखता  हूं
 कि  दिल्‍ली  में  हजारो  प्रादमी  बेघरबार  रहते
 है,  सडको  पर  सोते  हैं  1  बल्कि  मैने  तो  स्टुडेंट्स
 को  लैम्प-पोस्ट्स  के  नीचे  पढ़ते  देखा  है,  क्योकि
 उनके  पास  मकान  नहीं  होतें  हैं।  जादनी  चौक
 में  जिस  जगह  पर  किसी  जमान  में  टावर  था
 धौर  जहा  भाजकल  तोप  रखी  हुई  है,  वह'  पर

 हम  बैग  भौर  दूसरे  लोगो  को  रात  को  सोते
 देखते  है  t  भ्राखिर  यह  कमी  कब  तक  रहेगी
 भौर  कब  तक  हम  परेशान-हाली  में  रहेंगे  ?

 झब  मे  हाउसिंग  की  तरफ  जाता  हू
 हाउसिंग  के  बारे  में  पाच  तरह  की  स्कोमे
 बनाई  गई  हैं  ।  एक  तो  इडस्ट्रियल  हाउसिंग
 की  स्कीम  है,  दूशरी  कम  भामदली  वाले  ग्रुप
 वालो  के  लिए,  तीसरी  गन्दी  बस्तियों  के
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 निवासियों  के  लिए,  ्ौयी  बाग़ानों  के  जो
 शमिक  है,  उसके  लिए  भौर  पांचवीं  चुने  हुए
 ब्रामों  के  लिये  ।  रिपोर्ट  को  देखने  से  पता
 अलता  है  कि  ये  पाच  तरह  की  स्कीम  है  जो
 कि  तैयार  की  गई  हूँ  -  इतके  भ्रलावा  दो  भौर
 स्कीम  हूँ  जो  कि  विधाराधीन  है,  एक  के  तहत
 ६,०००  रुपये  से  लेकर  १२,०००  रुपये  तक
 जिनकी  भाय  हैं,  उनको  सहायता  देने  के  बारे

 में  भौर  दूसरी  के  तहत  राज्य  सरकारों  को  हक
 दिया  गया  है  कि  थे  अपने  कर्मचारियों  के  लिए
 सहायता  लेकर  स्कीम  बना  सकती  हैं  भौर
 उनको  सहायतार्थ  रुपया  दिया  जा  सकता  है
 झौर  बह  रुपया  लाइफ  इनहएयोरेंस  कारपोरेशन
 के  एकाउण्ट  से  दिया  जाएगा  i  उसी  के  साथ
 साथ  नो-प्राफिट  नो  लास  बेसिस  पर  मकानों
 के  लिए  स्कीम  रखे  ताकि  उनको  सहायता
 दो  जा  सके  ।  लेकिन  में  आपको  बतलाता

 चाहता  हू  कि  जब  सैकिण्ड  फाइव  ईयर  प्लान
 आया  था,  उसमें  १२०  करोड़  रुपये  का  प्रावि-
 खन  रखा  गया  था  लेकिन  रिप्रेजल  है  कुल
 ८४  करोड़  रुपया  ही  उसमें  रखा  गया  है

 हाउसिंग  के  लिये  |  मे  समझता  हू  कि  हाउसिंग
 के  लिये  कम  रुपया  रखना  मुनासिब  नही  था  ।

 इसका  कारण  यह  हूँ  कि  हाउसिंग  की  बहुत
 ही  एक्यूट  प्रावबलेम  है  भौर  उसका  कोई  न
 कोई  हल  निकलना  ही  चाहिये  श्र  वह  हल
 रुपया  कम  करके  नहीं  निकल  सकता  है  !
 इस  वास्ते  मै  समझता  हू  कि  जो  रुपया  कम

 किया  गया  है  वह  सुनासिब नही  है

 इडस्ट्रियल  हाउसिंग  के  भ्रस्तगंत  एक
 लाख  पाच  हज़ार  मकान  बनाने  की  व्यवस्था

 की  गई  थी  भौर  २१  ६४  रुपया इस  कास  के
 लिए  निर्धारित  किया  गया  था  लेकिन  कुल
 ७८,५००  मकानात  ही  बन  पाये  है  ।  लो
 इतकम  जप  के  लिये  भी  २३  ६४  करोड़
 रुपये  का  भ्राविज़न  भा  दिसम्बर  १६५८  तक

 के  लिये  ।  ६  २५  करोड़  षषपमे  का  प्राविड्डन
 VEKG— NE  के  बजट  में  किया  गया  था  1

 इस  सबसे  ६०,०००  मकान  अनने  थे  लेकिन
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 कुल  ३२,०००  मकान  बन  पाये  है  ।  इस  तरह
 से  इंडस्ट्रियल  हाउसिंग  भौर  लो-इनकम  ग्रुप
 दोनों  में  जब  हम  मकान  बनसे  की  रफ्तार  को
 देखते  हैं  तो  पता  लता  हूँ  कि  वह  बहुत  ही
 भीभी  है  1  अगर  रफ़्तार  इसी  तरह  से  धीमी

 रही  तो  मे  समझता  हू  कि  झाप  इन  कामो  को

 पूरा  नहीं  कर  थायेंगे  ।

 ब  मैं  स्लम्स  के  बारे  में  कुछ  कहना
 चाहूगा  a  इस  काम  के  लिये  कुछ  करोड  रुपया,
 रखा  गया  है  ।  कलकत्ता,  बम्बई,  प्रहमदाबाद
 मद्रास,  कानपुर  भौर  दिल्ली  इन  छ  शहरो  के
 लिए  कुछ  रुपया  रखा  गया  है  और  कुछ  स्कीमें
 बनाई  जा  रही  है  ।  लेकिन  जब  हम  दिल्ली  को
 देखते  हैं  जो कि  मुल्क  की  राजधानी  है,  कैपिटल

 हूँ,  तो  इन  स्लम्स  को  देख  कर  हमे  शर्म  तो

 है  ।  श्राप  मोतियाखा  जायें,  जमना  बाज़ार
 कालोनी  जायें,  जो  हालत  इन  बस्तियों  की  है,
 उसको  देख  बरके  लज्जा  जाती  है  1  इस  तरह
 से  जहा  तक  स्लम्स  का  सवाल  है--

 Shri  K.  C.  Reddy:  May  I  point  out,
 Sir,  that  the  Delhi  sium  clearance
 work  has  been  under  the  Ministry  of
 Health  and  not  under  the  Minstey  of
 Works,  Housing  and  Supply  From
 next  year  onwards  it  is  going  to  be
 transferred  to  the  Ministry  of  Works,
 Housing  and  Supply--the  Delhi  slum
 clearance  work.

 ी  मोहन  त्बसूप  स्लम्स के मुताल्लिक के  मुताल्लिक
 में  थोडा  सा  ही  कहना  थाहुगा  कि  इनको
 हटाने  की  ज  .  बात  की  जाती है  तो  थे  दूर  नही
 होते  है,  बल्कि  सरक  जात  हूँ,  एक  जगह  से

 दूसरी  जगह  रख  दिये  जाते  हैं  भौर  जिन  जगहो
 पर  स्लम्स  होते  है,  वहा  पर  सल्टीस्टोरीड

 बिल्डिग्स बना  दी  जाती  है  |  इन  लोगो को
 अच्छे  मक,नात  देने  की  व्यवस्था  नही  होती हैँ,
 हा  यह  झनदय  होता है  कि  ये  एक  जगह से  हट
 कर  दूसरी  जगह  बन  जाते  हैं  |  इस  तरह  से

 इन  स्लम्स की  जो  हालत है  वह  ठोक  नहीं है
 में  कहना  चाहता  g  fe  et  लोगो  के  लिए

 मकानों  की  व्यवस्था  की  जाती  चाहिये  ।
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 पिछले  साल  मेंने  कहा  था  कि  लाल  किये
 के  रें  म्पाटंस  में  जो  सासी  भौर  भात  लोग  रहा
 हैं,  इनको  पास  में  ही  जो  मिलिटरी  की  लाल।
 बैरेक्स  है,  उनमे  शिफ्ट  कर  दिया  जाए
 और  थे  लोग  भी  इन  बैरेक्स  को  छोड़ने  के  लिए
 तैयार  हो  सकते  हूँ  भौर  जब  इनकी  जरूरत

 होगी  डिफेंस  क॑  काम  के  लिये,  तब  इन्हें  उन्हें
 वापिस  दिया  जा  सकता  है,  लेकिन  इस  पर
 कोई  ध्यान  नहीं  दिया  गया,  इस  सुझाव  को
 झभी  तक  भी  इस्प्लेमेट  नहीं  किया  गया  हें
 और  न  ही  यहा  रहने  वाले  लोगों  को  कोई

 सहलियत  ही  पहुचाई  गई  हूँ  ।

 शब  म  रूरल  हाउसिंग  पर  झाता  हू  ।

 पहले  मै  रूरल  स्लम्स  का  ज़िक्र  कर  देना

 चाहता  हू  ।  भनेक  गावो  में  ऐसे  स्लम्स  हैं,
 ऐसी  गन्दी  जगह है, है,  जिनमे  कि  आदमी  बसते
 है  शौर  वहा  पर  आदमी  बरसात  के  दिनों  में

 नही  पहुच  सकते  है,  भौर  वहा  से  लोग  झाना

 चाहे  तो  नही  प्रा  सकते  हैँ  7  रूरल  लम्स  के
 लिए  कुछ  भी  प्राविज़न  इसमें  नहीं  रखा  गया

 है  भौर  न  ही  इसके  बारे  में  किसो  बात  का
 रिपोर्ट  को  पढने  से  पता  चलता  हैं  ।  पता  नहीं
 कौनसी  कोशिश  इन  रूरल  स्लम्स  को  दूर  करन
 की  की  जा  रही है  ।

 जहा  तक  गावो  में  हाउसिंग  का  ताल्लुक
 है,  गाव  हिन्दुस्तान  की  डैमोत्रेंसी  के  एक

 यूनिट  हूँ  भौर  यह  देख  कर  मुझे  दुख  होता  है
 कि  गावों  में  हाउसिंग  की  तरफ  कोई  तवज्जह

 नही  दी  जा  रही  हूँ  ।  पहले तो  १५००  गावो
 को  डिवेरप  करने  की  बात  थी  इनमे  से

 ५००  गाव  ब  ष्बुने  गये  है  ।  भौर  उनको

 १९५७-५८  में  शामिल  किया  गया  था  tv
 लेकिन  रिपोर्ट  में  बताया  गया  है  कि  ५००

 गावो  के  बारे  में  ही  स्टेंट  गवर्नमेंट्स  से  रिपोर्ट
 झाई  है  कि  उतको  डिवेलेप  किया  जाए  |
 रिपोर्ट  को  देखने  से  यह  जाहिर  नहीं  होता  है
 कि  कितने  गांवों  में  मकानात  बनाये  गयें

 है,  कितना  रुपया  खच  किया  गया  है  इन
 सब  बातो  के  भारे  म॑  रिपोर्ट  बिल्कुल  साइलेंट

 है .
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 Mr,  Chairman:  I  think  the  hon
 Member  is  hkely  to  take  some  more
 tame.  He  may  continue  tomorrow
 We  will  now  take  up  the  Half-an-
 Hour  Discussion.

 38  brs.

 *GHAT  TO  GHAT  BOOKING  BET-
 WEEN  MAHENDRA  GHAT  AND
 PAHLEZA  GHAT

 थी  राजेलसिह  (छपरा)  सभापति

 महोदय,  इस  सदन  के  सामने  दो  प्रष्न  है  ।

 पहला  तो  यह  है  कि  जब  श्राप  बिहार  के  भौगो-
 लिक  शौर  प्राकृतिक  नक्शे  की  ध्रौर  देखेंगे
 तो  झापकों  पता  चलेगा  कि  बिहार  के  मध्य
 से  गगा  बहती  है,  बिहार  के  दो  भागो  को  गगा
 'विभषत  करती  है  1  इन  दोनो  भागो  का  सम्बन्ध
 स्थापित  करने  में  तथा  एक  भाग  से  दूसरे
 भाग  में  पहुचने  में  हमको  गगा  को  पार  करना
 पडता  है  ।  यह  भी  याद  रखने  की  चीज़  हैँ  कि
 पटना  जो  कि  बिहार  राज्य  की  राजधानी  है,
 बह  गगा  से  ऊपर  बसा  हुआ  है  1  जिन  लोगो
 को  उत्तर  बिहार  से  पटना  जाना  होता  है
 उन्हे  गया  को  पार  कना  पडता  है  ।  इसो  तरह
 से  दक्षिण  बिहार  3)  लोगो  को  जब  उत्तर

 बिहार  जाना  होता  है  तो  गगा  पार  करनी
 पडती  है  ।  तब  प्रदन  उठता  है  कि  इसको  पार
 कैसे  किया  जाता  हूँ  ?  रल  का  जशाज़  इस  नदी
 में  चलता  हैँ  और  ही  एक  साधन  है  जिससे
 कि  लोग  उत्तर  से  दक्षिण  और  दक्षिण  से  उत्तर

 बिहार  से  सम्बन्ध  स्थापित  करते  है  i  कोई  भी
 आद ग ॥ 3  हिन्दुस्तान  मे  एक  स्थान  से  दूसरे
 स्थान  जाना  भाहता  हूँ  तो  यह  उसकी  इच्छा
 पर  निभर  करता  है,  उसकी  मर्जी  पर  निर्भर
 करता  ¢  कि  जिस  तरह  से  चाहे  जाये,  जहा
 चाहे  जाए  और  जहा  से  चाहे  भाए  t  उसके
 ऊपर  कोई  भी  किसी  प्रकार  का  प्रतिबन्ध

 नही  हैँ  कोई  उसके  रास्ते  में  रुकावट  नही  है
 मगर  बह  भ्रभागा  बिहार  बहुत  से  हालात  में

 बहुत  से  दब्टिकोणों  से  केन्द्रीय  सरकार  की
 शोर  से  उपेक्षित  रहा  हूँ  ।  मगर  मै  समझता
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 gfe  ay  भौर  भी  ज्यादा  सकलीफ  कौ
 मात  है  कि  रेलवे  की  झोर  से  भी  बहुत  से
 अशो  मे,  बहुत  से  मानो  में  यह  उपेक्षित  रहा
 है  1

 सभापति  महोदय,  यह  गौर  करने  की
 बात  है  कि  झगर  आदमी  पटना  के  उस  पार।
 जाना  चाहे  तो  जहाज  का  टिकट  उसको

 नही  मिल  सकता  है  ।  उसके  ऊपर  यह  बात॥
 जबरन  लादी  जातो  है  कि  भगर  तुम  जहाज;
 पर  सफर  करना  चाहो  तो  तुम  को  रेल  का ,
 टिकट  कटाना  पड़ेंगा  ।  में  पूछना  चाहता  हू
 झौर  इस  सदन  के  सामने  अपनी  यह
 शिकायत  रखना  चाहता  हू  कि  क्‍या  यह  सही
 नही  हैँ  कि  अगर  में  दिल्ली  का  निवासी  हू
 झौर  गाजियाबाद  जाना  चाहता  हू  तो  मैं
 एक  टिफट  कटा  सकता  ह्  गाज़ियाबाद
 का  और  जा  करके  वापस  टिकट  लेकर  भा
 सकता  हू  या  नही  भरा  सकता  हु  ?  श्राप  मानेंगे
 कि  &  ऐसा  कर  सकता  हू  ।  मगर  पटना  का
 झ्रादमी  अगर  पहलेज़ा  घाट  जाना  व  हें  तो  उसके
 लिये  यह  कर  सकना  मुमकिन  नही  है  झौर  भगर

 वह  इस  तरह  की  हिमाकत  करेगा  तो  उसको
 सजा  भुगतनी  पडेगी  ।  भ्रभी  हाल  ही  मे  इस
 सदन  के  भ्रन्दर  एक  सख्त  सा  कानून  बनाया;
 गया  है  जिसमें  यह  दर्जे  था  कि  जो  लोग  बिना  |
 टिकट  सफर  करते  हुए  पाए  जायेंगे,  उनको
 सख्त  सज़ा  मिलेगी  कडी  सज़ा  मिलेगी।
 झगर  कोई  झादमी  पहलजा  घाट  से  पटना
 जाना  चाहता  है  तो  हालाकि  उसकी  कोई
 मंशा  तही  है,  कोई  स्वाहिए  नही  है  कि  वह
 झापका  कानून  तोडे  या  बिना  टिकट  के  जाय,
 रेकिन  पहलेजाधाट  से  पटना  जाते  में  वह
 सजा  का  भागी  बनेगा,  उसको  दड  मिल  सकता

 है,  उसको  नाना  प्रकार  की  कानूनी  यातनायें
 दी  जायेंगी  ।  यह  कहा  तक  सही  है  ?  मेरी
 रेलवे  के  भ्रधिकारियों  से  शर्चायिं  हुईं,  उन्होंने
 कहा  कि  इसमें  हमारा  कुसूर  नहीं  है  कुसूर
 प्रान्तीय  सरकार  का  हैं।  मगर  मैं  सोचता  हैं
 कि  यह  रेलवे  मंत्रालय  की  एक  लगढ़ी  दलील

 नकाए-ऊ-प्ल्ड  Discusion.  —  =  -  &
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 है  ।  सन्‌  १८८५  to  में  जबकि  यहां  पर
 बर्तानिया  सल्तनत  भी,  उसने  एक  कानून
 बनाया  था  कि  जो  प्राइवेट  फेरी  सविस  हैं
 उसको  पब्लिक  फेरी  सबिस  में  किस  तरह  से
 लाया  जायेगा,  उसके  ऊपर  कलेक्टर  का  क्‍या
 अधिकार  होगा,  भौर  क्‍या  कमिश्नर  का
 अधिकार  होगा  ।  वह  बहुत  पुराना  कानून  है  ।
 गंगा  के  प्रवाह  में  न  जाने  कितना  पानी  बंगाल
 की  खाड़ी  में  पहुंच  गया  होगा  क्योंकि  करीब
 ६०  या  ७०  वर्ष  गुजर  चुके  हैं  -  इन  ७०  वर्षों
 के  शभ्न्दर  हिन्दुस्तान  से  बर्तानिया  सल्तनत
 गई,  अपनी  सल्तनत  कायम  हुई,  हमने  अपने
 स्वतन्त्र  मारत  के  लिये  एक  संविधान  की  रचना
 की,  मगर  वह  कानून  वहां  बसे  का  वसा  पड़ा
 हुआ  है  भाज  मैं  सदन  के  सामने  पूछना  चाहता
 हूँ  कि  जब  हर  भारतीय  को  यह  पभ्रधिकार  है
 कि  यह  अपनी  रुचि  के  मुताबिक,  स्वतन्त्रता
 के  साथ,  बिना  किसी  प्रतिबन्ध  के,  जितनी
 चाहे  यात्रा  कर  सकता  है  तब  झभागे  बिहार
 के  यात्रियों  के  साथ  यह  क्या  भअ्रन्याय  है  कि
 अगर  यह  अपने  घर  से  पटना  को,  बिहार  की
 राजधानी  को,  जाना  चाहे  और  राजधानी  से
 वापस  अपने  घर  को  झाना  चाहे,  तो  उसके
 ऊपर  यहू  प्रतिबन्ध  लगाया  जाता  है  कि  वह
 नदी  को  नहीं  पार  कर  सकता  है  ?  यह  दलील
 दी  जाती  है  कि  यह  तो  प्रान्तीय  सरकार  के

 हाथ  में  है  भौर  इससे  प्रान्तीय  कर  जोखिम  में
 पड़  जायेगा'  इसलिये  इस  बात  को  रक्खा
 जाता  हैं  ।  लेकिन  मैं  आपका  ध्यान  संविधान
 के  ण्वों  भ्नुबन्ध  की  ओर  दिलाना  चाहता  हूं  ।
 उसकी  पहली  सूची  के  खंड  २४  में  कहा  गया

 है  :

 “Shipping  and  navigation  on  in-
 land  waterways,  declared  by
 Parliament  by  law  to  be  national
 waterways,  as  regards  mechani-
 cally  propelled  vessels;  the  rule
 of  the  road  on  such  waterways.”

 इस  वें  झनुवन्भ  की  १नी  सूची  में  यह
 साफ  कहा  गया  है  कि  किस  विधय  में  संध  की
 सरकार  को  कौनसा  झधिकार  प्राप्त  है।  उसमें
 कहा  थ्या  है  कि  जसपथ  पर  झगर  यांत्रिक

 CHAITRA  10,  88l  (SAKA)  between  Mahendra  8922
 Ghat  and  Pahleza  Ghat

 दाबित  का  उपयोग  किया  जाय तो  संघ  सरकार

 को  यह  हक  हासिल  है  कि  वह  कानून  बना  कर
 घोषणा  करे  उसके  ऊपर  उसका  पअ्रधिकार
 जल  सकता  है  4  मेरा  इशारा  नाव की  भोर  नहीं
 हैं,  कंट्री  बोट  की  झोर  नहीं  है,  मेरा  इशारा
 केवल  जहाज  की  ओर  है  जो  कि  यांतिक
 दाक्ति से से  चलता है  1

 मेरे  प्रदन  के  उत्तर  में  कहा  गया  था  कि

 बिहार  की  सरकार  ने  लोगों  के  इस  पार  से
 उस  पार  जाने  का  इन्तजाम  रक्‍्खा  है  इसलिये
 रेलवे  लोगों  को  सीधे  टिकट  कटाने  की  इजाजत
 नहीं  देती  ।  मेरे  बहुत  से  दोस्त,  चाहे  वे  इस
 पक्ष  के  हों  या  दूसरे  पक्ष  के,  पटना  गये  होंगे  ।
 पटना  के  गोलघर  से,  एक  किनारे  से  देखा

 होगा  कि  जिस  दिन से  गंगा  में  बाढ़  भाती  हैं,
 पानी  उसके  किनारों  में  भर  जाता  है  और
 किसी  के  लिये  भी  पांच  महीने  तक  काठ  की
 नाव  पर  गंगा  पार  करना  झपनी'  जान  के  साथ

 खिलवाड़ें  करना  होता  हैं  ।  इसलिये  उसको

 जहाज  पर  ही  नदी  को  पार  करना  होता  है  ।
 गर्मी  के  दिनों  में  गंगा  का  घाट  बहुत  बड़ा  हो
 जाता  है।  उसमें  बहुत  सी  धारायें  हो  जाती  है
 वे  धारायें  ऐसी  नहीं  होतीं  कि  प्रादमी  एक  नाव
 से  नदी  को  पार  कर  पटना  पहुंच  जाये  या
 पटना  से  उस  पार  पहुंच  जाये  ।  उसको  अनक
 धारायें  पार  करनी  होती  हैं  1  बहुत  से  सोते

 होते  है,  बालू  के  ढेर  होते  हैँ  ।  भ्रगर  एक
 भादमी  नाव  से  ही  पटना  जाना  चाहे  तो
 उसका  सारा  दिति  गुजर  जाता  है।
 पह  मेरा  ही  तजुर्बा  नहीं  है,  हमारे  दूसरे  साथी
 जो  बिहार  से  दाते  हैं  भौर  मेरे  जेसे  ही  बद-
 नसीब  हैं,  जिनको  गंगा  के  कितारे  रहना  होता
 है,  उन  सब  का  यह  तजुर्बा  होगा  ।

 दूसरी  बात  यह  है  कि  पहले  हमारे  यहां
 सड़कों  का  बहुत  उत्थान  नहीं  हुआ  था,  सड़कों
 द्वारा  यातायात  के  साधन  में  उस  समय  बहुत
 प्रगति  नहीं  हुई  थी,  मगर  इधर  काफी  प्रगति

 हुई  है  ।  सारन  जिले  से,  जहां  से  में  भाता हूं,
 मुजफ्फरपुर  जिले  से,  चम्पारम  जिले  से,

 दरभंगा  जिसे  से  लोग  पहले  रेलगाड़ी से  नाते
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 [a  राजन  चह]
 ले  ।  इन  जिलों  में  रेलगाड़ी  की  यात्रा  की

 सुविधा  कैसी है,  इस  विवरण  में  मैं  मही  जाना
 चाहता  t  इस  झोर जो  प्रगति  हो  रही  है  उसको
 हमारे  रेलवे  मंत्री  महोदय  भझच्छी  तरह  से

 जानते है  1  दूसरे  लोगों  को  भी  यह  मालूम है
 बहां  के  लोग  बस  से  भाते  हैं  ।  वे  सीधे  भाट
 की  भोर  जाते  है  भर  चाट  से  पार  कर  पटना
 की  भौर  जाना  चाहते  हैं।  भगर  मुजफ्फरपुर
 या  दूसरे  चार  पांच  जिलों  से  झामे  वाले  घाट
 से  पार  करें  तो  उनको  २००२०  जुर्माना  देना

 होगा,  उनको  दो  या  तीन  मास  की  कैद  की
 सजा  भी  हो  सकती  है  1  इस  तरह  से  उन
 लोगों को  बड़ी  मुदिकल  है  ।  मुशे  इसका  तजुर्वा
 है।  लेकित  भाप  मेरी  बात को  तो  छोड़  दीजिये।
 यह  २  करोड़  निवासियों  का  भ्रद्न  है  ।
 आज  हमारे  मंत्री  महोदय  कह  देंगे  कि  हमने
 सोकामा  का  पुल  बना  दिया  है  1  इस  के
 लिये  बहुत  बहुत  धन्यवाद  मोकामा  का

 पुल  सरकार  ने  बनाया  ।  वह  कांग्रेस  की
 सरकार  है,  उसके  बारे  में  मेरी  कुछ  भी
 राय  हो,  लेकिन  मोकामा  का  पुल  बनाबा
 झौर  समय  से  पहले  बनाया,  इसके  लिये
 रेल  मंत्रालय  को  बहुत  धन्यवाद  है  |  मगर
 इस  से  उत्तरी  बिहार  की  केवल  आधी
 आबादी  को  ही  फायदा  हा  है।  लेकिन  यह
 जो  चार  जिले  हैं  उतको  यातायात  के  मामले
 में  कोई  फायदा  होना  सम्भव  नहीं  है  ।  मेरे
 दोस्त  बिभूति  मिश्र  जी  चम्पारन  से  भाये

 है,  पंडित  द्वारका  नाथ  तिवारी  जी  हैं,
 इन  दोनों  से  राय  के  लीजिये  ।  यह  सम्भव

 नहीं  है  कि  हम  लोग  बरौनी  से  जा  कर  पटना

 पहुँचें  ।  मेरे  जिले  की  झाबादी vo  लाख  है,
 मुजफ्फरपुर  की  भाबादी  करीब  vo  लाख

 है,  दरभंगा  जिले  की  भी  करीब  २६  लाख

 है।  इसी  तरह  से  'बस्पारन  भी  है।
 जितने लोग  इधर  से  पटना  को  जाते  हैँ
 उतने  ही  लोग  पटता  से  इधर  को  शाले  है।
 लोगों की  शादी  ब्याह  का  सबाल  है,  झापस
 के  सम्बस्ध  हैं,  सरकारी  नौकर  है,  पचास

 तरह  के  रिक्ति  है।  उन  सब  का  यह  प्रश्न  है।

 MARCH  31,  950  िदादाहरा,  Mahendra  8924
 Ghat  and  Pahieza  Ghat

 हम  केबल  यह  सुविधा  चाहते  है  कि  लोगों
 को  इजाजत  हो  जाय  कि  पटना  से  'पहलेजा
 चाट  तक  @  बिता  किसी  प्रतिबस्थ  के  थाना
 कर  सकें  y

 एक  धौर  सवाल  उठ  सकता  है  |

 यहां  कहां  जायेगा कि  हमने  यह  चाट  प्रान्तीय
 सरकार  को  दे  दिया  है,  भौर  प्राम्तीय
 सरकार  के  कर  के  ऊपर  इसका  बुरा  झसर

 पड़ेगा  ।  दस  दिन  की  बात  है,  एक  आदमी

 को  २  लाख ७०  हज(र  का  ठेका  घाट  का
 दिया  गया  |  सब  के  कम  बिड  ७४  हजार
 का  था  इस  बात  से  जाहिर  है  कि  प्रास्तीय
 सरकार  को  पैसे  की  कमी  नहीं  है।  वह
 दूसरे  तरह  से  पैसों  की  बरबादी  कर  रही
 है  t

 पंडित  gto  mo  तिवारी  (केसरिया).
 इस  बात  को  यहां  लाने  से  क्‍या  फायदा  ?

 श्री  राजेश  सिंह  :  आज  श्राप  को  वह
 सरकार  प्रिय  है  श्राप  इसलिये  ऐसा  कह
 रहे  हैं  गर मुझे मुझे  प्रिय  नही  है  तो  क्या  करूं?
 लेकिन  खैर  वह  दूसरा  सवाल  है  t  भाष  देख
 लीजिये,  सभापति  महोदय,  कही  पर  भी
 एक्सेस  फेर  नहीं  लिया  जाता  है  ज्यादा
 किराया  लेना  जुर्म  है।  हमारे  यहां  के  झमागे

 झादमी  से  साथ  यही  भ्रन्याय  नहीं है  कि
 वह  इस  पार  से  उस  पार  तक  रेल  की  यात्रा

 नहीं  कर  सकता  है  बल्कि  उसके  साथ  यह
 भी  है  कि  यह  बाढ़  के  दिलों  में  ज्यादा  से
 ज्यादा  ८  या  १०  मील  की  यात्रा  करता  है,
 गर्मी  को  दिनों  में  मुशकिल  से
 ३ य ४ मील ४  मील  की  यात्रा  करता  है!
 मगर  32  मील  का  किराया  हमको  देन

 पड़ता है  1  भव  यह  कितनी  बड़ी रौर  इंसाफ़ी
 झौर  झन्याय  हमारे  साथ  होता  है  दब
 ब्रिटिश  गवर्नेमेंट  के  ज़माने  में  जो  हमारे
 ऊपर  प्न्याय  होता  था  बह  तो  होता  ही
 था  लेकिन  यह  बड़े  भाश्ययं  झौर  दुख:  का
 चिचम  है  कि  झाज  जब  कि  खुद  हमारे
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 देशवासियों  कौ  हुकुमत  है  तब  इस  तरह  का
 अन्याय  हो  |

 ब  भाप  कहेंगे  कि  साहब  जहाज  चलाने
 में  ज्यादा  पैसा  खर्च  होता  है  प्रौर  सभय

 हैकि  ऐसा  हो  भौर  ज्यादा  पैसा  खच

 होता  हो  केकिन  वह  ज्यादा  पैसा  में  समझता

 हैं  कि  झ्रापकी  बदइतज़ामी  की  वजह  से
 खच  होता  है  |  खैर  चूकि  झब  समय  नहीं  है
 इस  लिए  मैं  इस  बारे  में  चर्चा  नहीं  करना

 जाहता  लेकिन  यह  कितने  झषेर  की  बात  है
 कि  ६  मील  की  तो  मैं  यात्रा  करू  और  ३२
 मील  का  मुझे  किराया  देना  पड़े  ।  मैं  समझता

 g  fe  उडीसा  के  बाद  झगर  सब  से  कम
 झाय  किसी  प्रान्त  की  है  तो  वह  हमारे

 बिहार  प्रान्त  की  है|  ब  जहा  देश  को
 व्यक्तिगत  आम  २४५०  करोड  रुपये  से
 ज्यादा  होती है  वहा  बिहार  में  लोगो  की
 व्यक्तिगत  झाय  केवल  १५०  करोड़  से  कुछ
 ही  ज्यादा  होती  है  ।

 ६  मील  का  सफर  करने  पर  में  ३२
 भील  का  किराया  दू  यह  कहा  का  इसाफ
 है?  झझब  उनकी  यह  दलील  कि  स्टीमर  &
 चलाने  मैं  भ्रधिक  वक्‍त  लगता  है,  में  समझता

 हैं  कि  सिफे  दलीवल  के  लिए  ही  दलील  है  ।

 समापति  महोदय  कब  माननीय

 सदस्य  भ्रपनी  बात  समाप्त  करे  ।  वे  १५  मिनट
 ले  चुके  हैं  ।

 शो  शजेगा  सिंह॒  ठीक  है  में  ही  भ्रकेला

 बिहार  के  सम्बन्ध  में  बोलने  वाला  हू  ।  में
 झापकी  झाशा  से  केवल  दो  मिनट  झौर

 लूगा  ।

 ब  यह  कहना  कि  पैसा  ज्यादा  खर्च
 होता  है  भेरे  पास  थक्त  नही  है  सही  तो  में
 झांकड़े  देकर  दिखलाता  कि  सैकड़ों  हमारी
 सैककनसल  रेलवे  लाइनें  हैं  जिन  पर  कि  गाडी
 चलाने  से  रेलवे  को  थाा  होता  है  1  हमारे
 हां  खुद  जहां  पर  सैक्शानल  लाइतें  होती  है
 यहां  गाड़ियां  चलाते  से  घाटा  होता  है  लेकिन

 CHAITRA  10,  3883  (SAKA)  between  Mahendra  9926
 Ghat  and  Pahleza  Ghat

 फिर  भी  रेलें  वहां  पर  चलती  हैं  1  रेलवे
 सिर्फ  एक  राष्ट्रीय  यातायात  या  लाभ  का

 ही  साधन  नहीं  है  मगर  इसके  साथ  ही  साथ
 इसका  एक  राष्ट्रीय  पक्ष  भी  है  लोकोत्तर
 पक्ष  भी  है  (  झब  सभापति  सहोदय,  चूकि
 झाप  मुझे  भौर  प्रधिक  समय  देने  को  तैयार

 नहीं  है  हालाकि  मुझे  झभी  बहुत  कुछ  निवेदन
 करना  था,  में  प्रपना  स्थान  ग्रहण  करता  हूँ
 झौर  शायद  मेरे  एक  शाष  माननीय  मिन्र
 भी  कुछ  निवेदन  करना  चाहें  ।

 मैं  श्न्त  में  केवल  यही  रेलवे  मची

 महोदय  से  निवेदन  करूगा  कि  बिहार  के
 साथ  यह  झन्याय  नहीं  होना  चाहिये  भौर
 मैं  झावा  रखता  हूं  कि  जिस  तरह  के  झध्यक्ष

 महोदय  ने  कृपा  करके  बिहार  निवासियों
 की  तकसीफ  रखने  के  वास्ते  सदन  में  शाव
 चटे  की  वर्या  की  भ्नृूमति  दी  उसी  तरह
 रेलवे  के  मत्री  महोदय  भी  इन  प्रषनों  के
 ऊपर  कोई  बे  हुए  ख्याल  से  विचार  न
 करके  एक  मुक्त  मानस  झौर  निस्पृह्  होकर
 रोशनी  डालेंगे  भौर  बिहार  के  साथ  जो
 झन्याय  हुआ  है  उसको  बहू  वापिस  लेंगे
 और  इसके  लिए  बिहार  के  निवासी  रेलवे
 मत्री  महोदय  के  बहुत  ही  भ्रनुग्रहीत  रहेंगे  ।

 पंडित  gto  mo  तिवारी  सभापति

 महोदय  मे  झापके  द्वारा  मिनिस्टर  महोदय
 से  यह  जानना  चाहगा कि  यह  जो  पावन्दी
 लगाई  है  वह  कितने  दिनों  से  लगाई  है  ?

 मुझे याद  है  कि  कुछ  वर्ष  पहले  घाट  टु  घाट
 बुकिंग  होती  थी  t  में  जानता  चाहता  हूँ
 किकय से  महू  बद  की  गई  शौर  किस

 वजह  से  बद  की  गई  ।  इसका  बलैरिफिकेशन

 हो  जाना  चाहिये  t

 Shri  D.  C.  Sharma  (Gurdaspur):
 May  I  know  if  restrictions  like  this
 exist  anywhere  else  or  they  exist  only
 at  Patna  to  which  the  hon.  Member
 has  referred?

 eet  उपमंत्री  शौ  शाहतवाज  चो)
 झादरजीम  सभापति  महोदय,  मेरे  मुझ्नज्डिज
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 {att  शाहनवाज़  ्

 दोस्त  श्री  राजेन्द्र  सिह  ने  जो  थाट  दु  घाट
 महेन्द्र  चाट  भौर  पहलेडा  घाट  के  लिए  पैसेंजर

 ते  बुक  करने  का  सवाल  उठाया  है  उस
 सवाल  के  बारे  में  इसी  सदन  में  क्येदचन
 भवर  में  मैं  कई  बार  जवाब  दे  चुका  हू
 हकीक़त  यह  है  कि  भाट  टु  बात  बुकिंग  का

 जहा  तक  सवाल  है  तो  पटना  की  साइड  पर

 एक  महेन्दर  घाट  भौर  दिग्गा  भाट  है  भौर  गगा
 के  उस  पार  पहलेजा  घाट  है  भौर  इन  दोनो
 बाटों  के  दरमियान  जो  फैरीशूया या  कट्री  बोट्स
 चलती  हैं  उनके  लिए  ठेका  या  जो  लीड  है,
 बिहार  गव्मेट  ने  पटना  गेजेज
 फैरी  सर्विस  के  साथ  एक  खास  मुझाहिदा
 करके  उनको  इसका  ठेका  दिया  है।  इस
 ठेके  क ेकारण  जो  बहा  मुसाफिरों  को तकज्षीफ
 उठानी-  पडती  हैं  उनसे  रेलवे  मत्रालय  भच्छी
 तरह  से  वाकिफ  है  शौर  हमारी  तमामतर

 हमवर्दी  उन  लोगो  के  साथ  है।  हमने  एक
 वक्‍त  बिहार  गवनेंमेंट  से  यह  पेशकश  की  थी
 कि  रेलवे  को  इसके  लिए  इजाजत  दी  जाये
 ताकि  हम  घाट  टु  घाट  बुकिंग  कर  सके  ।

 बिहार  गबनेंमेंट  ने  हमको  यह  कहा  कि  भगर

 हम  प्रापको  इसकी  इजाजत  दे  दें  तो  जिन
 कम्पनियों  के  साथ  हमारा  मुश्राहिदा  ह्भा  है,
 उसकी  खिलाफवर्जी  होगी।  और  जो  बिहार
 गवर्नेमेंट  का  नज़रिया  था  उस  नज़रिये  को

 मिनिस्ट्री  श्राफ  ला  ने  भी  भ्रपहोल्ड  किया
 झौर  उसकी  तारीफ  की  ।  तो  यह  हमारी
 कठिनाई  है  1  यह  बात  नहीं  है  कि  हम

 बहा  के  लोगो  के  लिए  कुछ  नही  करना  चाहते  ।

 हमसरी  हमदर्दी  उनके  साथ  है  ।

 में  सदन को  यह  भी  बता  दू  कि  दिसम्बर
 सन्‌  १६५४ में  बिहार  गवर्नमेंट ने  रेलवे

 मिनिस्ट्री  से  यह  कहा  था  कि  झ्राप  हमारे
 एजेंट  बन  कर  पावर  हैरी  सविस  को  चलाइये
 रेलवे  विभाग  ने  उस  भीज़  को  भी  मंजूर
 किया  झौर  जो  दारायत  बिहार  गवर्मेमेंट  ने

 पारे  साथने  क्सी  ह्फ्य  उन  करायल  की

 Ghat  to  Ghat  MARCH  81,  ‘1988.  between  Mahendra  8928
 Ghat  and  Pahleza  Ghat

 बिना  पर  एस्टिमेट्स  बताकर  बिहार  गवर्न॑मेंर
 को  मेज  दिये  ।  बिहार  गवरनेंमेंट  का  नजरिया
 यहं  था  कि  झाप  हमारी  तरफ  से  कैरी  घलाइये
 भर  जितने  झखराजात  होते  हैं  झगर  नफा
 होता  है  तो  वह  हमको  क्रेडिट  कर  दें  भौर  झगर
 घाटा  होता  है  तो  वह  हम  पूरा  कर  देंगे  ।
 हमने  भ्पना  एस्टिमेट  बना  कर  श्रौर  अपनी

 दूसरी  जो  छोटी  मोटी  शरायत  होती  थी  वह
 सबे  बिहार  गवर्नमेंट  को  भेज  दी  ।  रेलवे
 ने  जो  एस्टिमेट  लगाया  बहू  यह  था  कि  यह
 जो  पावर  फ़ैरी  सविस  रेलवे  झलग  से  झौपरेट
 करे  और  उससे  जा  झ्रामदनी  भायेगी  यह  ३
 लाख  ८  हज़ार  और  Yoo  रुपये  सालाना
 होगी  श्रौर  उसके  ऊपर  जो  खर्चा  आ्रायेगा
 वहू  ४  लाख  ५८  हज़ार  ८००  रुपये

 अर्थात्‌  उसमें  लगभग  डेढ  लाख
 रुपये  का  घाटा  रहेगा  ।  यह  हमारा  भनुमान
 था  ।  तो  हमने  जो  यह  अन्दाजा  लगाया  था
 कि  डेढ़  लाख  का  घाटा  रहेगा  इससे  विहार
 गव्नमेंट  पूरे  तौर  पर  ्  कफाक  नही  कर  सकी  |
 हमने  जो  प्रन्दाजा  लगाया  था  इसमें  रेलवे  ने

 एडमिनिस्ट्रेटिन  चार्ज  के  लिए  श्रे  हजार
 की  एक  रकम  लगायी  थी।  यह  खर्चा

 कुल  झामदनी  का  २६  ८५  फीसदी  है।  विहार
 गवरनेमेंट  न ेइस  बात  पर  ऐतराज  किया  कि
 यह  रकम  बहुत  ज्यादा  है  भ्ौर  एडमिनिस्ट्रेटिव
 चार्ज  २६९*८५  फीसदी  के  बजाये  ७  ५  चार्ज
 किया  जाये  1  हमें  यह  पता  नहीं  कि  उन्होंने
 यह  ७  ५  किस  बिता  पर  कहा  ।  लेकिन  मेरे
 स्याल  में  यह  कोई  बड़ा  मसला  नहीं  है  भौर
 हमने  झपने  रेलवे  क ेजनरल  मैनेजर  को  लिखा

 है  कि  वह  बिहार  गवरननेमेंट  के  साथ  जहा  तक
 जल्द  हो  सके  बात  चीत  करके  इस  मसले
 को  हल  करे  ताकि  वहा  पर  जो  लोगो  को

 तकलीफ हो  रही  है  वह  दूर
 हो।  मुझे  उम्मीद

 है  कि  जल्द  ही  कोई  तस्फिया  हो  जायेगा  भौर
 में  उम्मीद  करता  हू  कि  यहा  पर  जो  बिहार
 के  नुमायन्दगान  हैं,  जो  कि  बिहार  के  लोगों
 की  यहां  नुमायन्दयी  करते  हैं,  वह  भी  विह्यर
 चेप  से  कहेंगे  कि  इस  छोटी  प्री  रकम
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 के  ऊपर  ज्यादा  झड़चन  न  डालें  और  हम  भी
 पनी  तरफ़  से  ढौल  करने  की  कोशिश  करेंगे  1

 इन  झल्काज  के  साथ  मैं  उम्मीद  करता

 हूं  कि  जल्दी  से  जल्दी  कोई  भ्रमली  कदम  उठाया
 जायेगा  |

 पंडित  gto  ato  तिवारी  :  एक  सवाल

 का  जवाब  तो  मिला  ही  नही  मैंने  पूछा  था
 कि  यह  घाट  टू  घाट  बुकिंग  कब  से  बन्द  हुआ
 है  1  मुझे  याद  है  कि  जब  मै  कालिज  में
 पढ़ता  था  उस  वक्‍त  तो  यह  बुकिंग  होता  था  1

 यह  कब  से  बन्द  हुआ  है  भौर  क्यों  बन्द  हुआ
 है?

 शनी  शाहनबाज  ह | उ  :  इस  वक्‍त  तो  में
 इसका  जवाब  नहीं  दे  सकता  ।  ठीक  तारीख

 मुझे  याद  नही  है  ।

 भी  बिभति  मिथ  (बगहा)  :  हम  लोग
 जो  चम्पारन  से  शाते  है  उनको  दो  नदियां
 पार  करनी  पडती  है,  एक  गड़क  भर  दूसरी
 गंगा  ।  बरसात  के  दिनो  में  हमें  बडी  दिक्कत

 होती  है  1  चम्पारन,  मुजपफरपुर,  दरभंगा
 के  लोग  हाजीपुर  तक  प्राते  है  t  रेल  में

 हू  को  ज्यादा  वक्‍त  लगता  है  और  वस  में
 कम  वक्‍त  लगता  ह्  ।  रल  में  दस  घटा  लगता

 है  भोर  बस  मैं  पाच  साढे  पाच  घटा  ही
 लगता  है  ।  बरसात  में  हाजीपुर  से
 पटना  तक  के  &  मील  के  लिये  ३०
 मील  का  किराया  लगता  है|  तो  बरसात
 के  लिये  तो  हू  यह  रियायत  कर  दें  iy

 दूसरी  बात  यह  है  कि  हमारे  चीफ

 मिनिस्टर  अक्सर  यहां  जाते  रहते  हैं  मिनिस्टर

 साहब  खुद  उनसे  मिल  लें  ।  आपने  जनरल
 मैनेजर  को  कहा  है  कि  वह  वहा  जायेंगे  तब
 चीफ  भिनिस्टर  से  बात  करेगे  इसमें  बहुत
 समम  लगेगा  1  भ्राजकल  तो  पीपल्स  गवर्ने-

 मेंट है  |  क्‍यों  न  मिनिस्टर साहब  हवाई
 जहाज  से  जाकर  चीफ  मिनिस्टर  से  बात
 कर  लें  ।  वहां  वैसे  जाने  का  रास्ता  बहुत
 डेढ़ा  मेढ़ा  है  1

 CHAITRA  10,  7887  (SAKA)  between  Mahendra  8930
 Ghat  and  Pahleza  Ghat

 महे  चाट  पर  जहाज  पर  चढ़ने  की
 जाह  नहीं  मिलती  a  इंजीनियर  के  लिये
 बंलला  लेवे  में  दो  साल  निकल  गये  ।  हमें
 महे द घाट पर प्लि घाट  पर  ६ल  रखने  को  जगह  नहीं
 मिलती  ।  यह  सब  मामला  &  किया  जाये  |

 शी  राजेना  सिंह  :  &  भी  वही  कहना
 चाहता हूं  जो  कि  झभी  मिश्र  जी  ने  कहा  है।
 यह  जो  सोगपुर से से  पटना  तक  एक्सप्रेस  फेभर
 लगता  है  इस  पर  मंत्री  जी  ने  रोशनी  नहीं
 डाली  ।  कृपा  करके  इस  पर  भी  रोशनी
 डाल  दें  ।  मैं  चाहता  हूं  कि  इसके  बारे  में
 भी  हू  कुछ  उत्तर  दें  ।

 भी  शाहनवाश खां  :  में  इस  सिलसिले
 में  यह  कहना  चाहता  हूं  कि  जो  प्राइवेट
 फैरी  सरविस  वहा  चल  रही  है  घाट  टू  घाट
 बिहार  गवर्नमेंट  की  तरफ  से  उसमें  भ्रपर
 क्लास  के  लिये  ७५  नये  पैसे  किराया  है  भौर
 रेलवे  फेरी  का  किराया  जो  मोहतरिम  दोस्त
 ने  कहा  वह  ३२  मील  का  चार्ज  करते  हैं,
 वह  किराया  भी  द्  नये  पैसे  है  |  तो  जो
 प्राइवेट  फैरी  चार्ज  करती  है

 पंडित  gro  ना०  तिवारी  :  यह  फिगर
 गलत  है  ।  फैरी  १६  नये  पैसे  थाजे  करती

 है

 oft  शाहनवाद्ध |  मैने  तो  भ्रपर  क्लास
 के  लिये  कहा  कि  उसका  किराया  ७५  नये
 पैसे  है  ।

 थ्री  राजेश  सिह:  जो  फिगर  मंत्री

 महोदय  ने  दिया  है  बह  गलत  है  ।  सोनपुर
 से  महेन्द्र का  किराया  १६  नये  पैस ेहै  मने

 ढाइम  टेबिल  से  बैरीफाई  किया  है  कि  प्राइवेट
 फैरी  का  किराया  ३  भाने  है  ।  मिनिस्टर

 साहब  कहते  है  कि  ७५  नये  पैसे  यानी  १२
 झाने  है  ।  यह  किराया  नहीं  हो  सकता  i

 बहू  हमारा  विश्वास  करे  ।  हम  चार  बार

 झादमी  वहां  के  यह  बात  कह  रहे  हैं  कि  मंत्री
 जी  को  गलत  फिगर  दिये  गये  हैं  -  इस  पर
 गौर  करके  झाप  ऐसा  कदम  उठाइपे  ताकि

 बिहार  के  लोगों  को  मालूम  हो  कि  यह  सर-
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 [ai  राजन  सिंधी
 कार  उनके  साथ  मन  से  हमदर्दी  रक्षती  है,
 केबल  मौलिक  ही  नहीं  ।

 Mr.  Chairman:  Have  you  got  any-
 thing  more  to  add?

 Shri  Shahnawaz  Khan:  All  that  I
 have  got  to  say  now  is  that  on  ‘the
 i8th  of  hext  month  I  propose  going

 Ghat  and  Pahkleza  Ghat

 ४0  Patna,  I  will  personally  go  and
 pay  My  respects  to  the  Chief  Minister
 and  try  to  do  whatever  is  possible.

 28°30  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday
 tpe  April  L  3989/Chaitra  i,  1881
 (Sala).
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 WRITTEN  ANSWERS  TO ORAL  __ASNWERS  ‘TO.
 QUESTIONS  8688724

 SQ.  Subject  Conusars
 No.  ~

 565.
 oa  bce

 ‘1566.  Dicalcium  phosphate  8683—85
 1567.  Productivity  Councils  8685—92
 3§68.  U.S.  Trade  Mission  »  8692-95

 [नथ
 Production  of  raw  film  8695

 70.  Drainage  system  in  Delhi  8695-96
 257a.  Legislation  preven-

 tion  of  strikes  8696—98
 ‘1573  Reco

 open  8699—870T
 ‘1574.  56000  atomic  reactor  ‘8701-02
 1576.  Bxport  of  Tea  :  8702-03
 1$78.  Socialistic  pattern  of

 Society  मु  8704-—09
 ‘1579.  Chemicals  and  allied

 industries  हिफ०9-10
 3§80.  Hard  and  soft  board  87TO—I2
 1581  Transfer  of  work-charged

 Technology  &7II—-I4
 §82.  Closure  of  Rehabilita-

 tion  Ministry  Offices  ‘8714—16
 1583,  Newsprint  factory  in  U.P.  8716—19,
 ‘1584  Radio  Station  at  Gwalior  8719-20
 1585.  Uranium.  8727
 S.N.Q.

 P,)  v2
 16,  Food  ecaracity  ~in

 N.E.F.A.  ‘8721—24
 WRITTEN  ANSWERS  TO

 QUESTI  24-55
 S.Q.
 No,

 I573.  Employees’  State  बधि-
 Scheme  क्िर्व

 ‘S75.  Manufacture  of  Carbon
 black  8725

 1877.  “India  1958”  Exhibition  8725
 1586,  Mis

 al  5  Ars)  2०  # Mills  )  Led,
 8735-26

 1587,  ol
 slat  for

 with  Japan  8726
 1588  Inspectorate of  Mines  8726
 7§89.  Trade  Agreement

 France.  8727
 ‘1590  Displaced  persons

 East  Pakistan  8727-28
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 QUESTIONS—contd.

 U.S.Q.  Subject  CoruMNs
 No.

 2524.  Jute  mills  8728
 2525.  Automobile:  and  textile

 8728-29
 2526.  Medium  wave  Antenna

 Mast  at  Trichy  8729
 2527.  Industrial  Estates  in

 Mysore.  8729-30
 2528.  Merger  of  dearness SS;

 “allowance  |  with  basic
 pay  8730

 2529.  Chemicals  for  medicines  (8730-31
 2530.  Automobile  production

 4  873
 (2931.  Import  of  photo  goods  873४-33
 2532.  Indians  in  African

 ies.  8732-33
 2533.  Village  Housing  pro-

 jects  in  Orissa  8733-34
 2534.  Import  of  nylon  8734
 2535.  Works-cm-Production

 Committees  8733-35
 2536.  Ground-nut oil  quotas.  8735
 (237.  Sindri

 indi  Feesliisers
 and

 Chemicals  (Private)  Ltd.  8735-36
 2538  Scheduled  Castes

 Scheduled  Tribes  in
 Sindsi  Fertilizers  and
 Chemicals  (Private)  Ltd.  8736-37

 2539.  Cotton  Mills  8737
 2540.  Sample  count  of  popula-

 8737
 2541.  Brass  and  Metal  Work-

 shop  at  Kumbakonam
 in  Madras  State  8737-38

 2542.  Hotel  workers  8738
 2543.  Provident  Fund  Benefit

 for  Indore  Mill  wor-
 इस्कड  मु  8739

 2544.  Consumption  of
 544  cotton:  by  tena  radia  8539

 2848.  Industrial  luction $45
 =  prod)  a
 non.
 tories  8740

 2546.  Tungsten  Carbide  tips  8740-41
 2547.  Import  of  paper  8743
 2  Appointment  of  officers 548

 App  publications  Divison  हिए 43
 2549.  Director,  है

 Division  8742-43
 2850.  Keshoram  Cotton  Mills,



 $935  {  Dany  Diore™  }

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject  CoLtumMns
 No,

 2g  Educated
 inemployed

 *
 Pred  8743-44

 2g$2.  Export  of  electric  goods  8744
 2553.  Employment  exchanges

 Agartala.  :  8744-45
 2554.  Documentary  on  Cotton

 Industry  मु  8745
 2555.  Technical  Training

 Centres.  8745
 2556.  Passports  for  U.S.S.R.  8745-46
 2557.  Indiansin  Japan  8746
 2558.  Sindri  Fertilizers  and

 Chemicals  (Private)  Ltd.  8746
 2839.  Export  of  leather  goods  8746-47
 2560.  Production  of  paper  8747-48

 256i.  National  ‘Tribunal  for
 Cantonment  Board
 Employees  8747-48

 2562.  Employees’  State  In-
 surance  Scheme  8748-49

 2563.  Film  “Naked  Earth”  8749
 2564.  Accident  in  Saunda

 Colliery  हिए 49-51
 2565.  India’s  contribution  to

 U.N.  «8757-53

 PAPERS  LAID  ON  THE
 TABLE  8752-53

 ‘The  following  were  laid
 on  the  Tbe:
 @  ह  y  of  each  of  the

 following  statemen

 @  First  Statement  Seventh  Session,
 1959.

 (C3)  Supplementary  |
 Sixth  Session,

 Sta  No.  ‘1958.
 (it)  Supplementary tatement  No.

 ase
 Session,

 Supplement a
 Bore  ees  RVI  Fourth  Session,

 5
 (०)  Supp!

 Statement
 ‘1957. @e

 g  Supplementary
 —

 No.  II  Second  Session,
 ‘3987.

 cor  Ne  XIX  Third  Session,

 A  of  Notification
 5  S's,  R.  ted

 amendments
 the  Rubber  Rules,  7955

 REPORT  OF  _  ESTIMATES
 COMMITTEE  PRESENTED  8753
 Foety;fiffh.  ‘Renpet.  .  a  १६९६

 sented

 pfMANDS  FOR  GRANTS  8754—~8919
 @)  Further  discussion  on

 emands  for  Grants  in

 concluded;  and

 nance
 were  voted  in

 w@  Discussion  on  Demands
 Grants  in  respect

 Housing  tad  Supph lousing  प्फ्ए्छ commenced.  The  dis-

 PALF-AN-HOUR  DISCUS- SION  7  89%9—~32
 Shri  Rejendra  Singh  raised  a

 half-an-hour  discussion  on

 answer
 starred  Question  No.  772
 on  the  rith  February,

 po
 9

 ing  between  Mahendra  Ghai
 and  Pahleza  Ghat

 Deputy

 Khan)  repbed  to  the  debate

 pGENDA  FOR  WEDNESDAY,
 APRIL  iL  959/CHAITRA  77
 r88r  (Saka


